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LOK SABHA

Friday, March 16, 1973/Phalguna 25,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

" [MR. SPEAKER im the Chair)
ORAL ANSWERS TO QUESTIONS

Norms for Amenities Provided at
Tourist Centres Entirely run by Cen-
“tral Government

*361. SHRI SHANKERRAO SA-
VANT: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(‘aJ which Tourist Centres are run
entirely by the Central Government;

(b) what amenities are provided by
the Centre at these places; and

(¢) whether Government have fixed
any normg for amenities provided at
these places”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). No Tourist Cen-
tres are run entirely by the Centra)
Government, The development and
promotion of areas of tourist interest
concern the Central and State Govern-
ments, public sector undertakings and
private enterprise, and every effort is
made to ensure that the facilities and
amenities provided are comparable
with international standards,

SHRI SHANKERRAO SAVANT: It
is said that the development and pro-
motion of areas of tourist interest

concern the Central and State Gov-
ernments, public sector undertakings
and private enterprises. Are the func-
tions of these four agencies clearly
demarcated? If so, how are they
demarcated? Secondly, what are the
international standards in respect of
facilities and amenities to which refer-
ence is made in the reply? Thirdly,
several tourist centres like Rajgarh,
the capital of Shivaji, and ancient
caves in Konkan etc, are not cared
for. Will the Central Government
pay special attention to them?

DR. KARAN SINGH: There s real-
ly no rigid hard and fast demarcation
as such. It depends upon the nature
of the area concerned and centre is
involved for some time past in fespect
of areas where large number of tourists
congregale and there are State Gov-
vernments, local bodies and private
enterprise which are involved and
there is no clear demarcation because
it is a developing situation. Regard-
ing international standards and hotels
and motels and other things go. there
is a well-known classification of one-
star to five-star category. These clas
sifications are accepted the world over.
[t does not mean that it refers to only
the luxury hotels, but even the simnple
hotels have to conform to certain ge-
nerally accepted International stand-
ards. We have got our own classifi-
cation even ip this country and that s
broadly equal to intentional standards,
Regarding Raigarh and Konkan areas
[ have no information. If it is of tou-
rist importance, the State Government
should have given it gome attention.

SHRI 5. B. GIRI: May I know whe-
ther the Andhra Pradesh Government
bas sent a proposal for a tourlst cen-
tre at Warangal?
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DR. KARAN SINGH: I do not have
any information about that I may add
that now we are at the end of the
Fourth Plan and Fifth Plan is being
prepared. A lot of proposals wili
come from the States and they will
be examined.

SHRI MADHURYYA HALDAR: May
I know whether Government has any
proposals for the middle income group
in all the tourist centres?

DR. KARAN SINGH: Yes, Sir. In
fact, we have an extensive programme
of youth hostels for younger peopls
to travel and stay at very reascnable
rates.

DR. HENRY AUSTIN: May | know
whether, apart from the proposal of
youth hostels, are there any concreie
suggestions or proposals to meet the
needs of the tourists of middle income
group. For example, the middle and
lower imcome group tourists who come
to Delhi, find it awfully difficult to get
any accommeodation.

DR. KARAN SINGH: Yes, Sir. As
I submitted we are interested in the
development of accommodation from
one star to flve star standard. Apart
from the hostels being run in the
public sector we are also giving loans
specifically for the construction of lo-
wer income hostels. Previously, loans
were available only to the three, four
and five star hotels. Now, we hawv
amended the rules. .

SHRI JAGANNATH RAO: Orissa
offers 3 number of places for tourist
attraction. May I know whether the
Ceniral Government is assisting the
State Government to put a hotel in
Konarak?

DR. KARAN SINGH: Sir, the posi-
tion s that in Konarak we already
have a small tourist lodge. There is
no other proposal The State Govt.
has a lodge there also. But we have
received an application for loam from
a private party for hotel in Bhub-
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neshwar which is being processed.
There is no proposal to have an air
strip in Konarak because it is already
in a stage of collapse and very heavy
vibrations may further detereorate the
situation. So, Bhubnesawar will have
to be used as the point

DR. RANEN SEN: A little while ago
the hon, Minister said the tourist cen-
tres are jointly developed and rumn by
the Central Government, State Gov-
emnments and private enterprises,
May 1 know whether it is a fact that
in the recent conference of the Eastern
region about tourism a complaint has
been made by almost all the Ministers
from the Eastern part of India that
sufficient help is not being given by
the Centre to develop tourist centres
all over the Eastern part. If that is
80, what is the reaction of the govern-
ment to that grievance or e?mplaint?

DR. KARAN SINGH: The seminar,
which the hon. member referred to
was held in fact very largely through
my own assistance. I went there
personally. It is true that for various
reasons tourism development in the
eastern sector has not been as fast as
we would have liked. There are two
major reasons for it. One is. of
course, the fact that there were for
some time political problems (Inter-
Tuptiong).

DR. RANEN SEN: I am referring
to Bihar and Assam also.

DR. KARAN SINGH: No, no; I am
putting the facts. Also in Assam and
other areas of eastern India, there are
still some restrictions for security
purposes on visiting. But as far as the
region is concerned in general, I have
assured at the seminar, and I do so
again that we are paying special
attention to it. I could recount if you
like the steps. In Bodh Gaya,
Nalanda, Rajgir, in Dum Dum and in
Darjeeling, we are giving special atten-
tion to this matter. In Darjeeling we
have a youth hostel We hape that in
the Fifth Plan tourism development
in the eastern region will gain momen-
tum.
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result of Suspension of  Flights to

Tirupathi, Vijayawada and Visakha-

patnam due to Agitation in Andhra
Pradesh

w362, SHRI MUHAMMED SHE-
RIFF: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state the approximate loss suffered up
to the 31st December, 1972 and being
suffered at present by the Indian Air-
lines due to suspension of flights to
Tirupathi, Vijayawada and Visakha-
patnam  because of agitation in
Andhra Pradesh?

THE MINISTER JF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): Indian Airlines suffered an
estimated loss in passenger revenue of
Rs, 85,000/- due tosuspension of flights
to these points up to 31st December,
1972. The loss in passenger revenue
fncurred during the first twg months
of this year was about Rs. 8.67,000/-

SHRI MUHAMMED SHERIFF: My
question was a general one about the
loss suffered. But the answer given
by the Minister is about losg of pas-
senger revenue. He has not rcention
-ed about cargo loss.

DR. KARAN SINGH: When we
talk about loss over a certain period
the only way it can be computeq is by
taking the loss of passenger revenue;
in other words, the loss in tickets that
would have been sold. Of course, it
may be argued that fuel was saved by
not flying. We cannot work out those
detalls easily, but these details are Im-
mediately available. Pagsenger
revenue is the major revenue, I do
not think on these particular routes
cargo booking has any very major
financial impact—that is my under-
standing,

SHRI G. VISWANATHAN: If there
is a beneficiary because of the Andhra
agitation, jt is only IA. What was
the surplug amount IA earned in the
last four or five months due to cancel-
lation of trains to Bombay, Delhi and
Caleutta? *

PHALGUNA 25, 1884 (SAKA)
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DR. KARAN SINGH: There is no
way at present of computing exactly
how much we earned. This I do
know that when the trains were
cancelled, our ‘planes went exiremely

full'.

Progress made in putting up Camp-
ing Sites :

*363. SHRI SUKHDEO FPRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state the progress made so far
in putting up a series of camping
sites along the routes where the densi-
ty of tourist traffic is relatively high?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): Some preliminary work in
respect of the prépasal to construct a
series of camping sites on road routes,
where the density of tourist traffic is
high has been started, and plans of a
type design to be suitably adaptéd to
meet environmental characteristics of
individual locations have already
been furnished to State Governments
for preparation of estimates, Cost
estimates received so far are under
examination.
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SHRIMATI M. GODFREY: May I
know whether there is any proposal
to have a camping site at Hyderabad
in Andhra Pradesh?

DR. KARAN SINGH: Yes, Sir, In
Andhra Pradesh, the place selected is
the Mir Alam Tank.

SHRI HARI KISHORE SINGH: May
I know from the hon. Minister whe-
ther any survey has been conducted
to ascertain the volume of tourist
treffic on the main national highways
and, if so, what is the result? I
would also like to know on what basis
these 19 sites have been selected and
why no ‘site has been selected on the
G.T. road in Bihar and on NH 28
which is also in Bihar and which is
the main thoroughfare from India to
Nepal?

DR. KARAN SINGH: Generally, of
course, the flow of traffic is known.
I do not know whether we have very
accurate figures, but it is well known
which are the main areas where traffic
flows, and it is keeping that in view
that the sites have been selected. I
have just received information that
the Bihar Government has not replied
to our communication asking for the
suggestion of sites for camping.
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SHRI PRABODH CHANDRA: Just
now the hon. Minister said that be-
cause the Bihar Government has mnot
replied to the Government of India,
they have not been able to decide
about the location. May I know from
the Government if it suo motu takes
decisions about the welfare of States
which have come under the Governor’s
rule quite a number of times or they
are left to those Governments?

DR. KARAN SINGH: Whether 1t is
Governor's rule or not, camping sites

are obviously things which have got
to be chosen in co-ordination with the
State Governments becuuse the land
belongs to them, not to us. It is the
State Government which has to make
land available and obviously they have
to be consulted.

@ ag ¥ F9 & e 9T § o
T I F AT H W AW A
#§ ot fear mar & oar oAft ?

SHRI K. RAMAKRISHNA REDDY:
Are you thinking of any site in the
Nagarjunasagar area?

DR, KARAN SINGH: There is no
proposal for a camping site at Nagar-
junasagar.

SHR1 BHAGWAT JHA AZAD: Is it
not u fact that the 17 and odd cen-
tres are more for demonstration and
are not part of the larger complex in
the country because the Government
ot India policy is atuned purely for
forelgn exchange earning tourists? If
it 1s not so, how do the Government
propose to deal with tourists with only
19 1n this vast country?

DR. KARAN SINGH: Though we
have suggested 19 camping sites to
cover the entire country, we shall
obviously require a couple of thou-
sands camping sites ultimately; this
is only the beginning. It iz a new
project which we have initiated and
the hon, Member is quite right when
he says that this is not sufficlent and

we want to expand it very much In-

the Fifth Plan.
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Taking-over of Export of Spices

*364. SHRI BHAGWAT JHA AZAD:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose to
take over the export of spices; and

(b) whether a separate Corporation
is proposed to be established for this
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
are many varieties of commodities
calegorised commonly as spices and
Government have been taking steps
from time to time to strengthen mar-
keting of different varieties of spices.
The guestion of setting up a separate
Corporation for taking over exports of
all spices has not been so far con-
sidered.

SHR] BHAGWAT JHA AZAD: May
I know if the Government have got
any assessment of the loss in foreign
exchange as a result of the hotch-
potch and purely profit-making
machinations of the private exporters?
If so, how do the government make
up for the logs in foreign exchange as
a result of the faulty policy?

SHRI A. C. GEORGE: As I sald in
the main reply, there are more than
19 items which are generally catego-
rised as spices. In the case of pepper,
the export is to the tune of Rs. 14.9
crores and in the case of cardamom
Rs. 8.6 crores. There are certain
minor items like curries, cuminseed
and celery seed etc. So, it may be
difficult to formulate a uniform policy
for all these minor items which are
produced all over the country. About
the main items we are taking special
care because any changes in produe-
tion and fluctuation in prices cause
harm to the producers. THe price
stabilisation policy is being looked in-
to,

MARCH 16, 1973
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SHRI BHAGWAT JHA AZAD: Out
of these 19 items the two main items
are cardamom and pepper where the
variation in prices may be attributed
possibly to the export market. But
how do the government propose to
stabilise the prices of these commodi-
ties? Secondly, how do the govern-
ment propose to substitute the pre-
sent policy by ils own poiicy to safe
the foreign exchange Joss that is there
today for the government?

SHRI A. C. GEORGE: 1 agree with
the hon. Member that there is price
fluctuation, especially in the case of
pepper and cardamom. Recently, we
formed the pepper commuynity of the
important producing countries like
Malaysia and Indonesia to pool toge-
ther resources and formulate policies
so that we may not be at the mercy
of the big cartels who are operating
in the consuming countries. In the
case of cardamom, ihe main produ-
cers are Guatemala and Tanzania. We
are in touch with the Tanzanian Gov-
ernment and they have provisionally
accepted the idea of a cardamom com-
munity so that the producing coun-
tries can join together and stabilise
the price to avoid unhealthy competi-
tion, I do not share the view of the
hon. Member that there is a lot of
racket going on in this market,
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MR. SPEAKER: The question is
about the setting up of a corporation.
The Minister could have said “yes”
or “no”, But he went out of his way
and gave so much material. Now the
hon. Member is asking about the price
and I cannot nrevenlt} him,

SHRI A, C. GEORGE: I will be
happy to supply as much information
to the House as I can.

MR. SPEAKER: [ am not happy
because then members will go beyond
the scope of the question.

SHRI A. C. GEORGE: About the
number of exporters for these 19 vari-
ed items, it will be difficult to give the
list right now because it is a long list,
About the quantum of exports, in
1971-72, the total exports of spices
were to the tune of Rs. 38 crores and,
in 1972-73, there was a slight short-
fall and the exports were to the tune
of Rs. 36 crores. So, there was a
shortfall of Rs. 2 crores combined
for all thees 19 items,

st gen wx woww : 37 g
WY qoT a1 fF 2 & & wrm o
mirmﬁm:r‘:rmmt?;
SHR1 A. C. GEORGE: It is not a

barter; it is a straight offer and we
get foreign exchange.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not arise.
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SHRI YESHWANTRAO CHAVAN: I
have got the Information and I can
glve it to the hon. Member. As to
what is the finance given to agricul-
turists or farmers in different years,
I bhave got the figures of all the sche-
duled Banks, public sector Banks, In
1870, the loans given to agriculturists
were to the tune of Rs. 301 crores. In
December, 1970, it became Rs, 354
crores. In June, 1972, the latest figure
availahle.il Rs. 388 crores. There is
a slight rise. I will not claim that
there is a big rise. But certainly
there is a slight rise.

.
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SHRI YESHWANTRAO CHAVAN:
It will be difficult to give answer
about all tHe pending applications, Jt
is quite possible that at the branch
level much more time is being taken.
There are difficulties. I have already
mentioned it many times; I do not
want to repeat the same thing again
and again. There are some difficul-
ties at the branch level. The hon.
Member has written to me in respect
of many cases and I have tried to
reply to him in many cases.

4
a

=

SHRI YESHWANTRAO CHAVAN:
1 would like to assure the hon. Mem-
ber and the House also that specific
instructions have been issued in this
matter. 1 can say that nearly 16-17
States have been taken into this parti-
cular matter. As I had mentioned
before, because of the reluctance on
the part of the last man in the branch
of taking responsibility of giving'loans
without security, etc., we thought
that it was necessary to have some
sort of 'Guarantee Corporation. So,

L]
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the Reserve Bank constiluted a
Guarantee Corporation which Rives
Buarantee to those people. Even in
case it becomes a bad debt, it can be
recovered by the Guarantee Corpora-
tion. We have issued instructions
that in case of crop loan between
Rs. 1,000 to Rs. 5,000, everf without
any proper securitly, a loan can be
given. As far as orders are concern-
ed, we have prepared pamphlets and
also tried to publicise these things.
Then, in order to have a proper co-
ordination there, we found that it is
not enough to give loan but that there
must be some sort of a facility ,to
make use of tHe loan. Therefore.
certain schemes were prepared, It
was made the responsibility of banks
to take up the responsibility of cer-
taln areas, of certain villages, and a
certain area-approach was also under-
taken. We have planned to appoint
some liaison. coordination group, bet-
ween the development agencies in the
district and the banks, because, ulti-
mately, merely giving loan does not
help unless it is properly related to
certain schemes of development. So,
these steps are belng taken.

sit feafer fosy © o0 owo Yo
HT Y wRE FT A

I would, thereforc, suggest this.
Without waltlng for any formal com-
mittees, as a representative of the
people. you can certainly approach
the banks and if there are difficulties,
you can let me know and I will per-
sonally look into them.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister, in his reply, has
stated that, upto June 1972, Rs. 380
crores have been sanctioned as loan by
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the nationalised banks to agricul-
turists. I would like to know from the
Minister what percentage of loan has
been sanctioned to poor peasants and
whether Government have any pro-
posal to sanction loan to share-
croppers.

SHRI YESHWANTRAO CHAVAN:
About loans to share-croppers, parti-
cularly in Bengal and in some parts
of Bihar also we have specifically
taken schemes. In the case of Ben-
gal, the local bank has got a large
number of leads in districts—United
Bank of India. The State Govern-
ment has prepared a scheme for each
‘district where they can go and share-
‘croppers also can take loams. (Inter-
ruption).

SHRI KRISHNA CHANDRA HAL-
DER: I wanted to know what per-
centage of loan has been sanctioned to
poor peasants,

SHRI YESHWANTRAO CHAVAN:
As a matter of fact, in the first year.
there was some sort of a flush to rich
farmers. They, certainly, did take
some advantage. But, later on, our
emphasis has been on small farmers.
I have not got the exact percentage
here. If you put that question, possib-
h I will take a little more time to get
this information. But, at the present
moment, the emphasis is on small far-

mers. I can explain this. The Small
Farmers' Agency and the Marginal
Farmers’ Agency, which are really

speaking meant for small farmers,
particu’arly these schemes, are relat-
ed to the banks, and the banks have
been made responsible for this thing.
The differential rate of interest
scheme, we have made applicable to
those districts where small and margi-
nal farmers are there. The emphasis
is on giving credit facilities to small
farmers.

SHRI R. V. SWAMINATHAN: The
question put by the hon, Member, Shri
Bibhuti Mishra, was a specific ques-
tion. The nationalised banks are re-
fusing to grant loans for the purpose
of development of land. The hon.

PHALGUNA 25, 1894 (SAKA)
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Minister has said that Rs. 380 crores
have been given to farmers. I want
to know what are the schemes. I
want to know whether the nationalis-
ed banks are advancing loans for the
development of land also and what are
the schemeg that have been adumbrat-
ed for advancing loans in this regard.

SHR! YESHWANTRAO CHAVAN:
Normally, these long term loans or
mid-term loans, as they are called,
are undertaken by certain refinance
corporations, by cooperative societies,
etc. Every long term loans, naturally,
the commercial banks cannot under-
take. They can give to certain in-
stitutions like cooperatives or refin-
ance corporations.
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SHRI YESHWANTRAO CHAVAN:
As I was trying to explain, we have
certainly got the ideas of small far-
mers and the marginal farmers. Nor-
mally, @ small farmer is one having
below five acres of land. Really
speaking, even a farmer with five
acres of land with assured irrigation
cannot be said to be a smull farmer,
It depends on how many crops he is
likely to take in a year. If he is
taking two crops in his own land of
5 acres, then it is very difficult to
treat him a small farmer. Normally,
I can say that a farmer doing dry-
farming with less than five acres can
be said to be a small farmer and a
farmer with 1fss than 24 acres can
be called a marginal farmer. I think
these are the normal definitions that
are taken.

It is to meet the responsibility of
the credit requirements of these classes
that we have prepared the schemes and
there are certain districts to which
these schemes have been made appli-
cable by the Agriculture Ministry.

MR. SPEAKER: MR, JANARDHA-
NAN-—not here.

Mr. Chandrappan.

Loans exceeding Rs. 5 lakh granted
by LIC.

*367. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) how many loans exceeding Rs. §
lakh in each case have been granted
by the Life Insurance Corporatinn of
India during 1971-72 and 1972-73; and

(b) the parties who received thege
loams?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVANY:
(a) and (b). A statement is laid on
the Table of the House.

StatemenT"

The number of loans exceeding Rs. §
lakhg granted to the institutions during
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the year 1971-72 and 1972-73 (till 12th
Maerch, 1873) are given below:—

S.No. Institution to Number of loans

which loans
1972-73

granted 1971-72

(till 12-3-1973)

1. State Govern-
ments for Housing
Scheme .

Electricity

14 16

e. State
Boards

3. Apex Coopera-
tive Housing
Finance Socicties
and other autho-
rities for financing
Housing Co-
operatives . 9 I

4. Municipal Com-
mittees . 8o 76

5. . Zilla Parishads
6. Industrial Estates 2 2

15 11

24 22

7. Public Limited
Companies for in-
dustrial purposes 2 3

8. Sugar Cooperati-
ves . ) .

Public  Limited

Companies, Coop-

erative Societies

and other regis-

tered bodies, on

mortgage . I 8

TotAL - 153 152

w

SHRI C. K., CHANDRAPPAN: In
the statement. there are nine cate-
gories of organisations given who
received these loans. But I would like
to know from the hon. Minister whe-
ther it was a fact that recently a
study made by the Finance Ministry
bas revealed that a loan of Rs. 17.54
crores has been disbursed to 73 mono-
poly houses and whether it was also
a fact that an amount of Rs. 28.35
crores have been sganctioned in their
favour, .

Oral Answers 22:

SHR] YESHWANTRAO CHAVAN:
I was asked how many loans exceed-
ing Rs. 5 lakhs have been given by the
LIC and I have given it. If the hon,
Member wants other information, [
can give that also....

BHRI C. K. CHANDRAPPAN: That
is why I say this statement and the
question have hardly any relation
because I asked for a certain specific
information which is very cleverly
concealed in this statement.

MR, SPEAKER: You asked how
many loans exceeding Rs. 5 lakhs were
given and the statement is based on
that.

SHRI C. K. CHANDRAPPAN:
I asked specifically in part (b) of my
question as to which are the parties
who received these loans. For that,
he gives nine categories of recipients
from which nobody can make out
anything.

SHR] YESHWANTRAO CHAVAN:
If you ask specific question, I will give
specific answer. Here it says about
public limited companies, cooperative
societies and other registered bodies
on mortgage. The number given is
one in 1971-72 and 8 in 1972-73, That
also I have mentioned.

SHRI C, K. CHANDRAPPAN: From
the statement it appears that in 1970-
71 only one of the big companies was
receiving more than Rs. 5 lakhs. What
does that mean? Does that mean only
Rs. 5 lakhs or some Rs-5 crores which
they have received?

SHRI YESHWANTRAO CHAVAN:
If I can give the information required
by the hon. Member, 1 would say, they
do not directly give any loans to com-
panies. They make investment In
shares. So, there is no question of
giving any loan to any particular
company as such. If there are any
cases, I will certainly look intp them.

SHRI C. K. CHANDRAPPAN: This
is a s‘range answer. I cam read out
what the®Patriot has said on 15-10-72.
They base this information on the
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‘latest estimated prepared by the
Union Finance Ministry’. This has
come out in Patriot on 15-10-72. Will
you make the necessary enquiries re-
garding the transactions which have
been mentioned in that report?

SHRI YESHWANTRAQO CHAVAN:
1 have not seen the report but I will
certainly look into it Please give it
to me.

SHRI C, K. CHANDRAPPAN: I will
pass it on tp you.

SHRI INDRAJIT GUPTA: The Min-
ister just now said that LIC does not
give loans ag such to companies, they
only invest in the shares. Ewven so,
this statement which my hon. friend
mentioned,—however incomplete it
may be,—mentions certain industri-
-alists to whom loans were granted and
-one category is the category of public
limited companies for industrial pur-
poses. So, according to this, certain
loans are given to public limited com-
‘panies for industrial purposes. But he
.says now that they are not given. He
says only investment in shares |is
there. There is some utter confusion.
1 do not know what you want to say.

SHR] YESHWANTRAQG CHAVAN:
What you say is right, there are some
companies which are given loan.
‘There are some companies. But as to
what sort of companies they are, I
will have to fimd out. ~

SHRI C. K. CHARKDRAPPAN: Even
then, in the firgt statement he said
that LIC does not give any_ loan,
‘Secondly, he accepted that LIC has
given some loan. How they go toge-
‘ther? Are they not contradictory?

MR. SPEAKER: He will lock into
‘the matter. He has noted that

SHRI SAMAR GUHA: Confusion is
'worst - confounded, Sir. My {riend's
‘question js about loans. The Minister
‘says that the LIC does not give any
loan but nnly invests in shares. In-
vestment in ghares and loang are two
separate categories. One can under-
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stand about investment in shares.
But the gquestion here is directly

about the loan. I want to have a
rlarification from him in this regard
and 1 want to know as to what he
really means by this distinction.
Secondly, I want to know this. During
the last 2 years about Rs. 38 lakhs
have been given to some of the private
companies and agencies witBout mort-
gage and the other category of Rs. 9
lakhs with mortgage. So, I want to
know as to what the reason is for
making thig distinction.

SHRI YESHWANTRAO CHAVAN:
The point made by my friend Mr.
Indrajit Gupta and Mr, Samar Guha
is right. 1 mus. amend my answer.
1 find that there are some companies
to whom these loans are given. 1 will
certainly give the names of the com-
panies and the amounts given to them.
They are:

(Amount in crors of rupees)

Name of the Company 1971-72 1972-73

Plastic Resins and
Chemicals Lid.

Magpal Ambadi Pet-
rochemical Refi-
ning Ltd. .

035

Siporex India Ltd.

Straw
Limited

products :

Swadeshi Polytex Ltd.

SHRI ATAL BIHARI VAJPAYEE:
Then, there are more than 2 com-
panies. ...

SHRI YESHWANTRAO CHAVAN:

In 1871-72 only two and in 1072-73,
three companies. In all 5 I have
mentioned. (Interruption), As you

will see, public limited companieg in
1971-72 are two, and 10872-73, they are
three. Therefore, it becomes five.

SHRI SAMAR GUHA: I requested
clarification because some companies
are gziven loans on mortgage. There
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are certain other companies where
loans are given without mortgage.
What is the reason? 1 wanted that
clarification. What is the reason for
making this distinction?

SHRI YESHWANTRAO CHAVAN:
I do not know. If the hon. Member
‘writes to me, I will certain look into it.

SHRI K, P. UNNIKRISHNAN: What
is the criteria government has laid
down for making such loans and
advances. Are they restricted to non-
monopoly houses or are also given to
monopoly houses?

SHRI YESHWANTRAO CHAVAN:
The Act itself provides some method.
Nearly 25 per cent they have to invest
in the government secdrities; another
25 per cent in certain approved secu-
ritieg and then in the remaining 50 per
cent there is some discretion. There
are certain patterns provided by the
Act and then we give them guidance
also. We wanted the LIC to take
more interest in those institutions
which have got something to do with
development, namely, rural electricity
board, electricity generation, munici-
palities for water supply, etc. Then
again there was a question of certain
regional development. This year the
Eastern States are  getting more
schemes. Our more thrust is to give
to the institutions loans for develop-
ment purposes.

SHRI R, S. PANDEY: Ag far as my
knowledge goes LIC does not give
clean loans without having conditions.
The hon. Minister gave the amended
information that certaln parties were
advanced clean loans by LIC. I want
to know whether the hon. Minister is
going to ascertain under what condi-
tions money was advanced as loan if
it is a clean loan without having any
conditions?

SHRI YESHWANTRAO CHAVAN:
I will certainly get the information.

SHR] B. S. BHAURA: Whether it
is a fact that out of the total loan of
Rs. 248.03 crores which was given last
year, Rs. 94.07 crores were given to
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the monopoly houses which were listed
in the Monopoly Commission’s Report?
If it is a fact, whether government is
going to instruct the Corporation not
to give loans to such houses which
are already listed in the Monopoly
Commission's Repori?

SHRI YESHWANTRAO CHAVAN:
I have given the information that
loans were given to five public limited
companies. I cannot verify this parti-
cular figure that you are mentioning
from the information I have got.

DR. KAILAS: Whether one of the
names mentioned by the hon. Minister,
M/s. Nagpal Petro Refining Co., is a
company on paper or is it in existence?
Rs. 50 lakhs have been given to this
company as loans. ] am suggesting to
the Minister to make inquiries.

SHRI YESHWANTRAO CHAVAN:
I will make enquiries.

SHRI P. R. SHENOY: What is the
rate of interest charged on loans ex-
ceeding Rs. 5 lakhs? g it uniform?
If not, is it based on any principle?

SHRI YESHWANTRAO CHAVAN:
It is certainly based on certain princi-
ples. I can say. for example, that for
loans tp State Electricity Boards, the
LIC increased the rate of interest
charged from 7} per cent to 8} per
cent. Then ag for loans repayable in
20 years with interest at 7 per cent,
loans to co-oparatives and loans to
Municipal Committees carry this rate
of interest 7 per cent. In cage of
loans to public limited companies, the
rate is 9 to 93 per cent.
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(w) tq wmad ¥ oY wf wiw
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The foreign-
made nylon cloth worth about Rs, 2,700
seized from a house in Jaipu: in July
1972 has been confiscated and a per-
sona! penally of Rs. 200 ha: been im-
posed on the person involved. In 1-e
other case viz. seizure of precious and
semi-precious uncut stones of foreign
origin worth about Rs. 50,000 in
August, 1972, show cause notices have
been issued to two persons for action
under the Customs Act.

ot gwwr W woww . waT o
I WM 17 AgFET F 9 FT IO
faar ar w&x v ww W fawr g
I A 7 wrE faw weaT a@ &
17 7FaT & IAT ¥ Fgr T4T 4qr
fs qar€ 1972 M w9 F 0F wEA
¥ oM AT WX 2700 TO FT
fadely ®9gT aFHTT | fHT W9 F Far
fo wwex 1972 & ®TUT T AR
WH I FET AT &1 EIR A@ge
fagelt fasr 1 & sremT wTEAT g fR
7 oW e feed & wToow #
qEl & § a1 wAT wew awi & §?
qq JATE ¥ ST TAT A FAL AHW
T WAET § ST AT FT T FTO0
g 7 waaT dFET W@ WIT A aq¥
faur ? w7 ¥E ¥ IF W A @R
&1 awg g foamr 7 e 7 wgr fe
200 %o ¥ yuiAT feqr mv Wik
AT w9 A osx &< forar 1 forw S
AqET i g 39 & aX ¥ W9 &
fraw § fe oY =fem &t gaer
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I N ww sfoe s foar
aam wfew 3@ & N w9 7 W
SO ¥ qrew aff fear dar e ?

SHRI K. R. GANESH: As far as the
first case is concerned, it has been
adjudicated. Foreign-made nylon cloth
worth about Rs. 2,700 has been con-
fiscated and a personal fine of Rs. 200
has been imposed. This case is now
over,

As for the second case, it involves
foreign precious stones of the wvalue
of Rs. 50,0000 A show-cause nolice
has been given. These are quasi-
judicial processes. I myself went into
this problem that the hon. Member
has raised as to why there has been
so much delay. My information is
that in these processes, sometimes
parties take time, sometimes lawyers
take time. This is the difficulty. But
the show-cause notice has beep given
and I have asked the department to
expedite the case,

These are two different parties. One
party is Shri Dharamchand, that is
concerning the foreign nylon cloth.
The ofther is Shri Narain, Ganesh
Narain, jwellers, with whom precious
stones were found, About commis-
sion to the informer, I will have to
look iInto it to see whether it has
been paid or what is the position.
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SHRI K. R. GANESH: Of course, the
hon, Member's contention that the
officers delayed it is unacceptable. In
the very nature of these guasi-judicial
processes, it is a fact that the delay
“~kes place. It is so because these are

asl-judicial processes; the parlies

o on postponing and they delay giv-
mg the information and there is delay
in filing the necessary replies to the
show-cause notices. Some delay takes
place. In this alsool'ha\-e found the
delay. That is why [ told the hon.
Member that 1 hav s nyself asked the
department to 2> inlo this queslion.

SHRI ANNASAHEB GOTKHINDE:
It is said in ihe statement thal a fine
of Rs. 200 has been imposed. May I
know who is the imposing authority
ard is it proper to treal such economic
offences in such a lighthearted man-
ner?

SHRI K. R. GANESH: The appro-
priate authority for imposing this fine
in this particular case is the Assistant
Collector of Customs and Central Ex-
cise. lle is the appropriate authority
and he has used his judgment before
imposing the fine. I can see that there
can be a view whether this fine is
less or more, but according to his judg-
ment he has imposed the fine.

WRITTEN ANSWERS TO QUESTIONS
Raw Material for Paint Industry

*386. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether delay in concluding
import contract for raw materials
needed by the Paint industry has al-
most crippled the industry and !
heavy loss of forelgn exchange; and

(b) if so, what are the reasons for
the delay in concluding the import
contract for these raw materials?

3864 LS—2

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

(b) Does not arise,

Number of Indian Commercial pilots
declared unfit on medical grounds
within the last three years

*368. SHRI S. N. MISRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) how many Indian Commercial
pilots have been declared unfit on
medical grounds within the last three

, Years. year-wise; angd

(b) the cause of their medical un-
fitness?

THE MINISTER OF TOQURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The number of Indian
Comnmercial Pilols declared unfit on
medical grounds during the last three
calendar years, is as under:

Permanently Temporarily

1970 24 43
1971 . 17 s1
1972 . 10 32

(b) The causes of their medical un:
fitnesg have been broadly classified as
under;

(i) Hypertension
(ii) Ischaemic Heart Disease
(iii) Defectice wvision
(lv) Defective hearing
(v.) Diabetes
(vi) Miscellaneous.
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Planes desigmned at the Technical
Centre of Clvil Aviation Department

*370., SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Revathi MK II, a
powered basic trainer, and Mrigasheer
a4 high performance sail plane have
been cesigned and constructed at the
Technical Centre of Civil Aviation
Department, New Delhi, wholly in-
digenously; and

(b) if so, the type of engine used
in th2 aircraft and ils import con-
tents? “

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Both Rewathi
MK. Il and Mrigasheer have been
designed at the Technical Centre of
the Civil Aviation Department. How-
ever, certain components wviz.,, the
engine, the propeller, the radio equip-
ment, instruments and special alloy
steel material in the case of Revathi,
and instruments and a small quantity
of high strength steel for the Mri-
gasheer were imported.

(b) The engine used in the Revathi
MK. II aircraft is the Rolls Royce/
Continental O-300C of 145 h.p. and
was imported from the U.S.A.

Ending of Indo-Bangladesh Trade Pact

*371. SHRI SAMAR GUHA: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Indo-Bangladesh Trade
Pact will end after the 31st March,
1973;

(b) if so, whether any assessment
has been made regarding the success
and failure of the Pact in terms of
export and import targets fixed by
both the countries, and if so, the find-
ings thereof; and
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(c) whether Indo-Bangladesh Trade
Pact will be renewed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). A state-
ment is laid on the Table of the House.

Statement

(a) and (c¢). Yes, Sir. The present
Trade Agreement is valid for a period
of one year upto 249th March, 1973, The
two Governments are in consultation
wilh each other about the arrange-
ments beyond .that date.

L]
(L) The Trade Agrcement provides
for a two tier trading system:

(i) a limited payments arrange-
menti for trade in commodities
of special interest; and

(ii) trade outside the limited pay-

ments arrangement in terms

of the normal import, export
and payment regulations.

For the limited payments arrange-
ment, indicative ceilings were given
amounting tp Rs. 25 crores each way.

According {o informat.on received
from the State Bank of India, con-
tracts registered under the arrange-
ment upto 28lth February 1073 were
of the value of Rs. 19.4 crores for ex-
ports to Bangladesh and of the value
of Rs. 14.6 crores for imports from
Bangladesh, There has besn constant
consultation between representatives
of the two Governments where it is
recognised that inadequale transport
facilities and certain institutional diffi-
culties had inhibited the flow of trade.

Proposal to set up Hostels in the
Country to attract Tourists

*372. SHRI B. K. DASCHOWDHARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) whether any review of the
tourist traffic during the last three
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‘years has been made and if so, the
outcome thereof;

(b) whether Government had pro-
posed to set up some hostels to attract
tourists in the country; and

(c) if so, the progress achieved in
this regard, State-wise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
'SINGH): (a) to (c). A statement is
laid on the table of the House.

Statement

{a) Yes, Sir. The details are fur-
nished in the publication “India
‘Tourist Statistics” which is issued each
year.

Tourist arrivals together with per-
centage increase during last three years
were as follows:—

Tourist  Percentage
Year Arrivals Increase
1970 280 B21 14.8
1971 300° 995 72
1972 342° 950 13'9

(b) and (c). A chain of 17 Youth
Hostels is being put up throughout the
country al the following locations:—

1. Aurangabad (Maharashtra)
2, Amritsar (Punjab)

3. Bhopal (M.P.)

4, Dalhousie (H.P.)

5. Darjeeling (West Bengal)

6. Gandhinagar (Gujarat)

7. Hyderabad (Andhra Pradesh)

8. Kamalpur (near Hampl)
(Mysore)

9. Jaipur (Rajesthan)

10. Madras (Tamil Nadu)
11. Nainital (Uttar Pradesh)
12. Panaji (Goa)

13. Panchkula (Haryana)
14. Pondicherry

15. Puri (Orissa)

16. Patni Top (J. & K.)

17. Trivandrum (Kerala)

The Youth Hostel at Jaipur has al-
ready been commissioned. The Youth
Hostels at Gandhinagar, Madras,
Bhopal and Hyderabad are approach-
ing completion and the remaining
Youth Hostels are likely to be ready
for commissioning before 31st March,
1973.

Forelgn aid

*373. SHRI P. K. DEO;
SHRI BIRENDRA SINGH RAO.

Will the Minister of FINANCE be
pleased to state:

(a) the amount of foreign aid which
the country has received during
1972-73, country-wise;

(b) whether it has declined as com~
pared to the aid received in the previ-
ous years; and

(c) if so, to what exlent thig will
upset the planning targels and how
the gap in foreign aid is likely to be
filled up?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Agreements for an amount of
$ 905.53 million (approximately
Rs. 639.23 crores) have been signed
wilh foreign countries during 1972-73.
The country-wise details are placed on
the Table of the House,

(b) Yes, Sir.

(c) The decline in fresh foreign aid
commitments is not expected to affect
the implementation of Plan Projects



Written Answers MARCH

35
included in the Fourth Plan. The
foreign exchange gap will have to be
met by wvigorous measures of import
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substitution and export promotion and
judicious use of the country’s foreign

exchange earnings.

Statement
Project Non- Debt .
Country Aid Project  Relief
aid other Total
than
debt U. §. § Million
relief
1, Australia . 0" 50 2'49 27'Q
2, Belgium . 333 1:67 5409 ,
-, Canada N 730 s8+30 184 67°44 (of which grants
$12- 56 million)
4. Denmark 570 007 577
5. France . 59" 20 2500 660 90 8o
6. Germany W. 50*31 36+ 65 86:96  (of which grants
§ 6+ 82 million)
7. Ttaly . . . 1394 1394
8. Japan . 74 3320 38-23 81-17
9. Netherlands . 1911 2+ 60 217 (of which grants
$ 0+72 million)
10. Sweden 10*60 5301 a-76 64+37 (of which grants
§ 26°83 miilion)
1. U K. 41-60 7800 20-Bo 14040
122 U 8. A 219§ 29-12 SI'07
13. LD.A. 199° 00 7500 27400
349°39 401° 46 154° 68 905° 53
g}p proximately
8. crores) 254+ 36 202+26 112.61 659°23

#*Besides, debt service payment of $29-12 million l[\rmximatcly Rs.
has been mutually agreed to be postponed in the case o

pected to be signed soon.

Fixing the Prices of Raw Material
Imported through State Agencies

*374. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of C'OMH.IERCE
;be pleased to state: -

2120 crores)
SA and the agreement is ex=

(a) whether Government have
adopted more than one criterion for
fixing the prices of raw materials im-
ported through State agencies;

(b) if so, the broad outlines of the
criteria adopted; and
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(c) the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). The
basis of fixing prices in respect of
canalised imports is different for
different categories of importers. Pre-
ference in pricing is accorded to ex-
porters.

Free Trade Zones

*375. SHRI B. S. BHAURA:
SHRI M. RAM GOPAL
. REDDY: *
-
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have de-
cided to have several free trade zones
in the country;

(b) if so, the salient features of the
decision; and

(c) when it is likely to be imple
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No final decision
has yet been taken.

(b) and (c). Do not arise.
Provision of more Subsidy for Exports
to Western Europe

*376. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government proposes
to provide more subsidy for exports
to Western Europe; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.
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Pronmaltobn.lld:nmodmeltl
Simla »

*377. PROF: NARAIN CHAND
PARASHaw: Will -the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state: :

(a) whether the proposal to build
an aerodrome at Simla in Himachal
Pradesh has been accepted by Govern-
ment;

(b) if so, the likely date by which
the work will start on this project;
and

(c) if not, the reasons for which the
proposal has not been accepted?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (c). A number of
sites around Simla have been examin-
ed, namely at Naldehra, Shogi and
Ghanahatti, but none has been found
acceptable as they are either unsuit-
able for construction or hazardous for
operations.

(b) Does not arise.

Upgradation of cities and towns

*378. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No. 1953 on the 11th
August, 1972 regarding upgradation of
Cities and Towns and state:

(a) whether there are any more
cities that are likely to be upgraded
on the basis of latest census figures;
and

(b) if so, the names thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) On the basis of 1971
census figures of population, Balurghat
town in the State of West Bengal has
also been classified as a ‘C' class town
in addifion to the 78 towns and cities
referred to in the reply to that Ques-
tion. No proposal is under considera-
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tion at present for upgrading any other
city/town on the basis of the 1871
census figures,

(b) Does not arise.

Production and Distribution of Coarse
Cloth by Mills

*370. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government{ are aware
that textile mills prefer to pay penalty
rather than produce fixed quota of
coarse cloth;

(b) it so, the reasons therefor; and

(c) the steps taken or proposed to
be takem by Government to ensure
the production of coarse cloth by the
textile mills in order to save the
general public from the high prices of
fine and super-fine cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Indian
Cotton Mills Federation has accepted
a voluntary obligation to make 100
million metres of controlled cloth
available per quarter, An assessment
of their performance would be made
after 31st March, 1973.

(b) and (c), Do not arise.

Increase in the Export of Mill made
cotton Textile

*380. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the exporis of mill-made
colton textiles have increased con-
siderably during 1072; and

(b) if so, the extent of increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir

(hj Exports of mill-made
textiles during 1972

cotton
increased by
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about 35 per cent over the levels
achieved during 1971.
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Import of Rock Phosphate by M.M.T.C.

3557. SHRI RANABAHADUR SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Minerals and Metals
Trading Corporation of India Limited
has finalised long-term arrangements
for the import of rock phosphate; and

(b) if so, the names of the countries
with whom arrangements have been
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) US.A, and Jordan,
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Request from Madhya Pradesh Govern-
ment for Financial Assistance for
setting up stn.uTnd.IuGom?nﬂna

3558. SHRI MARTAND SINGH OF
REWA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government of India
have re:?eived any request from the
Government of Madhya Pradesh for
financial assislance for setting up a
State Trading Corporation in the

State; and

(b) if so. the decision of Central
Government thercon?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Investment of LIC in Bihar

35580, KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Bihar State has got
poor share in investmeat by LIC;

(b) if not, the total investment of
LIC in Bihar up to December, 1972:
and

(c¢) the steps taken by Government
to increase the investment of LIC in
Bihar State?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRIMATI .

SUSHILA ROHATGI): (a) and (b).
At the end of the financial year 1971-72
LIC's investments in Bihar State
amounted to Rs. 76.87 crores consti-
tuting 6.12 per cent of its total invest-
ments in all States.

(¢) In making its investments the
LIC takes into account the investment
opportunities avallable in each State
as well as the business underwritten
and ‘premium income collected in that
State. There has been an incrgase in
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fresh investments in Bihar in recent
years.

Alr Service to Sholapur in Maharashics

3560. SHRI S. R, DAMANI; Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any fresh thinking has
been done to connect Sholapur in
Maharashtra by air services;

(b) if so, the outcome thereof and
when the service will be started; and

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Indian Alrlines
will consider the case for airlinking
Sholapur during the Fifth Plan period
along with other cases, taking into
account the traffic potential, the avall-
abitity of aircraft and the cost of
developing aerodrome facilities.

(c) Does not arise.

Spending of amount of first year
business on maintenance on LIC

3561. KUMARI KAMLA KUMARL:
Wwill the Minister of FINANCE be
pleased to stale:

(a) whether Life Insurance Corpora=
tion has to spend about 95 per cent
of first year's new business money
over its maintenance;

(b) whether Life Insurance Corpora-
tion lays more emphasis on new busi-
ness ignoring the benefits that it could
get from renewing the lapsed policles;
and

(¢} if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIIRTMATI
SUSHILA ROHATGI): (a) to (c). It
is a feature of Life Insurance, in India
and abroad, that a substantially higher
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proportio.:: of the premium income is
spent in the first year of the policy
than in subsequent policy years, This
is due to the fact thal considerable
expenses are incurred at the inception
of the business on account of the
[edtpRwW  ‘Aonqnd ‘uonjesiuesio play
examination, policy stamps ete, in
addition to the higher rate of com-
mission paid to the agents in respect
of the first year. The higher expenses
in the first year of the policy are also
recognised in the statutory formula
for renewal expense ratio, by which
the expenses of management of the
LIC are judged. The formula assumes
that the cost of new business is 90
per cent for policies with premium
paying periods of 12 vears or more
(lower percentages being applied for
policies with shorter terms). The
LIC's cost of new business is less than
90 per cent. While the LIC strives to
achieve higher targets of new business
it also takes steps to revive lapsed
policies. These include smecial drives
for adjustment of premium deposits
received in respect of lapsed policies.
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Proposal to expand terminal building
at Patna Airport

4563. SHRI M. S. PURTY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what measures have been taken
by Government to meet the needs of
the expanding passenger traffic at
Paina Airporti;

(b) whether there is any proposal
under the consideration of Govern-
ment to expand the existing termimal
building there; and

{c) if so, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A scheme for
expansion of the existing terminal
building at Patna aerodrome is under
consideration.

(c) It is proposed to provide a sepa-
rate arrival hall, baggage delivery
area, restaurant, departure holdings,
VIP room, toilets, etc.
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Providing of financial assistance by
IF.C. and 1.D.B1 to Madhya Pradesh

3564. SHRI MARTAND SINGH OF
REWA: Will the Minister for FIN-
NANCE Le pleased to state:

(a) whether the Government of
Madhya Pradesh have called upon the
Indusirial * Financ: Corporation and
the Industrial Development Bank to
provide Finance al concessional rates
to sel up large-scale units in the back-
ward areas of the State: and

(b) if so, the outcome thereof and
if not, the steps Government propose
to take in future to deal with the
financial implications in such areas?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Neither the Industrial
‘Development Bank of India nor the
Industrial Finance Corporation has
received any reference as such, from
‘the Government of Madhva Pradesh,
on the provision of finance by the
institutions, at concessional rates to
set up large scale units in the State.
However, at the initiative of the Cen-
tral Government, the Industirial De-
velopment Bank of India and the
Industrial Finance Corporation an-
nounced in 1970, schemes for extend-
ing financial assistance on concessional
terms for the establishment and ex-
pansion/modernisation of small and
medium scale industries in the back-
ward districts/areas in all the States
(including Madhya Pradesh) and
Union Territories, identifled by the
Planning Commission in consultation
with the respective State Government.
In Madhya Pradesh as many as 35
districts out of 44 districts have been
notified as industrially backward.

The concessions under this scheme
were being made available hitherto
for projects where the project cost
did not exceed Rs ] crore: for bigger
proiects, it was belng extended on =
selective basis. In the light of the
expiéfience gulned In the operation of
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the scheme, the Industrial Develop-
ment Bank of India has recently de-
cided to enhance the upper limit of
the project of eligible units from Rs. 1
crore to Rs. 3 crores; the financing of
still bigger project: will conlinue to
be eligibl on a selective basis.

The Industrial Finance Corporation
is also likely to modify the scheme
shorlly,
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Development of Export orienteg
Industries in Kerala

3568. SHRI VAYALAR RAVI: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the broad outlines of the steps
to be taken by Government for the
development of export oriented indus-
tries in the State of Kerala during the
year 1873-74;

(b) the total amount proposed to be
spent on these schemes; and

(¢) whether Government have prep-
ared any long term plan for the deve-
lopment of these industries during the
Fifth Plan and if so, Broad outlires
thereof?

THE DEPUTY MINISTER IN THPE -
MINISTRY OF COMMERCE (SHRI
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A. C. GEORGE): (a) to (c). If 1s the
policy of the Government to encour-
age the growth of industries which are
export-oriented and to accord some
relaxations in regard to their applica-
tiong for industrial licences, capital
goods import and foreign collaboration,
Statistic relating to export-oriented in-
dustries are not maintained State-
wise.

Since the development of such in-
dustries lepp- on ‘he extert to
. Which thLese facilities are availed of
by intending entrepreneurs, it is not
possible to either prepare any long
term! plan or to indicate the amount to
be spent on them.

Number of SC/ST Employees in
Cotton Corporation of India

3569. SHRI AMBESH: Will the
Minister of COMMERCE be pleased to
state:

(a) the number of employees recruit-
ed in Cotton Corporation of India,
category-wise;

(b) the number of Scheduled Castes
and Scheduled Tribes in each category;
and

(¢) whether the number of Schedul-
ed Castes and Scheduled Tribes em-
ployees is below the reserve quota if
so, the action taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) The number of
employees recruited in Cotton Cor-
poration of India is given below, cate-

gory-wise ;: —

Class 1 26
Class II 29
Class III 207
Class IV 32

(b) The number of S.C./S.T. em-

ployees in each category is given
below ;: —
Class I &I1I Nil
Class III C.
Class IV 10 S.C.
1 S.T.

(c) Yes, Sir, Despite efforts to recruit
Scheduled Castes and Scheduled
Tribes officers the Cotton Corporation
of India has not been able to fill the
quota reserved for such officers. The
matter is being placed by the Cotton
Corporation of India before its Board
of Directors for consideration.

Export of Shoes to Different Coun-
tries

3570. SHRI ROBIN KAKOTI: Will

the Minister of COMMERCE be pleased
to state:

(a) the names of the countries to
which shoes have been exported during
the last three years together with the
amount of foreign exchange earned
from each of the countries during the
period;

(b) whether some of these shoes
were declared as sub-standard;

(c) whether there is any supervision
by S.T.C. experts before they were
exported; gnd

(d) the steps taken against parties
Who were responsible for exporting
sub-standard ghoes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A statement
shqwing the names of the countries to-
gether with the foreign exchange
earncd from each of the countries is

laid on the table. [Placed in Library.
See No. LT-4527/73].

(b) The shoes supplied were general-
ly accepted as of standard quality.
Total claims recelved from overseas
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buyers after supply is less than 1 per
-“Cent.

(¢) Yes, Sir,

(d) Claims were recovered from the
suppliers,

Powerloomg allotted 10 different
States

3571. SHRI ROBIN KAKOTI: Will
‘the Minister of COMMERCE be pleas-
-ed to state the number of powerlooms
.allotted to different States during the
last three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No cotton and art
silk powerlooms have been allotted to
any State during the last three years.
However, woollen powerlooms have
been allotted to certain States during
the years 1971 and 1872, the State-wise
.details of which are given below:—

States wm"e:lllottcdm;frlill?gms

1971 1972
1. Uttar Pradesh 288 60
2. Madhya Pradesh 96 24
3. Bihar . 48 60
4. Jammu &Kashmir 12
5. Orissa 24
6, Assam 12
7. Meghalaya . 12
8. Arunachal Pradesh 12
-9, Tripura 12

-0, Haryana 144 .

TotAL 576 22
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Visit by British Trade Team
to India

SANJEEVI RAO:
COMMERCE be

3572. SHRI M.
Will the Minister «of
pleased to slate:

(a) whether a British trade team is
likeiy to visit India: and .

(b) if so, what would be the purpose
of the visit of this team?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. A
British business Mission sponsored by
the Birmingham .Chambers of Com-
merce has arrived in India.

(b) A particular aim of the Mission
was to encourage joint ventures and
collaboration arrangements.

Sale of non-resident ;ontrolling shares
in Andrew Yule ang Co.. Calcutta

3573. SHRI R. N. BARMAN: Will
the Minister of FINANCE pleased to
state:

(a) whether rerently a represen-
tative of Yule Catto and Company
Limited, had a discussion with the
representatives of Government regard-
ing sale of non-resident controlling
shares in Andrew Yule and Company
Limited, Calcutta,

(b) it so, the out-come of the dis-
cussion; and

(c) whether Government have any
idea of taking over the Andrew Yule
and Company Limited?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) and (c). The matter is under
congidaration of Government,
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Proposal for Economic Cooperation in
Asia

3575. SHRI R. S. PANDEY :
SHRI VEKARIA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have moot-
ed any proposal for economic co-opera-
tion among Asian countries;

(b) whether consultations have
been held with other Asian countries;

and
rl

(c) if so, the reaction to such a pro-
posal being implementéd on the pattern
of European Economic?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). There have
been significant initiativegs under the
aegis of the Economic Commission for
Asia and the Far East (ECAFE) for
closer economic cooperation among the
countries of the region. Several Gov-
ernments including the Government of
India, have shown keen interest in
many of these.

Proposals to cut down Export Duty
on Jute Carpet Backing

3576. SHRI PILOO MODY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there are proposals to
cup down export duty on jute carpet
backing; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b), The per-
formance of export and the incidence
of export duties are under constant

Teview.

Trade negotiations between India and
European Economic Commubity

3577. SHRI PILOO MODY:
SHRI HARI KISHORE

SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Ministerial Council
of the European Common Market has

decided to open negotiations with in-
dia for improved trade relations;

(b) whether such negotiations have-
already taken place; and

(c) if «g0, the result of these negotia-
tions and how do these countries pro-
pose safeguarding India's interests?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). In Dece-
mber, 1972 the EEC Councll of Minis-
lers took a decision in principle to
open pegotiationg with India for a
trace agreement. The necessary gui-
welines are yet to be evolved by the
A ommunity,
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Proposa] to Organise a World Fair in
the Pavilions constructed for Third
Asian International Trade Fair

3579. KUMARI KAMLA KUMARI:
SHRI1 LALJI BHAI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Governmen! propOse to
organise a world Fair in the paviiions
consiructed for Third Asian Interna-
tional Trade Fair; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
queslion of organising an International
Trade Fair in Delh1 is under active
consideration.

Abolition of Export Duty on Jule

3580. SHRI D. P. JADEJA:
SHRI M, V. KRISHNAPPA -

Will the 3linister of COMMERCE
be pleased tg state:

(a) whether jute Fabrics Shippers
Association has sought the abolition
of export duty in jute goods recently;
and H

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):(a) and (b). Press
reports indicate that such a demand
was made by the Assoclation during
its Seminar in February, 1873, Go-
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-vernment have not so far received the
‘report of this Seminar.

Rag Scandal

3581. SHRI JYOTIRMOY BOSU:
‘Will the Minister of COMMERCE be

pleased tp state:

(a) the progress so far, of C.B.I in-
‘vestigation into the so-called rag
scandal; and

(b) when the C.B.l. is expected to
.Submit its findings?

THE DEPUTY MINISTER IN THE
MINISTRY OF CQMMERCE (SHRI
A. C. GEORGE): (a) and (b). Inves-
tigation by the C.BI. is still pending
and it is not possible to indicate when
they will be able to submit their find-

ings.

FPayment of Wealth tax by Agricul-
turalists in Delhi
3582. SHRI DALIP SINGH: will

“the Minister of FINANCE be pleased
‘to state:

(a) the total number of agriculturists
-in Union Territory of Delhi who have
-been issued notices for payment of
Wealth-Tax in the year 1972; and

(L) the number of such persons who
have paid the Wealth-tax?

THE MINISTER OF STATE IN
'THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a). Eighty-three,

(b) Three.

- Moratorium on repayment of Foreign
Debt

3585. SHRI S. M. BANERJEE: Will
‘the Minister of FINANCE be pleased
to state:

(a) whether a suggestion for placing
moratorium on the repayment of fore-
4dgn debts has been rejected by Go-
wernment; and .
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(b) if so0, on what ground?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO THAVAN):
(a) Government has not found it ne-
cessary or desirable to declare mora-
torium on the repayments of foreign
debts.

(b) India has met its obligations on
external debt according to terms and
this has increased India's credit stand-
ing in the world. Besides, debt relief
has been secured from friendly count-
ries. in the past few years.

Submission of Power Plan to World
Bank by U.P. Government

3584. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRA-
SAD SINGH. -

Will the Minister of FINANCE be
pleased to state:

(a) whether UP Government have
submitted a Rs, 1700 crore Power Plan
io the World Bank;

the

(b) if so. the main features of
plan; and

(c) whether World Bank has accep~
ied the plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No such pian of the U.P, Govern-
ment for the powes gector has been
submitted 1o the World Bank for its

assistance.
(b)Y and (c). Do not arise.

Public Sector Units In Guojarat

3585. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be plea-
sed to state:

(a) the number of public sector units
functioning in Gujarat; and

(b)’their names and places of their
location?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Presum-
ably, the Hon'ble Member wants infor-
mation relating to the manutacturing
units located in Gujarat State. The
list of such units of Central Govern-
ment enterprises operating in Gujarat
is glven in the attached statement.

Statement

Producting Uni's of Cen'ral  Government
injustrial ani conmercil  enterprises
ope-ating in Gu arat,

(1) Oil & Natural

tur 0il ficlds ut
Gas Commission

Ankleshwar, Cainbay,
Ahmedabad, Na-

vagam etc.

(2) Indian‘ il Refinery at Jawahar
Corporation Napar, Baroda.

(3) Indian  Petrio-  Arcmatics Unit,
chemicals, Corp. - EBaroda,
ration.

(4) Modern Bakeri.: Ahmadabad.

(5) National Small

Proto-type Production
Industries, Corp: -

& Training Ceilre,

Pation. Rajkor,
(5) Hindustan Sali:  Khargoda Salt
Source ,

Memorandum Submitted by Rajasthan
Chamber of Commerce Re: Concessio-
nal Finance to Large Scale Units

3586. DR. H. P. SHARMA: Will the
Minister of FINANCE Le pleased to
state:

(a) whether the Rajasti:an Chambper
of Commerce and Industry has in a
recent memoerandum to the Northern
Regional Commiltee of the Industrial
Development Banl: of India demanded
that financial Instilutions in the
country should provide concessional
finance to large-scale units also if these
are set up In backward areas of the
State (Rejasthan), and has also ur-
ged for reduction in rate of interest
on loans for industries coming up in
the backkvierd Districts of Rajasthan;
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Written Answers 60o-

(b) if so, the precise demands made
in the memorandum; and

(c) the reaction
thereto”

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) Yes, Sir. .

(b) The demands made in the
memorandum included provision of
concessional finance to set up large
scale units, financing of deserving
units promplly irrespective of the size
of the units, reduction in margin
requirements for granting facilities for
deferred payment guarantee, relaxa-
tion :n the limit of Rs. 50 lakhs for
rediscounting of bills covering supply
of machineries on deferred payments
and further reduction in the rate of
interest,

of Government.

(c) The Industrial Development.
Bank of India continually review the
concessional facilities offered for in-
dustries coming up in the backwara
areas. In December, 1971, the scheme
of concessional direct @nd refinance
asgistance were extended to existing
industrial units also which undertake
substantial expansion. Lust month,
Industrial Development Bank of India
has made further concessions with a
view to providing greater inducement
to entrepreneurs to spread out in the.
relative!y backward arcas of  the
country.

It has decided to extend direct finan-
cial assistance on concessional terms to
all projects in the specifled backwarc
districts/areas involving a capital
cost of Rs, 3 crores instead of Rs. 1
crore, hitherto. Concessional finance
for bigger projects would be consider-
ed in special circumstances on the
merits of each case.

It has also been decided to extend the
scheme of concessional refinance to
eligible institutions like State Fin-
ancial Corporations and banks to the
extent of Rs. 30 lakhs instead of Rs.
20 lakhs to enable promotion of small
and medium sized projects in the back-
ward areas. On the merits of indivi-
dual cases liberalisations are alsos
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given in the terms of repayment, mar-
Bins on security, debt equity ratio and
extent of underwriting.

The facilities under the bills redis
counting scheme are primarily desig-
ned to help the manufacture of indi-
genous macliinery and concessional
tinance is given through direct flnance
and refinghce to help the entrepre-
neurs get liberal credit facilities on
long periods of repayment.

Industrial Development Bank of
India considers individual projects on
, merits and the endeavour is to finance
the deserving units promptly provided
the necessary information is given and
the projects satisfy the criteria of tech-
nicai feasibility and economy viability.

Considering the present interest rate
structure in the economy, the effective
rate of interest of 7 per cent now belng
charged under the Scheme of Conces-
sional Finance to industries set up in
the backward areas, against the Indus-
trial Development Bank of India's
normal lending rate of 83 per cent
cannot be regarded as high. In view
of this, Industrial Development Bank
of India do mnot consider any further
reduction called for.

Pathak Committee on Public Under-
takings

3587. SHRI HARI KISHORE SINGH:
SHRI MARTAND SINGH OF
REWA .

Will the Minister of FINANCE be
pleased tp state:

(a) whether the Pathak Committee
appointed by Government to examine
the problems of industrial relations in
public sector enterprises has su'bmilted
its report;

(b) it so, the main recommenda-
tions made therein; and

(¢) the reaction o Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R-
GANESH): (a) The Action Commiltee
3864 LS—3.

on Public Enterprises set up under
the Chaitmanship of Member  Plan-
ning Commission is, apart from ex-
amining various aspects of the opers-
tions of these enterprises, also looking
into certain functional areas Iike In-

dustrial Relations. It has not yet
submitted its report on Industrial
Relations.

(b) and (c), Dg not arise.

Changes in Procedure for selection of
Persomnel for Appointments in public
sector undertakings

3588. SHRI N. K. SANGHI: will
the Minister of FINANCE be pleased
to state:

(a) whether the present procedure
for selection of personnel for appoint-
ments to public sector undertakings is
being changed;

(b) if so, the 'salient fealures of the
new procedure that will be followed
and how it differs from the present
procedure; and

(c) whether in devising the new
procedure, Government have consider-
ed the desirability of giving weightage
to technocrats and also a better say
to the concerned units where vacan-
cies occur?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). The procedure
for selection of personnel for appoint-
ments to Publlc Sector Undertakings
is under constant review and in this
contest certain proposals are under
consideration of Government. These
proposals inter alia relate to improve-
ments jn selection procedures for top
and senior managers, greater delega-
tion of powers o managements of
Public Enterprises in the area of per-
sonnel policies, adoption of sclentific
manageraent development plans ete.
Final decisions on these proposals are
yet to be taken.
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Cases of Violation of Weighis and
Measures Act in Delhi during the last
three years

3590. SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of cases of violation
of Weights and Measures Act reported
during the last three years in Delhi;

(b) the number of persons appre-
hended and convicted; and

(c) the particulars of persons S0
convicted and the nature of punish-
ment awarded to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
number of persons apprehended during
the last three years was 2,358 and the
number of persons convicted was 1,631.

(c) A statement giving the informa-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-4228/
73.)

ot @gqr orarat §  wwAne
U Wi W1 S

3591 st fow gwre  wredd :
wqr wifvwr ot ag  FEiy & g
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2, 9 f& 77 #rewi & v §z TQ
wTedt ¥ FaW™ w0, qAE ¥ OF
st 91T Sueny, fawfaa fammdee
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gfr aer

Investment in ang Profits made by
M.MTC.

3592. SHRI PRABODH CHANDRA.:
SHRI ISHWAR CHAUDHRY:

Will the Minister of COMMERCE
be pleased to state:
(a) the total investment in the

Minerals and Metals Trading Corpora-
tion; and

(b) the net profits made by the Cor-
poratiop during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.

C. GEORGE): (a) Rs. 4.5 crores.
(b)
Year Rs. in
Crores
1969-70 . o 61
1970-71 184
1971-72 539

Al Stepg for Aftracting Tourists from

Foreign Countries

3503. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOU-
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RISM AND CIVIL AVIATION be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
‘ment made by Mr. Claude Pineau,
Air France's General Manager for
India, Nepal and Ceylon appearing in
the '‘Indfan Express’ dated the 19th
February, 1973 under the caption
“Attracting tourists”; ang

(b) if so, the reaction of Govern-
‘ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION *(DR. KARAN
SINGH): (a) and®* (b), Yes, Sir.
Government are already seized with
some of these problems and whatever
ds feasible is being done.

Memorandum from Agricultare
Machinery Dealers and Manufac-
turers Association

3594. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Agriculture Machi-
nery Dealers and Manufacturers Asso-
ciation of India in g memorandum has
urged Government to relax the policy
«of Multiple taxation; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Representations
have been received from the Associa-
tion for (a) relief in (i) Customs
Duties on imported components of
tractors, (ii) Excise duty on indige-
nous tractors, and (iii) Sales Tax on
tractors, and (b) for raising of import
duty on complete tractors so as to be
wn par with the duty on motor vehi-
Cen.

‘(b) The representations from the
Association are under consideratiun.

T ew (qeE gA) W age
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1971-72 26,042 9 11
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Inchusion of District Champaran
(Bihar) in the Central Tourist
Lisk

3596. SHRI BIBHUTI MISHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:
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(a) whether there are many impor-
tant tourist places such as Buddha
Stupas and Ashoka Pillar in District
Champaran (Bihar) which have not
been includedq by the Central Govern-
ment in their list of Tourist Centres;
ang

(b) it so, the reasons the:;e!or and
the action taken in this regard?

THE MINISTER OF TOURISM AND*
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Government
are aware of the places of tourist in-
terest in district of Champaran, but
due to constraint on resources and
other priorities are not in a position
at present to include investments in
this area in the Central Plan for
tourism development,

Proposal to regularise the flights to
ang from Calcutta and Delhi via
Muzaffarpur

3597. SHRI BIBHUTI MISHRA: Wil¥
the Minister of TOURISM AND CIVIL
AVIATION be pleased to c=late:

(ay whether flights to and from Cal-
cutta and Delhi via Muzaffarpur are
not regular;

(b) whether on 15th or 16th ¢f Feb-
ruary, 1973 the flight to Delhi was all
of a sudden cancelled and if so, why;
and

(c) the eflective steps Government
propose to take to regularise the
flights?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (c). The flights bet-
ween Delhi and Calcutta via Muzaffar--
pur are fairly regular. However,
Indian Airlines are exerting their ut-
most to improve the punctuality and
regularity of services.

(b) There was no cancellation of
flight 412 from Calcutta to Delhi via
Muzaffarpur on the 15th FPebruary.
1073. On the 18th this flight was not
schediileg to touch at Muzaffarpur.
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Visit by U.S. Trade Team (o India

4598. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a top trade team from
U.S.A. headed by a senior cfficial of
the U.S. ﬁepartment of Commerce is
shortly coming to India for trade talks;
and

(B) if so, what are the specific sub-
, jects to be discusseq with the team?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Itis
understood that a commercial Mission
of representatives of Railway Equip-
ment Manufacturers of U.S.A., accom-
panied by Officials of the U.S. Depart-
ment of Commerce is scheduled to visit
India from 2nd April, 1973 for two
weeks to promote sale of U,S. equip-
ment f[or the Indian Railways,

Schemes for Development of Sea-side
Resorts

3599. SHRI C. JANARDHANAN:
Will the Minister »f TOURISM AND
CIVIL AVIATION be pleaseq to slate:

(a) whether any schemes have been
«drawn up for the development of sea-
side resorts during 1973-74 f{or wultract-
ing tourists; ang

(b) if so, the main features thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). During 1873-74
the development at Kovalam in Kerala,
will continue, and it is proposed to ini-
tiate the planning of facllities in Goa
and Mahabalipuram. The nature and
scope of this development wiH be de-
termined on the basis af the report of

the UNDP Beach Resort Development
Survey Team expected in July, 1973.

Seminar of Kerala State Small Industry

3600, SHRI C. JANARDHANAN:
Wilj the Minister of COMMERCE be
pleased to state:

(a) whether g three-day seminar of
Kerala State Small Indusiry Associu-
tion held recently at Cochin has plead-
ed for the creation of a free trade port
at Cochin and a free trade zone sur-
rounding it; and

(b) if so, whal is Government's re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No communica-
tion has been received from the Kerala
State Small Industry Association,

(b) Does not arise.

Flights from Bangalore to Bombay and
back via Belgaum and Mangalore

3601. SHR] C. K. CHANDRAPPAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

tar wnether Government are aware
that the fAghts from Bangalore to
Bombay and back via Belgaum and
Bangalore are often not operated ac-
cording to schedule:

(b) what are the reasong for inordi-
nate delay in these flights quite often;
and

(c) how many times these flights
were late during January ang Febru-
ary, 19737

THE MINISTER OF TOURISM AND
CIVIL ‘AVIATION (DR. KARAN
SINGH): (a) to (c). During January
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and February, 1973, 127 fllghts on this
route were delayed and 12 cancelled
due to various reasons given here-
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under:
S.No. Reasons Gm um
1. Engineering 7 .
2. Commercial

gsr:ﬁmu:ityc:ﬁuecitn)‘ 2 i
3. Operations 2
4. Transport
5. Weather
6. Consequential . 110 10
7. Miscellaneous 6 1
- e S

TotaL 127 12

Out of 127 delays, as many as 110
were consequential. This ig because
the aircraft are scheduled to operate
several flights every day to achieve
maximum utilisation of the fleet. Thus,
if ap wdreraft is delayed for any reasotn
at the station or origin or at an inter-
mediate point, the other flights and/or
sectors to be operated by it are conse-
quentially delayed or even camncelled.

Report of Worlg Bank on Water

3602, SHRI C. K, CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the World Bank has
submitted its report regarding the
water supply and sewerage projects
for Bombay city;

(b) Uf 50, the salient features of the
report; and

Written Answerz 7z

(c) what is the total cost and what
is the assistance expected from 1DA?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Government of Indig has
posed a project for the augmentation
of water gupply and improvement of
sewerage in Bombay city to d¢he World
Bank Group for assistance. The total
cost of the first phase of the project
which has been appraised by the World
Bank is Rs. 121 crores and assistance
of $ 50 million (nearly Rs. 38 crores)
is likely to be available from IDA.

Pilots Killeg 1;1 Duty during the last
Three Years

3603. SHRI S, N. MISRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) how many pilots have beemr
killed while on duty in the planes
during the last thres years;

(b) their names and the date of
their deaths with reasons for their
deaths; and

(¢) whether any steps have been
taken to avoid recurrence of such
caes ang it so, what?

THE MINISTER OF TOURISM AND
CIVIL,L AVIATION (DR. KARAN
SINGH): (a) and (b). 9 pilots and
7 co-pilots were killed during the
years 1970-71 and 1972 in fatal ac-
cidents to aircraft engaged in operat-
ing scheduled services, non-scheduled
flights or in aerial spraying. A
statement giving their names, etc. is
attached.

(c) While it is not possible to eli-
minsle accidents, detailed investiga-
tions are held whenever one occurs,
and appropriate action taken on recom-
mendations made in the investigatiomr
report.
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STATEMENT

SL Date & place of Name of operstor Name of pilot Name of co-pilot
No. accident
R Palam Ri Nepal Capt. MM

I 25-I-1 " -_—

5-1-1970 near ﬁ
Corporation
2 29-8-1970 near Silchar Indian Airlines Capt. G.C. Dux N. V. S,
Reddy

3 5-12-1970 near Safdarjung Jamair Co.

Capt. G.B.Mchta S.S. Sahgual

Airport

4 19-12-1970 Panagarh Acrofloat Capt. Skok not known
1971

§ 26-3-1961 near Hashimara Jamair Co. Capt. S.K. Dutt Tara Chand

6 9-12-1971 near Madurai Indian Airlines Capt. K.L. Reddy S.L. Aggrawal
1972

7 14-6-1972 near Delhi Japan Airlines Capt. Igarashi Yamamoto

8 11-8-1972 near Palam Indian Airlines Capt. J.M.Thapar Mukhtar Singh

9 14-10-1972 Abohar ! Afv?lﬂu:;lnlm’ R.C. Gupta

Bombay
TorAaL . ¢ Pilots 7 Co-Pilots
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Increase in the Export of Wool

3606. SHRI RAJDEO SBINGH: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the exports of wool and
woollen goods worth Rs. 28.11 crore
in the seven-month period from April
to October, 1872 have gone up by
Rs. 7.68 crore as compared to the cor-
responding period of the previous
year;

(b) 'whether woollen ragy were im-

ported during the same periog in 1972;
ang
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(c) if so, the value of the imported
ags?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Yes, Sir.

(c) This information is not avail-
able because this jtem is not classified
for purposes of import statistics.

Loan from West Germany

3607. SHRI RAJDEO SINGH: will
the Minister of FINANCE be pleased
to state:

(a) whether the Federal Republic of
Germany has extended an assistance
of Rs. 63.28 crores to India for the
Year 1872-73;

(b) whether the agreement covering
this loan assistahce is more liberal as
compared to the agreement signed in
previous years; ang

(c) if so, what are ils special fea-
tures?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. Of Rs. 63.28 crores,
Rs. 58.308 crores are in the form of
loans and the balance of Rs 4.972
crores is grant-in-aid;

(b) Yes, Sir;

(c) For loans amounting to Bs. 36.16
croreg which are to be utilised ¢
finance new import requirements the
period of grace has been increased
from 8 years to 10 years and the rate
of interest per annum has beecn lower-
ed from 2§ to 2 per cent. For the
balance amount of the loan of
Rs. 22.148 crores representing Debt
Reliet, the period of the loan has been
increased from 10 years to 20 years
and the period of grace (included in
the period of the loan) has been en-
hanced from 3 years to 7 years.
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Fiscal relief to Jute Indystry

3608. SHRI B. K. DASCHOWDHURY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Chairmnan, Indian Jute
Mills Association has stressed the im-
perative neeq for fiscal relipf to the
Jute industry following the devalua-
tion of US dollar; and

(b) if so, the broad outlines thereof
and the reaction of Governmenti there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF, COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Ih a
Press statement the Chairman of Indian
Jute Mills Association is reported to
have expresseq a view that export of
Indian jute goods, which is already
subject to a tremendous pressure from
synthetics, has been expOsed to a
danger of more rapid substitution as
a result of the devaluation of the US
dollar, and suggested that the current
export duty op carpet backing and
hessian should be removed. These
suggestions have been noted by the
Government.

Suggestions made by All India Trade
Union Congress Regarding Price Rise
and Unemployment

3609. SHRI B. K. DASCHOWDIiU-
RY: Will the Minister of FINANCE
be pleased to state:

(a) whether any sugrestion based on
the decisions arriveq at the 29th Ses-
sion of the All India Trade Union
Congress in Calcutta on 3rd February,
1973 in regard to price rise and umn-
employment have been submitted to

Guvernment: and
(b) if so, the gist and outlines
thereof and the reaction of GoOvern-

ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) and (b). No memorandum has
been feceived by the Government frem
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the All India Trade Union Congress-
However! any published information
which comes to the notice of the Gov-
ermment is given due consideration
while formulating economic policies.

Investigations against Handloom Sema
Shops, New Delhi

L]
3610. SHRI P. K. DEO: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Handloom and
Handicrafts Export Corporation have
put up the Sona Shops in the public
sector in Ashoka and Akbar Hotels in
New. Delhi; B

(b) whether from the Ashoka Hotel
Sona Shop recently, leakage worth
several thousand rupees has beep dis-
covered; and

(c¢) whether any investigation has
been conducted and if so, the findings
thereof ang the action taken against
persons responsiblg for this leakage?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A-
C. GEORGE): (a) Yes, Sir.

(b) and (c). During the latest
annual stock verification, s discrepan-
¢y in the stocks valued at Rs. 8,000/-
has been detected. The discrepancy is
being reconsiled and the final figures
will be known after this is completed.

Private Finandal Cempunios ia Dollll

3611, SHRI P. K. DEO: Will the
Minister of FINANCE be pleased to
state:

(a) the number of private financial
companies in Delhi;

(b) whether a number of these fin-
ancial companieg have gone Into liqui-
datiop in the recent past and whether
Government have investigated into
the matter; ang

(c) what action, if any, is being
proposed to be taken by Government
1o ensure safety of the private deposits
invested in these companies? ’
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to (c¢). The information is being
collected and will be laid on the table
of the House.

Export of non-traditiona] Indlan
Products

3612. SHRI P. K. DEO: Wil the
Minister of COMMERCE be pleased to
state:

(a) whether attention of Government
has been invited to a 1eport in the
Indian Express of the 30th January,
1973 saying that non-traditional Indian
products have not done well on the
export market ip the past year;

(b) whether Government have stu-
died the report carefully ard if so, the
reaction of Government thereto; and

(c) the broag outlines of foreign ex-
change earning through export of non-
traditional items during the last three
yvears (year-wise) and how export
earnings have progressively declined
and causes thereof? t

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes. Sir.

(b) A close watch is maintalned on
the trends of export and as und when
necessary, the existing machinery and
arrangements for ygrant of compen-
satory support to selected non-tradi-
tional products. and other financlal
assistance on export actlvities, are
strengthened and streamlined, Exoport
production is being stepped up by the
removal of capacity constraints. Im-
ported raw material is ulso supplied
to exporters through replenishment
licensing. New markets are being ex-
plored for Indla's non-traditional
items.

(c) The foreign exchange earnings
through the exports of non-traditional
items amounteg to Rs. 502.5 crores in
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106970, Rs. 582.3 crores in 1970-71 and
Rs. 540.3 crores in 1971-72. Principal
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non-traditional items showing decline
in export earnings are as follows—

(Rs. crores)
S.No. Item 1969-70 1970-71 1971-72
1. Engineering goods 102°§ 130°4 §18-4
2. Iron Ore . . . " 946 117°3 1047
3. Iron and Steel . . 64°2 67-2 25'6
4. Chemical and allied Products 22°2 29'4 276

Continuing shortage of steel, grow-
ing domestic ~demand and the conse-
quent rise In prices and costs com-
bined to make engineering products
generally less competitive abroad su
that large exports could not be sus-
tained. Steel exports too were hit by
growing internal demand and lower
steel output. Iron ore exports were
adversely affecteq by poor demand as
a result of recession ip the Japanese
Steel industry, failure of production
to attain the anticipated level, and
transport bottleneck in the Eastern

Sector.

Guarantee cover scheme through Bank
Credits

3613. SHRI P. GANGADEB: Will
the Minister of FINANCE be pleased
tn state:

(a) whether + guarantee cover
schemes and other extension effects
through bank credits have been libe-
rally extended to small farmers in the
Districts of Sambalpur and Dheckanal

in Orissa;

(b) the impact of the said schemes
through banks during the year 1872-
73, and

(c) the steps taken to encourage the

farmers in this regarq during the year
1073-741

THE DEPUTY MINISTER IN THE
MINISTRY OF'FINANCE (SHRIMATI
SUSHILA ROHAYGI): (a) Guarantee
cover under the Small Loan Credit
Guarantee Scheme, 1971 is available
to the commercial banks in respect of
their advances to all eligible small
farmers, including those in the dis-
tricts of Samlalpur and Dhenkanal in
Orlssa.

(b) Guarantee advances to farmers
and agriculturistg rose from Rs. 553.19
lakhs in June, 1971 to Rs. 11,080.43
lakhs in June, 1972 for the country as
a whole. For the State of Orissa, the
corresponding figures were Rs. 11.87
lakhs and Rs. 45.97 lakhs respectively.
No separate figures in respect of these
two districts are available.

.(¢) The Small Farmers' Develop-
ment Agency in Dhenkanal District has
prepared certain schemeg for dairy,
poultry, horticulture, construction of
dug wells, etc. to assist the small
farmers of the district. The commer-
clal banks would be assisting the fer-
merg asslsted farmers In the district
for purchasihg jersey cows for starting
dairy farms. The banks would also be
financing the small farmers through
their normal schemes framed to assist
them for cultivation expenses, deve-
loping their lands, sinking of wells
.h‘ L ]
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Aly agreement with Japan

3614, SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any new air agreement
has been®entered into between India
and Japan; and

(b) if so, the sallent features of
the agreement?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir. ,

(b) Does not arise,

Contract signed with North Korea by
S.T.C. for the supply of finished
Leather

3615. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether State Trading Corpora-
tion has signed a contract for the
supply of finished leather worth Rs. 3.24
crore to North Korea;, and

(b) if so, the total quantity of finish-
ed leather that will be exported under
this contract?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) 9 million gq. ft.

Proposal to Control Purchase and Sale
of Raw Jute and Export of Finished
Products of Jute by 8.T.C.

3618. SHRI P. M, MEHTA:
SHRI P. GANGADEB:

Wil the Minister of COMMERCE
be pleased to state:

(a) whether National Union of Jute
workers has urged Government, that
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State Trading Corporation should
control the purchase and sale of raw
jyte and export of finished products
of jute;

(b) it so, the reasons advanced in
support of the proposal; and

(¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The National
Union of Jute Workers is reported to
have made these suggestions at their
Annual General Meeting held on 20th
August, 1972,

(b) Reason advanced by them in
support of the proposal was to curb
speculation.

(c) it is envisaged that, over a
period of years, the Jute Corporation
of India will be in a position to.
takeover the entire trade in raw jute.

Organisation of regional course on.
development of banking

3619. SHRI P, M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state:

(a) whether a seven-week regional’
course on development of banking,
organised by the Bankers Tralning
College in collaboration with Economie
Development Institute of the World
Bank, was beld in Bombay on the-
15th January, 1873,

(b) whether some Asian and Afric
countries also participated in the sal
course; and

(=Y

a

(c) what were the main objects
this cOurse and how the course
belped this country?

£
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, the Course was held from
January 15 to March 3, 1973.

(b) Besides [ndia, participants from
14 countries in Asia and Africa parti-
‘cipated in the Course.

(c) The main objective of the Course
WAaS;

(i) to discuss techniques and pro-
blems of development banking
with special reference to such
problems as identification, ap-
praisa!, financing and super-
vision of industrial projects;

«{il) to give an opportunity to a
selected group of medium and
senior level officials working
in development banks in the
participating countries to ex-
change their experiences of
desling operational problems
of development banks such as
resources position limitations,
ete.;

«(iii) to discuss in depth the major
managerial problems of de-
velopment banks against the
background of their goals and
objectives, the organisational
structure and strategy most
suited to achieve the goals
set, us also the nature o'
management control and re-
porting systems needed for
the effective functioning of
the banks.

The Course afforded Indian partici-
pants and experts in the fleld of
development banking an opportunity
of learning about the experienceg of
their counterparts in other participat-
ing countries. Courses of this type, in
which technical aspects are discussed,
are always useful to the partlcipants.
‘They broaden their knowledge and
‘equip them in an overall sense to per-
‘formn their own duties somewhat more
~effciently.
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Loss syffered by Indian Airlines due
to Agitation in Assam

3620, SHRI B. 5. BHAURA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
extent of loss suffered by Indian Air-
lines due to the recent agitation in
Assam?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): The passenger revenue loss
suffered by Indian Airlines due to
agitation in Assam works out to
Rs. 2.17 lakhs gpproximately.

Proposal to set up an aerodrome in
Himachal Pradesh

3621. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government hawve con-
sidered any proposal to set up an
aerodrome in Himachal Pradesh;

(b) if so, whether any decision has
been taken in this regard, and if not.
the likely date by which a decision
would be taken: and

(¢) the name of the site, if any, sue-
gested for this purpose?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) to (c). There is already
an aerodrome at Kulu (Bhuntar) to
which Indian Airlines operate seasonal
services. BSeveral sites for construc-
tion of an aerodrome near Simla have
been examined, namely at Naldehra,
Shogi and Ghanahatti but none has
been found acceptable as they are
either unsuitable for construclion or
hazardous for operations. A gite near
Malan in the Kangra Valley has also
been suggested, te which the reaction
of the State Government is awaited,
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Advancing of foans by LIC to Policy-

holders
3622. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

FINANCE be pleased to state:

(a) whether the Life Insurance Cor-
poration of India advanced loans to
the policyholders for various purposes;

(b) if so, the purposes and the limit
upto which these loans are granted;
and
-

(c) the terms and conditions for re-
payment of the loans by the policy-
holders? *

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c).
Loans not exceeding 90 per cent of the
surrender value of life insurance policy
are advanced to policyholders for any
purpose (against assignment of policies
in favour of LIC). The rate of interest
is T4 per cent per annum and the term
of repayment is as desired by the
policyholders but should not be later

tHan the date of maturity of the
policy.
The LIC also advances loans upto

Rs. 1.00.000 1o policyholders for hous
ing under its “Own Your Home”
Scheme. The rate of interest is 8}
per cent per annum with a rebate of
1 per cent if the house is self-occupied,
The repayment term selected should
not extend beyond any of the follow-
ing:—

(a) date of superannuation of the
horrower;

{b) date of attainment of age 63
years by the borrower;

(c) date exactly 5 years prior to
the date of expiry of the lease.

In the case of policyholders other
than employees of approved employers,
such term should not exceed 20 years.

S¢tving comditions of employees work-.
ing in the State Bank of India

3624. PROF. NARAIN CHAND
PARASHAR: Will the Minister of"
FINANCE be pleased to state:

(a) whether there are any rules and
regulations covering the service con-
ditions- of the employees working in
the State Bank of India and its sub-
sidiary Banks:

(b) if so, the rules regarding ap-
pointment, promotion and dismissal or
termination of services; and

(c) whether the employees have the
right to move the courts in case of
unjust treatment at tRe hands of the
Board of Directors?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The workmen staff of
the State Bank of India and its sub-
sidiaries are governed by the provi-
slons of the Sastry Award as modified
by the Desai Award and the bipartite
agreements supplemented by standing
instructions.

The Sub-Accountants and Head
Cashiers of the State Bank of India
are governed by the State Bank o!
India (Sub-Accountants and Head
Cashiers) Service Rules while the stall
officers in that bank are governed by
the State Bank of India (Officers and
Assistants) Service Rules.

As regards the officers of the subsi-
diary banks, their termg and conditions
are governed by the provisions of
Section 11(f) of the State Bank of
India (Subsidiary Banks) Act 1959
read with Section 50(1) thereof.

(¢) The workmen staff of the State
Bank of India and its subsidiaries
being governed by the provisions of
the Industrial Disputes Act, 1847, can
raise industrial disputes, which may
get adjudicated upon in labour courts
and Industrial Tribunals set up under
the Industrial Disputes Act, 1947. As
the officers of these banks are govern-
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ed only. by their service contracts with
the banks, they can seek remedy
against unjust treatment only in the
-civil courts.

Memorandum by Pensioners’ Organi-

sation Regarding establishment of

separate Department to deal with
cases of pensions

3626. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether All “India Pensioners’
‘Organisation have submitted a memo-
randum to Government for establish-
ing a separate Department to deal
with the cases of pensions;

(b) if so, the broad outlines of the
Memorandum; and

(¢) the reaction of Government

‘thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) A Memorandum dated
17-2-73 from the President All India
‘Organisation of Pensioners, New Dell
.has been received,

(b) and (c¢). A Statement is laid on
the Table of the House. [Placed in
.Library. See No. LT-4529/73.]

Visit by President of Asian Bank

3627. SHRI NAWAL KISHORE
SHARMA:
SHRI BIRENDER SINGH RAO:

Will the Minister of FINANCE be
‘pleased to state:

(a) whether the President of Aslan
Bank recently visited Indla and held
talks with him;

(by if so, a gist of the talks held
with particular reference to the assist-
ance to be provided to India by the
Bank during the next three years; and

(c) the time by which the assistance
will be made available and in what

‘shape?
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THE MINISTER OF _ FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Les, Sir,

{b) and (c). Discussions took place
on subjects of mutual interests ke
Special Funds mobilisation, the Asian
Development Bank's operationg in
least developed countries ote. No dis-
cussions took place regarding assist-
ance tp e provided to India by the
ADB ag India continueg to follow the
policy of not borrowing from the Bank.
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Decling in the Export of Jute Goods
to US.A.

3620. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn fo a news report
appearing in the Hindustan Standard
dated the 23rd January, 1973 under
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n “Sharp fall in Indian share
ute goods market”; and

the cap
of U.S.

(b) it  so,
thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes, Sir,

(b) Government are fully alive to
the problems currently being faced by
jute industry, and are taking all pos-
sible steps to make Indian jute goods
competitive.

Declsion of Imdustrial Development
Bapk of India to Finance Execution
of turn-key 'proje:ts

3630. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Industrial Develep-
ment Bank of India has decided to
finance the execution of turn-key pro-
jects by Indian entrepreneurs outside
India; and

(b) if so, the conditions for extend-
ing such financial assistances by the
Bank?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
{a) and (b). The Industrial Develop-
ment Bank of India Mas already been
extending financial assistance hy way
of post-shipment loans in respect of
deferred receivables to Indian ex-
porterg executing turn-key jobs abroad.
Such assistance is provided wunder
Supplier's Credit system of flnancing
in participation with exporters’
bankers. Under this scheme the De-
velopment Bank charges a rate of
interest on its portion of the credit,
which after taking into account the
rate charged by the participating bank,
works out to five and a half ver cent
to the exporter on the entire credit.
Whatever security (Le. bank guaran-
tee, letter of credit etc) js available
is shared pro rata between the Indus-
trial Development Bank of India and
the participating bank. The deferred
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receivables are required to be covered
by an appropriate Export Credit
Guarantee Corporation cover. The
credit terms are required to be cleared
by the Exchange Control Department
of the Reserve Bank of India.

Advancing of Loan by Nationalised
Banks for Irrigation and Power
Projects

3631. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to

slate;

(a) whether the nationalised banks
have advanced any loans to State
Government for financing irrigation
and power projects;

(b) if so, the names of the banks
which have advanced such loans; and

(c) the projects for which such
assistance has been given?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (e).
Nationalised banks have not advanced
loans to State Governments for irriga-
tion and power projects. They have,
however, given loans to State Electri-
city Boards for rural electrification,
energising tubewells, bridging loans for
power projects etc. Details of such
loans are not readily avallable, To
the extent possible they will be
obtained and lald on the Table of the
House.

Location of Headquarters of General
Insurance Corporation

3632. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived a letter from the Bengal
National Chamber of Commerce re-
garding the location of the General
Insurance Corporation's  headquar-
ter’'s;

(b) if so, the gmist of the letter re-
ceived; and



o1 Written Answers

(c) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir,

(b) It was urged that the head office
of the General Insurance Corporation
of India should be located at Calcutta
instead of at Bombay.

(¢c) On due consideralion of the
points raised in the representation. no
change in the earlier decision to locate
the head office of the General Insu-
rance Corporation at Bombay, was
deemed necessary.

Recovery of Smuggled Gold From
Salaya Coast in Saurashtra

3633. SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to
stale:

(a) whether attention of Govern-
ment has been invited to the news
item which appeared in the ‘Patriot’
of the 1st February, 1973 stating that
gold worth rupees one crore was
dumped at Salaya coast in Saurash-
tra by a notorious gang of smugglers
recently: and

(b) whether ary investigation has
been made in this regard and if so,
the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. 'GANESH): (a) Government has
seen the news Item “Rupees 1 crore
worth gold dumped into sea" publish-
ed in the 'Patriot’ dated 1st February,
1973.

(b) Investigation was conducted by
the Customs staft at Jamnpugu: but it
was founc that the press report was
not correct.
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Manageiaent of Palsm Airgert in
Delhi

3634. SHRI PILOO MODY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether attention of the Gov-
ernment of India has been invited to
an editorial in the “Times of India™
dated the 22nd January, 1973, stating
that Palam Airport in Delhi is rapid-
ly acquiring the reputation of being
the most badly managed international
airport in the country;

(b) whether Government have studi-
ed the implications of the articles;
and

(c¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND-
CIVIL. AVIATION (DR. KARAN
SINGH): (a) to (c). The editorial
does not depict the position correctly.
Steps to improve facilities and aids
at the airport are constanily under
review,

Cheating of RBI by Forelgn Exchange
Racketeers

3635. SHRI PILOO MODY: Will
the Minister of FINANCE be pleased’
to state:

(a) whether the attention of Gov-
ernment has been invited to a report
in the “Tribune” of the 4th February,
1973 stating that the Reserve Bank of’
India has been cheated to the tune of
about Rs, 700,000 by a gang of foreign
exchange racketeers;

(b) whether Government have re-
ceived any report from the Bank
authorities in this regard; and

{c) if so, the facts of the case and
the reaction of Government in this re—
gard?’
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THE MINISTER OF FINANCE
(SHRI" YESHWANTRAO CHAVAN):
(a) to (c). Certain cases where
foreign exchange has been obtained
on the basis of spurious permits have
cgme to the notice of Government.
The matter is under investigation by
the Central Bureau of Investigation
and at this stage it is not in public
interest to give further details of the
case. In the meanwhile the Reserve
Bank of India has streamlined the
procedure relating to issue of exchan-
ge permits for students with a view
to prevent recurrence of such irre-
gularities.

"

I"emmd made regarding changes in
the set up of LIC

3636. SHR] RAMAVTAR SHASTRI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the officers working in
the Life Insurance Corporation have
demanded changes in the set-up of the
LIC; :

(b) if so, the main outlines of their
proposals; and

(c) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Recently, the Class I Officers’ Federa-
tion circulated a booklet entitled “Or-
ganisational set-up of LIC—Promo-
tional opportunities”, in which it was
suggested inter alia. that the existing
Divisional and Branch units should
be split up thereby creating better
promotional opportunities at higher
levels. However, no demands in this
behalf have been received.

{c) Does not arise.
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Total number of Persons selected as
Pllois in Indian Airlines during the
last Three Years

3638. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
total number of persons selected as
Pilots in the Indian Airlines during
the last three years?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): Fifty five.

Proposal to introduce Computer sys-
tem in Indian Ailrlines

3639. SHRI VAYALAR RAVI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose to
introduce computer system in the In.
dian Airlines;
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(b) if so, the broad outlines there-
of gnd ;fhe pERbar RI NeTsops prbo
may lose their jobs due to this mea-
sure; and

(c) the effect of computerisation on
the futire ‘prospects of empldyment?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (e¢). Indian Air-
lines have already a computer system
which was introduced in January,
1667. They are currently considering
introducing a real time computer sys-
tem in association with Air-India, if
possible. The project, if approved,
will be taken up as part of the 5th
Plan. No .employee will lose his job
eon this aceoynt.
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Rise in Prices of Gold and Silver

3644. SHR1 BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

'Wili the Minister of FINANCE be
pleased to state:

(a) whether the prices of gold and
silver have gone very high during the
last one year;

(b) if so, the reasons therefor; and

(c) whether Government propose to
bring down the prices of gold and
silver in the country and if not, the
reasons 'therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) the increase in the price.of gold
in India during the last one year is
mainly due to forces of supply and
demand and increase in its price in
the world free markets, The factors
primarily responsible for rise in yhe
free market price of gold are: (i)
restrictzd supply of gold to the world
free markets by producing countries,
and (ii) increased demand due to un-
certain international monetary situa-
tion. This has affected illegal supplies
to India and thus force the price in
India also to rise. The rise in the
price of silver is chiefly due to higher
price of the metal abroad arising out
of the gap in the world production of

silver ani its demand for industrial
use,

MARCH: 18; 1878
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(c) Gold and silver mot Being Te—
garded as articles of essential indus--
trial or household consumption,.
changes in their prices do not have-
any adverse effects on general econo-
mic conditions in the country. Pre-
sently, therefore, Government do not.
have any measures under considera--
tion to bring down their prices,

Investment of Forelgn Capital on In-
dustry and Commerce

3645. SHRI BIRENDER SINGH RAO:
Wil. the Minister of FINANCE be-
pleased to state: - '

(a) the foreign investment on In-
dustry and Commerce, country-wise,
made in India during the last three
years, year-wise;

(b) whether any proper check has
been kept over the inflow of foreign
money in this country during the
period and if so, the nature thereof?”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{(a) The outstanding foreign invest-
ment in India both from privale and
official sources. as at the end of
March, 1969 was Rs. 1,611.3 crores,
and according to quick estimates pre-
pared by the Reserve Bank of India,
it was Rs. 1,635.7 crores and Rs. 1,672.4
crores respeclively as at the end of
March, 1970 and March, 1971. A
statement showing the country-wise
break-up of the outstanding foreigm
investment as at the end of March,
1969 is attached. Similar break up is
not yet available for later periods.

(b) Government's policy towards-
foreign investment has, since the mid-
sixties, been highly selective, and
foreign investment is now permitted
usually on & minority basis and gene-
rally as a vehicle for transfer of”
sophisticated technology which the-
country is in need of.
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Statement

¢ (Rs. crores)

Name of country Amount
Canada a . 18°5
France . . 513
West Germany . . 104°0
Traly R 734
Japan . . ¢ . 761
Switzerland . N 32.4
Sweden . . 186
U. K. ) 6311
;.L S. A . B 4296
Q:her countrics 885
International Institutions 878
Total 1611.3

“Tax exemptiom on Exports and supply
of Raw materials to Exporters at
International Price

2646. SHRI DEVINDER
GARCHA:
SHRI M.
REDDY:

Will the Minister
be pleased to slate:

SINGH

RAM GOPAL

of COMMERCE

{a) what is his reaction to a de-
mand made by the representatives of
the industry that exports should be
made more profilable by tax-exemp-
thon on income therefrom rather than
by putling compulsion on exports: and

(b) whether Government had evolv-
ed specific schemes for making avail-
able inputs to exporters at interna-
tionally competitive prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government are’

mot: confemplating any tax sxemption .
‘@n income from exports,
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(b) Yes,. Sir. Specific scheme for
making available some of the inputs
required for exports at internationally
competitive prices a.e already in
operation.

Plan to Develop Various Tourist Cen-
tres in the Country during the Cur-
rent Year

3647, SHRI DEVINDER SINGH
GARCHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether a plan has been drawn
to aevelop various tourist centres in

the country during the current year;
and

(b) if so, whether the concerned
State Governments where these centres
are siluated have been consulted as a
measure of better coordination?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. The Annual
Plans of the Cenire and the States
for Tourism for 1472-73 forms part of
the Fourth Five Year Plan,

(b) The development of tourism is
essenlially a cooperative effort, and
the Central Government co-ordinates
it efforts with those of State Govern-
ments as well as other agencies in
developing tourist centres,

Representation from Mine Owners of
Bihar and Orissa to increase the rate
of Iron Ore

3648. SHRI BANAMAL] PATNAIK:
Will the Minister of COMMERCE be
p'eased to state:

(a) whether he has received a re-
presentation from the mine owners of
Bihar and Orissa to increase the rate
of the Iron Ore in view of the increase

in the cost of production:

Ab) whnthlr it has b.ln glven com-
sideration; and
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(c¢) if so, the decision taken by Govw-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) to (¢). On re-
presentations f(rom mine-owners in
Bihar and Orissa MMTC, with the
consensus of mining interests in this
area, increasea its procurement price
cf iron ore in September last yeur,

Payment of Overtime to Central Gov-
e:nment Employees

2C<J. SHRI BANAMALI PATNAIK:
Will the Minister of FINANCE be
pleased to state:

(a) the steps taken or proposed to
be taken for proper planning and sim-
plification of the working of the Cen-
tral Secretariat so as lo minimise the
payment of overtime allowance to
staff in the various Ministries; and

(b) whether the desirability of em-
ploying additional hands instead of
paying overtime to the existing staff
has been considered and if so. with
what results?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The existing orders
on overtime allowance provide that
the work in all offices shou.d be so
organised as ordinarily to be capable of
being done during the normal office
hours and that the question of over-
time work should arise only in so
special circumstances.  Appropriate
action is accordingly taken, wherever
necessary, by the administrative
authorities concerned to review work
procedures, staffing etc. The overtime
work arises only when the work is of
such an urgent nature that it cannot
be postponed in public interest till the
next working day.

(b) Overiime .work is occasional in-
ctar and ef .limited duration, It

chapactar
is performed when, the- work:is .of -an,

urgent nature. Such work would not,
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to the regular staff. As stated above,
however, where the nature and quan=-
tvm of work is such that augmentation
of staff on a regular basis is cal'ed
for, administrative authorities colcern-
ed do review the staff requiremen's
accordingly. '

Proposal to start short distance Flights
through Mini-Aircraft by Air India

3650. SHRI C. K. JAFFER SHARIEF;
SHRI DHAN SHAH PRA-
DHAN:

Will the Minister of TOURISM AND
CIVIL AVIATIION be pleased io
state: . '

(a) whether there is any proposal
under the consideration of Govern-
ment to start tourist programmes in
Air India through mini-aircraft for
short distance flights; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a): No, Sir.

(b): Does not arise,
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Steps to Develop Tourism in Assam

3654. SHRI SARJOO PANDEY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have carri-
ed out any survey aof the Tourist De-
velopinent potential of Assam;

(b) if so, the results thereof; and
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(c) what steps have been taken to
develop tourism in the State?

THF. MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b) No survey has
been carried out by the Deparlmient
of Tourism regarding the tourist de-
velopment potential of Assam. How-
ever, an industrial potential survey
comprising the officials of Industrial
comprising the officials of Industrial
Development Bank of India, Indus-
trial Finance Corporation of India, Re-
serve Bank of India and Industrial
Credit and Investment Corporation of
India inter alia referred to tourism
potential of Assam and suggested cer-
tain measures like provision of econo-
mic air transport development of
hotel accommodation and promotional
efforts by the Central/State Depart-
ments of Tourism.

(b) if so, the reaction of the Cen-
tral Sector to develop tourism in
Assam include setling up a tourist
bureau at Gauhati, construction of
tourist hwngalow at Gauhati, low in-
come rest houses at Gauhati and
Shillong, a rest house at Kaziranga
Wild Life Sanctuary and improve-
ment of rest houses at Cherrapunji.
These are in addition to facilities
created iy the Government of Assam.

Overdrafts by States

3655. ¥HRIMATI BHARGAVI THA-
KAPPAN: Will the Minister «f
FINANCE be pleased to state:

(a) whether Kerala Government
have urjed upon the Central Govern-
ment t> adopt lenient and sympathe-
ti. view so far as the question of

over-drafts to States are concerned;
and

(b) i so, the reaction of the Cen-
tral Government thereto?

THE MINISTER OF STATE IN THE

MINISIRY OF FINANCE (SHR] K.

R. GANESH): (a) and (b). The re

MARCH 16, 1873
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ference is presumably to the decisiom
taken by the Government that no
State will be permitted to regard
overdraft on the Reserve Bank of India
as a budgetary resources. The Kera-
la Goveinment has raised no objection
against this decision. '

Scheme to Increase the Nuinber of
Tourist Centres in Kerala

3656. SHRIMATI BHARGAVI THA-
NKAPPAN:
SHRI VAYALAR RAVI:

Will tre Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have un-
der consideration any scheme to in-
crease the number of Tourist Centres
in Kerala with a view to earning
more foreign exchange; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The develop-
ment of places of tourist intercst is
a continuing process related to the
attractions they offer. With a view to
attracting destination traffic to India,
Government are developing Kovalam
as a beach resort and a Youth Hostel
is being constructed by the Central
Government at Trivandrum during the
Fourth Plan.

World Bank's Assistance for Projects
in Kerala

3657. SHRIMATI BHARGAVI THA-
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the number and names of Pro-
ectg in Kerala for which the World
ank has given financial assistance
during the last three years;

(b) the amount given, project-wise:
and
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(c) the number and names of pro-
jecls for which the assistance of
World Bank has been sought by the
Stale Government for 1973-74 and
thereafter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). A Credit for develop-
ment of Juwer transmission for a
pumber of States including Kerala
bhag recently been negotialed with the
International Development Association,
the soft-loan affiliate of the World
Bank. The share allocated to the
Kerala Electricity Board is $8.40

* million, ’

(¢) Government of India has not
posed any project fdt seeking World
Bank assistance in 1973-T¢ and there-
after, but certain irrigation projects
are under considgration for this pur-
pose.

Steps to Develop Cultural and Religi-
ous Places of Tourist Interest in
Kerala

3658. SHRIMATI BHARGAVI
THANKAPPAN -
SHRI VAYALAR RAVI:

Will the Minister of TOURISM AND
“CIVIL AVIATION be pleased to state:

(a) the steps proposed to be taken
to develop cultural and religious places
of tourist interest in the Kerala State
in the near future;

(b) the tentative list of these places
selected for the purpose; and

(c) the assistance proposed to be
given by the Cenire to that State for
this purpose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Measures for the de-
velopment of tourism are taken by the
Central Government and the State
‘Government in a coordinated manner.
There are no plans at present in the
<Central sector to develop cultural

religious places of tourist interest in
Kerala in the near future, but the
development of Kovalam Beach and
the Periyar Game Sanctuary in ine
central seclor will continue,

(b) This is a matter for the State
Guvernment,

(¢) Schemes taken up in the State
Plan are not given specific assistance
by the Centre except through the
general allocation of Plan funds an-
nually by the Planning Commission,

Import of Raw Material by Free Trade
Zones

3659. SHRI S. C. SAMANTA: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) the steps being taken to create
Free Trade zones which can import
raw materials liberally as stated by
him on the 17th February, 1973 while
inaugurating the two-day meeting of
the Advisory Council on Trade: and

(b) what are the difficulties in sup-
Plying raw material to exporting in-
dustries at internationa] prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The possibility
of setting up four to five Free Trade
Zones around major industrial belts
is in the consideration stage,

(b) The matter is receiving atten-
tion in the light of the Commerce
Minister's addresg o the Fifth Meeting
of the Advisory Council on Trade.

Study made by Government
Mechanism of Control of

prices in various countries

about

3660. SHRI S. C, SAMANTA : win

the Minister of FINANCE be pleased
to state:

(a) whether any study has been
made by Government abous the me-
chanism of control of rising prices in
nﬂo:u countrieg of the world; and
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(b) if so, the outcome thereof?

THE MINISTER OF FINANCE
(SHI YESHWANTRAOQ CHAVAN):
() and (h),  While evolving  ils own
ceonomic  policies,  the Government
takes note of the expericnce of other
countricy Lo the extent it js relevant to
Indian conditions. No special study in
respect of the  pricg  control mecha-
nisms in other cvountries has, however,
been made.

Employment of Children helow four.
teen ycars in hotel industry ip
the states

3601, SHRI DITARMARAO AFZAL-
PURKAR: Will the Minister of TO-
URISM AND CIVIL AVIATION be
pleased to slate:

(a) ‘whether children below fourteen
years are also employed in the hotel
industry in the States; and
of Govern-

(b} if so, the reaction

ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (%). All State Gov-
ernments have regulated the minimum
age of employment in hotels under
their Shop and Commercial Establish=
ment Acts. Data regarding the em-
ploymeny of children under 14 years
in the States is not available,

-

Grant of Loans by Nationalised Banks
to Handloom

662, SHRI DIIARMARAO AFZAIL-~
PURKAR; Will the Minister of FIN-
ANCE be pleased to state what efforts
have been made by Government to
ensure the grant of maximum leans
for handloom weavers by nationalised
Bankg during last two years, parti-
cularly in t{he State of Mysore?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Handloom in-
dustry is ineluded in the cottage and

MARCH 18, 1973
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small scale industry, Wherever, viable
schemes are prepared and bahk loans
sought, the funds required are nor-
mal'y available after due serutiny by
the banks.

Financial Assistance given to mome-
poly houses by Industrial credit amd
Investment Corporation of India

2663, SHRI D. P. JADEJA : Will the
Minister of FINANCE be pleased to
state the total amount of Jloan: and
other finaneial assistance given by the
Industrial Credit and Investment Cor-
poration of India 1o the monopoly
houses during the years 1970-71, 1971~
72 and 1972-737

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
The tolal amount of financial assit-
ance (loans, underwriings and yYuaran-
tees) sanctioned amd disbursed ty the
Industrial Credit and Investment Coi-
poration of India 1o the industrial
concerns belonging 1o the Larger and
Large Industrial Houses listed in Ap-
pendix IT to the Report of the Indus-
trial Licensing Policy  Inguiry Com-
mittee  during the financial yeur 1970~
T1. 1971-72 and 1972-73 is as under:—

Rs, in lakhs

Financial Year Total Financial

Assistance
Sanctioned  Distursed
1970-71 179600 106500
1971-72 1755°00 1257°00
197273
(Upto Decembe ,
1972) 1900+ 00 183 co

N.B. The disbursements in a ptvticulor
Year may incluge samchons of previvuy
yearg algo,
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Frojects Assisted by LD.BL
.

3661 SHRI D. P. JADEJA: Will the
Minister of FINANCE be pleasedl to
state the number and names of the
projepis assisted by the Industrial Lie-
velopment Bank of India during the
last three years, Statewise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The required information is given in
th: Statement laid on the Table of the
House. | Placed in Library. Sce No.
LT-4531, 73.1

Ruplantation Subsidy and other Incea-
lives extended to @ea Indusiry

3665, SHRI D. P. JADEJA: Will the
Minister of COMMERCE be pleased to
stale:

(a) whether Tea Indusiry has not
Leen able to avail of Governmentl's
replantation subsidy and eother incen-
tives extended to them;

(b) if so, the reasons therefor: and

(c) what other measures (overn-
ment propcse to tuke tp avoid “sick-
ness” amonr, tea plantations?

THE DePUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGFE): (a) No, Sir.

(b) Does nol arise.

(¢) The problems of the tea industry
are constantly under review of the
Government. Currently Tea Board is
considering a proposal to carry out
Techno-Economic survey of the indus-
try,

Amount spent on tourist centres in
Gujarat during the last three years

3666. SHRI D. P. JADEJA: Will the
Minister of TOURISM ANp CIVIL
AVIATION be pleased to state The
amount spent by the Central Govern-
ment on Tourist Centres in Gujarat
indicating. the names of places and the

amount spent on them during the last
three years, year-wise?

THE MINISTER OF TOURIS! AN

CIVIL AVIATTON (DR. ~ARAN
SINGH): A statement is attachud,
Statement
SL. Amount
No. Name of scheme stpcm
"\
Govt. ol
India
1969-70 (Rs.
i in lakhey
1. Son-ct-Lumicre .
show at Sabarmeti 2:07
1970-71:
I Son-et-lumicre . € 30
show at  Sabarmati
2 Construction of a  ‘Tourist 1°37
Bungalow ar  Sabarmati
(spill-over from carlizsr
Plan)
1971-72:
1 Son-et-Lumiere i 403
show at Sabarmati
2 Two mini-busses for use o-R2
at Gir  Wild Life
Sanctuary

Following expenditure is expected 10 be
incurred during 1972-73

1 Construction of a Rest 325
House at  Sasangir

2 Youth Hostel at  Gandhi-
nagar 330

Setting up of Industries in Mauritius

4667. SHRI M. V. KRISHNAPPA:
will the Minister of COMMERCE bhe
pleased to stale:

(a) whether the request of the Gov-
ernment of Mauritius for setting up
industries in that country has since
been considered by Government;
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(b) if so, the number of Industries
which are likely to be set up during
the next two years; and

(c) the time by which these indus-
tries will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). The Gov-
ernment of Mauritius have shown n-
terest in the setting up of industrial
joint ventures in Maritius by the
Indian industrialists. So far, the
Government of lndia have approved
mnine pronosals for setting up industrial
joint ventures in Mauritius, out of
which four have already gome into
production, and for those which are
-under implementation, 20 time
schedule hag beepn stipulated.

Complaints against Inspectors of
Central Excise, Delhi

3668. SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of complaints re-
ceived against the [nspeclors of the
Central Excise Collectorate, Delhi, for
not discharging their duties during the
year 1972;

(b) the nature of complaints, the
action taken on such complaints and
the officers involved;

(c) when such complaints were
made and the stage at which the in-
vestigations stands at present; and

(d) the time by which the enquiry
is likely to be completed and action
taken against the officers involved and
the parties concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K, R. GANESH): (a) to (d). Com-
plaints were received on different dates
‘in 1972 against 46 Inspectors of Cen-
tral Excise in the Delhi Collectorate
-alleging acceptance of illegal gratifica-
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tion or harassment to traders etc. On
inPestigation, 30 complaints® were
found to be baseless and were filed.
In one case, a chargesheet has since
been issued to the Inspector concerned.
In another case the investigation re-
port is under consideration of the com-
petent officer. In the remaining 14
cases, investigations are still in pro-
gress and these cases are likewy to be
completed by the end of April, 1973.

“Smuggling of Mica to foreign
ceuntries”

3669. SHRI SHASHI BHUSHAN:
SHRI H'JKAM CHAND
KACHWAL

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that high gquality mica is being smug-
gled to foreign couniries on large scale
by businsssmen in connivance with
the border personne. through road and
waterways which is causing a loss of
foreign exchange to the tune of Rs. 2.5
crores annually; and

(b) if so, the remedial measures
adopted by Government to check the
smuggling of mica outside the country
and to detect the smugglers who
manage to cross the border without
detection? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Government
have no reliable information indicat-
ing that high quality mica is being
smuggled to foreign countries on large
scale in connivance with the border
personnel, However, in view of some
selzures of Mico in the past viz
Rs. 2.93,000 in 1969; Rs. 68,870 in 1970
and Rs. 30,700 in 1872, the possibility
of some mica being smuggled across
the Indo-Nepal border, cannot be ruled
out.

(b) The following steps have been
taken by the Governmént to check
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emuggling of goods, including Mica,
across the Indo-Nepal border:—

(i) Required staff has been posted
at Kodarma and Girldih,
where most of mica is pro-
duced and traded, to collect
and transmit intelligence about
smuggling of mica from these
areas to Nepal

Mobile preventive  parties
have been set up on the Indo-
Nepal broder to check smug-
gling of goods_ including miea,
from India to Nepal and vice-
versa,

(i)

fiii) Jeeps have been provided to
make the border staff more
mobile and effective.

(iv) The man-power in the Preven-
tive parties has been in-
creased.

(v) Close liaison is being main-
tained with the State authori-
ties on the Indo-Nepal border
to check smuggling of goods
across the border.

(vi) Co-operation of the HM.G. of
Nepal has also been sought re-
peatedly in this connection.
The Nepal Government have
informed that they have
stopped issuing fresh licences
for the export of mica from
Nepal since the last one and
a half years. They have also
banned the export of mica
from Nepal by gift parcels.

(vii) A post of Collector of Cus-
toms has been created at
Patna for unified control of
the Customs formations along
the Indo-Nepal border.

Investigations into the mystery of
Hazratganj Branch of State Bank of
Indla, Lucknow
3670. SHRI SHASHI
Will the Minister of
pleased to state:

(a) whether investirations by the
Inspector of the Central Office of the

BHUSHAN:
FINANCE be

State Bank of India, Bombay upto
Rs. 16 crore mystery of Hazratganj
Branch (Lucknow, Uttar Pradesh)
have gince been completed and the
report submitted to Government; and

(b) if so, the main points of the
report and the action taken or pro-
posed to be taken against the default-
ing officers of the bank?

\

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) There is no
mystery of Rs. 16 crores in the State
Bank Branch at Hazratganj as such,
The facts are that Currency and Bank
Notes amounting to Rs. 73.71 lakhs
in denominations of Rs. 10 and below
were damaged in September, 1971 be-
cause of unprecedented floods in the
Gomti river at Lucknow. The notes
in question were held as a part of a
total stock of soiled notes awaiting
examination amounting to Rs. 15.77
crores as on 31st October 1972. Bet-
ween November 1872 and January,
1973, a team of officials from the
Reserve Bank of India, State Bank
of India and a Currency Expert from
the Currency Note Press, Nasik visited
the Hazratganj Branch of the State
Bank of India, Lucknow and inspected
flood-affected currency notes. Reports
have been received from the Reserve
Bank of India, with directions for
follow up actions on the flood-affected
notes.

(b) Action to get these notes ex-
amined has since been taken. The
strength of the Cashiers for the ex-
amination of soiled notes has been
augmented at the State Bank of
India, Lucknow and they are now ex-
amining all the notes, including the:
flood-affected and those not affected
by flood which have remalned un-
examined so far.

Of the flood-damaged notes worth
Rs. 72:71 lakhs, Rs, 38.09 lakhs have
been either salvaged or examined by
the Currency Expert of Naslk, while
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ihe remaining Rs. 85.62 lakhs are pro-
posed ‘to be wverified, to the extent
poss.ble, -with the records of demitting
Banks and -these noles wil. be ex-
amined thereafter by a special team
of selected officers, a percentage check
of the entire lot being undertaken hav-
ing regard to their physical condi-
tion.

The system of obtaining notes under
“Guarantee’ from the other Com-
mercial Banks will remain temporarily
suspended at the State Bank of India.
Lucknow, in order to enable that Bank
‘to clear all the arrears of unexamined
notes. The State Bank of India has
been asked to build a modern wvault
at Lucknow and also to erect steel bin
‘cabinels in this vault. The State Bank
of India has been further asked to
reduce the time taken for the examina-
tion and remittance to the Reserve
Bank of India of notes which are
received and held under “Guarantee™
in the Currency Chests and to under-
take a programme for the improve-
meni of the vau'ts and increasing the
vault capacity in the important towns
and cities.

As there has been no evidence of
any fraud, pilferage or irregularity on
the hasis of the detailed examination
of the flood-affected notes at Stale
Bank of India. Lucknow, the question
of taking aclion against any delaull-
ing officer has not yel avisen.

Main Export Products for Sania Cruz
Free Trade Zone

3671, SHRI VEKARIA: Will the
Minister of COMMERCE be pleased to
slate the main production units for
exnorts that Government propose to
establish at Santa Cruz, Madras, Dum
Dum and Delhi free trade zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GBEORGE): In the Export Pro-
cessing Zone to be set up ot Santa
LCruz, selected items of electronic
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equipments and components will be
permitied to ke manufactured. Wil
it is the intention to set up more
free trade zones in the major indus-
trial belts in the country, no decision
has yet been taken on this and the
products to be permitted to be manu-
factured in such zomes,

Financial assistance givem to various
industries by UTI, LIC, LFC,
1DBIL, and LCILC.L

3672. SHRI VEKARIA: Will the
Minister of FINANCE be pleased to
state the loans given to various indus-
tries, State-wise &uring the last three
years by the Urit Trust of India, Life
Insurance Corporation of India, Indus-
trial Finance Corporation of India,
Industrial Development Bank of India
and Industrial Credit and Investment
Corporation of India?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The Stats-wise distribulion of loans
given by the Life Insurance Corpora-
tion of India, Industrial Finance Cor-
poration of [ndia, Industrial Develop-
ment Bank of India and Industrial
Credit and Investment Corporation of
India to various industrial concerns
during the financial years 1970-71,
1971-72 and 1972-73 (upio 31st Decem-
ber, 1972) is given in the Statements
(I. 11, I1I and IV respectively laid on
the Table of the House. [Placed in
Library.. See No. LT-4532/72]. Unit
Trusg of India does not grant loans,

Deposits in Nationalised Banks

3673. SHRI VEKARIA: Will the
Minister of FINANCE be pleased 1o
state the total deposits of the Nation-
alise:dd Banks during 1970, 1971 and
1972, Bank-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
desired information is set out in the
statament enclosed,
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STATEMENT

Aggregats Deposits (Excluding Inter-Bank Deposivi) of Tyblic Sector Bantks i Irebia
(Rs. Crores)

Deposits as  on the last Friday on
December

1970 1971 :9:}':‘
(m (2 (3 )]
+ A. State Bank of India and subsidiaries 1557 1903 2296
"B. 1. GCentgal Bapk U‘f—iﬂdil 514 634 711
2. Bank of India 433 498 560
3. Punjab NationalZBank 427 515 586
4. Bank of Baroda 344 410 503
5. United Commercial Bank 247 289 322
4. Canara Bank . 20§ 267 320
=. United ‘Bank of India ., 183 216 258
‘8, Daena Bank . . . 147 184 213
9. Syndicate™Bank 147 200 236
10. Uaim Bakof Infia * . 159 189 233
11. Allivabai Bank . 132 151 168
12, [1lian Bk 92 16 146
13. Batk of Mahamashtra . 98 122 138
14. InlianOverseas Bank . 87 113 138
TOTAL ( 1 20 14) 3215 1924 4532
ToraL (A+B) . i 4772 sB27 6828

*Prowisional. .

—



123 Written Answers
Steps to check Khadi Bhawan, New
Delhi from incurring infructuous ex-
penditure on Lease Rent without
utilizing the Building

3674. SHRI VEKARIA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the Khadi Bhawan, New
Delhi had been allotted a Building at
Plot No. 1, Baba Kharak Singh Road,
New Delhi, and if so, since when the
amount of lease rent paid in advance
and its yearly rent;

(b) the use to which this building
is being put at present; and

(c) the action which Government
propose to take to check the Khadi
Bhavan from ineurring infructuous
expenditure on lease rent without
utilising the building commercially?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) to (c). Plot No. 1,
Baba Kharak Singh Road, New Delhi
has been allotted by the Central Gov-
ernment 1o the Khadi & Village Indus-
tries Commission at an annual lease
rent of Rs, 3,253.30 P to enable it to
expand its commercial activities, The
Central P.W.D. has since constructed
the building thereon. but has so far
not handed over the possession of the
same. Efforls to obtain early posses-
sion of this are being made. As soon
as it becomes available, /it will be
utilised as planned.

Number of Jute Factories in Public
and Private Sector

3675. SHRI Md. JAMILURRAHMAN:

Will the Minister of COMMERCE be
pleared to state:

(a) the total number of jute factories
in public and private sector in the jute
producing nrea of Bihar; and

(b) the broad outlines thereof?
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THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There -
are three jute mills—all in the private
sector—in Bihar.

Purchase of Jute by Jute Corporatiom.
of India

3676. SHRI Md. JAMILURRAHMAN:
Will the Minister of COMMERCE be -
pleased to state:

(a) whether the Jute Corporation
of India has purchased jute in the
States of Assam, Bihar and West
Bengal in the year 1972-73; and

(b) the extent of amount placed at
the disposal of the Corporation for
the purpose and the quantity pur-
chased?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Government invested a sum of
Rs. 25 lakhs in the share capital of
Jule Corporation of India bringing the
total paid up capital of Rs. 100 lakhs.
In addition, the Corporation availed
itself of cash credit accommodation
from the State Bank of India to the
extent of Rs. 195 lakhs. The total
quantity of jute purchased by the Cor-
poration (including purchases in
Assam, Bihar and West Bengal) was
82,794 bales.

Total Acreage of Land under Jute
Cultivation

3678. SHRI Md. JAMILURRAHMAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the total acreage of land under -
jute cultivation and the total bales
produced during the year 1972-73; and

(b) the total bales exported in the
year 1872-T37
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): {a) Acreage—7,05,500
hectares, Production—48.69 lakh bales.

(b) 1,09.200 bales (approximately)
during the period April. 1972 to
February, 1973.

Progress Achieved by Nationalised
Banks in regard to removing of re-
Banks In regard to removing re-

3679. SHRI M. S. SANJEEVI RAO:
Will the Minister of FINANCE be
'pleased to state:

.

(a)" the role assigned to the public
sector banks in removing regional dis-
parities; and

(b) the progress achieved so far in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) One of the
policy objectives for the public sector
banks is the removal of regional dis-
parities as regards banking facilities.

(b) In their branch expansion pro-
grammes, the nationalised banks have
been giving higher priority to open-
ing of branches in areas that had, in
the past remained either poorly bank-
ed or unbanked, having due regard
to factors such as organisational con-
straints and avallability of infrastruc-
ture facilities. The progress in this
respect can be seen from the fact that
in the period after nationalisation in
poorly banked States the rate of in-
crease in the number of offices has
been substantially higher than that in
the comparatively better banked States
or in the country as a whole. Thus
whereas in the country as a whole the
percentage increase in the number of
offices over the 3} years ending De-
cember 1972 was 78.4, in poorly banked
States like Assam, Bihar, Orissa,
Madhya Pradesh and Uttar Pradesh

the rate was much higher, the figures
for these States being as follows:—

Percentage
increase
in the
number |
of offices
over the
3 ycars
ending

December,

1972

Name of the State

Assam 113 1§
Bihar . .
Orissa . . .
Madhya Pradesh . M

Uttar Pradesh . . :

1106
117°0
111+ 4
942

Advances made by Commercial Banks
of Rajasthan

3680. SHRI LALJI BHAIL Will the
Minister of FINANCE be pleased to
state:

(a) whether advances made by the
(Commercial Banks to Rajasthan are 1
per cent against 30 per cent advances
to Maharashtra, 19 per cent to West
Bengal, 11 per cent to Tamil Nadu
and 6 per cent to Gujarati;

(b) whether per capita investment
by these banks in Rajasthan is only
Rs. 18.2 as against Rs, 69.4 for the
country as a whole and Rs. 231.6 in
Maharashtra, Rs. 136.7 in West Bengal,
Rs. 107.6 in Tamil Nadu and Rs. 89.7
in Gujarat; and

(¢) if not, the exact figures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c). The
available information is set out in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-4533773].
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Shortage of Staple Yarn for Handlooms
in Punjab

368), SHRI HARI SINGH: Will the
Minister of COMMERCE be pleased

to state:

(a) whether Government are aware
of the closure of looms and _power-
Jooms because of the high prices of
raw material and shortage ot staple
yarn in whole of Punjab; and

what steps Government

(b) it so, of

are taking to remove this crisis
staple yarn? E

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCEI (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Setting up of mills by big industrial
houses in foreign countries

3683. SHRI PRABODH CHANDRA:
will the Minister of COMMERCE be

pleased to state:

(a) whether some big industrial
houses have been allowed to set up
mills in foreign countries; and

(b) it so, whether any safeguard
have been evolved to see that the
activities of these industries do not
embitter our relations with host coun-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Big industrial houses are allow-
ed to set up joint ventures within the
parameters of guidelines laid down by
the Government. Normally, minority
participation is permitted to the Indlan
entrepreneurs, The performance of
these joint venture units set up under
the laws of the host countries.is kept
under review by our Missions and by
the Government.
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Mobilisation of resources by LIC im
rural areas

3684. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state:

(a) what efforts have been made
by Life Insurance Corporation to mobi-
lise resources in the rural areas;, and

(b) to what extent these efforts have
succeeded?

THE DEPUTY MINISTER IN THE '
MINISTRY OF, FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The 'LIC
has taken the following steps for the
developmenl of its business in rural
areas:—

(1) Progressive sirengthening of
its rural organisation by open-
ing of additiona]l offices for
better supervision, contirol and
improvement in policyholders'
servicing.

(2) Special efforts for intensive
development in selected areas
benefited by the Green Revo-
lution.

(3) Lowering of minimum busi-

ness guarantee for rural
agents for encouraging such
agencies,

(4

—

Raising of limit of sum as-
sured under non-medical
(General) scheme and fixing
of lower qualification for

Medical Examiners in rural
areas.
(5) Simplification of procedure

for age admission,

(8) Special arrangements with the
Post Offices in selected places
for collection of premiums
from policyholders in areas
where banking facilities ate
not avallable

(7) Publicity  through

Vans.

mobfile
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£8) Issue of a new policy of in-
surance viz. the Centenary
Policy which is designed to
suit the requirements of the
rural people with fluctuating
incomes.

(b) Figures of new business given
below will show to what extent the
steps taken by the LIC for develop-
ment of its rural business have borne
fruit.

(Amount in crores of rupees)

Total New Percentage
Year  new business  of rural
business it rural new
in India areas business
to
total
new
business
1967-68 835:28  235-46 282
1968-69 920" 44 235.12 255
1969-70 1025 68 25176 245
1970-71 129445  296'37 22'9
1971-72 1629:07 37590 231

Help by Commercial Banks in
Promoting Exports

3685. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state:

(a) to what extent the scheduled
commercial bankg have helped ex-
ports in the last four years;

{b) whether Government propose to
bring about any change in the banks’
<credit Scheme for promoting exports;
and

(c) it
thereof?

s0, the galient features

THE MINISTER OF FINANCE
(SHRI YESHWANTRAC CHAVAN):

(a) The advances outstanding of all
scheduled commercial banks for ex-
ports, at the end of the years 1969,
1970 and 1971 and at the end of June,
1972, were as follows:

(i) A;ﬂ on the last Friday of December,
1969.

. Rs. 303 cmrel(arr:g:oxmnt:ly).

(i1) As on the last Friday of December,
1970.

Rs. 366 mr&% approximarely).

Ags on the last Friday of December,
1971,

Rs 459 crores (ap) ndpmx:mtely)

(dii)

(iv)  Ason the last Friday of June 1972,
Rs. 435 crotes (Provisional ).
(b) No, Sir.

(c) Does not arise,

Demand by Handloom Export Industry
in Tamil Nadu to ban export of all
types of cotton yarn

3686. SHRI S.
THAM: Will the Minister
MERCE be pleased to state:

A, MURUGANAN-
of COM-

(a) whelher an immediate ban on
exports of all ilypes of cotton yarn
and system of direct allocation of
indigenous yarn to the exporters om
the basis of their past performances
or contracts on hand has been de-
manded by the handloom export indus-
try in Tamil Nadu; and

(b) it so, what action has been taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (a) Yes, Sir.

(b) The representation has been
considered and it has been decided
that—

(i) Exports of cotton yarn shall
be conducted in a restricted
and regulated manner. In
respect of contracts under exe-
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cution, deliveries will be
staggered beyond June, 1873.
Fresh contracts may be re-
gistered with TEXPROCIL for
deliveries from lst September
1973, onwards, and

(ii) In respect of firm export
orders of handloom goods, al-
locations of cotton yarn will
be made after each contract
has been scrutinized by TEX-
PROCIL/Handloom Export
Promotion Council.

Delay in concluding import contract
for Titanium dioxide by STC

3687, SHRI S. A, MURUGANAN-
THAM: Will the Minister of COM-
MERCF. be pleased to state:

(a) whether the State Trading Cor-
poration has to pay this year 50 per
cent more in price for titanium di-
oxide rutile due to delay in conclud-
ing the necessary import contraci for
the same;

(b) if so, the reasons for the delay
in concluding the contract; and

(c) the actual loss feared by the
State Trading Corporation as a result
of the delay in concluding the con-
tract?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir. Import
of Titanium Dioxide is a continuous
operation and S.T.C. pays only the
ruling international price. There has.
however, been an upward trend in
the international price of this com-
modity, due to worldwide shortage.

(b) and (¢). Do not arise.

Irregularities committed in Delhi and
New Delhi branches of State Bank of
Bikaper and Jaipur

3688. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE be
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pleased to refer to the reply given to
Starred Question No, 166 on ¢he 24th
November, 1872 and state:

(a) the nature of the fraud and ir-
regularities committed in the Delhi
and New Delhi branches of State Bank
of Bikaner and Jaipur;

(b) whether a senior officer of the
State Bank of Bikaner and Jalpur was
deputed in 1969 to  audit Chandni
Chowk branch of the Bank; and

(c) if so, the main points of the re-
port submitted by him?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The nature of.three frauds in the
De’hi and New Delhi branches of the
State Bank of Bikaner and Jaipur,
mentioned in the inspection report of
the State Bank of India is as follows:

(i) Chandni Chowk Branch

A firm having a cash credit pledge
account had stored spurious goods of
lesser value against a slock of higher
value indicated in the books.

(ii) New Delhi Branch

(1) A clerk of the bank fraudulently
withdrew a sum of Rs, 115 instead of
Rs. 100 as authorised, from the cur-
rent account of one of the constituents,

(2) A current account was opened in
the name of a firm through introduc-
tory reference which was alleged to
be forged. On the same day a draft
in the name of the firm on a local
bank was lodged for collection and
thereafter withdrawals of amounts
were made from the account which:
have been alleged to be unauthorised..

Some of the other irregularities
mentioned in the report are in the
nature of certain accounts of small
scale units being unsatisfactory, a
clerk purchasing at par several bank
drafts for larger amounts in the ag-
gregate on behalf of the customers,
another clerk having saving bank ac-
counts showing credits for larger



133 Written Auswers PHALGUNA 25, 1894 (SAKA) Written Answers 124

»
amounts, employees being involved_ in
civil and criminal cases, indiscipline
in the branch etc.

(b) and (c). The State Bank ot
Bikaner and Jaipur have reported thatl
while no senior officer of the Bank
was deppled in 1969 to audit the
Chandni Chowk Branch of the Bank,
an Internal Auditor of the Bank
audited the Chandni Chowk Branch in
the usual course in March, 1969. The
State Bank of Bikaner and Jaipur have
further added, that the report of the
Auditor revealed some procedural ir-
regu.arities only and .nothing serious
as such about the  working of the
branch,

Shortage of cash in Jalori Gate
(Jodhpur) Branch of State Bank of
Bikaner and Jaipur

3689. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE be
pleased to state:

(a) whether hic attention has been
drawn to a repori appearing in the
‘Hindustan’ (Hindi) of Delhi dated the
6th February, 1973 that in the Jalorl
Gate (Jodhpur) Branch of the State
Bank of Bikaner and Jaipur, notes
worth Rs. 20,000 were found short in
the course of checking; and

(b) whether any enquiry has been
made regarding the shortage of notes
and if so, the outcome thereof and
the total amount of shortage detected
on completion of the counting?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The State Bank of Bikaner and
Jaipur has reported that on completion
of the detailed counting of the entire
cash balance in the currency chest
of its Jalori Gate branch at Jodhpur,
a shortage of Rs. 28,420 was revealed
and that the matter has been reported
to the local police and their investiga-
tions are in progress.

Appointment of a Development
Commissioner in Santa Cruz
Export Processing Zone

3690. SHRI YAMUNA  PNASAD
MANDAL: Will the Minister of
COMMERCE be pleased {o state:

(a) whether Government propose 10
appoint a Development Commissioner
in Santa Cruz export processing zone.
and

(b) if so, the proposed functions of
the Commission?

THE DEPUTY MINISTER IN THE
+MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The Development Commissioner
of the Export Processing Zone will be
in administrative charge of the Zone.
He will be responsible for the deve-
lopment and growth of industrial and
export activities in the Zone and will
deal with the administrative matters
in the Zone under the guidance of the
Ministry of Commerce.

2. He will be responsible for regu-
lating imports into and exports from
the Zone.

3. He will supervise the enforcement
of preventive rules, security arrange-
ment and other formalities by the
Customs, Central Excise and other
authorities expowered to operate in
the Zone.

4. He will be responsible to arrange
for supply of varlous services such as
water, power, prevention of five and
execution and maintenance of works
etc. in the Zone.

5. He will be responsible for exami-
nation and scrutiny of (a) proposals
for setting up of industries and other
commercial activities and (b) applica-
tiong from the enterpreneurs for Im-
port of capital goods, raw materials
ete.

,Export of Drugs under the Indo-Soviet
Trade Agreement
3601. SHRI Y. ESWARA REDDY:
win t]:e Minister of COMMERCE be
pleased to state:
(a) whether Indlan ‘drugs are includ-
ed in the list of items to be exported
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to Soviet Union under the Indo-Soviet
trade agreement;

(b) if so, the total value of drugs to
be exported under the agreement;

(c) whether any consignment of
drugs has already been shipped to
Soviet Union; and

(d) if so, the broad oullines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes Sir.

(b) The total value of medicines and
pharmaceuticals anticipated to be ex-
ported to the Soviet Union under the
current Indo-Soviet Trade Agreement
for 1971—75 is about Rs. 4.5 crores.
Actual exports will however, depend
upon the orders placed by Soviet
buyers, Indian capacity to supply, ex-
port regulations, prices etc.

(c) and (d). The total wvalue of
exports of quinine derivatives, alk-
aloids and salty and amtibiotics medi-
caments etc. to the U.S.SR. during
1970-71 and 1971-72 amount to appro-
ximately Rs. 114 lakhs.

Offers of International Commercial
Credit

3692. SHRI B. V. NAIK: Will the
Minister of FINANCE be pleased to
state:

(a) whether offers of international
commercial credit have been made to
this country;

(b) if so, from which sources;

(¢) what ig the total size of the
offers as on this date; and

(d) what is the reaction of Govern-
ment to the offera?

© THE MINISTPR OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
() to (c). Offers of commercial credit
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of varying amounts have been indi-
cated by some sources which include
financia] institutions angq suppliers in
United States, France, Italy, Austria
and Belgium.

(d) In view of the harg terms on
which these commercial credits

are
available ang their impact. on debt
service payments, the Government

would, as g matter of policy, like to
keep borrowing on such terms to the
minimum and adopt a restrictive and
selective approach in cases where it is
considered appropriate to utilise them.

Borrowing ang lending rates of
Nationalised Banks

3693. SHRI B. V. NAIK: Will the
Minister of FINANCE be pleased to
state:

(a) whether uniformity in the bor-
rowing angd lending rates of nationma-
lised banks has been achieved; and

(b) if not, by what time-this will be
achieved?

THE MINISTER. OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). It is presumeqd that by
borrowing rate the Hon'ble Member
refers to the rate of Interest paig by
the nationalised banks on the depusiis
accepted by them. There is uniformity
in the rates of interest paid by the
nationalised banks for the various
types of deposits as these rates are
governed by a directive issued by the
Reserve Bank of India. As regards
lending rates, .these vary sccording to
the type of borrower, security offered
and the nature of charge. While it Is
not practicable to prescriber uniform
lending rates for all nationalised
banks, a detalled study of the ‘nterest
rate structure of the banking system
has been undertaken by the Reserve
Bank with a view to eveolving guide-
lines Yor preventing unhesalthy compe-
tition among the banks for large
accounts.
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Foreign Exchange Earnings of Projects
ang Equipment Corporation of Indla
Ltd,

3694 SHRI RANABAHADUR
SINGH: Wil the Minister of COM-
MERCE be pleased to state:

(a) the amount of foreign exchange
earned by the Projects and Equipment
Corporation of India Ltd. since the
inception, year-wise;

(b) the names of the countries which
have placed orders on the corporation
during the current year; and

(¢) the number and value of Rail-
way wagons supplied to the various
countries so far? °

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The amount of

foreign exchange earneq by the Pro-
jects and Equipment Corporation of
India Ltd. since its inception in April,
1971 is ag fellows:—

1971-T2 Rs. 1538 lakhs
1972-73 Rs. 981 lakhs
(upto 28-2-T3 Rs. 981 lakhs
(b) Australia, Bangladesh, Ceylon,
France, GDR, Hongkong, Indonesia,
Ireland, Kenya, Lebanon, Nigeria,
North Korea, Poland, Singapare,

Sweden, Turkey, UK., USSR, USA,
Yugoslavia and Zambia.

(¢) The number and ¥alue of Rall-
way Wagons supplied to the various
countries go far by the Projects and
Equipment Corporation since its incep~
tion ang by the State Trading Corpo-
ration earlier are as follows:—

Value Approx.
Country Qty. in lacs
Rs.
Hungary 500 Wagon 35510
S. Korea 600 Hopper Cars 404° 11
S. Korea . 450 Tank Wagons 35512
Ceylon 5o Tank Wagons 30° 44
Sudan 120 Wagons 5916
Burma 14 Oil tank wagons 671
Poland . , . : . 104 Wagons 54'65
meﬁﬁ?ﬁ”ﬁ%m Um 100 Petrol Wagons 118+ 41
Hungary . : . 1000 Wagons §80-00
Iran 2 Wagaons® 1-70
ToraL 2930 Wagons 1865 40

In addition during 1972-73, .162
wagons sub-assemblies in semi-knock-
ed-dowp have been shipped to Poland
and 51 wagons to Yugoslavia for ass-
embly and delivery in Poland and

Yugoslavia respectively. 113 passen-
ger coaches valued at Rs. 6.8 cropes
were supplied to Taiwan in 1971-72.
Alsqg coaches valued at Rs, 2459
lakhs were supplied to Iran.
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Benefit to ‘weaker sections through
Banks in Mysore

3695. SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) the number of persons belong-
ing to weaker sections benefits so far
through nationalised banks in Mysore
State; and

(b) the amount of money advanced
to them through the nationalised banks
and the purpose for which the money
a8 been advanced?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The data regarding out-
standing advances of nationalised
banks to priority sectors in Mysore
State as on the last Friday of June,
1972 are as under. Most of the loans
given to priority sector are meant to
help the weaker sections.

(Amounts in lakhs of Rupees)

No. of Balance
Category Accounts outstanding
Agriculture 101555 2591°72
Retail Trade 22049 605 60
Small Businessmen 9104 102- 85
Professional and
Selfemployed per-
sons . . . 11239 185 40
Bducation . 2332 38: 52
Small scale industry 9439 187° 19
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Evolution of a Standard Cloth by
Scientists and Textile Technologists,

3700. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government have asked
scientists and Textile Technologists to
evolve a standard cloth which should
be common, cheap and durable for
common people; and

(b) if so, the suggestion received in
this regard.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
A. C, GEORGE): (a) No. Sir.

(b) Does not arise.
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Export of Oll Cakes to Poland

3703. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of COM-
MERCE be pleased fo state:

(a) whether Government propose to
export oil cakes to Poland; and

(b) it so, the quantum of foreign
exchange expected to be earned from
this deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and {b), Poland

is a regular buyer of oil from Indles.
The ,Long Term Trade Protocol for the
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years, 1973, 1974 and 1975 signed be-
tween Ifdia and Poland also envisag-
es export of oil cakes to Poland
during these years.

India's trade with Poland, as in the
case' of other East Eurnpean countries,
is regulated by Long Term Trade and
Payments Agreements which provides
for the *settlement of all commercial
and non-commercial transactions in
non-convertible Indian rupees, This
is a balanced form of trading and im-
ports and exports are to balance each
other over a period of time. It is not
practicable at this stage to indicate
foreign exchange earnings in respect
>f any particular item; However, the
Irdde Plan for 1973, as a whole, en-
visages exports from Irndia of the
order of Rs. 70 ¢rores.

Conclusion of Trade Agreement with
Greece

3704. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether a Trade pact has been
concluded with Greece recently; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir. A
Trade Agreement betwcen India and
Greece was signed on 31st January.
1873.

(b) The objective of the Agreement
is promotion of trade In general be-
tween India and Greece. It stipulates
trade {n freely convertible currencies
and grant of Most Favoured Natlon
treatment to each othen In matters
such as payments, remittances, and
transfer of funds or finannial instru-
meénts operation of commercial estab-
lishments, shipping etc. and grant of
maximum possible facllities' for ax-
port/import of goods and holding of
faire and exhibitions. It also en-
visages periodic consultations between
the two Governments for settling
difficulties, if any, in implementing
"the agreement and to "Identity con-
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crete ways and means of expanding
trade between the two countries.

Request from Ministry of Agriculture
for supply of Planes for Inducing

Artificial rains jn drought prone areas

3705. SHRI E. V. VIKHE PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Ministry of Agriculture
and some private organisations made
a request to the Civil Aviation Depart-
ment to supply planes for inducing
artificial rains in the drought prone
areas; ang

(b) it so, the action taken by the
Department on the request?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arise.
Racovery of crop loans by Nationalised
Banks

3706. SHRI B. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether recovery of loans given
by the Banks for growing crops are
being recovered even before the crops
are harvested;

(b) if so, the reasons therefor; and

(c) whether recovery of crop loans
is linked with the marketing of crops?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, 8ir.

(b) Does not arise.

, (c) The recovery of the agricultural
advarices 1s made genernlly when the
cultivator has sold his produce and is
in position to repay. They generally
glve time to the cultivators to repay
his loan within a month or two after
the harvesting of the crop.
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Proposal to set up Hotels and Tourist
Centres in the Country

38707. SHRI NARENDRA SINGH
BISHT: Will the Minister of TOU-
RISM AND. CIVIL AVIATION be
pleased to state:

(a) whether Government propose to
set up some hotels ang Tourist Cen-
tres in the country in very near
future; and

(b) if so, their number of location

proposed outlay, and likely dates of
setting up?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The develop~
ment and promotion of areas of tourist
interest is a continuing process relat-
ed to the attractions they offer. De-
tails has beg the new hotels to be set
up in the public sector in the near
future; their locations, estimated cost
and likely date of
given in the aliached stalement.

completion are

STATEMENT
8. No. Name of the Hotel Room Estimated Likely
Project Capacity cost date of
(Rs. in lakhs) completion
1 2 3 4 5
India Tourism D:velopment Corporation:
1. Beach Hotel Kovalam 100 11§ 30-11-1973
2 Transit Hotel Calcutta Airport . 150 250 31-12-1973
3. Expansion of Lnlmhmn Vﬂu Pula.r:e
Hotel Udaipur 20 25 15-3-1973
4. Hotel at Gulmarg 60 110 Not ye:cd star-
5. Expansion of Hotel Ashoka Banga-
lore . . . " . 100 8o Do.
6. Hotel at Aurangabad 83 70 Do.
Air  India:
1. Hotel at Bombay Airport 180 30§ December 73,
2. Hotel at Juhu Beach, Bombay 350 580 To be decided

Decision taken on the Recommenda-
tion of Ramanujam Group set up by
R.B. L
3708. SHRI K. M. MADHUKAR:
Will the Minister of FINANCE be

pleased to state:

(a) whether the recommendations ot
the Ramanujam Group. set up hy the
Regerve Bank of India for toning up
the working of the State Financial Cor-

porations and banks have been exa-
mined by Government; and

(b) it so, what decisions have been
taken thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). .The terms of reference
of the Working Group appointed by
the Reserve Bank under the Chalr-
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manship of Shri K. N. R. Ramanujam
related tos resource mobilisation, pro-
fitability and other aspects of the
working the State Financial Corpora-
tions. They did pot relate to the
working of the commercial banks as
such, ‘except in relation to matters of
coordination between the State Finan-
cial Corporations and the banks.

Such of the recommendations of the
Working Group pertaining to the State
Financial Corporations which required
legislative amendment to the S.F.Cs.
Act and accepted by Government, have
been implementeq by passing an

«Amendment Bill by both the Houses
of Parliament in December, 1972,

.

In‘recard to the oljer recommenda-
tions pertaining to o¢peralions of the
Corporations, the Reserve Bank has
advised the State Financial Corpora-
tions to build up appropriate machi-
nery for financial and technical ap-
praisal of projects and for making
thess corporationg more efTective orga-
nisationally and suitable progrommes
have been suggested to each State Fin-
aacial Corporation for implementation.
The Industrial Development Bank of
India has relaxeq its procedure for re-
finance of the State Financial Corpo-
rations by introducing simplified appli-
cation forms and sanctioning refinanre
of loans for amounts upto Rs. 2 lakhs
on an automatic basis.

As regards coordination between the
State Financial Corporations and the
Commercial banks, as a follow-up of
the recommendations of the Working
Group. the Reserve Bank has appoint-
ed a Committee under the Chairman-
ship of Shri R. K. Talwar, Chairman,
State Bank of India to devise a mecha-
nism of coordination. The report of
the Committee ig expected to be sub-
mitted shortly.

Loan from IDA for  Agricultural
Projects

3709. SHRI K. M. MADHUKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the International Deve-
lopment Association has extended a
credit of $ 237 million to Indis for

financing agricultural projects;

(b) if so, what are the conditions on-
which the credit has been extended;
and

(¢) who had negotiated and signed
the agreement on behalf of Indla?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The Government of
India has signed credit agreements
with the Internationa] Development
Association (IDA) for a total amount
of § 216.9 million for agricultural cre-
dit projects in the States of Gujarat,
Punjab, Andhra Pradesh, Haryana,
Tamil Nadu, Mysore and Maharashtra,
$ 14 million for the Bihar Markets
Project, and $ 6 million for the agri-
cultural aviation project.

(b) All IDA Credits are repavable
in 50 years including a grace Jeriod
of 10 years, carry no interest charges
but involve the payment of service
charge of 3/4 of 1 per cent per an-
num. The proceeds of the abowve
mentioned IDA Credits are to be
on lent by the Government of India to
the Agricultural Refinance Corpora-
tion (ARC) to enable the ARC to
refinance .the loans disbursed by
State Land Deve’opment/Land Mort-
gage Banks, and participating Com-
mercial Banks, Lo ultimate benefi-
ciaries for .minor .irrigation, on
farm development, and farm mechani-
sation in the case of agricullural cre-
did projects, for development of mar-
keting facilities in the case of Bihar
Markets Project, and for import of
agricultural aircraft for aerial spray-
ing under the agricultural aviati"m
project.

(e) The Indian negotiating teams
comprised of the representatives from
the Central Departments of Agricul:
ture and Economic Affairs, the State
Government concerned, the LDB/
LMB concerned and the ARC. Bince
the agreements are s'gned at Wash-
ington, the Government of India and
the concerneq organisations, suthorise
India’s Ambassador In Washington
(or in his ab#ence the Charge
D ‘Affalrs) to sign the agreements on
their behalf.
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Decision on Development of Bhim-
bandh (Bihar) as a Toarist Resort

3710. KUMARI KAMLA KUMARI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Goverament ha\{e de-
clded to develop Bhimbandh, District
Monghyr (Bihar) as a tourist resort;

and

(b) if so, the broad outlines of the
decision?

THE MINISTER CF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The Central Government
have no such proposal.

(b) Does not arise.

“Taking over of Private Bank having
Deposits of Rs. 50 crore

3711. SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
‘ment for taking over the private banks
whose deposits have reached Rs. 50
crore; and

(b) it not, the reasons therefor?

THE MINISTER OF FINANCE
SHRI YESHWANTRAO CHAVAN):
{a) and (b). The Government have
no proposal, at presant, to nationalise
private banks whose deposits have
reached Rs. 50 crore. The reasons for
‘this have been indjcateq to the Parlia-
ment o more than one oucasion.
There is no charge in the Govern-
ment's stahd in this regard.
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Fixation of Prices of Man-made Fibres

3712. SHRI HARI KISHORE SINGH.
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have come
to any decision in regard to the flx-
ation of prices of man-made fibres on
the recommendations of the Tariff
Commission; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY O COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Tariff
Commission has submitted four reports
recommending fair selling prices of
different types of man-made fibres
and yarn. The recommendation in
respect of rayon tyre yuarn/cord/fibres
have already been accepied and a (Gov-
ernment Resolution issued on 77-2-72.
Decision regarding other recommen-
dationg will be taken quite socn.

Loan Applications Received by State
Bank of India Branch Hissar

(Haryana)
3713. SHRI JHARKHANDE RAI"
Will the Minister of FINANCE be
pleased to state:

(a) the number of applications re-
ceived in 1972 by State Bank of India
Hissar (Haryana) for loan from small
scale industries;

(b) whether some of them have not
been sanctioned loah; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Three ap-
plications were received in 1972 for
grant of loans from small scale indus-
tries. Four applications were received
I the same period for enhancement of
loan limits.

(b) and (c). Sanctiens in respect of
applications receiveg in 1872 mentioned
above have been given in all cases,
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Supply of Applications forms by Hissar
Branch of State Bank of Indla

3714. SHRI JHARKHANDE RAIL
Will the Minister of FINANCE be
pleased to state:

(a) whether the Hissar (Haryana)
branch of State Bank of India, does
not give application forms for loan to
small scale industries;

(b) whether N. K. Industries, Hissar
repeatedly asked for application forms
and the same were not given; and

(c) if so, the steps being taken to

set things right? .
L]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIHRIMATI
SUSHILA ROHATGI): (a) Ordinarily
all persons desiroug of borrowing from

the Bank are given the application
forms.
(b) and (c). Complete information

on this case is not readily available.
It is being collected by the State Bank
of India and will be placed on the
Table of the House.

Suggestions of Stundy Team for
Development of Tourist and
Hotel Industry i, Assam

3715. SHRI JHARKHANDE RAI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a study team sponsor-
ed by the Industrial .Development
Bank of India, the Reserve BRank of
India and two other financial orga-
nisations which surveyed the indus-
trial potentialities of Assam had sug-
pested among other things the develop-
ment of tourist and hotel industry in
the State; and

(b) if 80, what steps are being taken
in this direction?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. A joint insti-
tutional study team which carried out
an industrial potentia] survey of ,Assam
dnter alic referred t o the tourism po-
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tential of Assam and suggested cer-
tain measures like provision of econ®-
mic air transport, development of
hotel accommodation and promotional
effort by the Central/State Depprt-
ments of Tourism. The team has also
recommended provision of loans to
hotel industry on softer terms and a
hotel at Gauhati.

(b) Copies of the study team’s
report have already been forwarded
to the Central and State Governments
for appropriate action.

Steps to develop Tourism in Easterm
region during Fifth FPlan

3716. SHRI JHARKHANDE RAI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether sufficient attention has
not been paid by the Centre to the
development of tourism in Eastern
region, particularly in Assam;

(b) if so, the reasons therefor; and

(c) what steps Government pro-
pose to take to develop tourism in
this region during the Fifth Plan?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Within the
limitations of resources and priorities,
several schemes have been takem up
in the Central sector for development
of tourism in the Eastern region. These
include setting up of Tourist Bureaux.
provision of accommodation, transport
and improvement of other facilities at
various places. Due to restrictions «n
the visit of foreign tourists to Assam
and some other areas in the region,
tourism in the North Eastern area has
not developed as rapidly ag in some
other States. With a view to promote
tourist trafic to the region a conven-
tion on ‘Tourism in Eastern India’ was
recently organised jointly by the De-
partment of Tourism and West Bengal
Gever‘nment.

(c¢) Tourism schemeg for the Fifth
Plan have not yet been finallsed.
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Export of Iron Ore tp Crechoslovakia
and Poland

3717. SHRI RAM PRAKASH: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether there have been fresh
agreements for the export of iron ore
to Czechoslovakia and Poland during
1972-73; and

(b) if so, the quantum of exports
and the foreign exchange expected to
be earned from these deals?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (h). India's
exports during 1972-73 (upto January,
1973) to Czechoslovakia and Poland
were 6.35 lakh tons valued at Rs. 41.8
million and 3.15 lakh tuns wvalued at
Rs, 21.6 million respectively. A con-
tract for supply of a firm quantity of
6.15 lakh tons valued at Rs. 35 million
during 1973-74 has recently been con-
cluded with Czechoslovakia. No fresh
contract has been concluded with
Poland for supplics during 1973-74 so

far. _ “

Increase In the Export of Indian
Goods to Japan
3718. SHRI MUKHTIAR
MALIK: Will the Minister
MERCE be pleased 1o state:

SINGH
of COM-

(a) the steps taken or proposed to
be taken by Government to increase
the exports of Indian goods to Japan;

(b) the comparative statement show-
ing the items of which the export is
likely to' be increased; and

(c) the comparative increase in the
foreign exchange earnings as a result
thereot? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE- (SHRI
A. C. GEORGE): The performance and
possibilities of India's exports to Japan
are kept under constant review by the
Government. A number of Japanese
delegations have been received in India
during the last four years covering a
wide range of items of interest to
Japan, These included machine tools,
sheep casings, green grocery, machinery
and metallurgical items, etc. Missions
interested in identifying
capable of supplying
products and areas for possible joint
industrial ventures with expert orien-

industries
labour-intensive

tation were also received. Many
India visited
Japan to study possibilities of export-
ing items in which India has export
capability and Japan has import op-
portunity. These covered a ‘wide
range of products including Engineer-

ing products,

delegation from also

chemicals, electronies,
automobile parts & components, oil-
individuals and

cakes etc. Private

delegations have been encouraged fo
Public
sector undertakings, especially MMTC,

have also been active in this field,

make business visits to Japan.

2. In order to fully utilize the possi-
bilities and to bring together leaders
in Industry and Trade in the two
countries, two Committees were sel

up:—

(i) The Indo-Japan Committee for-
studies in Economic Develop-
ment, to project areas of cul-
tural, scientiic technological
and economic cooperation.
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(ii) The [pdia Japan Business Co-
operation Committee, consist-

ing of businegsmen and Indus-
trielists of the two Tountries.

Comparative statement :bouu the export performance of major items whose exports to Japa
have increased in the last ferw years Japan

1968-69  1969-70  1970-71  1971-72 2-73
. (Apl-Aug).

1. Iron ore and concentrates 7101 7613 9315 8633 2906
2. Fish and fish preparations 468 941 1196 2240 1061
3. Cotton Raw 888 1179 1035 1168 614
4. ! Manganese Ore . 798 693 e 8o3 375§
5. Oilcakes i . W 396 423 932 734 287
6. Pearls and precious and semi-

precious stones (unworkcd &

worked) . . 103 177 286 437 238
7. Leather hides and skms, tanned

& dressed 321 388 430 416 [
8. Tobacco unmanufactured 288 261 239 386 442
9. Wood . 179 319 237 331 230
10. Cashew kernels . 49 47 102 143 88
11. Works of Art Cnl]ector s pieces

and antiques . 39 69 116 134 450
12. Chemicals and compounds. 48 43 36 105 36
13, Tea . . . . 47 62 63 93 47
14. Palm fibre for brushes 72 78 114 84 21
15, Oil seeds and oil kernels 8 55 36 12 23
Total exports to Japan 158,33 179,36 230,48 182,27 78,87
3. The Trade Development Autho- 5. A comparative statement showing

Tity has been entrusted with the job
of developing among others, Japan as
a market for some selected non-tradi-
tional items of export. It sponsored
a delegalion of electronics inferests to
Japan to explore the possibilities of
export of electronic components and
for setting up export-oriented joint
‘ventures in the Free Trade Zone at
Santa Cruz, Bombay.

4, Indo-Japanese trade has been
steadily increasing and the balance of
trade has been in India's favour since
1966-67.

3864 LS—6.

the export performance of the major
items to Japan in the last few years
is enclosed.

6. Due to reasons beyond our con-
irel, such as recession in the Japanese
Steel Industry, fluctuations in produc-
tlon, dislocation due to outbreak of
hostilities with Pakistan, etc., the
exports to Japan during 1971-72 de-
clined by about 10 per cent compared
to the previous year. In the current
year, the position i expected to
improve. * It is, however, not possible
to forecast with any degree of exact-
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tude the future increase in exports of
the various items and the foreign ex-
change earnings thereof.

Foreign Engineering Companies

3719. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
FINANCE be pleased to slate:

(a) the names of the foreign engi-
neering companies operaling in India
with 50 per cent or more of equily
shares in foreign hands;

(b) the amount remitied abroad by
each one of them during the past
three years, and

(¢) the steps taken by Government
for early Indianisation of these con-
cerns?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Information ig being
collected and will be laid on the table
of ithe Lok Sabha fo the extent it
becomes available.

(¢) Whenever forsign majorily com-
panies including foreign engineering
companies are granied expansion,
opportunity is taken to dilule the
foreign sharcholding in such compa-
nies in accordance with the guide-
lines announced in the Press Note
dated the 19th February, 1972. A
copy of the Press Note is laid on the
Table of the House. [Placed in
Library. See No. LT-4535/73].

Cases of all companies having 40
per cent or more of foreign sharehold-
ing in them wil come up for review
after “The Foreign Exchange Regula-
tion Bill 1872%, which is now before
the Parliament, is enacted.

Inquiry into the theft of Stores and
other property belonging to Indian
‘Airlines from Palam Airport

3720. SHR1 MUKHTIAR SINGH
MALIK: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:
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(a) whether inquiry has been com-
pleted by Government into the com-
plaints of theft of stores and other
property belonging to the Indian Air-
lines from the Palam Airport, Delhi
during 1972; and .

(b) if so, the findings of the in-
quiry and action taken by Govern-
ment in the matter? "

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) and (b). There were
13 cases of theft of stores and other
property belonging to Indian Airlinec
from Palam airport during 1Y72. 1In-
quiry has becen completed in 1] cases
and 2 are under iuvestigation.

In 4 cases the allenalions could not
be sapstantiaied and they have been
treatzd as clored. Ont of the remain-
ing 7 cases. 4 involvad theft of stores,
provisiocns, cigarettes und handtools.
In one casz, some coch., a ciga.ette
box aud so.ae  packels of cigarettes

were found missing. Appropriate
punishments were awarded and a
case w3s renorted o the Customs

department a. one of their employzes
was involved.

Amount of Loan given to Small and
Medium Scale Industries by U.TIL,
LCIL, LFC, 1IBDI, LCICI.

3721. SHR1 ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to stale the total amount of
loans and other assistance given by
the Unit Trust of India, Life Insurance
Corporation of India, Industrial
Financial Corporation of India, Indus-
trial Development Bank of India and
Industrial Credit and Investment Cor-
poralion of India to small and medium
scale inductries during the year
1970-71, 1971-72 and 1972-73?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Amongst the financial institutions
referred to in the question, the Life
Insurance Corporation of India can



161

‘give assistar®e only to public limited
companies, while the Industrial Fi-
nance Corporation of India can give
only to limited companies and most
of the small-scale units operate in the
form of partnership concerns. Unit
Trust of India does not grani loans
and also does not provide any form
of financia. Assistance to small scale
industries, As the Industrial Develop-
ment Bank of India refinances loan
by other institutions, it does nol nor-
mally lend direct assistance to small
scale units and the Development
Buenks assistance to small scale units
is indirect by way of refinance {o the
lending | institutions. The+ Industrial
Credit and [nvestment Corporation of
India, however, gives foreign currency
loans to small scale industries. The
required information re'ating to assis-
tance to small seale indusiries and the
other industries by these institulions
is given in the Statement laid on the
Table of the House. [Placed in
Library. See No. LT-4536/73].

Advance by Nationalised Banks 1w
Owners of Fair Price Foodgrain
Shops sponsored by State
Governments

3722, SHR1 ARVIND M.
Will the Minister
pleased to state:

PATEL:
of FINANCE be

(a) whether Nationsaliseq Banks are
giving advances to owners of falr
price foodgrain shops sponsored by
State Governments;

(b) if su, the criteria for giving the
loans, and

(c) if not, the reasons theretorr

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN!:
(a) Nationalised banks provide credit
to fair price shops dealing In food-
grains in accordance with their nor-
mal procedures.

(b) and (¢). With a view to finan-
cing of foodgrain distribution thro
fair price shops sponsored by Govern-
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ment the Reserve Bank of India has
completely exempted from the provi-
sions of its Selective Credit Control
Advances made by the Scheduled
Commercial banks against the ration-
ed foodgrains.

Aarw w0 geviw w faafa
L
3723. To" WA qhiT :
T aftyn W g @y A AT
war v e
(%) wrea &7 qorr ® faaar
veara frafa fwar mr g

(@) 01 ForA wrorw @ dr
AN AT W TEIE FT W ST
#  #x

(m) fagr 21 aqf § amyma &
ffr  F==1 et faafa fear
T ?

wfosy wawa A saqar (s

Qo #lo ®IH ) : (F) 1.71-72
F g9 27 WM ¥o W AT
2000 Fo ZW A WA ¥ AT

WO AT |

(@) ITe=g FA*FT & wAATC
AT, WY J WY ?ﬁﬁﬁ'm
TR RN

(7) 1970-71 @&r 1971-72
& W wrE hmﬂmaﬁt

q -
aq A L
¥o A T Fo
1970-7t  4,18,000 1882
1971-72  1,65,000 534
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oS gew g age ey af awlan
vife

3724, WMo MEHATCIAN IR :
FqT qdzA e AT fawmv HaE
ag FIAN FY FOT w40 fw

(%) 77 wwiF grew § AT H
geET  IIEAT ey gfafa @
woAr 154 foE #, weiw gew
T A FY A A FwrEr wfew
FaH 39 Ieow femm d;

(&) 9w fowr & sverc 3 =0
I FTA F ; AR

(m) s/ =& @t foR &

Fwmr ufw ¥ & fearaga
w Id e s afg
?

]

-

&
¢

oYy
Ak o

qdzw Wit ame faarmas qat
(3o woi fag ) : () &

(w) s wagsa awafud
qsii & @9 T WA A AR €9

FTA FEAE T X @ R

() (i) Fe & feark
28,26,619 T F
aFmaT Ufer ¥ {7 W
aF 24,42,814 ®IA

age fFa @

(ii) 31-12-72 %Y TFTAT
ufr  53,29,458. 39
e oy, fom¥ &
42,56,620.39 %o
€ Tew o wfeat
§ MemA & W
wafy & wwmar §)
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ww (wraw ¥w) & frata ¥ wht

3725. WMo WFHATIOW TIAT :
T wfowd wefY ag aTAr #Y FT
war f:

(¥F) %1 2w & @a (WasT &%)
frafe & wrtr wiv g€ 2

(&) =9 1970-71 & Fom H
& 1971-72 & o ww & fgf &
foa sfowa w5 g€ & ; s

() frafe & &0t & TTor w\@w
g7

afrer warerr #  IqwA
(sftgo wYo ek ):(+ ) sirEr « @t ¥
fraft & freaz gt = &

(&) 1970-71 # g #
1971-72 & ¥ feme v wfa-
waar " & gfer ¥ 15,6 sfem
W g7 &1 3fz & 27. 6 wfawa #

() 1971-72 & Sw  frafal
¥ ot froraz arf oY sEw qer OO
WRATES ®H FTE {eq &7 freAr Wi
fesfoas frates &af & &0t sfa-
wmaf %1 g\ T ar

waw w1 frgt

3726. ¥lo WuwIwICTTe THT :
wr wrfored woft g qarh o w7 w3
fi:

(%) wraww  fov fom 3o &
www %7 fraf fear or gy & Wi
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i At ¥ ww fled = wifwer warws & st (ot
wwi ¥ feedt o afow @ wf; W go ®ro wrel) : (%) T faror qw
2
(w) wrea & 37 Tsat & A (@) we® ® IWEA A
W E g AWE ®T IR e fagre, wisw wew qqr  qowwE ¥
g @7 far &
e
1969-70 ¥ 1971-72 ¥ 2 9w (I5¢ aar ¥ afgr) & o ax Frafe
WA arar faaor
) TEq AT To
- r * -
aw 1969-70 1970-71 1971=72
1. SwrAETET 80.00 72.00 103.1
2. EATfAAT 6.00 42,00 . 31,69
3. diHT 131.00 118.00 172.88
4. grd : 46.00 17.20 53.06
5. qTemTIAAT . 10.19 24,86 24.15
(R Guisci . . . 16. 80 3,48 21.33
7. THT AFAAT M 51.00 71.50 89.86
8. &ifqma &w 386.00 544,00 419,44
9. Wi . . 48.00 67.00 54.59
10. fudq . . 119,00 113,00 85.41
11, T G T 31.00 40,80 38.18
12. A4 . . 14.00 8.00 12.18
13. ez . 26.00 20.00 12.87
14. §%T T AHAFI . 140,00 173,00 221.96
15 ImmE] . 245.00 159.00 155,96
16. ZAFT, | : . . 33.00 - 45.00 5.40
17. o . . . . 365.01 176,36  250.23

®FGAT . 1747.00 1716.00 1757.36
2
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wren ¥ qfedqrwamt ® fog farx
i ¥ wgma

3727. ¥Mo FIARTN TigT :
T faa wd a7 IO A oFOr w14
fs:

(F) w7 2 aqt & s faog
afeqraadi & fa0 favg 4« 7 W@
# fRadr wifw &t mavrar fasr 2.
=

(m) & afvdrsAmd &= A 2
for ax ag wfwr s A wE 37
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fea siat (st qerarzrery wgm) -
(%) 1971-72 WR 1972-73 &
AT wrE " A fava &w ¥
AHEZ AW wAl 9T WU AW AN
gaism  fafmr @9 e dear &
AT FA 6452.00 @ TIEC &Y
TER & w97 geee feww §

(a) ox faazo #1 gz 9%
™ foar mm ¥

famwor

*  qfvareer w1 amwm FOT Y =T FY

Rt 1l arirE R
(7ma == #)
1 Y ge-F arT afeatemT 3571 780.0
2 zad fags afcaw afaiem 3571 750.0
3 i sfy = ofdsmn 11-6-71 250. 0
4 afwmare gfe wo ofdomr . 11-6-71 350.0
5  ®rem IdwE afdtemT, @ 5T 30-7-71 200.0
6 oy wugw af@eAr | " 23-8-71 50.0
7 aey faerd afweer 23-8-71 390.0
8 #ux gfw wor ofcdiemr 7-1-72 400.0
9 nmgtﬂhﬁwrufuﬁwr 7-1-72 100.0
10 TITeEdYT I of A | 24-1-72 750.0
11 wgrae e wo af g 29-3-72 300.0
12 fag gfa fagwa afcgromr 29-3-72 140.0
13 yAssTT afdys=n 14-6-72 212.0
14 Avaga ofae= = 26-9-72 830.0
15 farear afcgomT = 10-11-72 120.0
16 mm&:m&q&:ﬂm 9-2-73 250.0
71 Ane I3 faeame ofcimT 9-2-73 580.0

1 6452.0
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Amount Deposited by Bank of
Amepfica with Reserve Bank

JOYTIRMOY BOSU:
FINANCE be

3728. SHRI]
‘Wili the Minister of
pl:ased to state:

(a) how much money the Bank of
America deposited with the Reserve
Bank of India when it started its
business in India in 1964;

(b) the total amount allowed 1o be
remitte by the Bank during the years
19G4—T1, under each head viz., profits,
Jdividend, technical know-how, head
office expenses and others;

-
(c)*the Bank's total cleposits and
advances in India as in 1964 and 1971;
and

(d) total working capital of the
Bank as @ proport.on to tolal deposits
as in 19717

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Bank of America deposited
securities of the face value of Rs. 20
lakhs with the Reserve Bank of India
in 1964 at the time of starting its
business in India to comply with the
requirements of Section 11(2)(b) (i) of
the Banking Regulation Act, 1049.

(b) Information is being collected
and wil. be laid on the Table of the
House.

(e) The bank's ftotal deposits and
advances in India as in 1964 and 1971
are as follows:

Deposits as on
31-12-64-4,58,45,0€0.63
31-12-71-44,97,01,102.11

Advances (including bills purchased and
discounted) as on

31=12-64-13,06,56,822.11
31-12-71-37,68,28,874.18

(d) The prosortion of the bank's
werking capital (ie., balance sgheet
total less contra items) to total de-

.

posits was 1.07:1 as on 31st Decem-
ber, 1971,

Inspection of Bank of America by
RBI

JYOTIRMOY BOSU:

3729. SHRI
of FINANCE be

Will the Minister
pleased to state:

(a) whether the Bank of America
was inspectzd by the Reserve Bank of
India between 12th Octlober and 25th
Novomber, 1972; and

(") if so. what irregularities were
found?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

() No irregularities of a gerious
nalure were found by the Reserve
Bank of India during ihe course of
inspection.

Opening of a Regiona] Office in Bom-
bay by Bank of America

JYOTIRMOY BOSU:
of FINANCE be

3730. SHRI
Will the Minister
pleased to state:

(a) whether the Bank of America
has sought the permission of the He-
serve Bank of India to open a regional
office in Bombay: and

(b) if so, whether necessary permis-
sion has been granted?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) In November 19872, the Bank of
America sought the permission of the
Reserve Bank of India to open a
‘regiona. office’ In Bombay tor the
purpose of carrying out “administra-
tive funchions” in respect of its offices
in India,
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(b) A conditional licence was grant-
ed by the Reserve Bank to the bank
on 19th February 1973 to open a re-
gional office for carrying on adminis-
trative work only. This office is not
authorised to transact any banking
business. .

Decline In Fish Export

3731. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether his attention has been
drawn to a report published in ‘Econo-
mic Times', Bombay, dated the 16th
January, 1973 wunder the caption
“Fish Export Smell Four”; and

(b) if so,
thereto?

Government’s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
A. C. GEORGE): (a) Yes, Sir

(b) There is not much substance in
the report.

Equipment for High Power Radar
Unit at Paradeep (Orisaa)

3733. SHRI ARJUN SETHI: Will the
Minister of TOURISM AND CIVI.
AVTATION be pleased to state-

(a) whether the equipment for the
proposed high power rader unit whnich
is to be set up at Paradeep for aug-
menting cyclone forecasting system in

the coastal areas of Orissa has arriv-
ed: ana

(b) if sc, whether the radar station
Is expecled to start functioning by the
end of March, 1973 as scheduled?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes. Sir, except a few
components of the equipment which
are expected shortly.
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(b) The radar station is expected to-
start functioning by the” end of May
1973.

Establishment of Modern Jute Indus
try in Orissa

3734. SHRI ARJUN SETHI: Will the

Minister of COMMERCE be pleased to
state: ‘

(a) whether the proposals for the
establishment of modern jute industry
in Orissa have been received by the
Central Government;

(b) if s0, the broad outlines there-
of; and .

{e) if not, what steps Government
have taken to expedite the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

(c) The Orissa Government have
been reyuested to expedite their pro-
posal,

que yfwar v yfewaw goe s

% feamr  wrorell Ay famm o

wifewmit & faeg wqwEAT.
widETgt

3735. ot swr wam fay: w@T
iz s\t AT femtaa wet 78 @@
® Fur war fw

(%) @ oF a§ & wrax wAT
e o tfeaw qar CoeeTew @
fgad fawm st qqr faww -fe-
aifFl & frer  grEnow
wrdardt # wf o TN &
158



173 Written Answers PHALGUNA 25, 1804 (SAKA) Written Answers 174

(@) @ sfem o wfw
@ wtaw & feax sdfal
I74 FTAFNT 7 A F w0 AW

faar mar & 1

qdzn gx Aee famiAw qat
(w19 wvr fgwg) :

(%) sfoma  queem=

uF fawma, w@E® w0 gEEE,

wa-frzr ©8  wde-fret #
aqr WOy TF F W

T,

g fams ofe=fam | & &1
gafugd &9 § a5 WAy aF 99-
figg @5 F 17O A49T OF £ F14
oA T g F FOr, WX gEAH
Ta-frar 7 Faa-fAwT #1 w4, 6WR
QI WV &1 Jedwd A &
FTO |

e gfem

g1 faameT=® | OF ® TTE F
ftm o famm  afefoer &1 aEt
W oaqT Wed § wwaw s@iesw ®
I EA AT A F WW | T
F AT WIAACT qEATHR AT W2AT
% e 29 & waw

g fawm afeafosd | s #
TF II F1  qfaem w4y s
" wA ¥ e, ayr g ® @5
# ‘'wm fafEn” (gEm & W)
& daw |

(8) tfema qawamia—-2
@< tfear—i13  afediare
81T qur 3 W, |

ETeT ® gAY ¥ feafe & for
T sAwgra ¥ & wifaw
W i fevg wrdn

3736. it ferwernre mresy -
w1 wifoed wer ag @A & g
G fw

(%) v | wAW FHT A
TAFTH & A qHIATI AT FACHET
Tt ¥ ffor ¥ forrer frafe &
wadeT WIT gEl A W aga
@ mrar & @ar §; o wfus
ggam W & faq ¥ mowe |
weAT %Y §; WK

(=) afx &, & & 9T &
awF # wr wfafwr § ?

wifoe s ¥ godelt (et
Qo o Wi ) : (%) ot wér

(&) s/ 7@t w=zar

que gfowar ®F 197273 & gwn
wrEt

3737. ot firwgwe weft -

w1 quaw wle mee fewem St ag
WA R FN OFG fE o

(%) % @ gfeqr #1 1972-73.
¥ urer 1 ®1 gvreaar & ; W

() afz gr, &Y 5@ =& &
w|qr oo 7

qiew Wit we fewer sl
(W woi few) : (%) oA
97 dEa ST § WTETT SN
2.29 0¥ T94 w1 )
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(@) w87 FTTr T & —

(1) arlt feoat &, fada
*q ¥ wASfa® g
wd §oF 9 WAE
wrTa Wt 9%, qFEEA
FHI ¥ FACIET A
¥ FTEr FH( R OATAT

(ii) w=a ww e, T
sifmaw, s mgvefear
gr7 fawel ¥ XA F

faw fazml ¥ svA
O 97 HTA--TF
aqt & afg

FAE A AT ® WA

3738. st foagwi wreal :
FqT  wTvmT  wWell g qar &1 FAT

w4 fw .
(%) w1 sTFT 7 g F
Heqr WA w1 w1 v fear @

(@) w Awar #t §H AT
qgy ¥ W w1 9T G g ; W

(w) afe g, A Faw o @
¥ R ?

wiforor  warsa ¥ Sqqat (s
Qo e W™ ) ('\'-) g'hrﬂ
®9 @ 9 §@ A7 & faU g q9aT
A gent FTAH wUAT gEEGAr
s ®T R

(@) e & a9t ¥ g7 ¥
Amr w1 v wE A fer om
Ll “
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() wog FET F&T |

nitw feaAl & s & fog eaga
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Granting of Loans by Nationalised
Banks to Unemployed Engineers
anc Jobless persoms in Mysore

3741. SHRI D. B. CHANDRA GOW-
DA: Wil the Minister of FINANCE
be pleused to state;

(a) the number of unemployed en-
gineers aud other jobless persons who
were granted loans from the Nationa-
lised Banks under the scheme of Self-
Employed Entrepreneur Scheme during
1971-72 in the State of Mysore: and

(b) whether Government are satisfi-
ed with the performance of Banks in
this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) Nationalised banks do not keep
separate accounts re~:rding unemploy-
ed enginesrs and other jobless per-

sons. Howeve:, figures relating to
loans and advances granted 1o crafts-
‘men and othe: qualified entrepreneurs
‘in Mysore State by the nationalised
banxzs as at the end of June, 1972 are
as under:

(Amount in lakhs of Rs.)

No.of No, of Balance
Units Accounts Outstanding
~
1222 ' N . 1508 83 08

(L) The wobjeclive of the policy is
to encourage increased fow of credit
lo these s-ctors and banks are being
constantly zsked to improve upon the
past performance.

Sick Tea Ga-dens in West Bengal

3742. SHR1 BHAGIRATH BHAN-
WAR: Will the Min:ster of COM-
MERCE be pleased to slate:

of the closed tea
Bengal as on 3lst

(a) the number
gardens in West
December, 1972;

(b) the number of workers render-
ed jobless and the reasons for their
closure; and

(c) what Central Assistance, if any,
has been sou;ht and granted for get-
ting them reopened?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
informatio:a is being collected and wi'l
be laid on the Table of the House,

(c) No specific proposal for Central
Assistance from the West Bengal Gov-
ernment has been received in this re-
gard.
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Loan Granteq by Banks in Tripura
for Agricultural purposes

DASARATHA DEB:
of FINANCE be

3744. SHRI
Will the Minister
pleased to state:

(a) what is the tolal amount of
loan advanced by the Banks to the
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agriculturists of Tripura for agricul-
tural purposes so far; and

(b) out of the amount advanced to
the agriculturists, what was the
amount that was given to the agricul-
turists who hold land less than §
#cres?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The total
amount of agricultural advances in
Tripura, outstanding as on the last
Friday of June. 1972 amounted to
Rs. 2.21 lakhs,

(b) Break-up of ‘advances to agricul .
turists according to the size of hold-
ings is not maintained by the banks.
Arrangements are, however, under
way to maintain such data,

Report of the Working Group on
Handloom and Powerlooms

3745. SHRI R. P. ULAGANAMBI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the report of the work-
ing Group of Handlooms and Power-
looms set up under the Chairmanship
of the Textile Commissioner has been
submitted to Government, if so, the
main features thereof:

(b) the reaction of Government to
the observations, recommendations
ma’> by the Group; and

(c) whether Government intend to
lay a copy of the report before the
Houses of Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Yes
Sir.
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The meport of the Working Group on
Handlooms and Powerlooms has been
received. The recommendations of
the Working Group are under exami-
nakion,

Misuse of Foreign Exchange by Ex-
Yorters of Hoslery Goods

3746. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there have been com-
plaints of over-invoiclng. under-invoic-
ing, misuse of forign exchange and
other corrupt practices against the ex-
porters of hosiery goods;

{b) whether any investigation has
been made into these complaints; and

{c) what steps Government have
taken to prevent such practices among
-exporters of hosiery goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) It is suspectsd
that irregularities of this nature may
have been commitled by exporters in
connection with the import of woollen
rags.

(b) The matter is being investigat-
ed by the CBI

(c) The import of woollen rags
against export of hosiery goods has
been disallowed with effect from 11th
May, 1972,

Public Sector Undertakings which
handle their own Foreign Trade with-
out mediation of S.T.C.

3747. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE be
p-eased to state:

(a) the names of public sector un-
-dertaking which handle their own
foreign trade without the mediation
«of State Trading Corporatiof: and
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(b) the names of the countries
which have their own agencies in
India for export to and import from
India, independent of the State Trad-
ing Corporation or the public sector
undertakings concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A statement con-
taining a list is attached.

(b) The following East European
countries carry on foreign trade in-
dependent of S.T.C. in this country.

(1) Bulgaria
(2) Czechoslovakia
{3) German Democratic Republic

(4) Hungary
(5) Poland
(6) Rumania

(7) USSR.

Besides, the Arab Republic of Egypt
and Iraq have also been allowed to
set up Trade Centres for arranging/
supervising exports of various goods
from India.

Statement
1. Minerals &  Metals Trading

Corporation of India Ltd.

2. Handicrafts & Handlooms Ex-
port Corporation Ltd.

3. Indian Motion Pictureg Export
Corporation Ltd.

4. Hindustan Steel Ltd.

. Indian Telephone Industries.
. Hindustan Teleprinters Ltd.
. Bharat Electronics,

. Hindustan Aeronautics Ltd.
. Praga Tools.

10. National Mineral Development
. Corporation.

o ®© =2 & w
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11. Hindustan Zine Ltd,

12. National Coai  Development
Corporation.

13. Nayveli Lignite Corporation
Ltd.

14. Fertiliser Corporation of India.

15, Fertiliser & Chemirals Travan-
core Ltd,

16. Indian Drugs
cals Ltd.

& Pharmaceuti-

17. Hindustan Antibiotics.
18. Indian Oil Corporation.
19. Madras Refineries.

20, Indian Rare Earth Lid.
21. National Seeds Corporation,

22, Relhabilitation
poration.

ndustries Cor-

23, Bharat Heavy Electricals Lid.
24. Heavy Electricals (India) Ltd.

25. Hindustan Machine Tools Ltd.
26. National Instruments Lid.

27. Hindustan Pholo Films
Co. Ltd.

Mifg.

28. Tanner & Fooi Wear Corpora-
tion,

29, National Small Industries Cor-
poration.

3. Heavy Engineering Corporation.
Export of Wagons to Yugoslavia

3748. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE be
pleased to state the total amount of
foreign exchange earned through the
export of wagons to Yugoslavia since
October, 19707

THE DEPUTY MINISTER IN THE
MINISTRY 'OF COMMERCE (SHRI
A. C. GEORGE): Shipment of wagons
in semi-knocked down condition for
being assembled in Yugoslavia, against
Yugoslav contract, has begun, Final
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dehvery has not yet started. Payment

will be in Rupees and made only on.
final delivery.

Dr. Colin Clark's remark regarding
Indian Economy

3749. SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of
FINANCE be pleased to state:

(a) whether Government's attention
has been drawn to the remarks of the-
renowned FEconomist, Dr. Colin Clark
avoul Indian Economy appearing in
the Financial Express, dated the 20th
Januacy, 1973: and

(k) if so. the
ment theretn?

reaclion of Govern-

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Yes Bir.

() Gevernment do not subscribe to-
the views expressed by Dr. Colin
lark,

s.icences for worsted Spinning
Machines in Bihar

3750. SHRI BHOGENDRA JHA:Will
the Minister of COMMERCE be pleased
to state: *

(a) the number of units of complete-
worsted Spinning Machines in Bihar;

(b) how many applications for licen-
es are pending disposal and the causes
of delay in granting licence; and

(c) the time by which the pending
licences would be granted?

THE DEPUTY MINISTER IN THE'
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Thera is no com-
plete worsted spinning unit working in
Bihar at present.

(b) No application for grant of
industrial licence for this item in res~
pect of Bihar State is pending.

(c) Does not arise
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Eules regarding fixatiom of senlority
oof Income Tax Officers

3751. SHRI VASANT SATHE: Will -

the Minister of FINANCE be pleased
lo state:

.

(a) whether Government have fram-
ed rules in accordance with the Sup-
reme Qourt judgement dated the 16th
August, 1972 in case of Sarvashrl M.
C. Joshi, B. S. Gupta and others to
govern appointment and seniority. of
the offizers directly appointed and pro-
moted to Class I Grade in the Incoine-
tax Department, and whether these
rules are being strictly observed;

*(L) whethe: Gl:‘.\.re':nmem have in-
stituted any enquiry into the large
scale violation of rules ag pointsd out
by the Supreme Court in ifs judzement
in Department cases of 1967; and

(c) if wo. th2 ouivome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAN.E (SHRI K.
R. GANESH): (a) In implementation
of the judgment pronounceg by the
Supreme Court of Indizg on the 16th
August, 1972, the Government have
framed the Income-tax Officers (Class
I) Service (Regulation of Senicrity)
Rules, 1973 and have also filed in the
Court a fresh seniority list. The pro-

ceedings before the Tourt are still
pending.
(b) The matter raiseq before :he

Supreme Court related to the inter-
pretation of the rules on wiich there
could be different opinions. No en-
quiry was therefore instituted.

(c) Does not arise.

Change ip the pattern of investineat
of Public Financial Institutions

3752. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) whether there has been any
change in the pattern -of investment of
Public Financial Institutions like Life

Insurance Corporation, Unit Trust end
others over the Fourth Plam«period to-
prevent excescive growth eft monopoly
houses; and "

(b) it so, the nature thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b), The propor-
tion of assistance by public Financial
Institutions such &s the Life Insurance
Corporation of India, Unit Trust of
India, Industrial Development Bank of
India, Industrial Finance Corporation
of India and the Industrial Credit &
Investment Corporation of India {p the
large Industrial Houses mentioned in .
the Report of Industrial Licensing
Policy Inquiry Committee, which ac-
counted for about 49 per cent during.
the period 1964—G9 has come down to
about 35 per cent during 1969—72. The
share of small scale industry particu-
larly in the form of refinance has
shown an increasing trend. The new-
ly emerging technocrats and the entre-.
preneurs have also been availing of
such assistancé. In case of large
Industrial Houses, the assistance has
been granted only to high priority
projects and in doing this the institu--
tions have laid greater emphasis on
maximum contribution by promoters
and self-finance by the companies con-

cerned.

Review of management and salary
structure of Public Sector Undertakings

3753. SHRI R. P. ULAGANAMBHIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government intend to
review the managemont and salary
structure of public sector undertakings
in the light of recent strikes and lock-
outs in such undertakings in varlous.
regions of the country; und

(b) ‘if so, the time likely to be taken
by Government?

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHRI K. R-
GANESH): (a) and. (b), The various
causes having e bearing cn industrial
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relations have to be considereq by the
management of each enterprise ard ap-
propriate solutions found by them
keeping in view the local conditions
Obtaining in their industry.

The question of improving the mana-
gerial effectiveness for dealing with
industrial relations as well as other
problems is constantly under review.
The Action Committee under the Chair-
manship of Shrji M. S. Pathak, Member,
Planning Commission, is also engaged
in making an action-oriented identifi-
cation of various problems of public
enterprises.

Export of Handloom/Powerloom and
Mill-made Cloth during the 4th Plan
Period

3754. SHRI VASANT SATHE: Wil
the Minister of COMMERCE be pleased
‘to state:

(a) what has been the trend of ex-
port of handloom/powerloom cloth
vis-a-pis mill made cloth during the
4th Plan period; ahd

(b) the measures taken to rehabili-
tate handloom/powerloom sector and
‘boost export earnings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The value of ex-
ports of cotton cloth (excluding non-
fabrics, and ready-made garments) of
different varieties during 1969-7p and
onwards was as follows:—

(Figures in lakhs of Rs.)

Year Mill-made Powerloom Handloom
1969-70 6311° 1 47°6 724'5
1970-71 6812:6 67-3 779'3
197173 67468 852 995 4

{b) A statement is attached. )
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Statement

The following measures have been
taken to assist the handloom/power-
loom industry:—

188

(1) Varioug State Governments give
financial assistance lo Weavers' co-
operalives, for various purposes, e.g.
re-imbursement of rebate, purchase of
improved appliances, etc.

(2) Weavers' cooperative societies
get working. capital loans at conces-
slonal rate of interest from the Re-
serve Bank of India through the State
Cooperative Banks, etc.

(3) Tae All India Handloom Board
has set up Weavers Service Centres in
some of the importart centres in India
to give technical and technological
assistance to handloom weavers. These
centres also supply to weavers' societies
samples ang designs at concessional
rates.

(4) The All India Handloom Board
has also set up two Institutes of Hand-
loom Technology at Salem and Vara-

nasi to give training in various pro-
cesses,
(5) Some State Governmeonts have

set up Handloom Finance Corporations
to give loans to handloom weavers out-
side the cooperative field. l.oans are
also granted to powerloom weavers by
certain states under the State Aig te
Industries Acts.

(6) Recently, cottop yarn has been
brought under statutory price & distri-
butiop contral. Special allocations will
be made to handloom export sector
against firm registered contracts.

2. Measures taken to boost export
#armings for  handloom/powerloom
items include publicity and propoganda,
participation in exhibitions,/fairg uand
sending trade delegations and study/
sales teams abroad to explore the
foreign markets and introduce new
items in these markets. Continuous
efforts are also being made to obtain
various concessions from the foreign
Governments under trade agreements,
etc., for increaseq exports of handloom
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& powerloom goods. Besides, register-
ed exports get replenishment licences
for dyes & chemicals. Awards are also
given by the Handloom Export Fromo-
tion Council to top exporters. Weavers'
Service Centres assist the exporlers
with improved designs, etc.

Expansion of Textile Industry

3755. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased to
state;

(a) whether Government have de-
cided upon the guestion of allowing
expansion of the textile industry o
meet the Fifth Plin requirements;

(b) if so, the broad outlines of the
decision, the number of spindles and
looms and the locations where the ex-
pansion will be allowad; and

(c) if not, how Government propose
1o reach the targets of production of
cloth and yarn in the Fifth Plan
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). In con-
nection wita the formulation of policies
ang programmes relating to the deve-
lopment of textile industries in the
Fifth Plap Period, the Planning Com-
mission have constituted a Task Force.
The report of the Task Force is awaited.

12 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENT AND AGITATION ON
Banaras HiNDU UNIVERSITY FOLLOWING
ARREST OF STUDENT LEADERS
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): ‘The
House will recall that I had made a
statement on December 12, 1972, ex-
plaining the cirrumstances leading to
the closure of the University on De-
cember 8, 1972, The Vice-Chancellor
appointed on December 23, 1972, a
threeeman Inquiry Committee under
the Chairmanship of Mr. Justice Gyan-
endra Kumar (Retd.) to enquire into
the various allegations of serious indis-
cipline and misconduct on the part of
32 students, who were duly charge-
sheeted .and suspended from the privi-
leges of the University, pending in-
qQuiry.

The Committee has submitted its re-
port in respect of 16 students only. In
the Committee's ppinion charges had
been established against six students
and no charges could be established
against the remaining ten  students,
who have since been permitted to at-
tend classes. The six students were
found guilly by the Commitiee on nne
or more of the following charges:—

Committing arscn and damaging
the University property; assault on
a research scholar and teacher;
blockading University Main Road;
using insulting language and holding
out threats to University officlals and
teachers and casting very serious and
derogatory aspersions on the charac-
ter of Viee-Chancellor and Registrar.

Out of them, four students have beem
expelled and two rusticated for three
years by the University. The report
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regarding the remaining 16 students
is awaited. They have, however, been
aliowed to attend classes, pending in-
quiry.

The University started reopening
frcm February 5, 1973 in phases. The
final phase was completed on February
28, 1973. Soon after, the expelled and
rusticated students started agitating, A
meeting was organised outside the
main gate of the University on March
€. It was announced that another meet-
ing will be held on March 10 and that
the students along with 20,000 others
cuming from various parts of the State

ald march into the campus. On the
w'vice of the District authorities, the
classes in the University were suspend-
ed on March 10. The schools and col-
leges in the city were also closed.

On March 10, a meeting was orga-
nised at the main gate of the Univer-
- sity and was addressed by some poli-
tical leaders, Inside the Campus, an-
other meeting was organised by some
sturlents believed to be associated with
the Vidyarthi Parishad SYJS workers.
Or the arrival of the police, students
pelted stones and the police made a
mild lathi charge. Twenty-two stu-
dents were arrested for rowdyism.
Besides, 44 students courted arrest by
defyving the ban on the holding of
meetings, which had been imposed
under section 144 Criminal Procedure
Code as a precautionary measure
apainst possible violence. They were
sentenc¢d to imprisonment till the
rising of the Jurt,

On the morning & March 12, some
expelled students and other anti-social
elements entered into the campus In
large numbers. They disturbed classes.
held meetings and marched in a pro-
cession. They attempted to set fire to
a Cocperative Store and damaged
two vehicles. Fourteen students were
taken into custody. ,

On March 13, a meeting was again
organised at one of the gates of the
University and a call was given to
boycott classes on March 14 However,
classes functioned normally in all the
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Faculties, except in the Faculties of
Art and Social Sciences whgre most
of the undergraduate students had laft
for their homes on account of Holi.
At about 11 AM. on that day, an at-
tempt was made to set the Department
of Urdu, Persian and Arabic on fire.
An adjacent room, where furniture
was stacked, was set on fire, The esti-
muted loss on this account .ig about
Rs. 20,000.

It appears that certain interested
elements want to exploit a section of
the students and are determined to
create disturbances in the University
1n prevent its hormal functioning. I
‘ppeal to all sectiohs of this HouSe and
leaders of public opinion to use their
influence for restoring the normal
and peaceful conditions in this great
seat of learning. I may also add that
the Government has been giving and
proposes to give all support to the
Vice-Chancellor and the legally cons-
tituted authorities of the University
to take all the necessary steps so that
the academic functioning of the Uni-
versity becomes possible.

st wewt fagrt  add : 7w
TEAT WERY T f wwETw R ¥
feg favafaarea 1 T 21 2
feg favafaarma &€ a9t & w7 7277
F Ol AT BT FT AW ATHEST FL
wr ¥ foeX g dw AW §oaw
favafeares = awa= &1 9%
1 gw faer w7 fow s & fom
77 favafaarem a= @1 a8 W3 WEA
gar 21w S & § i foer
 oF g ¥ g wal feaer ST
L (dzcin) |

Zt &t faamdt fawafee & fafer
st ¥ frwwmfie v om w § 1 el
W ¥ awrs § qar wrAr § Frewraer



193  Discontent and PHALGUNA 25, 1894 (SAKA) Agitation in BHU 194

# wriwrt s o g | m e
favafrara #t a= 5t & a7 3@ o
" fomfaaem & & feew @
wwenm g gy ot ot aF wwen

LS U

oft, Tower (et ) c oo
WTTo THo THo WAT TEY 2T ag awet
& & @i

ft mﬁgrﬁ ot ;¥
W I W K owwd | W
wrerdty  ofr o TowT, ¥ T @ WK
ST ZeNT A HE AT TT A LA
uw § fgem £ A gEr w frand

off wfw wper  (afwor feeelt )
AETHAT  qrEdTE ST #Y ®T oA T v fw

FOM 7 WT W AW I AT
wra fear oar ?oFwwm L.
(s@ama ) |

oM W@t : AT EEim ¥

wr &, A IAIng F aT
FL W ¢ ownT I
oY sgrer e AT &% &
! oy wmr famer dw w7

g7

ot wew fegrd awdE ;o me
QHe THo FT WaT Fg WA A @,
g 31 HATT TG £ | AF qTAAT
WA W E | AT AT W W |
W IHH wgr SR fiR W g2 ond,
@ T gz WM

frafrer & amd 1w
mgrs ¥ WA P W fava-
framT w1 =TeAT daw EEE AR

(CA)

IaeqT W FTATY WA W ATHAT
2?7 wmr ¥ww fe wo dro dwr
w7 & frefigrm w1 or gfew
orrt %1 *9 ¥ w7 fawfedi M wge
ficar o wwar & 7 W (awafaarem
# dre e dte o ¢, frumere weA
@ @ ¥, e geaw a¢ §, w¥
Ffy T ¥ e fremmr 8 R
W wEarew ¥ ag e wga g e
w1 ug 79 A & fe faafe % o
aoE weaw G oger &, W R
Frior  dwferrs, aRfos ¥

w7 7 7 AEY § fr faonfoa o
fieraa & 5 favafeereg & woff ¥
dows feq omar & 7 (vwwwmr)

fe o wfaffu-
A 3w A faemar sw Ay ety
Ty = fer @ FroF WO

“Students getting 38 per cent
marks were admitted while those
with 43 per cent marks were denied
admission?

T 4 FE AT AES ! ()

firr waT wEre # arg g fie
¥ 9y sg-feemy Afew wmT ar
At B g Fumr Ot fe 0w o
faardt 1, o ¥ wHo go # gdwT
& Y, ¥fFw oo o wiw 7 fem
qT, o To ¥ fwwmfgdi w wd
¥ fau frgww st foar mar @1 ¢



st v fagrdy o

(wwawr) & ww A gfe TC@EN
& amaa ¥ fog darcgy (e )
fifo  qEAEE—fagin o To F
char & o, ¥fer fom w1 afomm
Ag  freem @1, WL IE We Qo
¥ farenfaadt w1 qara & fo Frawr #<
feqr At , 9@ f% THe To W WX
dYe 7o Wo fawrdl Iuwew @ |

qg o frsma § 6 qumeHeE
% gigedr & wmAr & e frael @
wré frare @ fsar o & ford-
frfase & Qe @& wumedz & fag
N faxar =AY T4l 41, JEH OEE-
o FEq i F54 % fag w0 Fo 7,
sex (e @w ), fead
= WH WIS, T Y d&mr
T | W E gA ST aE g
39 9T AER-SEAL A @ = F
frg af| | AEE-AEET 9@ 4,
Ta ®1 frmEa T fear sm@ 1 ®Te
Feo fag 7 fafeey, wgufa R,
1 21 wiw, N qa fomn, TN
gfafafe &> o | g 7@ T
FT gATAT AEAT

“Sub: Bungling in appointment
in the Deptt. of Geophysics, BH.U.

I am extremely sorry to place be-
fore you the following facts !crl your
kind perusal and necessary action:—

1, That I was an expert for the post
of Reader in Geophysics.

2. That the Selection Committee
(including another expert Shri A. M.
Awasthi) unanimously made its re-
commendation for the post.

S. That the Selection Committee in-
terviewed the cendidates on 13-4-72
from 11.00 am. to 12.30 p.m,
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4. After the selection committee
meet was disappeared; the V.C. and the
Dean remained there and two other
people joined them. I do not know
what transpired between them But
at about 1.15 pm. we were called
back and the Vice-Chancellor sought
our support for the readvertise-
ment of the post on the ground
that some of the unqualified can-
didates were called for interview.
This, however, was not a material
ground from our point of view as we
had interviewed the candidates keep-
ing their qualifications in mind I,
however, inquired if any qualified can-
didate remained uncalled for inter-
view to which the Vice-Chancellor's
reply was that there may be hundreds
af such cases. I fhen suggested that
all the applications should be scruti-
nised in our presence to which he did
not agree. Instead he asked me to
sign a note prepared by him to support
his view. But I refused to accept his
view and gave a separate note (as
per suggestion of the Vice-Chancel-
lor) of my own on the subject.

5. The other expert, Shri A. M. Aw-
asthi (Superintending Geo-Physicist,
O.N.G.C.) also did not accept the Vice-
Chancellor’s view and he also gave a
separate note.

6. However, the Vice-Chancellor ma-
naged to get the approval of his view
by the Head of the Deptt. of Geophy-
sics, BH.U.

1, therefore, request you to look into
the matter personally and save this
university from such acts of bungling
and humiliations and insults of the
experts.”

MR. SPEAKER: I am not allowing
anybody else.

st wew fagrdt wodat . wsaw
wEza, a7 A W@ o @ E?
R ogg = A foer wdr &
a7 ag Wire F? ¥ e e
¥ g T oA A T A
g A= T ST EeA | (EEE )
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WA g8 T A G A gt ot wewr fagrdt wwddt -
& & () o Tewe whom X fefafed qwve

MR. SPEAKER: When the leaders
of the parties are speaking, it is a
matter Qf couresy for all of you tolis-
ten, I am pot going to allow any-
thing. If you are going to do like
this, it will carry us o nowhere. The
whole matter cannot be considered in
a dispassionate manner if you do like
this.

What is the use of bringing ques-
tions before the Hbuse, if you do like
this?

01w arRI@ ;. TEAT
A oA ACE § AfwA wTA T
AE AT @A £ FHI AT S q%
FC gFaT § |

him if he interrupts like this. This
is the second time he is doing it.

|

ot

g N
¥ 49
Jvall %i: A
793274742

i

—.ﬁ!-"g
157a3

“But this year Shri Alok Singh,
who was expelled in 1970 for using
unfair means in the examination and
misconduct involving vioclence on
Dr. Bhora has been given admission
by a stay order of the Registrar.”

........

Fr gar ® mrEdr ¥ aly faandf oy
O wwer wemar 1 wtfeg
wi=rewr wfaww ¥ oy fawfor
wt fx fefeferr owrwer firm fraw
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(off o= fogrer avedt)
& wwria  fawr omown, S sfer
T ogeft, Tew  fraw awa wfew
& 33 WG e § -

“unless disciplinary rules are pro-
vided for the procedure to be fol-
lowed in taking disciplinary action
against the delinquent students, it
would not be possible for the stu-
dents to know what procedure they

arr entitled to claim before any
action is taken against them.”

forer siefy wgrem &v W Ay o
# o ¥t Frvafarera #-faafaat &
AT & ared fr Aaff-afer aw
Areet #t orw & ferg, e @ s &

¥ . g aRg difwa § A &
% o f aroorelt & me o A
T weee € IWH Fv A v
fo fwmfogeg % 13 o w0 W
v gt g ww 5 fawafereg am
¥ ma f§ 314 WY
™ g ww wafemt g

{

2
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&t o A w5 ug A 314w W
HqTHET AE 4g 13 9T@ F9A FT AWaAr
2 wEw Wt} fF sw Amw
#t zar far Wl gET Foanw
SEAT WONRI § | W1 GIFIT MY
awEl &1 owre & fag wE e
fres w6t 7 w9 wEm W
feenfagt gror feq mu dmtEw 9T o
frarz ®<r #1 Fgr g Wi e

® e wmr g 7 L

va |aw] i arejEEr A @
faer =t me fa wo wE A
st #1 oz quww & fF oag
@eE T AT gg O AT 0 )

LEEES
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M O wEHA A 5w -
Afaw T gT wIe ww g 7 o
faerf @i & fang ww sarfog w@
g e 1 16 fewfedi & afgeere
fear w11 9% we foe faeafaarem &
T E wTr A AE Y A A
ez g*fF  fawfaaem & wfwerd
aEA & WATAAT § FHICATE FCGEE |
el Hal WERY 1 a@dey IR
FETEY WT &1 w1 48 I7 9 ey
% &1 HEW A F1 g9 AGT 44
R

' ir'mzangﬁﬁ.ﬁ'i | FAF1FT
€t gWE F @9 w=19 fEmm o

PROF. S. NURUL HASAN: sir, I
will try my best to clarify and give
answers to all the points which my
hon. friend has raised in his long
speech. My only submission is that
fcr some of the things I did not have
adeqguate notice and, therefore, 1 may
not be able to satisty the hon. Mem-
ver, But if the hon. Member wishes
te have any further information, he
can always put a question and I will
try my best to ccllect all the informa-
tion. Whatever information I  have
been able to collect I shall place at
the disposal of the House.

The hon. Member, in his cbserva-
tions has raised certain principles
which include, first of all, that disci-
plinary proceedings or the use of
force cannot solve the prcblem of a
university. I entirely agree with the
‘hon, Member that this by Iitself can-
not solve the problems of a univer-
sity. But if there are certain elements
howsoever misguided they may be
who are determined to indulge in vio-
lence or determined to disrupt the
normal fungtioning of a university, it
is then the duty of the university au-
thorities as of the Government to
ensure that they cannot hold the en-
tire academic commanity of ransam.
(Interruptions). I aen going to confine
mysel! to.the observations meade by

. respectfully submit, too drastic
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the hon. Member, Shri Atal Bihari
vajpayee. Other remarks, with the
duie respect to the hon. Members, may
be made in the proper order and I
snall deal with them, "

MR. SPEAKER: Shri Piloo Mody is
exciting both the sides. He is prompt-
ing me also!

PROF. S. NURUL HASAN: I have
such personal regard for Shri Piloo
Mody that he will not be able to pro-
voke me,

SHRI ATAL BIHARI VAJPAYEE:
It is now clear ihat there is collusi:n
between Shri Piloo Mody and the Edu-
cation Minister.

MR. SPEAKER: If he is there as the
Education Minister, I will be occupying
that place!

PROF. 8 NURUL HASAN: 1
think. the information of the hon.
Member is not correct that there is
a strike. According lo the information
that I have received, the University
functioned normally even yesterday
except fer those under-graduates of
nearby places in the faculties of arts
and social sciences who had left for
home for Holi holidays, If the hon.
Member remembers his own student

days, he would recall that Holi
is a festival when people like
to go to their home towns and

they try to add two or three days
tuv the normal Holi holidays. The
observation made by the hon. Member
that the root cause of the troubles is
academics. That is, I would most
and
hasty an observation with which I
cannot pcesibly agree. If there are any
specific cases wherein it is possible to
make an Inquiry, then every such case
which is brought to the notice of the
Visttor or of the Government will cer-
taloly be examined prcperly and ade-
auately. In this connection T wovld
submjt that enly recently I was given
by a depntation of some students of
Banerss Hindu University 'a memoran-
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[Prof. S, Nurul Hasan]
dum. It has been given very recently
to me. It is in Hindi, 1 take a little
l:ng time to read. I cannot read it as
fast as I can read my own language
(Interruption) I can only react to what
has been given to me. I am gong
through it. I cannot pass any judgment
on any memorandum until I have had
the occasion tq examine, to make en-
_quiries. I have told the young people
that I will go into it. I do not want
that there should be any misunder-
standing in the House that that
memorandum will not be examined by
the Ministry. 1 will certainly examine
it, and if there is any action that is
needed, suitable action will certainly
be taken.

The hon. Member referred to
letter of Dr, Singh in regard in the
Selection Ccmmittee for a post in  the
Department of Geo-physics. I do not
remember having seen that letter, but
I will make enquiries about that let-
ter. If the hon. Member wishes to
make any specific enquiry privately, I
can attend to it, or, if he wishes to
give nctice for a question, I will cer-
tainly make the necessary enquiries
ana make the information avmilable
to the hon. Member.

the

In regard to the earlier incident the
hon. Member would recall that, in the
case of Shri Patnaik, he was not issu-
ed an appointment order before his
results had been announced....

SHRI ATAL BIHARI VAJPAYEE:
He was selected. ¥

PROF. S. NURUL HASAN: He was
selected conditionally. He was a very
brilliant student, The announcement
of the result was unduly delayed by
the University. Provisionally his name
vrag ~onsidered and it was decided. as
far a= my memory goes—I do not have
the facts with me....(Interruption) 1
am only talking from memory. The
hon. Member had referred to it last
time and 1 had gone into it. But I
thought that, on this particular geca-
sion, this case wuuald not be taken up.
Otherwise, I would have brought the
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file with me, I am talking from me-
mory. I am subject to correction in
any detail. ..

AN HON. MEMBER: You will land
vourself in trouble if you speak from
memory.

PROF. S. NURUL HASAN: I will
throw myself at the mercy of the
House and-apologise if there are any
errors. I am stating that I am talking
from memory. Errors are possible,
But I think the House is entitled to
know the facts as far as I recollect and
as far as I remember, I do not want
to keep anything pr hold back any-
thing from the hon. House.

In regard to the wider question that
there is no pclicy regarding the ap-
pointment of teachers, I would most
respectfully submit that here is a
well-defined policy. All appointments
are made on the recornmendations of
a dulv constituted Selection Committee
whose procedure has been spelt out
in detail in the statutes and no ap-
pointment can take place which i< in
violation of the statutes and if there
is any specific complaint that a statute
has been violated. I have no doubt
that I would make a suitable submis-
sion to the Visltor for his consideration
in such a case.

It has been said that there is no
procedure regarding disciplinary pre-
ceedings against students. The hon.
House would recall what 1 submitted
a few minutes ago, that is to say, that
even though the University considercd
that certain students had been guilly
of indiscipline, it did not act itself.
It appointed a high-power committee
presided over by a retired judge of
the High Court. That committee found
six students to be gullty and ten stu-
dents not to be guilty and the Univer-
sity accepted this recommendation.
Therefore, to say that there {8 no
procedure or that the University has
been acting maliciously is, in my
opinion, a most unfair criticlam of the
Universily. There are many cases In-
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which a pgoof is not possible although
people may think that an indiscipline
bas been committed. but the fact that
the University abides by the verdict of
an impartial inquiry committee ghows
that ,there is no arbitration in the
action which is being taken by the
University. .

It has béen said that there has been
a delay in the introduction of a com-
prehensive Bill. The hon. Member
made certain gratuitous remarks. If
his remarks are to be believed I will
not come forward with any Bill, Any-
way, the position in regard to that is
that at the instance of the University
Grants Commission, a Working Group
was asked to go into All the aspects of
the question and prepare the draft
outline of a Bill. That Working Group.
1 understand, has submitted recently
its report to the University Grants
Commission. The University Grants
Commission, I have no doubt, will con-
sider those proposals as early as pos-
sible and then the matter will come to
the Government. I think that Com-
mission is certainly desirable.

The hon. Member has asked specifi-
cally whether I would appoint a com-
mittee of inquiry. Now, I must have
ccncrete materlal..., ..

SHRI ATAL BIHARI VAJPAYEE:
Here is the material.

PROF. 8. NURUL HASAN: The ma-
terial which has been submitted, as I
stated earlier, will be examined by
me, If, after examination, I feel that
the Government should give a suitable
advice to the Visitor, I will not hesti-
tate to do it. First let me have a look
at it. Let me examine it. How can I
accept a demand without even exa-
mining the charges that have been
levelled before me?

Lastly, it is saild that I should
the Vice-Chancellor to resign or go
leave. I would like to repeat what
have stated that I will give full su
port to the Viece-Chancellor and
legally constituted authority of
University unless it is proved .

F]
Eged st
g
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there is something which is seriously
wrong with the functioning of the
Vice-Chancellor.

SHRI PILOO MODY: In which case
what will you do?.... (Interruptions).

MR. SPEAKER: Mr. R. K. Sinha—
absent, ,

Mr. Shankar Dayal Singh—also ab-
sent.

SHRI PILOO MODY: They have
all taken leave a few days earlier and
gone for Holi.

MR, SPEAKER: Mr. S. M. Baner-
jee.

SHRI PILOO MODY: He, unfortu-
nately is here, Sir.

ot qHo THo WA (wrY) :
T "gRy, ot ardy a B oagy
=T & gAT & 1| % s w<an ar fr s
feg afafedt & ot wead vz oY
g v & =% 3T ag woefa &
95 FX 2@ #1 w1 | e 3T
tar q@ fear | IR aEe fear @
e =gt w7 ar o & av A Prgfedt
F At #H? gl agy W agi wfmt
gt & afFw T aww eafear wi
@ E? el e -
T #t fawrfoat o aw o ¥,
I wgr & 6 ow aw w0 el
agi § Wi Y g Ty § ) W Ay
T T w4 A war § ag vy qwan g e
Iq TF WToTHoUHo WA ag1 § o
aF i A g Ew & ...
(¢reesto)

oo wEew, gETt 9TH qEn
arlra w1 &efrurw wrar & 1 99 ¥ 4y
&

Two bombs were hurled last night-
BHU registrar Raturi by RSS:
tators. One Bomb exploited with
bang. Luckily unhurt, Police

&%
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(5t T wHo aeff)
took charge of unexploded bomb and
splinters of exploded bomb. Yester-
‘day RSS gamgsiers set fire to Urdu,
Persian and Arabic Departments in
Arts College.

W ol aw fm § ) ow
A ATCORT 7 AT } | AR aTeaa
grar 2 fr & aw i ot &% o 1 a7
W9 wEare § fr w9 ¥ 1 wrw S
T FA A I A g ) A T
¥ TR G AW I AT, A et
qgAT A ITHl 9gq A famr s,
¥ g ¥ R A Ow A R
Y, &t .qw g = | Fn favafar
F 3917 & fAQ oF FE = AT 2w
IS F7 qgr o dfor ¥ af ¥ oww
T fear g e & 97 99 fFoaw
o framas T A gEt A% F Ay
g W oag Wz A 4 7 s o
o aft 7 & 5 o o o 6t = 7
T fag St Arodt.gws F E T2
et & agr w78 9 7
T ¥ AT ag AhE
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& s fv gwe arfre & faar amo
Hiog g fraeal & & wmareT g7
e & wrferet @ & 1 & queT wmET
g & freatw frar ®< a1 aw s+ ¢
U FEY AT T At ¥ amarvaco &

T =rfer W I

e fear sre? Anw AF 39
Afew ¥ og g & w17 A § oA
IR F oA faar g 7 S e o
qTET FT GAE7 d@ 9 T[T g
IFFr AR IAWT vaer faemar war 27
i< fammar qar & & & g qt SifE
T oTRreHT F1 @ I @, T
ariw w2 7 X oF fawz & fm
W@ (fF AR
ar #t mre 9 g ar Ao gfew @
g FATL AT T wearAe w2 | Afey
IT WO FT GEIT AAT W IA® w
T TFFT T AT TAAAE A8
q, R WY Ao A & | X AT
arg g fe forefy oy gofrdfter are
& I =g s Y A 9F F I
e WO | Tg Y @ ww ¢ e
frdt T B o & Anw g S
g | FenRdr St 3 s e oefi
ATEAE S X WAT qATET 47 W
T Q& gF % faar a1 | & sgav ghr
i o o i W fF W aq@
¥ wzd W Wt W gro wTmw
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& oem W' T FQ@ § WX ITW AW
g M fo ag @0 & W a9 w0
gew W W, TF T < faw g WA
& fger ®T 3 a1 fed AL & AW 9
aH frm &7 o |

Iq WAT w1 GaAr g @ ¥
wfrwa &1 foid o 2 fs goer =@
¥ ZID AT | FIEAAFT AT Q@I |
| ¥ H ARz Y OF 9 a7 Y )
ﬂmﬁmfﬂwmﬁw FAA FY
Fifor ww T W IA AT /T Foq T
F | 01T W TG KT T § A Frard
HIAT A KT ATE AW FT AT agT 9
FEAT KT | HIL TH O a4 ASTE FCAT
agd & At %¢ | Afeq g9 W F 0F
& & Wit gufan & /R F 99 9%
FUT 1T, ¥ IA T FIAT FK G |
AfF 97 5w F g 7 70 AfT
¢ f& ¥ 3q dtx 9T §19 A F@c
fr #a1 afqafedy =t 2y o
ST =ifgy

sftarer W A oy faw A&
TET T T GTRIAA @I (AT TQT 9T,
# oTT ¥ T WAAT ATEATE | T SOTAT
g 4 4T IT FET o A fwar mar
a7 ? g ag W& & R wwo s
Ay @ | A g ¥ fr forw w
W TR OF e & A Q@ ar g
@ ? e fre # 9 o oF wrgar
R o gET Wk A qw ?
ug A& & wper & 1 weir favafaaTer
I G ¥ WA T Ay
v g |

LUALLE Ll & C
w iz o Tw A @ @

(C.A)

WA @ E | IAw AW R e
fom oe%t & wfasr & anq, faq a=w
FuEasfaw & a9 4, faway s @
g 39 ¥ g wwar & & garar a=a
ofr &

wead wgred, § 9T =ngar f—
a1 7z i = & & #gf a2 aw
TG A7 W gfw F FEzd & aek
aw § 7 afr & & ®F @ s
#t wE? wnoag w4 ¢ fE o owew
37 faanfaat & faeg foray mav 2, ot
IO FH AE & @R wrary ov
® 49, 320 3 #1 § qfFw e
F9 # Fiforwr FT @ ¢ o frogae
fFr ar @ &

# g ot Qo wmEAr g fF gl
# A1 ¥ gfmafed 198 F waT 5
ITHIT WY A Fa A g
"I | F AL A AEF I Y
FZH BT H L F W owmw F e
gAAfEEY FT Fear & A1 A7 7 WrETH)
Ft drz foar smoo

wifax & fie oF  am #7 §—
AT JIT F AT @ EWT 32
AT W T FTH FT G E ) 9w 32
Tt A 9T FH FT @Y FY, ar 9w
FAEtadr &1 Fa wfae g 7 oga
4 AT T AT A GO OF 7 A
g 9 wfga—agt & agE-aieAc
T W Iy W iRy §f o w3
& for oY ¥=7 SO F—aar wriw
F o fF I AN v ITY
XAy & aT T 1w e A0 7
frelt #t gfr cger ok & & sw oWy
& fear o, Afea oY et el
N Y ¥ @ aregqw @
§ oot Ty §—amr wo,
AT A W@ )
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st ow> qRo wAwt

Y o o ¥ fafrees o &
Sg—arody ff ¥ wiw A fE
e aefe fear o, & s g
fr oF ofmradt #9a agr o1 w7
@ | it Trorge fag A 7 wAr 2—
& agl F =T oy I g aty
& 1T wgr Ty § | ofeariee ¥ A
X 9 W "wA § Afew a7 a1a T
gt fiF O W% 9T 9w T ¥ AT

t ®  wene wfeew odEfEEd @
AT W WY AT &, T aATH S0 &
?E'&EU‘%‘H’FITF(I#WE—W

MR. SPEAKER: Order, order.
House is not taking notice of that.

grIw TEw  Afew ¥ w@ o ¥, 9@
wr foerd %+ forar o & 1 Afew
ag A st A ¢ 6wy W A
% W1 g, wrog ¥ gramarg w1 | ow
I@ W ogEw A Afew ¥ Y fom,
Iq & ford wwr & | W Tw Eew
& wit cav A gen, Tt T gwr
g T T W Y A ) e
N Ty R FEeR ohf—e W
T ARG 1T g R

The
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it qwo ow. waef : f wEr wo
FAT 9 § 6 owor o o W
fafreze amge s o, o ol o
e T # feam A R

q.q9 REAT : WY wEA ¥ A
eifea, s faaz & @ew Aoy

ot gw . qRo T B @or ¢
faar & 1

PROF. S, NURUL HASAN: In a-
classic Greek tragedy there is room
for various types of actors....{(Inter-
ruptions). The hon. Member has .ask-
ed me about the bomb incident. The
matter is being investigated by the
police and therefore whatever 1 may
submit is subject to final verification
from the police. I have been inform-
ed that on the 14th March at about
11.30 pm. when the Registrar came
to his residence there was a big ex-
plosion. He came out c¢f the car and.
rushed towards the residence, A
couple of minutes later some others
also came out and saw that something.
had, exploded towards the left-hand
side of the car and pieces of paper
were spread arcund towards the right
side of the road near the gate. An
object like a country-made bomb was
found and the doctor’s office and the
police was informed, and they came
and took the object supposed to be
the bomb in their possession as also.
the fragments of the exploded object.
The police are investigating into the
matter further. Investigations are
going cn and I am not in a position to
say who are the persons responsible
and what type of object it was that
had exploded.

I should like to make one submis-.
sion. I would not subscribe to the
view that the officers of the U.P. Gov-
emnment and the district authorities
in charge of law and order are not
giving their cooperation to the univer-.
sity. To the best of my knowledge the.
district authorities have been giving
full co-operation to the university
authorjties. Regarding the RSS"
building. I  wish, I could answer



,213 Discontent and Agita- PHALGUNA 25, 1884 (SAKA) Papers Laid 214

tion BHU (C.A.)

as to when the processes of law would
be ended. Unfcrtunately I am neither
in a posit te say when the court
would take a decision nor am I pre-
pared to subscribe to any action which
is extra legal and which is not sanc-
tioned by the procedures of law. The
hon. member gave the information
that there are 32 shakas of RSS func-
tioning in_the university. This is at
varience with the information have
received. This is a matter on which I
would not comment.

13 hrs..

The hon. member rightly said that
if there is any wrongful disciplinary
action, it should be withdrawn. I just
now said in my principal statement
that the disciplinary action is based
cn the report of an impartial high-
powered committee. Its impartiality
ran be seen from the fact that out of
18 students in whose respect the report
was submitted, the committee found
that cases were not proved against 10
and recommended action only against
6. And, the university accepted it.
Even in the —case cf 16 students
against whom the inquiry committee
has not yet reported, they have been
provisionally permitted to attend clas-
ses, Therefore, I would not say that
wrongful disciplinary action is being
taken against anyone.

He wanted that the Government
should strengthen the hands of the
Vice<Chancellor. I have already said
that in unequivocal terms and I do
not think there is any scope for any
confusion. As regards communal ele-
ments of whatever type they may be,
I hope that the universities can be
protected from  fissiparous and rom-
munal tendencies and elements which
wish to exploit the young people In
the universities.

Lastly, I would ageain renew my
appeal. The best service which the
hon. leaders of public opinion can
render to a university is, please do
not unduly try to use the difficulties
of a university In order to score a

political advantage or a debating point.
(Interruptions).
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13.03 hrs.
PAPERS LAID ON THE TABLE

DeraiLep Demannps ror  GRANTS OF
SOME MINISTRIES/ DEPARTMENTS FOR
1973-74, Rerort oF COMPTROLLER AND
AvupiTor GENERAL FoOmR 1971-T72, Union
Govrt. ApPROPRIATION Accounts (P&T),
1971-72, ANNUAL REPORT INDUSTRIAL
Finance CorRPORATION oOF INDIA AND
NotiFicatioNns UNDER Customs AcT,
1962 axp CenTRAL Excist Rures, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): I beg to lay on the Table:

(1) A copy each of the Detailed
Demands for Grantg (Hindi and English
versions) of the following Ministries/
Departments for 1873-74:—

(i) Ministry of Commerce
(ii) Ministry of Communications

(iii) Ministry of External Affairs

(iv) Ministry of Home Affairs

(v) Ministry of Information and
Broadcasting

(vi) Ministry of Labour and Re-
habilitation

(vii) Ministry of Law,  Justice and
Company Affairs

(viii) Ministry of Planning

(ix) Ministry of Works and Housing
(x) Department of Culture
(xi)"Department of Electronics
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(xii) Department of Science
Technology

and

(xiif) Depart ment of Space
(xiv) Department of Supply

(xv) Parliament, Department of
Parliamentary Affairs, Secre-
tariats of President and Vice-
President and Union Public
Service Commission (Placed
in Library. See No. LT-4519/
73].

(2) (i) A copy of the Report (Hindi
and English versions) of the Comp-
troller and Auditor General of India
for the year 1971-72, Union Govern-
ment (Posts and Telegraphs) under
article 151(1) of the Constitution.

(i) A copy of Union Government
Appropriation Accounts (Posts and
Telegraphs) for 1971-72 (Hindi and
English versions). [Placed in Libra-
Y. See No. LT-4520/73.]

(3" A copy of the Annual Report
(Hindj and English versions) of the
Industrial Finance Corporation of India
for the year ended the 30th June, 1972,
along with the Statement showing the
Assets and Liabilities and Profit and
Loss Account of the Corporation,
under sub-section (3) of section 35 of

the Industrial Finance Corporation
Act, 1948.
[Placed in Library. See No. LT-

4516/1/73].

(4) A copy each of the {following
Notifications (Hindi and English ver-
sions) under section 159 of the Customs
Act, 1962:—

(1) G.S.R. 26 published in Gazette
of India dated the 13th Janu-
ary, 1973 together with an
explanatory memorandum.

(ii) G.S.R. 26 and 27 published in
Gazette of India dated the
13th January, 1973 together
with an explanatory » memo-
randum.
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(lii) G.S.R. 50 published in Gazette
of India dated the 20th Janu-
ary, 1973 together with  an

explanatory memorandum.
[Placed in Library. See No.
LT-4517/73].

(5) A copy of Notification No. G.S.R.
70 (Hindi and English versions) pub-
lished in Gazette of India’ dated the
27th January, 1973 issued under the
Central Excise Rules, 1944, together
with an explanatory memorandum.
[Placed in Library. See No. T.._T—4521/
731.

ATRCRAFT (AMENDMENT) & RuLEs, 1973.
AND REPORT OF .WORKING oF ComMmis-
s1toN OF RAILway SareTy ror 1971-72.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): On behalf of Dr. Sarojini
Mabhishi, I beg to lay on the Table—

(1) A copy of the Aircraft (Amend-
ment) Rules, 1973 (Hind: and English
versions) published in Notification No.
G.S.R. 60 in Gazette of India dated
the 20th January, 1973, under section
14A of the Aircraft Act 1934, together
with an explanatory note.

[Placed in Library.
+515/73].

See No. LT-

(2) A copy of the Report (Hin®t and
English versions) on the working of
the Commission of Railway Safety for

[Placed in Library. See No. LT=
4514/73].

ASSENT TO BILL

SECRETARY : Sir, I lay on the Table
the Requisitioning and Acquisition of
Immovable Property (Amendment)
Bill, 1973 passed by the Houses of
Parliament during the current session
and assented to since a report was last
made to the House on the 2nd March
1973.
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ESTIMATES COMMITTEE
'I’nu RTY-FIRST REPORT

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I beg to pre-
sent the Thirty-first Report of the
Estimates Committee regarding action
taken by Government on the recom-
mendation.s confained in their Fourth
Report on the Ministry of Labour and
Rehabilitation (Department of Labour
and Employment)—Workers' Educa-
tion Programmey ’

PUBLIC ACCOUNTS COMMITTEE
. -

SEVENTY-SECOND REPORT

SHRI SEZHIYAN (Kumbakonam):
I beg to present the Seventy-second
Report of the Public Accounts Com-
miltee regarding action taken by the
Government on the recommendations
contained in their Fortieth Report
rejating to the Department of Health
(Incdiap Council of Medical Research).

13.05 hrs.

CRASH OF AN HS-748 AIRCRAFT
NEAR SECUNDERABAD ON 15TH

MARCH, 1973
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): Sir, it is with deen regret

that I have to inform the House that
an Indian Airlines HS-748 aircraft
VT-EAU while engaged on a local
training flight crashed yesterday at
approximately 16.48 hours mnear the
South Central Railway headquarters
in Secunderabad, about 3 miles away
from the Begumpet airport.

The aircraft under the command of
Capt. J. E. Issac took off from Begum-
pet at 16.38 hours with two pilots,
Captains Srikanth and R. P. Singh, on
a training flight for co-pilot conversion.
After mwaking one circuit and landing
the aircraft took off agamin. The air-
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craft reported thet it was simulating
a bad weather low-level circuit an one
engine. The last communication from
the aircraft was at 16.48 hours when
reported on the down wind leg of the
circuit in preparation for landing on
runway 27. Thereafter contact was
lost. A telephone call wag received a

few minutes later at the control tower
had

to the effect that the ailcraft

crashed. The fire brigade and am-

bulance services were immediately
of the

sent to the site and officials
Civil Aviation Department and Indian
Airlines also rushed to the spot. Im-
mediate action was taken to rescue the
crew. but unfortunately when it was
finally possible to reach them they
were found dead. It is reported that
two persons, a boy and an old woman,
were injured on the ground ag a result
of the crash and that the boy died in
the hospital. The woman is jn hospital
with serious Injuries,

At the time of the accident the
weather is reported to have been good
with a clear sky. Capt. Issac had
over 16,500 hours of flying to his credit.
and had been an instructor for several
years. For the information of the
House 1 may add that the aircraft was
one of the latest batch of three deliver-
ed by Hindustan Aeronautics Ltd.
(HAL) in May 1972. The climb per-
formance of the aircraft at the time
of delivery exceeded the requirement
of 2.4 per cent in second segment and
1.2 per cent en route specified in the
approval flight manual.

A Court of Inquiry under a High
Court Judge is being set up to investi-
gate into the causes of the accident.

The House will join me in express-
ing our deep sympathy with the
families of those killed and praying
for the speedy recovery of the injured
lady.

Sir. with your permission, may I
read two paragraphg of a letter T have
addressed to the Prime Minister last
night?

“As you know, the Avros have
been he subject of a prolonged con--
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[Dr. Karan Singh]
troversy going back to even before
1 assumed charge of this Ministry.
Doubts have been expressed from
time to time regarding their safety,
‘but the advice I have received ffom
the manufacturers, Hindustan Aero-
nautics Ltd.,, the operator, Indian
Airlineg.and the Director-General of
‘Civil Aviation, who is the authority
: statutorily charged with ensuring the
air-worthiness of civil aircraft has
consistently been that the planes are
*entirely safe.

The fact remains, however that
the country and Parliament are ex-
ercised over this issue. After care-
ful deliberation, I have come to the
conclusion that my moral duty lies
in accepting responsibility, and this
will also be in keeping with the
highest parliamentary traditions. I
have decided, therefore, to submit
my resignation from the Council of
Ministers, and would like to announce
this in the Lok Sabha after my
-statement on the air crash.”

st wew fagrl wreddt (-
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SHRI PILLO MODY (Godhra): Sir,
to begin with, I want to ccongratulate
Dr. Karan Singh because this iz a
practice which is all forgotten in this
country. Therefore, I want to con-
gratulate him for having taken this
step. However, I think that this parti-
cular issue is not merely a question of
ane person against the government; it
is a question which is exercising the
mind of the whole people, the travel-
ling public, Parliament itself, and if it
is to save the prestige of the govern-
meng¢ that the Ministér has to resign,
I do not understand it. It is the Avro
that has to be rectified; it is not thg
Minister that has to be rectified. It is
the plane 1h91 has to be rectified or
scrapped. 1 dp not think by merely
scrapping the Minister, we will have
achieved what we want. Let there be
a proper and thorough investigation
into it. 1 for one, with a little know-
ledge that I have about it and with a
little time that I have spent going into
this problem, am convinced that there
is something wrong with the plane. It
is the plane that has to be changed
although we appreciate the gesture of
the Minister in bringing this matter
to a head.

SHRI S. M. BANERJEE (Kanpur):
Sir, 1 admire his courage and convic-
tion that he has come forward with
his resignation. ] must congratulate
him for that. But is that the solu-
tion? If we really follow this, if the
other Ministers follow this, I think,
50 per cent of the Ministers should
have resigned by this time because
there are so many charges against so
many Ministers. But still they sit
here very nicely. I personally appeal
to Dr. Karan Singh. I am not appeal-
ing to withdraw resignation—that is
for the Prime Minister and her party
to do: the Ministers may come and
the Ministers may go; that is a
different matter—but I am only con-
cerned with the Avro which is manu-
factured in Kanpur. This project is
in Kanpur. With great difficulty, we
got this project. There is a scathing
criticism about the Avro by the vested
intelruts ......... (Interruptions).
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MR. SPEAKER: Don't go into the
discussign about the Avro. The
Minister has resigned.

SHRI & M. BANERJEE: The acci-
dents take place in the case of other
planes also, Boeing 707 and other
planes. Let there be a high-powered
Commission appointed to inquire into
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the whole incident. The resignation
of the Minister will not sdlve the
problem,

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 would alsp like to join
other hon, Members in congratulating
the Minister on having taken the deci-
sion that he has conveyed to us just
now. May [ say tpat such a deecision
is not taken lightly? There must
be a background to such a decision.
It is not an odd incident or accident
that has inspired the Minister to take
a decision of thet kind. If there is a
background to it, if there have been
certain doubts persisting in his mind
about the safety of people and he did
not find a way out of those doubts,
I think, the Minister should be con-
gratulated doubly for this. Now there
would be some way found out of this.
There is at least one person who is
going to force a decision of the Gov-
ernment in this matter.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): I would say that if the
Avro has certain defects or snags,
these should pe rectified. If it is that
there is some difficulty in “climb”, that
should be looked into. But to condemn
the entire Avro, our Indigenous pro-
duction in the country, is absolutely
wrong. 1 would support what Mr.
Banerjee has sald that there are some
persons in the country who are trying
to bring American plane and there is
a lobby for it. Let there be a Com-

mission appointed to look inte the
matter.

1 appreciate the hon. Minister's
gesture to resign but that wil! not

solve the problem. Let 8hri Shyam-
nandan Mishra look into the resigna-
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tion that there ig something wrong
persisting. It ig the nobility and the
character of the Minister that has to
be appreciated, that he has tendered
his resignation. I would say, let not
the whole project be condemned. It
there are certain defects or snags, they
may be looked into. But the Avro
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project as a whole should not be
condemned.
SHRI DINESH SINGH (Pratap-

garh): Mr. Speaker, there should be a
thorough look into the question of
Avro seriously. It is not a matter of
something which is being made in
this  country. Doubts were , raised
about the Avros in this House even
before the manufacture was started.
It was then said that these planes had
been discarded in other places. If it
is necessary to make a plane, then we
should find a design whieh would be
suitable to our country, The Avro
has been rejected in other countries,
It is not a question of something which
is made in India or not. It is & foreign
design. What is indigenous about a
foreign design? It is a question of
getting a better design and making
something in the country instead of
persisting with something which was
obsolete even when we bought it.
(Interruptions). It was said in this
House even then,

Therefore, I would say, now thai
this matter has been brought to s
head—and the hon. Minister has al-
ready sent his resignation letter on
this point—, we should take this op-
portunity to go into every question
concerning Avros, and if that particu-
lar design is not suitable, we should
have another design. This does not

mean that we should stop
manufacturing planes in Kanpur,

course, planes should be
manufactured there, There is

the whole infrastructute there. One
plane is being manutactured, and If
that plane is not good, it is a ques-
tion of finding a better plane, That
does not mean that it should be closed
down. I am in entire agreement with

Shri §. M. Banerjee that the plant
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shou:d not be closed down. If the
design is not good, we should find
another design and manufacture planes

in Kanpur.
MR. SPEAKER: Mr.

SHRI H. N. MUKERJEE (Calcutta
—North-East): We have asked for a
debate. ...

Viswana‘ban.

MR. SPEAKER: If you want to have
a debate on it, we can fix the time for

it later but not now.

SHRI H. N. MUKERJEE: It is for
you to give an idea that a debate will

take place.

MR. SPEAKER: I welcome your
idea. A debate should take place
on it

Mr. Viswanathan.

SHR] G. VISWANATHAN (Wandi-
wash): Let us not import ideology into
the question of safety, with which the
entire House is concerned. The ges-
ture of the hon. Minister in resigning
should open the eyes of the Govern-
ment of India and they must go into
it thoroughly—the question of safety
of Avro or any other plane. Whether
it is indigenous or imported, let us
have safe planes.

SHRI SAMAR GUHA (Contal): 1
appreciate the dignified gesture that
has been made by the hon. Minister,
Mr. Lal Bahadur Shastri did the
same thing; he owned responsibility
for a railway disaster. ] congratu'ate
the hon. Minister on this. He has set
up a very healthy practice. But he is
not personally responsible for what
has happened in regard to Avro. He is
one of the Ministers who has endeared
himself in this House not only to the
members of the ruling Party but alse
to the Opposition members. The re-
signation of the Minister will not solve
the real problem. The merits ¢f the
issue have to be gone into. whether it

MARCH 186, 1978 Indian Airlines Plane (St.) 224

is indigenously manufactured or not.
This issue has been raised in this
House on several occasions. There-
fore, as has been rightly pointed out.
this matter should be discussed, de-
bated and thoroughly gone into before
another such tragedy overtakes us.
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SHRI A. P. SHARMA (Buxar): The
question of air-worthiness and the
safety of“the Avro aircraft has been a
matter of serious concern not only to
Parliament but also to the people at
large in this country who are users
of the air services. In this respect, I
do not think, as my friends have said
that the Minister has established a
bealthy tradition or practice. I do not
think the resignation of the Minister
is going to solve this problem. In
spite of the doubts expressed about
the air-worthiness and safety of the
Avro aircraft, it has been persistently
certified by the Director-General of
Civil Aviation and other people that
1here is nothing wrong with it. But
we are seeing that ond after another
unfortunate accidents are taking place
so far as Avros are concerned. There-
fore. we would defipitely like that this
matter should be gone into very geri-
ously because the Minister's resigna-
tion is not going to solve the problem.
1t is also not a question whether we
should build Avro aircraft in the
country. That is not the question. The
question is that the air-worthiness and
the safety condition of the Avro should
be inquired into and put right.
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SHRI K. P. UNNIKRISHNAN (Bada-
gara): I profoundly disagree with the
views of my distinguished friend, Mr.
Dinesh Singh who wanted the Avros
to be grounded.

] think more important or at least
equally important as the question of
an aircraft’s air-worthiness is the pro-
blem of its maintenance. It is not
going to be solved by the gesture of the
kind Dr, Karan Singh has shown which
is truly democratic. But, I am afraid,
that iz not going to solve the problem.
The basic question, to my mind, Iis
that of maintenance. A number of
people in the Indian Airlines have
come to us and said that it is a ques-
tion of faulty maintenance and parti-
cularly, an aircraft of this kind needs
a greater degree of alert maintenance.
So, the whole question of maintenance
has to be gone into and also maybe,
it necessary, other structural and other
changes brought in. But this resigna-
tion is not going to solve any problem.

So, let us not condemn what we
considered at one time to be an
achievement like the Gnat alrcraft
which has proved itself but it was also
condemned and debated here in this
Parliament. So, we should take a
proper and constructlve approach to
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the whole problem and I do not think

that the Minister's resignation will
so.ve the problem.
SHRI P. G. MAVALANKAR

(Ahmedabad): 1 beg to add my wveice
to the expression of the hon, Members
in congratulating the hon. Minister,
Dr. Karan Singh, for having shown
the rare courage of resigning when
he thought that the responsibility,
though not technically his, was cer-
tainly moral on his part,

We are living at a time when many
Ministers in many countries commit
all kinds of mistakes and blunders
and still persist in remaining in power.
Therefore, it is a very rare gesture
on his part and I think, it is in con-
formity with the highest traditions of
parliamentary and public life and 1
am sure the House agrees with me
when I say that the Minister has en-
hanced the reputation of parliamentary
democracy and of public life in this
country. I only hope that this parti-
cular gesture, rare though it is, and
because it is rare, all the more I hope,
will lead to a very proper, elaborate
and complete inquiry into the whole
question of Avro. We are really sorry
we are losing one very good and emi-
nent and experienced Minister, . . ..

AN HON, MEMBER: We
going to lose. ...

are not

SHRI P. G. MAVALANKAR: As it
is, it is not for us in this House to
say, we accept or reject this, It is
entirely a matter for the Prime Minis-
ter and her colleague; of course, it is
a party affair. But I want to express
the sentiments of the House when I
say we are sorry if a good Minister,
an efficient Minister and an experienc-
ed Minister is resigning. This gesture
on his part is a rare gesture that we
find, but it is a bold gesture and this
will help us to maintain the best of
traditions. Regarding the Avro sub-
ject 1 would only request you, Mr.
Speaker, that we have an ear'y de-
‘bate 1h this House.

MARCH 18, 1973 Indian Airlines Plane (St.) 228

DR. KARAN SINGH: I wish to make
a few submissions. In regard to Avro
itself the technical advice given to
me hag consistenly been that it is safe,
and I have taken that view. Also, [ can
assure the House, and I have already
pointed out, that a further thorough
probe or enguiry will take place into
the entire matter. I would only now
like to express my very déep grati-
tude for the sentiments expressed by
the hon, Members. I would only say
that from the age of 18 years when I
enlered public life, I functioned as
Governor and then for 6 years as
Cabinet Minister, and 1 have been .
most fortunate in receiving the affec-
tion and the consideration of you, Sir,
and of all sections of the House. I
can assure you that my services,—in
whatever capacity, whether as Minis-
ter or not,—will always be available
to the country.

MR. SPEAKER: Hon. Members in
their speeches referred to the need
to have some time being allotted for
the debate on the subject of Avro. I
think we could fix up some time at the
earliest. But, at the same time, I also
join you in saying that Dr. Karan
Singh has taken a decision which is
rather an extreme step which he has
taken. Personally I-liked him, [ loved
him, I appreciated his ability. Wher-
ever the man is, his worth accom-
panies him. So, we do not wish to
say to you good-bye as Minister yet,
we will see what decision the Prime
Minister takes. But we believe, in
this age of accidents and mishaps, so
mucn is happening every day, ma-
chines sometimes fail, but that does
not mean the man also shculd fafl
along with—any way let us hupe you
do not press on it.

SHRI S. M. BANERJEE: You should
not defend the Minister. Otherwise
they will take the cue from you.

MEB. SPEARKER: [ am not defending.
1 am just appmeciating him. Tomorraw
it something happens to you, I will
be thie first to come to year ald.
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AN HON. MEMBER: He is not a
Minister®

MR. SPEAKER: Whatever he has
read out will be circulated—the Press
people are quite clever, they will get
the whole letter also.

Now, JIr. Raghuramaiah. ] hope
you do not follow him!

—

13.28 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): With "your permission,
S8ir, I rise to announce that Govern-
ment Business in this House during
the week commencing 20th March,
1973 will consist of:

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

(2) General
Andhra
1973-T4.

#3) Discussion and voting on:—

(a) Demands for Grants on Ac-
count (Andhra Pradesh) for
1973-T4.

(b) Supplementary Demandg for
Grants (Andhra Pradesh)
for 1972-73.

Discussion on the
Pradesh Budget for

{4) Discussion on the Resolution
seeking approval of the Pro-
clamation issueq in respect of
the State of Crissa.

(5) General Discussion opn the
Orissa Budget for 1973-T4.

(6) Discussion and veoting on:—

(a) Demands for Grants on Ac-
count (Orissa) for 1973-T4.

(b) Supplementary Demards for
Grants (Orissa) for 1972-73.

(7) Consideration and passing
ofi— .
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(a) The Refugees Relief Taxes
(Abolition) Bill, 1§73.

(b) The Union Territories Taxa-
tion Laws (Amendment)
Bill, 1973.

(8) The Capital of Punjab (Deve-
lopment of Regulation)
(Chandigarh Amendment) Bill,
1972, as passed by Rajya
Sabha.
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SHRI s. M. BANERJEE (Kanpur).
Mr. Speaker, Sir, you remember when
yesterday Calling Attention notice on
the resumption of arms supplies was
being discussed many Members de-
manded that there should be a discus-
sion. I am sure you have read in the
newspapers that President Nixon Is
not glving arms but selling arms
President Nixon has vigorously de-
fended the decision. I want that a
Resolution should be brought by the
Minister on this subject and it should
be discussed. Secondly, there are mis-
leading reports in the Press about
Pay Commission. It seems they are
delaying the submission of the Pay
Commission Report. Then hon. Minis-
ter had made a promise that it will be
submitted by 31st March, 1973. 1
will only remind him that if the Re-
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port is mot submitteq by 31st, tuking
advantage of Dr. Karan Singh's resig-
nation, we must force the Finance
Minister to resign.

SHRI SAMAR GUHA (Contai): I
want to draw the attention of the hon
Minister to request the Minister of
Industrial Development to make a
statement regarding the Russian dele-
gatiop which has come here currently
to purchase mica. The delegation
made purchases worth Rs. 5 crores.
Usually, such purchase is made through
MMTC but they had direct negotia-
tions with big mica houses to the
detriment of the interest of small mica
producers. Secondly, there is a serious
crisis of mustard oil in West Bengal.
133 oil mills are going to be closed
down due to shortage of mustared
seed, Rape-seed being imported from
Canada mainly for the purpose of
making mustard oil has been mostly
diverted to vanaspati factories. I
want the Minister of Agriculture to
make a statement in this regard.

SHRI K. RAGHU RAMAIAH: I re-
peat my usual submission that what-
ever is said will be dutifully conveyed
to the Ministers concerned. Apart
from that I would like 1o mention, this
being a Budget Session there will be
little provision for legislative business.
Ag regard the Bill referred to by Mr.
Kachwai, I understand from the Home
Ministry that it will take some time.
But, as I said, in any case, this is a
financial session in which financial
business would take a very long time,
till the 3rd May. Till then, very little
legislative business. if at -1l will be
taken up, as already indicated.

SHRI DINEN BHATTACHARYYA
(Serampore): What about the Pay
Commission? You have said nothing
about it.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (ANDHRA PRADESH), °

1872-713

THE MINISTER OF STATE IN FHE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I present a statement
showing Supplementary Demands for
Grants in respect of the State of
Andhra Pradesh for 1072-73.

13.35 hrs.

REFUGEES RELIEF TAXES (ABO-
LITION) BILLe

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): On behalf of Shri Yesh~
wantram Chavan, I move for leave to
introduce a Bill further to amend the
Indian Stamp Act, 1899, the Central
Excises and Salt Act, 1944, and the
Union Duties of Excise (Distribution)
Act, 1962, and to repeal the Railway
Passenger Fares Act, 1971, the Tax on
Postal Articles Act, 1971, and the
Indian Air Travel Tax Act, 1971.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Stamp Act, 1899, the Central
Excises ang Salt Act, 1944, and the
Union Dutles of Excise (Distribu-
tiony Act, 1062, and to repeal the
Rallway Passenger Fares Act, 1971,
the Tax on Postal Articles Act, 1971,
and the Inland Air Travel Tax Act,
1971".

The motion was adopted.

SHRI K. R. GANESHI: I introducet
the Bill.

*Published in the Gazette of India Extraordinary,

dated 16-3-1973.
t+Introduced with the

Part II, section 2

recommenda tion of he President.
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13.38 hrs,
IMr. Depury SPEAKER in the Chair.|

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF COAL MINES (TAK-
ING OVER OF MANAGEMENT)
ORDINANCE AND COAL MINES
(TAKING OVER OF MANAGE-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We will
now take up further discussion of the
following Resolution moved by Shri G.
P. Yadav on the 15th March 1973.
namely:

“This House disapproves of the
Coal Mines (Taking Over of Manage-
ment) Ordinance 1973 (Ordinance
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No. 1 of 1973) promulgated by the
President on the 30th January

1973".
ang further consideration of the fol-
lowing motion moved by 8Shri 8

Mohan Kumaramangalam on the 15th
March, 1973, namely:—

“That the Bill to provide for the
taking over, in the public interest,
of the management of coal mines,
pending mationalisation of such
mines, with a view to ensuring ra-
tional and co-ordinated development
of coal production and for promoting
optimum utilisation of the coal re-
sources consistent with the growing
requirements of the country, and for
matters connected therewith or inci-
dental thereto, be taken into consi-

deration”.

SHRI G. P. YADAV: Your speech
now.

oft wrATa AHTT ATy (wfegr):
Iy wEEG, W M Tenfa &
TR F S AARNET FE AT
& dug ¥ qi, fropiew s W@
seara 4w fear o1 wafew fr o= 9%
YT F1 & A @ arem 91 @ qg
aferema 7@t a1 fF vw a@ w1 -
Fw frerem s wwfee 8% o owv
fropiea fear a1 | w= woft wgea &
™ A 1 AT & fv 500 wOw
Y qg ¥ H A A7 @ § ) & g
g o g ar & 1 500
FUT w0 @4 FT @ & | X wgar §
et fr ot off & arog fear ar g
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MR. DEPUTY-SPEAKER: [ will put
the resolution {0 the House.

The question is:

“This House disapproves of the
Coal Mineg (Taking Over of Manage-
ment) Ordinance, 1973 (Ordinance
No. 1 of 1973) promulgated by the
President on the 30th  January,
1873."

The motion was negatived.

MR. DEPUTY-SPEAKER;:
now put the motion.

I will
The question is:

“That the Bill to provide for the
faking over, in the public interest,
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of the management of coal mines,
pending nationalisation of such .
mines, with a view te ensuring
national angd co-ordinateq develop-
ment of coal production and for
promoting optimum  utilisation of
the coa] resources consistent with
the growing requirements of the
country, and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

Clause 2—(Definitions)

MR. DEPUTY-SPEAKER: We take
up clause-by-clause consideration.

There are a number of amendments.

Shri Somnath Chatterjee—amend-
ment No. 2,—absent.

Shri Krishna Chandra Halder.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I move:

Page 1, line 12, for
substitute “includes" (2)

“means”

MR. DEPUTY-SPEAXER: No. 89—
Shri Chatterjee is absent. No 10—
Mr. Besra is absent. No. ll—again
Shri Chatterjee; he is absent. No-
24.—Shri Mohan Kumaramangalam,

THE MINISTER OF STATE AND
MINES (SHRI S. MOHAN KUMARA.-
MANGALAM): I move.

Pages 2 and 3,—

for lineg 14 to 46 and 1 to 5
respectively, substitute—

‘(g) “mine" means any excava-
the purpose of search for
the purpose of search for
or obtalning minerals has
been or is being carried onm,
and includes—

(i) all borings and bore holes;

(ii) all shafts, whether in the
course of being sunk or not;
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(iii) all levels and iaclined planes

. (iv)

(v) al]

{vi) all lands,

(vii)

i)

fix)

x)

(xi

ir, the course of being driven;

all open cast workings;

conveyors or aerial rope-
ways provideq for the bring-
ing into or removal from a
mine of minerals or other
articles or for the removal of
refuse therefrom;

buildings, works,
adits, levels, planes, machinery
and equipments  instruments,
stores, vehicles, railways.
tramways and sidings in, or
adjacent to, a mine ard used
for the purposes of the mine;

all worksuops (including
buildings, machinery, instru-
ments, stores, equipments of
such workshops and the lands

on which such workshops
stand) in, or adjacent to, a
mine and used gubstantially

for the purposes of the mine
or a number of mines under
the same management;

all coal in stock or in transit
belonging to the owner of the
mine and all coal under pro-
duction in a mine;

all power stations in g mine or
operated primarily for supply-
ing electricity for the purpose
of working the mine or @ num-
ber of mines under the same
mahagement;

all lands, buildings and equip-
ments, belonging to the owner
of the mine, and in, adjacent
to or situated on the surface

" of the mine where the wash-

—

ing ol coal obtained from the
mine or manufacture, there-
from, of coke is carried on;
all lands and buildings [other
than those referred to in sub-
clause (x)], wherever situated,
tn the extent they are used
for the location of the mana-
gement, sale or llaison offices,
or for the residence of officers
and staff, of the mine; <«
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(xii) all other agsets, movable and
immovable, belonging to the
owner of a mine, wherever
situated,  including cash ba-
lances, reserve funds and in-
vestments in so far as they
relate to thé mine and also
any money lawfully due to
him in relation to the mine
in respect of any period prior
to the appointed day;" (24).

SHRI R. N. SHARMA (Dhanbad):
I move:

That in the amendment proposed
by Shri S§. Mohan IKumaramangalam,
printed as No. 24 in List No. 4 of
amendments,—

in proposed clause (g) (xi)—

omit “to the extent they are” (49)

MR. DEPUTY-SPEAKER: I will give
precedence to the amendment moved
by Shri Kumaramangalam, but before
that, I will take up the amendment of
Shri Sharma because it is an amend-

ment to that amendment. The ques-
tion is:

That in the amendment proposed
by Shri S. Mohan Kumaramangalam
printed as No. 24 in List No. 4 of
amendments,—

in proposed clause (g) (xi)—

omit “to the extent they are" (49)
The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

Pages 2 and 3,—

for lines 14 to 46 and 1 to 5 respec-
tively,

substitute--

‘(g) “mine” means any excavation
where any operation for the purpose of
searching for or obtaining minerals
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[Mr. Deputy Speaker]
has been or is being carried on, and

includes—
(i) all borings and bore holes;

(i) a1l shafts, whether in the
course of being sunk or not;

(iii) all levels and inclined planes
in the course of Being driven;

(lv) all open cast workings;

(v) all conveyors or aerial rope-
ways provided for the bring-
ing into or removal from a
mine or minerals or other
articles or for the removal of
refuse therefrom;

(vi) all lands, buildings, works,
adits, levels, planes, machi-
nery and equipments, Instru-
ments_ stores,  vehicles, rail-
ways, tramways and sidings
in, or adjacent to, a mine and
used for the purposes of the

mine;
(vii) all workshops (incdluding
huildings, machinery, instru-

ments, stores, equipments of
such workshops and the lands
on which such  workshops
stand) in, or adjacent to, a
mine and used substantially
tor the purposes of the mine
or a number of mines under
the same management;

(viii) all cca: in stock or in transit
belonging to the owner of the
mine and all coal under pro-
duction in a mine;

(ix) all power stations in a mine
or operated primarily for sup-
plying electricity for the pur-
pose of working the mine or
a number of mines under the
same management;

(x) all lands, buildings and equip-
ments, belonging to the owner
of the mine, and in, adjacent
to or situated on the surface
of, the mine Where the wash-
ing of coal obtained from the
mine ¢r manufacture, there-
trom, of coke Is carried on;
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(xi) all lands and buildings’ [other
than those referred to in sub--
clause (x)], wherever situdted,
used for the location of the
management, sale or liaison
Offices, or for the residence of
officers and siaff, of the mine;

all other assets, movavle and
immovable belonging to the
owger of a mine, wherever
situated, including cash
balances, reserve funds and
investments in so far as they
reiate to the mine and also
eny money lawfully due to
him in relation to the mine in
respect of any perfod prior to
the appointed day; [24, as
amended by Amndt. No. 49].

(xii)

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, 1
shall put amendment No. 2 of Shri
Krishna Chandra Halder,

Amendment No. 2 was put and
negatived

MR. DEPUTY-SPEAKER: I wilt
now put clausy 2 as amended, to the
vote of the House. The dquestion is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill,

Clause 3—(Management of Coal Mines
to vast in the Central Government on
the appointed day).

SHRI1 KRISHNA CHANDRA

HALDER: I move:
Page 3, line 22,—
after “‘appointed day" '

insert “and for a period of two
years thereafter” (3)
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[
. Page 3, line 23—
ofter “mines” insert ‘“Including
those mentioned in the Sche-
dule” (4)
Page 3,—

Omit lines 27 to 41 ()

Page 4, lines 8and 9,—

.

Omit “or deemed to be included
on the said date" (6)

SHRI S MOHAN KUMARAMAN-
GALAM: | move:

Page 3, line 24,—
for “The coal mines" substitute—

“Without prejudice to the genera-
lity of the provisions of sub-
scction (1), the coal mines”.
(25)

SHRI RAMAVATAR SHASTRI:
move :

I

Page 3, line 24,—
after “mines” insert—

“including coking coal owned by
Tata and other iron and steel
companies” (34)

SHRI KRISHNA CHANDRA
HALDER: 3ir, by my amendment
No, 3, I want to ingsert “and for a
period of two years thereafter”. You
know that the question was “whether
the collieries could not have been
taken.over for a limited period of two
years in which case there wag no
question of payment of any compen-
sation. This has been done in the
case of several Bills which sought to
take over or nationalise the under-
tekings.

In para 5 of his statement the hon.
Minister says that the working condi-
tions in private collieries have been
characterised by large-scale exploi-
tation of labour, non-implemerftation
of wage board, awards and unwil-
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lingness to act actording to the labour
law. Should such persons who were
exploiters be pald compensation, even
when they did not discharge the res-
ponsibilities of management? I there-
fore request the hon. Minigter to
accept my amendment,

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member knows
that there is difference of opinion bet-
ween him and us on this question. He
seems to be under the impression that
if we introduce an amendment we
will be able to take protection under
arlicle 31A. Our legal advice is to
the contrary and that is why 1 cannot
accept hiy amendment

]
st TwATT et (wET)
Imenw A, AT WA Ho 34 TS
3, dfer 24 % &, fow ¥ vy v
& wx 3¢ e fzar am—

‘including coking coal med_ by Tata
and other Iron and Steel Companies’

Fq HIHT FF 1 AL A WA FG
# & fomT a1, 99 qua o @ ®1 9T
fear o Wi ww w1 o W g
Wt wErEg A wgr a1 & =g
ofsfidedt = < & wogd W
wré forwraa 7€ & 1w oY wredfar
AVAATEAWA HT AT HORIC JTT I
FMwmgmmargmhaag.....

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member is not
right. I did not say that {Be labour
was nol exploited. As an acknow-
ledged Marxist he knows what ex-
ploitation means. I did not use that
expression. 1 said that the workers
were being paid wages according to
the wageboard award, provident fund
according to the Provident Fund Act
and other statutory legal obligations
of the management were being fulfli-
led by sthe Tata Iron and Steel Com-
pany. But I think he is aware even
after all that is done In*Marxit terms
they are still ‘exploited’.

L
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MR. DEPUTY-SPEAKER: Speech
on an amendment should not be so
long. You have made your point,

SHRI S. MOHAN KUMARAMAN-
GALAM: I do not know, Mr. Deputy-
Speaker, whether it is ‘worth while
repeating what I said yesterday. If
he was unconvinced yesterday, he is
likely to remain unconvinced to-day.

I would ltke to say that in Tata
Iron and Steel Co. the biggest share
holder is the Government through the
various financial institutions, The hon.
Member is perhaps aware of the
latest and most important position
regarding Tata Iron and Steel Co.,
namely, for the expansion of their
Steel works, a Committee has been set
up above, in fact, the Board of Direc-
tors in which Government is going to
have a majority representation. I do
not think we should be bound down
in the old ways. We should look on
the way in which we can properly
control the Tata Iron Steel Co, am
see to it that the steel development
there is also brought in line with the
development of production of steel
throughout the country. Any way, I
do not go into that in detail. I need
not repeat what I said yesterday,
namely, that for the purpose for which
this Bill has been brought. I dg not
think it is necessary to include Tata
Iron & Steel Co. collieries.
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MR, DEPUTY-SPEAKER: The
question®is:

Page 3, line 24—

for “The coal mines”, substitute—

“Without prejudice to the genera-
lity of the provisions of -sub-
%Section (1), the coal mines”.
(25).

The motion was adopted.

MR, DEPUTY SPEAKER: Now I
shall put the other amendments Nos.
3 4, 5 & 6 moved by Shri Krishan
Chandra Halder, together, to the vote
of the House, .

Amendments Nos. 3 to 6 were put and
mnegatived.

MR. DEPUTY SPEAKER: 1[I shall
now put amendment No. 34 moved by
Shri Ramavtar Shastri to the vote of
the House.

Amendment No. 34 was put and
negatived.

MR. DEPUTY SPEAKER: The
question is:

“That Clause 3, as amended, stand
pert of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4—(Contrast regarding manage-

ment of Coal Mines to be deemed to
have terminated on the appointed daw.

MR. DEPUTY SPEAKER: There
are some amendments., Shri Somnath
Chatterjee—absent.

SHRI INDRAJIT GUPTA:
word, Sir.

Just a

.
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MR. DEPUTY SPEAKER: That was
not moved. It is the same.

SHRI INDRAJIT GUPTA (Alipore):
On page 4 it says:

“Any contract whether express or
implied, providing the' muna-
gement of any coal mine,
made before tHe appointed
day between the owner of
such mine and any person in
charge of the management of
such mine immediately before
the appointed day shall be
deemed to have terminated on
the appointed day.”

I bave tabled this amendment because
1 think the ‘words used here in the Bill
“No person in charge of the manage-
ment of a coal mines" may be open to
various interpretations. It is rather
vague.

In Clause 2 definitions are given. In
Clause 2(f) there is a specific defini-
tion of a “managing contractor":

(f) “managing contractor" means
the person, or body of per-
sons, who, with the previous
consent in writing of the State
Government has entered into
an arrangement, contract or
understanding, with the owner
of the coal mine under which
the operations of the mine are
substantially controlled by
such person or body of per-
sons,

I take it, of course that this definition
of Managing Contractor includes what
used to be called rising contractors.
The operations of the mines would be
substantially controlled by them.

I move:
Page 4, line 22,—
after “mine” insert—

“including a managing contrac-
tor” (85)
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In clause 4 1 would like the words
“including a managing contractor” to
be inserted after “any persons in
charge of the management of such
mine” because a person in chargs of
wmanagement of such mine ran mean
various- people and it would not neces-
sarily include a managing contractor
as defined earlier. 1 think there
should be no objection to this amend-
ment,

SHRI 8. MOHAN KUMARAMAN-
GALAM: As soon as amendment
No. 12 which is the same as this
amendment reached me, we had it
examined by the legal department.
They looked into it and they have
:adviseq us that it is not mnecessary
to include it as the provision in clause
4 is considered to be comprehensive.

It is a purely legal question. There
is no difference of ideology or em-
phasis in this.

SHRI INDRAJIT GUPTA: Why
take a risk?

SHRI S, MOHAN KUMARAMAN-
‘GALAM: The same point was put to
the legal department and I am passing
on the answer they gave me, namely,
there is no risk at all

MR. DEPUTY SPEAKER: 1 wil
now put amendment No. 35 by Shrl
Indrajit Gupta to the vote the House.

Amendment No. 35 was put and
negatived.

MR, DEPUTY SPEAKER: The
question is:

“That clause 4 stand part of the
Bm«"

The motion was adopted.

<Clause 4 was added to the Bill.

MARCH 16, 1973 Ordinance and Coal Mines 248

(Taking over etc.) Bill

Clause 5—(Management of Coal Mines
pending the appointment of C'u'.stodian)

Amendment made:
Page 5—
(1) line 12—

for  “appertaining”,
“pertaining™;

substitute

(ii) line 40,—
omit “purrent”,
(iii) line 41,—
for “at the head office or the prin-
cipal”, substitute “at any'";
(iv) line 43—

for “appertaining”, substitute

“pertaining” (26).
(Shri §. Mohan Kumaramangalam)

MR. DEPUTY SPEAKER: The
guestion is:

“That clause 5. as amended, stand
part of the Bill"

The motion was adopted.

Clause 5. as amended, was added to
the Bill,

MR. DEPUTY-SPEAKER: Shri
Somnath Chatterjee is not here. So,
his amendment 1s not moved.

The question 1s:

“That clause 6 stand part of the
BilL."

The motion was adopted.
Clause 68 was added to the Bill.
Clause 7—(Payment of amount) see (9)

SHRI KRISHNA CHANDRA
HALDAR: I beg to move:

Pages 7 and 8,—
for clause 7 substitute—

“7T. (1) Notwithstanding anything
contained in sub-seciion (1) of
section 3, if, at any time be-
fore thg expiry of the period



249

(2)
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of two years referred to in
%hat sub-section, iy appears to
the Central Government that
the purpose of the vesting of
ths management of the under-
takings of the coal companies
in that Government have been
fulfilled or for any other
reason it is not necessary that
*the management of the under-
takings of the coal companies
should remain vested in that
Government it may by order
published in the Official
(;azette relinquish the mana-
gement of the undertakings of
the coal companies with effect
from such date as may be
specified in,the order.

On and from the date specified
in the order published under
sub-section (1), the under tak-
ings of the coal companies
shall be managed in accord-
ance with the provisions of
the Companies Act, 1956, so,
bowever, that steps, if any,
in relation to the management
ot the undertakings may be
taken after the publication of
the order under sub-section
" (M

38—

after line 11, insert—

“(4) Out of

the amount to b=
given to the owner of the
coal mine as computed in
term of the fore-going pro-
visions, there shall be deduct-
ted in the first instance all
dues payable by such owner
of the coal mine till the ap-
pointed day on account of
employees' provident fund or
arrears of wages, allowances
and other dues to the persons
employed or working in the
sald coal mine, apd the
amount so deducted shall be
utilised or appropriated for
payment of the outstanding
dués on account of employees’
provident fund, wages, allow-
ances or other dues as the
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case may be, in priority to all
other debts of the owner of
the said coal mine incurred io
relation to the said coal

mina,” (8)
MR. DEPUTY-SPEAKER: There
are a number of amendments by Shri

Ramsingh Bhai Verma but he is not
here. They are not moved—amend-

ments Nos. 17 to 23

SHRI RAMAVATAR SHASTRI: [
heg to move:

Page 17, line 34—

“twenty"”
(36)

Page T—
omit lines 37 to 41 (37)

for substitute “five’

Page 8, line 9,—

for “fifty" substitute “twenty” (38)

SHRI S. MOHAN KUMARAMAN-
GALAM: With regard to amend-
ment No. 8, I am giving certain priori-
ties so far as the workers are con-
cerned, if the hon. Member will ac-
reptl the redraft I have made, I would
like to add something which is similar
to his amendment. Actually some
other hon. members also including Mr.
Damodar Pandey suggested that some
such amendment should be made.
With your permission, Sir, I  would
like to read the draft:

Page 8, after line 11, insert—

“(4) out of the amount payable
under the foregoing sub-sec-
tions, there shall be deducted
by the Central Government
all emounts equal to the
amounts of arrears due, on
the appointed day, to the
men employed in a coal
mine—

(a) under the Coal Mines Provi-
dent Fund, Family Pension
and Bonus Scheme Act ma

, (46 of 1948), and

(b) as wages™
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That is to say, these amounts
have to be paid before the compensa-
tion is paid. If ycu are willing to ac-
cept it, I will move this formally.

SHRI INDRAJIT GUFPTA: Bua: this
will not cover all the employees. It
will cover only those actually employ-
ed in the mines, what about emplo-
yees working in other installations—
cffice, etc.? It should cover all of them.

14 hrs.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister in his amend-
ment has practically accepted all the
amendments. But, as Shri Indrajit
Gupta says, there are employees in
the agency houses and their head office
is in Calcutta. I would request the
Minister to consider their security of
service and provident fund.

SHRI S, MOHAN KUMARAMAN-
GALAM: The question of security of
service does not arise. The point rais-
ed by Shri Indrajit Gupta is whether
the employees nct covered by the Coal
Mines Provident Fund Art will be
covered by this Act or not, I will check
it up and let him know. .

SHRI INDRAJIT GUPTA: You can

say employees of the coal mining
companies.
st CWTEATC WveR o I

g, W 7§ @m-fas ®t
20 &% wfazw WA K a@ wG TE L)
% 39 B ww w F 5 §F @7 TMREAT
§ 1 fogram: & i @ weew
* Amy qr, a1 fait AT 9T, ®T §A-
ofm ¥ & fgenw g, wwe of  war
wer A whwfe smen ® s
% vy gy ag e fear § e
a-wfadt 1 20 & wfaew fear
wr, vaiwe & ued gWwe §ET 36
¥ gra ure § e 20 & & q 9T
sﬂ%nfupwﬁ?l

will
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DR, RANEN SEN (Barasat); I want
to refer to amendment No. 37, which
is connecled with this. If the miue-
owners are not paid, then the arrears
due to the workers will not be paid
because the management ask “where
the money will come from?" This is
a very queer logic. I can never ac-
cept it. I say that the owmners will
have to pay whatever is uue to the
workers from the assets of the com-
panies.

Apart * from my support to the
amendment moved by Shri Shastri, my
amendment says that portion of clause
7 from line 37 to line 41 should be
deleted.

The mines were closed for months
and years. Yesterday the hén. Minis-
ter waxed eloguent and he was ex-
posing the rapaciousness of the coal-
miners and how they exploited the

workers, cheated the Central and
State Governments ete, It is also
known that the mines have been

mostly closed due to two factcrs, One
i{s mismanagement. Secondly, the em-
ployers exploited the mines to  the
best of their ability and -~heated
everybody, without making any pay-
ment. I fail to understand why such
mine-owners should be given any
amount. This is what I am not able
to understand by reading this Bill and
yesterday when I raised it, the hon.
Minister never replied to it. I say this
particular portion from line 37 to 41
under Clause 7 be deleted completely.

SHRI 8. MOHAN KUMARAMAN-
GALAM: So far as the present quan-
tum is concerned, to which Mr. Rama-
vatar Shastrl referred I am afraid, we
are noy in a position to accept it. This
is the figure we have arrived at after
taking into consideration as to what
1s the production and what may be
called the ordinary management com-
pensation that should personally be
given.

So far as the point raised by the
hon. Member Dr. Ranen Sen is con-
cerned, we have been advised that
even in relation to the closed mines,
we have to provide for the payment
of management compensation because
we take over the right to reopen the
mines. H is in respect of that in
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terms of Ariicle 31, that compensation
has to be paid. On principle, if the
hen. Member is pressing that we
should not pay these people who have
got such a past—which I described and
which, I am glad, the hon. Member
alsg agreed—I do not think there is
any difficulty so far as that principle
is concerned. But fortunately, or un-
fortunatgly, it depends cn through
whose spectacles you are looking. We
have got Article 61 in the Constitution
and we have to take into account the
presence of that Article. In terms of
that Article, T am afraid there is no
escape except for payment ¢f some
modicum of management compensation
which we have fixed at the absolute
minimum. - .

MR. DEPUTY-SPEAKER: 1 will
first put the amendments moved by
the Government,

SHRI S. MOHAN KUMARAMAN-
GALAM: I am just checking this
point. Mr, Gupta had raised this point.
Ir it is permissible, can we take up
this amendment a little later, so that
1 can check up whether there is a
lacuna or not? He had raised the
question which you may have fol-
lowed: the clerical employees who
are covered by the Indian Provident
Fund, as opposed to the Coal Mines
Provident Fund would not be covered
by the terms of the amendment pro-
posed by me. I must be satisfied
when I give a reply, I do not give
replies for the sake of replies thcugh
they may some times think so.

MR. DEPUTY-SPEAKER: In that
case, the whole clause may be lkept
pending.

SHRI S. MOHAN KUMARAMAN-
GALAM: You may keep it pending.

MR. DEPUTY-SPEARKER: I cannot
keep the amendment alona pending.
The consideration of the whole clause
may be kopt pending. This is within
my power:s, under the rules. We will
3864 LB—9 o t
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keep Clause 7 pending and go »ver
to Clause B.

Clause - 8— (Penaglties)

MR, DEPUTY-SPEAKER: Mr,
Shastri, are you moving amendment
No. 397

SHRI RAMAVATAR SHASTRI: I
am not moving amendment No. 39. I
am moving amendment Nos. 40, 41, 42
and 43.

I beg to move:
Page 8, line 26—

“two"  substitute ‘“three”
(40) '

Page 8, line 26—
for “ten” substitute
five” (41).

Page 8, Hne 30—
substitute

for

“twenty-

for “three” “fve"™

(42).
Page 8, line 31—
add at the end—

“which may . extend to fifty
thousand rupess” (43),

SUrEEE WEIIT, 8 ®ATH T ¥F
FAA F HATqT  FT IeAGA T I
FAF ST T A AT T ATAOEIT
fear w0 &1 & w97 qOET g7
40, 41, 42 T 43 F FRT I
Tgarg @egan T (1) F 77 FqAT
T 7@ FELTRA G Ti7 A w7 faaw
Ty W AT €1 R g § 4T AT
qe®|* a7 ¥97 F7 fogn ary s
HAAATH ( 2) 7 FZ FIEAT FY AT AMH
& q&1 ¥ 97 KA F7 (2a; w7 W
w17 & qRA A TEA ONIF W
%97 fAfm=a &7 3 w7 )

T 77 3% 7 % g5 ®A &1
JeATH TTT ATAT #7 q2ie qEAMAT
& Jrq. THr worr Y o7 F FEL 9T
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aETEY 1 g7 gxafdl T A am-
wrfaay 7, #ar aay Ag) frar g | @A
AH{ R AT I G | WA IT G
qiq 47 7Y &0 Ay «fgq qlew
faeqT wexy g mex e X T WEA§
FE AT AAT AT | qA WU IA
dAWMaTr & FfTT HH0 w7 UL HeA
qET RN LTI FIE |

SHRI S. MOHAN KUMARAMAN-
GALAM: The trouble with this hon.
Member is that whenever we give him
assist were an inch, somewhere, he
wunts tu make i1t a mile on the next
day. On the iast occasion, when the
Coking Coal Mines Nationalisation Bill
camne up, 1 think he was very voci-
fervcus about increasing the punish-
ment. We increased it tb whatever it
1y here. Now, when we have come up
with the same proposal, that we
agreed to at his instigation on the
last occasion, he wants us to push a
little further. When will he be satis-
fied?

MR. DEPUTY-SPEAKER: Now, I
put all the Amendments together to
clause 8, moved by Shri Ramavatar
Shastri, to the vote of the House.

Amendments Nos. 40 to 43 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 8 stand part of the

.

The motion was adopted.
Clause 8 was added to the Bill

MR. DEPUTY-SPEAKER: There is
no amendment to Clause 9. There Is
an amendment in the name of Shri
Somnath Chatterjee to Clause 10. He
is not here. So, that is not moved.
‘Then, I talié up Clauses 9 to 14 toge-
ther, a3 therg are no amendments. I
put all these together to the vote of
the House.
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The question is:
“That Clauses Y to 14 stand part
of the BIilL” C
The motion was adopted. .
Clauses 9 to 14 were added to the Bill
Clause 15—(contracts, ete., in bad faith
or detrimental may be cancelled, or
varied) :
Amendments made:

Page 10,--
before line 1, tnsert—

“1i5, (1) Every person with whom
the owner or occupier of any
coal mine has. before the ap-
pointed day, entered into any
contract for any service (other
than a :untract of employ-
ment), sale cr supply shall,
within fiftleen days from the
date on which this Act re-
ceives the assent of the Presi-
dent, intimate to the Central
Government the particulars ol
such contracy and if any de-
fault is made in giving such
intimation, such contract shall,
on the expiry of tihe sald
period of fifteen days. be
voidable at the option of the
Central Government.” (27)

Pi‘u 10, line 1 --

for “15. (1)", substitute “(2)"; (28)
Page 10, line 1¢,—

(a) for “(2)", substitute “(3)";

(b) for “sub-section (1)", substi-
tutd—

“sub-section (2)". (29)
(Shri S. Mohan Kumara-
mangalam)

Amendment made :

Page 10, lines 2 and J.—
omit “entered into at any time
within twelve months imme-
diately preceding the appoint-
ed day,” (60)

(Shri R. N. Sharma)

MR. DEPUTY-SPEAKER: Now, I
put Clause 15, as amended, to the vcie
of the House.
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The question is:

“That Tlause 15 as smended, stand
palt of the Bill.”

The motion was acdopted.

Clause 15 as amended wag added to the
Bill.

Clause 16 o—(Power to terminate con-
tract of employment.)

SHRI §. MOHAN KUMARAMAN-
GALAM: 1 beg {0 move:

Page 10, lines 21 and 22—

omit, “for reasons to be recorded
in writing,” (30

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 10,—

for clause 16, substitute—

“18. All employees working in the
coal mines before the take
over shall be absorbed by the
Government and thus retain
their employment” (44)

SHRI INDRAJIT GUPTA: 1 beg to
move:

Page 10, line 19, —

after “employment” ingert—
“other than any contract involving
a workman as defined in the
Industrie] Disputes Act, 1947
(45)
Page 10—

after line 25, insert—

“Provided that po contract of em-
ployment in a mine or mining
company shall be terminated
axcept after giving to the em-
ployce concerned & reasonadle
opportunity of being  heard
and after offering him con-
tinued employment on terms
and conditions different from
those "existing on the appoint-
ed day, ag the custodian may
decide.” (486)
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St tHmAT welt o gurens
oY, ¥ AT w16 W R 1 UF
9 WT dgF 99 @ At a1 59
P AAA A Ao o e @ T
ug waT Jzar ot a1 f§ vew-
O F oarg wEITON HT GEQ
quE A1 wAgA A OF AFN & Alew
2 FTFH § HAT TT FFT g, gH0AC
¥ ag &1 Afuw vaAfraw
@ F faars g omw o avg W
a gell At wAgA ¥ ox'y A Ad
ER | 3 WA WY 9 ;ET (AT I
L0 AIHT TH AT § 2T N AT aAG
avigd ¥ w7 7 fanr d 3z o gw g

“All employees working in the
coal mines before the take over
shall be absorbed by the Govern-
ment and thus retain their em-
ployment”

v §1% ax gF wifgg wfs qor
firdt off s ®Y ®Tw ¥ T e

e §fF  (garchra) A
gzrar war § o

ot TwreaTe wred : g W9 TR
TR I wRAw s g
seifega N ¥ aw w1 wtwe afe-
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st TR qiX : feT wo @
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st TRTEATC wredt : ag A oew
gfga & s @ § Wk " W
gfram & ®m F07 §, 1 g9 @ &7 )
fsgwgfeowm ag  afaer
@ T wifgy | A WA o wEA §
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SHRI INDRAJIT GUPTA: I would
like to take up my amendments sep-
arately—amendments 45 and 46—and
not together because if 45 is accent-
able, then I withdraw 46. The two are
interdependent.

The idea expressed by my friend,
Mr. Ramavatar Shastri, is what I am
supporting, though I have a little dif-
ferente with the wording of his amend-
ment because he has said ‘all em-
ployees’. The term ‘employees’ may
extend upto manager also. I am cer-
tainly not in favour of refaining.
necessarily. all the managers, all the
managerial staff. I try to make It
more explicit by saying this. The
original reads as follows:—

“If the Custodian is of opimon
that any contract of employment
entered into by any owner or agen:
of a coal mine.. "

My amendment seeks to insert after
employment:—

“Other than any contract involv-
ing a4 workman as defined in the
Industrial Disputes Act, 1947."

So, if my amendment is accepted by
the Minister, it would leave the Cus-
todlan wifh the powers of terminating,
if he so thinks it necessary, the ser-
vices of any high officers or managers
or managerial staff and so on, but, it
would not give him the power to dis-
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pense with the services of an ordinary
worker. I do not know whether the
Minister shares my view. Buf, as far
as the coal mines are concerned, tn2v
are not suffering from the problem of
surplus labour. The problem in the
mines is just the opposite, According
to the Coal Mines Act, for example,
they are required to keep separate
staff for separate duties, hut in many
of these mines you will find ‘that one
clerk is appointed who is doing the
work of attendance clerk, provident
fund clerk. the ESI rlerk, everything;
one man is made to do everything
whereas, acvording to the regulations,
they shou!d keep one separate man for
each of these jobs. He can ge and find
cut. T can show him dozens of mines
where this kind 3f malpractice has
been going on. A number of people

" are being forced to do multiple jobs.

The full complement which should be
there in keeping with the regulations
is not maintained. Therefore, I would
say this. He may go on assuring the
House that in fact it will never be
done; in fact, no worker will be dis-
missed. Bnt, as Mr. Ramavatar Shas-
tri was asking, why then do you keep
a clause like that except in so far as
it may relate. You know, in tnese
mines where malpractices were Invelv-
ed. there were many people at the top
levels, relatives even: In the mines
which werc owned by cerlain families,
their relatives and friends were ap-
pointed. 1n such cases. you can get
the people removed. But there is no
reason for keeping this here as a kind
of constant threat against the ordinary
workman in the mine.

Therefore. I am saying this that the
power to terminate the contract shculd
not extend to contracts which involve
workmen as defined in the Industrial
Disputes Acl.

SHRI S. MOHAN KUMARAMAN-
GALAM: 1 certainly appreclate the
sentiments of both the hon. Members
who have spoken. But I must join
issue with my friend, Mr. Indrajit
Gupta on the question of surplus. He
was instancing only one category
which, by ang large, throughout the
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mines, 13 comparatively a small part
of the workforce. But, so far us
werkers themselves are concerned.
spall I use the word, due to the mis-
Liebaviour of the employers, we have
wifferent types of workers—members
ot providenl funa on the one hand.
permancht workers who are not gant-
ed these benefils and then the Badii,
ihe casual labour. Somebody works
tor @ days, another person works for
two duys, like that. All these different
Buali, casual labour, in the case of
Dharat Coking Coal were en bloc made
permanent, As a resull, we have got
4 gurpius of some 30,000 workers in
1he Bharap Coking Coal. If we folow
the sume procedure in the coal mines.
thal 5. in the non-coking coal mines.
we will be in the same difficulty. That
ig why your representatives in the
AITUC—unfortunately, neither of you
was present there—Shri Ramavatar
Shastri knows and also Mr, Indrajit
Gupta—have been involved in dis-
cussions with the coal mine autho-
rities as well ag with myself regarding
the munner in  which these workers
should be treated and all the trade
unions have, in a very friendly and in
a co-operative way, agreed to a pro-
<cedure which I do not want to go into
now, as to how the regularisation of
workmen should be done. But, be-
cause a certain amount, not a certain
rmmmt, cuite o substantial amount of
fraud has been done in the registers
rearding workmen, if we bind our-
selves down to the manner you want
us to do. then we will be binding our-
selves down to accept all those per-
song who have been fraudulently in-
1rodyced ae labour.

7 will only read—sometimes one
reads ns it were from Daniel coming
to judgment. T am reading from thke
letter of Mr. M. K. Pandhe, the Secre-
tatry  of CITU, Shri Dinen Bhatta-
charyya's colleague if 1 may use that
-expression with your permission. What
has he written o me'

2€1

“See. 16 deals with contract labou..
The Bill does not nrotect the jok
wicurite of the former .mploﬂll lntl
the workers of the mines. .
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In this matter, so far as gencralisation
i= roncerned, he agrees with the hon.
Members who spoke just now. But, in
any case, the facts show that I should
nut agree to this. Further on, he gays:

“VWe have reports from our unions
that the mine-owners tampered with
records and managed to insert many
anti-social elements on the rolls
while removing bona fide workers.
The Bill should provide security to
oll t1ypes of non-managerial ern-
p.oyces and workers standing on the
reul muster rolls, pay-rolls as evi-
dent from similar untampered docu-
ments of the mining companies, ete.”

Legally, it is impossible to make a
provision for read mustef rolls and
untampered muster rolls. Legally, the
only way we can safeguard the aecunty
of gervice of the genuine worke: and
prevent the non-genuing Latial goonda
this ard that who has been introduced,
is by giving the Custodian the power
he has been given in clause 18.

You are apprehensive that he will
misuse it. You ares also involved in
this and all the trade uniong are iIn-
volved even in checking as to who are
to be the workers. We want your co-
operation in this. That is the only
way we can do it, in an adequate and
proper way. But, if we are going to
introduce either the provision which
Shri Ramavatar Shastrl has suggested
or the one Shri Indrajit Gupta has
suggssted or the one Shri Dinen
Bhattacharyya have suggested through
Mr. Pandhe, I will be in trouble and
Yyou will be in trouble, much more than
I will be in trouble. That is why I
beg of you, please do not insist an tnis
thing. Don't mistrust me. I am not
asking you to trust me. I am pot
asking you to trust the Custodian. ..

SHRI DINEN BHATTACHARYYA
(Serampore): What you have luuell
ed is also not a remedy.

SHRI S MOHAN KUMARAMAN-
GALAM: It will " enable with the
amendment which we have propose:d
because I have suggested that ‘for the
reasons to be reccrded in writing also

hould be eliminated, which, in a sense
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gives the Custodian rmore arbitrary
powers. But then I cannot recovd
many of the reasons in writing because
1 do not have any evidence as such,
but I know this man is a fraud and
you know and many of the Unions
know. In fact, Union leaders have
already come and told me when I hac
been to Asansol and when I had been
to Bokaro that ‘so and so officer you
should not keep. In these places extra
people have been introduced and you
should get rirl of them. You better
check with the muster roll. The real
muster roll has been shifted and a
false muster roll has been brought
here’. All these things are going on.
So, I would beg of you, why not trust
us when in the actual operation of our
wourk we are having yolr co-operation.
If we have the honesty and the inten-
tion of trusting you, do you think you
can trust us at least a little. -

MR. DEPUTY-SPEAKER: 1 will
now put Amendment No. 30 to the
vote of the House, The question is:

Page 10, lines 2] and 22—

omit “for reasons to be recorded
writing,”. (30)

The motion was adopted.

MP. DEPUTY-SPEAKER: Now 1
witl put all the other amendments to
the Clause to the vote of the House.

Amendments Nos. 44, 45 and 46 were
put and negatived.

WR. DEPUTY-SPEAKER: Now the
question is:

“That Clause 18, as amended,

stand part of the Bill."”
The motion was adopted.

Clause 16, as amended, was

my she Bild
Clause 17 was added to the Bill.

Clause 18—(Coal Mines to which this
Act shall net apply.)

added.
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SHRI 3. MOHAN KUMARAMAN-
GALAM: I beg to move: .

Fage 11, line 1,—

for 18" substitute ‘18. (1)" (1)
Page 11, ling 2,--

tor “a Government company or",
substitute—"Government, or by a Gov-
ernment company or” (32)

Page 11—

after line 15, insert—

“(2) Sub-section (i) shall not apply
where there is any dispute as
to the ownership or right of
user of Goverument Govern-
raeut company or corporation
referred to in clause (a) of
that sub-section, or company
referred to in clause (b) of
ihat sub-section, with regard:
to any coal mine or any ma-
chinery, equipment, vehicle,
railway or tramway which is
in such coal mine or is used
for the purposes of such coal
mine,”"(33)

MR. DEPUTY-SPEAKER:
other amendments?

Any

SHRI RAMAVATAR SHASTRIL: 1
am not moving No, 47 because this
point hag already been decided. No.
48 alsp I am not moving as this point
has already heen decided,

MR. DEPUTY-SPEAKER: All right
I will now put amendment No, 31 to-
the vote of the House.

The question is:
Page 11 line 1,—
for “18" substitute “18" (1)” (31)-

The motion was adopted,
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. MR. DEPUTY-SPEAKER:
question is:

Page 11, line 2,—

The

* jor “a Government company or”,
substitute “Government, or hy a Gov-
ernment company or” (32)

The motion was adopted.

MR. DEPUFY-SPEAKER:
question is:

The

Page 11—
after ling 15, insert—

. *(2) Sub-section (1) shall not apply
where there is any disputle as
to the ownership or right of
user of Government, Govern-
ment company oOf corporation
reterred to in clause (a) of
that sub-section, or company
referred to in clause (b) of
that sub-section, with regard
to any coal mine or any ma-
chinery. equipment, vehicle,
railway or tramway which Is
in such coal mine or is used
for the purposes of such coal
mine.” (33)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:
“That Clause 18, as amended,

stand part of the BillL"
The motion was adopted,

Clause 18, as amended, was added fo
the Bill.

Clauses 19 and 20 were added to
the Bill. .
Clause T—Contd.

MR. DEPUTY-SPEAKER:
what about Clause 7?7

SHRI S. MOHAN KUMARAMAN-
GALAM: I beg to move:

Page 8, after line 11, insert,—

“(4) Out of the amount payable
under the foregoing sub-sections,
there shall be deducted’ by the
Central Government, all sums equal

Now -
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to th> amount of arrears due, on

the appoinied day, to the persons

employed by the owner of a coal
mine—

(a) from a provident fund, pen-
sion fund, gratuity fund or
any other fund established
for the welfare ol the per-

sons employed by the
‘owner of the coal mine,
and

(b) as wages” (51).

This will cover all types of funds.
This will cover persons employed by
owner of a coal mine, this will cover
head office of coal mines.

SHRI INDRAJIT GUPTA: Wil it
cover statutory funds which are set up
under various statutes?

SHR1 S. MOHAN KUMARAMANGA-
LAM: It covers provident fund, it
covers pension fund, 1t covers gratulty
fund or any other fund established for
the welfare of the persons employed
by the owner of the coal mine. It
does not restrict it.

SHRI INDRAJIT GUPTA: It must
cover the statutory ones also.

BHRI S. MOHAN KUMARAMAN-
GALAM: It is much wider it covers
all others also.

DR. RANEN SEN: Coalmines Pro-
vident Fund Act and Provident Fund
Act are two separate Acts. There
are two Provident Fund Acts.

S. MOHAN KUMARAMAN-
That is what I said earlier.
It says
It does
It re-

SHRI
CALAM:
You have not listened to me.
‘any other fund established.
not say established by whom.
fers to any fund established for the
welfare of persong ~mployed by the
ownéy of a coalmine. It s wide en-
ough. Both funds, statutorily estah-
lished and non-statutoty funds, will
be covered.
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MR. DEPUTY-SPEAKER: The
question is:

Page 8,—

after line 11, ingert—

“(4) Out of the amount payable

under the foregoing sub-sections. theie
shall be dedu:ted by the Central Gov-
ernment. al. sums. eyual to the amount
of arrears due, on the appdinted day,
1o the persons employed by the owner
of a cuul mine—

(a) from a provident fund, pen-
*jon fund, gratuity fund or
any other fund established for
the welfare of the per:ons
employed by the owner of
the coal mine, and

(b) as wages" (51).
The motion was adopted.

MR. DEPUTY-SPEAKFR: I shall
now put the rest of the amendments to
vote,

Amendments Nos. 7, 8, 36, 37 and 38
were put and negatived.

MR. DEPUTY-SPEAKER: The gues-
tion is;

“That Clause 7, as amended, stand
part of the BIill"

The motion was adopted.

Clause 7, as amended, was added to
the Bill.

Clause 2—contd.

SHRI S. MOHAN KUMARAMAN-
GALAM: Sir, in the amendment pro-
posed by Shri R. N. Sharma—Amend-
ncat No, 49—the words “to the extent
they are” will lead to some confusion.
We will get intolegal difficulties. Omnly
when the building is solely used for
the mining company, we will take it
over, but wher' it is used in a mixed
way we will not touch It.
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MR. DEPUTY-SPEAKER: THe House
has just taken a decision. According
to the rule, that can only be rescind-
ed by another Mot.on of the House
But how can that be done” It can
only be. regeinded  But under  what
rule? I cannot be running the House
and looking at the rules at the same
time.

THE MINISTER (‘31" PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The office will do it for
you,

MR. DEPUTY-SPEAKER: 1 would
like to help, but according to the rules
of the House. Well, 1 think thers can
be a way out.

SHRI K. RAGHU RAMAIAH: Sure,

DR. RANEN SEN: Where there is
a will, there is a way.

MR. DEPUTY-SPEAKER: Some one
must move for suspension of ik . rule
in its application to this item,

DR. RANEN
Ramaiah is there,

SHRI K. RAGHU RAMAIAH: I
move:

SEN: Shri Raghu

“That rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion for rescission of the deci-
sion of the House adopting amend-
ments to clause 2 of the Coal Mines
(Taking over of Management) Bill,
1973, and adopting claus= 2, as am-
ended. be suspended.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabhg in its anplication to
the inotion for rescission of the de-
cision of the House adopting amend-
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ments go clause 2 of the Coal Mines
» (Taking over of Management) Bill,
1974, and adopting clause 2, as am-
ended, be suspended.”

* The motion was adopted.

MR. DEPUTY-SPEAKER: This Lrule
is suspemded, lor this purpose.

SHRI S. MOHAN NUMARAMAN-
GALAM: 1 move: .

“That the decision of the Hous:
adopiing amendments to clause 2 of
the Coal Mines (Taking over of
Management) Bill, 1073, and -
obting clause 2, os amendad, be
rescinded.”

MR. DEPUTY-SPEAKER:
question is:

The

“That the decision of the House
adopting amendments to clause 2 of

the Coal Mines (Taking over of
Management) Bill, 147.. and ad-
opting clause 2 as amended, bhe

rescinded,”

The maotion was adopted.

SHRI S. MOHAN KUMARAMAN-
GALAM: [ move:

In the Notice of Amendments, List
No. 4, S. No. 24, in the proposed
Clause (g) (xi),—for “to the extent
they are," substitute “and solely”.

MR. DEPUTY-SPEAKER: I have
not *got it. It should be numbered.
Whatever be the numper—this is a
new amendmernt which I admit in
view of the unanimous desire of the
House.

The question is:

In the Notice of Amendments, List
No. 4, S+cNo. 24, in the proposed
Clause (g)(xi),—for “to the extent they
are” substitute “and solely”

The motion was adovted.
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MR. DEPUTY-S/E.LsnER; Now, the
question is: '

Pages 2 and 3,--
for lines 14 to 46 and 1 to 5 res-
pectively,

subslitute—

‘(8) “mine” means any excova-
tion where any operation
for thy purpose of search-
ing for or obtaimng mine-
rals has been us is peing
carried on, and impudes—.

(i) all borings ung bore holes;

(ii) all shafts, whether jn the
vourse of being sunk or

not;

(iii) all levels and inclined
planeg in the course of
being driven;

(iv) all open cast workings:

(v) all e?nveyors or aerial ro-
peways provided for the
bringing into or removal
from a mine of winerals
or other articles or for
the removal of refuse
therefrom;

(vi) al] lands, buildings, works,
adits, Jevels, planes, me-
chinery and eguipments,
instruments, stores, wvehi-
cles, railways, tramways
and sidings in, or adjacent
to, a mine and used for
the purpos2s ol the mine;
all workshops (including
buildings, machirery. ins-
truments, slores, equip-
ments of such workshps
and the land: opn whicn
such workshops  stand)
in, or adjacent to, a nune
and used subs'artlally for
the purposeg of the mine
or a number of miney
under the same manage-
. ment;

(vili) all coal in stock or In
transit belonging to fthe

(vii)
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[Mr. Deputy-Speaker]
owner of the mine and
all coal under production
in a mine;

(ix) all power stations in a
mine or onperatej pr:mari-
ly for supolying electrici-
ty for the purpose of
working the mine or a
number of mines under

the same management;

all lands, buildings and
equipments, belonging to
the owner of the mine,
and in. adjacent to or
situated on the surface of,
the mine where the wash-
ing of ncal obtained from
the mine or manufacture,
therefrom, of ~oke is car-
ried on;

(xi) all lands and buildings
[other than those referred
to in sub-clause (x)]
wherever situated and
solely user for the loca-
tion of the management,
sale or liaison offices, or
for the residence of offi-
cers ang staff, of the
mine;

(x)

al] other assets, movable
and immovable, belonging
to the owner of a mine.
wherever situated, in-
cluding cash balances, re-
serve funds ang invest-
ments in s> far as they
relate to the mine and also
any money lawfully due
to him in relation to the
mine in respect of any
period prior to the ap-
pointed day, (24, as am-
ended)-

(xii)

The motion was adopted.

MR. DEPUTY-SPEAKER: I will put
the clause again. The question is:

“That clause 2, as amended, stand
part of the Bﬂl.;’

The motion was adopted.
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.

Clause 2, as amended, was added to
the Bill.

MR. DEPUTY-SPEAKER: 1 wish
that this situation today in the House
may not be repeated. It should not
be cited as a precedent. It creales so
much of difficulty for everybudy.
Fortunately, we have a quiet House.
Otherwise, it would have been very

difficult.

Now, I shall put the Schedule, Clause
1, the Enacting Formula and the Title
to the vote of the House. The ques-
tion is:

“That the Schedule, Clause 1, the

Enacting Formula and the Title
stand part of the Bill.

The motion was adopted.

The Schedule, Clause 1, the Enact-
ing Formula and the Title were
added to the Bill. ..

SHRI- S. MOHAN KUMARAMAN-
GALAM: Sir, I move:

“That the Bill as amended, be
P‘”ed-“

MR. DEPUTY-SPEAKER: 'M_.utlon
moved:

“That the Bill, as amended, be
pll’ed-"

SHRI D. N. TIWARY (Gopalganj):
Mr. Deputy-Speaker, Sir, In a few
minutes the Bill is going to be passed,
for the good of the country and for
the good of our ecozomy. But at this
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stage, I want to sound a note of warn-
ing. We have earned enough nclorie-
ty by the distribution of cement per-
mits, fertiliser permiis and other sort

of permits. If the same thing happens

in this coal distribution. we shall be
nowhere. , i

Sir, coal is consumed in far-ofl vil-
lages at far off stations from district
beadguarters. The arrangement ig lo
have dumps in the district headquar-
ters of the sub-divisional headyuarters
but from the district or the sub-divi-
siogal headquarters, the wvillages are
sometimes 30 to 49 miles away and
they will have great difficult in cart-
ing the coal from the district head-
quarters. At present, coal is taken to
every railway station, and from there
the consumer takes the coal to his
home or factory. So far as the mer-
chants are concerned, they used to
bring coal to every railway station and
from there the consumers would take
their requirements. Now, if the Fov-
ernment does not make such arrange-
ments, than it would be difficult for
the consumers to carry the coal only
from the district or the sub-divisional
headquarters. I would therefore urge
upon the Government t> make suffl-
cient provision for stocking coa] at
every station of the railways from
where the villages may be situated
anything from flve miles to 12 miles.

Another point is that so far the
colliery-owners were selling coa) steal-
thily because about 07 per cent of the
eoal was being consumed by the fac-
tories, The consumers would take the
coal but their requirements could not
be met. Now, such arrangements as
they now exist are not going to serve
the purpose So, it is but meet and
proper that we should increase the
quota for public consumption. Be-
sideg the factory consumption and
other Government establishments, the
coal to thé consumers, whether for
domesic use or for brick-kiln purpses
or the small blacksmiths, should be
made available to them. Therefore,
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the quota should now be increased to
at least 20 per cent of the production
of coal, because, if we keep the quota
for the _ower strata of consumers at
five to 7 per cent, the consumers will
be in trouble and they will be put to
hardship and their work will suffer.
The work in the small scale industries
will also suffer. So,'I request the
Government to increase the quota for
public consumption substantially, at
least to 20 per cent of the tolal coal
production.

Another thing to which I want to
draw the attention of the hon. Minis-
ter is about the appointment of sub-
dealers.

When you appoint sub-dealers to
take coal to consumers, you should be
careful to license only such pertons
who are honest and who can really
sell at proper price. Otherwise you
will earn a bad name there too. The
public are not concerned how much
you sell coal to the factories and
other establishments; they are concern-
ed with their own consumption and
they should get easily that quota
without much difficulty. These two
things should be kept in view at the
time of distribution of coal.

st TwrTe Greft  SOTeRw
g, & w faw w1 gfew @mm
7 gq & A A FwAr wrgar g
wreT wTe, ot frard ot % AW @Y
wgr & fe S @ ool o g ¥
p—aidi fraw @ o dfrg, wi
g ¥ et §—wi oy W pET T
agat & o ot wfawd o€ ¥
& srgm fe goere aelt ¥ o=t Wk
fafewa #twr a7 w7 2, @fe S
W & A JATH STNRRITR
W, g ¥ ol Fowyoww @ o
W F, W oas
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[sft TmmEar @S]

A el gair feg g,
& gawpa farare g ) ot & aear
w1 | 47T 9@ Tiaa gar fe o G
F\lomofza FAmEr 11 s r-frEar
asm & g w2, faw oo
werarT § i gafog g 9% g
fiwa wfF 5@ FeeATT o, wrAE,
arfeT, 55 & 916 g, zafaw az 7@ ==
W g frosw &t T w6t fadar aamn
% | @ faware 2 5 s &1 aofa-
T g1 S & aTg gwie afeE da
1T qEqz AFET F wIGAWT AT FGT
# FAT AE gET WX ITA F FIH
TIE WG P oS |

MR. DEPUTY-SPEAKER: May 1
point out that the scope of the discus-
-sion now is only for supporting or for
opposing the Bill. You are talking
about methods of organisation and all
tthat Do you oppose this Bill or sup-
port it? That is all

ft A WweRt o 9 O§E
LCECEE I TASR L IR i
qt & F o W g e oawmw
NHET AL G §; WIS WHAC WT § |
fer 37 & fammr § FT wwEe At

g

SHRI S. MOHAN KUMARAMANGA-
LAM: I must protest, please do not
mnke general allegations. T have been
a Minister in the Depariment of Mines
for over two years angd till today you
‘have not brought a single example, o
single officer who is eorrupt. But you
will vigorously make general state-
ments. ...

SHRI RAMAVATAR SHASTRI: I
am not making a general statement.
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MR. DEPUTY-EPEAKER: ; Ia ny
cas>. all this is outside the srope of
fhe dis-ussion; at this stape you can
only make your submissi.. = efher in
support or in opposilion of the Bill.
Otner things are irrei:vant; vou can
write to  the Minister. ... (Interrup-
tions) 1 am pointing out to you that
these are not relevant tc this discus-
sien now. VYou want me lo connive at
your irrelevancy or what?

w1 TREAT WE A AT AT
7 23 o e @ e aofysor
[N AW FT FT FIA, FZ AR A,
39 F A W F1E FFEE A g eAf
& 7z 741 731 1 wANiE w1 waare
2 femar qg %7 & swna w7 @m o
T a1 a1 T o g7 %@y & o Ay
AFFT 7Y F W 2 Frgem @i
& §gi § =g 98 THIT &, gAToET
& a1 9TETE T a9 g1, 3T A, .,

MR. DEPUTY-SPEAKER: Shri
Shastri, I think you should understand
that this is outside the scope of the
discussion now. Now you have only
to confine yvourself either to the oppo-
sition or to the supnort of this Bill
These are all details.

Order, please. These are not rele-
van'.

SHRI RAMAVATAR SHASTRI: 1
am supporting it.

MR. DEPUTY-SPEAKER: The to-
operative society Dhanbad and Secyn-
derabad, they do not come within the
scope of the Bill.

I will give you time hut T am p2int-
ing out that you should be relevant.
) ORTEATY SR . 619 HE &Y
@ @fag | § ot oy wWr g e
@ 25 g N ATFEITT W W
fag A&qi« o |@I9 & IR gwET
frdorerdt e ¥am i g, ..
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MR. DEPUTY-SPEAKER: This will
not go ommrecord. (interruptions).

.

Mr. Pandey, wil] you piease sit down.
I am not concerned with who is right
and .who is wrong. I am concerned,
wilh the dignity of this Hoyse. I
would  like to know from the hen.
members whether this Ilouse should
be brought td that level that the name
of any Tom, Dick ind Harry should
figure in the proceedings of this House.
Do not mention these names.

Order please.

SHRI S. MOHAN KUMARAMANG.A-
LAM: On a point of explanaticn ! may
say I have repeatedly requested, in all
hurtility, the hon. _ niembers it they
have any matter against any indivi-
dual, they should come to mg and 1
should be given an opportunity to
satisfy them. The question of taking
it up in the House arises only if 1
am not able to satisfy them. Without
discussing it with me and without
getting the material which is in my
possession, which he may not possess,
is it fair to mention names? Have 1
ever refused to talk to him?

SHRI RAMAVATAR SHASTRI: No.

MR. DEPUTY-SPEAKER: | have to
shut you out. You are out of the
scope of the discussion.

st T Wt 7 3 w7 @
g fo 1@ 25 g@r w1 FiREee
T % fA7 T8 AT AT §vE d
fre ®ar: & ar- & 727 T, A
Fwmr g Fa 70 forag &
T 17 F€ 72 €. T &1 TE TR
TALT Fiw Awd gfmmw §ov*
MR. DEPUTY-SPEAKER: Nolhing
more that Mr. Shastri says will gn on

record. 1 put the motion to* the
House.
The question js:
“That the Bill, as amended, be

passed”.
Those irr favour may say “Aye”.
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SOME HON. MEMBERS: Ave.
MR. DEPUTY-SPEAKER:
against may say “No".

SHRI G. VISWANATHAN: No.

Those

MR. DEPUTY-SPEAKER: The
‘Ayes’ have it.
SHRI G. VISWANATHAN. The

‘Noes" have it,

MR. DEPUTY-SPEAKER: Lel the
lobbies be cleared.

The lobbiés have heen cleared.

The -que:tion is:
“That the Bill, as

Those in favour may say ‘Aye’

SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Thosa-
against may say ‘No'.

The Ayes have it. . . ~,-

SHRI PILOO MODY: No.

MR. DEPUTY-SPEAKER: I said “The-
Ayes have it" and I paused for onme-
minute. You never said anyihirg-
Only after I declared the result, you
say “‘No™. Even so, let there be &
division. (Interruptions),

SHRI PILOO MODY: I sald “No™
five times. I cannot help if you dide
not bear it. (Interruptions).

The Lok Sabha divided.

Ayes

amended, be-

15 hrs.

Division No. 12]
Austin, Dr. Hernry
Besra, shri §. C.
Bhagat, Shri H. K. 1.
Chaturvedi, Shri Rohan Lal
Dalbir Singh, Shn
Darbara Singh, Shri.
Das, Shri Anadi Charan
Das, Shri Dharnidbar
Engti, Shri Biren
Ganesh, Shri K. R.
Gautam, Shri C. D.

*#Not recorded.
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George, Shri A. C.
Gomangou, Shri Giridhar
Gopal, Shri K. :
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hansda, Shri Subodh
Jamilurrahman, Shri 2Mid.
Jeyalakshmi, Shrimati V.
Kailas, Dr.

Kamla Kumari, Kumari
Kavde, shri B. R.

Kotoki. Shri Liladhar
*Kumaramangalam, Shri 8. Mohan
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Negi, Shri Pratap Singh
Qraon, Shri Tuna

‘Pandey, Shri Damodar
Paokal Haokip, Shri
"Pratap Singh, Shri

Patel, 8hri Natwarlal
"Patil, Shri S. B.

"Patnaik, Shri Banamali
‘Patnaik, Shri J. B.

‘Peje, Shri S. L.

"Purty, Shri M. S.

‘Rai, Shrimati Sahodrabaj
Rajdeo Singh, Shri

Rana, Shri M. B.

Rao, Shri J. Rameshwar
Samanta, Shri S. C.

Sethi, Shri Arjun

Shankar Dev, Shri

Sharma, Shri A. P.
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Sharma, Shri Nawal Kishore
Sharma, Shri R. N.

Shashi Bhushan, Shri

Sohan Lal, Shri T.
Thakre, Sari S. B.
Tiwari; Shri R. G.
Tiwary, Shrj K. N.
Tulsiram. Shri V.
Unnikrizhnan, Shri X. P.
Yadav, Shri D, P,
Zulfiguar Ali Khaan, Shri

NOES
Mody, Shri Piloo

**Raghu Ramaiah, Shri K.

MR. DEPUTY-SPEAKER: The
resulls of the division 1s: Ayes #1:
Noes 2,

The motion was adopted.
SHRI G. VISWANATHAN: The

Minister has not replied to the points.

MR. DEPUTY-SPEAKER: He never
wanted to reply.

SHRI S. M. BANERJEE: We all
wanted to vote for the Bill It is toe
wrong procedure which has been
adopted which is responsible for this
division,

SHRI DINEN BHATTACHARYYA:
When the motion hag already been
adopted and there was no question
before the House, how can you put it
again to the vote?

SHRI PILOO MODY: Sir, on a point
of order. I notice from the board that
some hon. Member of the House,
whose No, is 3, hag voted in the aflr-
mative. I see no suchi{ over here
at all.,

MR. DEPUTY-SPEAKER: That word
is not going to form part of the record.

*He voted by mistake from a wrong seat and later

accordingly.
**Wrongly voted for ‘NOES’,
+Shri

informed the Chair

K. Raghu Ramaiah also recorded his vote for 'AYES'.

t+tExpunged ordered ordinance by the chair.
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Every member js an hon, Member and
no meg:ber can be called by that
name.

SHRI PILOO MODY: Sir, I have
raised a point of order.

MR. DEPUTY-SPEAKER: There is
no point oi order. "

SHRI §. MOHAN KUMARAMAN-
GALAM: Sir, I want to nakz a clari-
fication. While the dis:ussion on the
Bill was going on, I was sccupying the
seat of Shri Chavan. I continued to
sit there ang I voled Irom that scat.

SHRI PILOO MODY: Thut is all
thal I wanted to be clarified. and it is
the duly of the Depuly-Speaker to
také note of it. if he,wants fo.

15.02 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1972-73

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
-Grants (General) for 1972-73,
Demanp No. 1—Mpastey oF DerFENCE

MR. DEPUTY-SPEAKER: Motion
mmoved:

“That a Supplementary sum not
exceeding Rs. 5,49,000 be granted to
the President to defray the charges
which wil] come in course of pay-
ment during the year eniing the 31st
day of March, 1973, in respect of
‘Ministry of Defence’.”

DemanDp No. 2—DEFENCE SERVICES,
ErrecTIVE-ARMY

MR. DEPUTY-SPEAKER: Motion
imoved:

“That a Supplementary sum not
exceeding Rs. 1,53,65,00,000 be grant-
ed to the President to defray the
chargee which will come in course
of payment during the year ending
the 31st day of March, 1473, in res-
pect of ‘Defence Services, Effective-
Army'.”

1972-73

Demanp No. 3—DEerFENCE SERvICES,
EFFeCTIVE-NAVY

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplemenlary surn not
exceeding Rs. 4,11.50,000 be granted
to the President o dalray the charges
which will come in course of pay-
ment during the year ending the Jlst
day of Marech, 1974 in respect of
Defence Services, Filertive-Navy'.”

Demanp No. 4-—DrrENCE SERVICES,
EFFECTIVE-ALR [FORCE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 27,71.20,000 be granted
to the President to defray the
charges which will come in course
of payment during ths year ending
the 31st day of March, 1973, in res-
pect of ‘Defence Services, Effective-

"

Air Force'

Demanp No. 5—DEFENCE SERVICES,
NoN-EFFFCTIVE

MR. DEPUTY-SPEAKER: Motion

moved: :

“That a Supplementary sum not
exceeding Rs. 3,00,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in res-

of ‘Defence Services, Non-
Effective'.”

Demanp No. 7T—EDUCATION

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 5,26,50,000 be granted
to the President tn defray the
charges which will come In course
of payment during the year ending
the 3ist day of March, 1973, in res-
pect of ‘Education’.”

*Moved with the recommeniation of the President *
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Demanp No. 10—Orher REVENUE Ex-
PENDITURE OF THE MINISTRY OF
EXTERNAL ArFaIms

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplemeatary sum not
exceeding Rs. 80.00,00.000 pe granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1073, in res-
pect of ‘Other Revenue Expenditure
of the Ministry of External Affairs'.”

DemAND No. 11—Mixistay oF Finance

MR. DEPUTY-SPEAKER- Mation

moved:

“That a Supplementary sum not
exceeding Rs. 47.78.900 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in res-
Pect of ‘Ministry of Finance'"

Demanp No. 14—Taxes oN INCOME -
cLUDING CoRPORATION TAX, ETC.

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplerienfary sum not
exceeding Rs. 1.3000.000 bLe granted
to the President to defray the
charges which will come in course of
31st day of March. 1973, in respect
of ‘Taxes on Income including Cor-
poration Tax, eiz'.”

DEMAND No, 186—MiINT

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum no!
exceeding Ks. 13.38.000 %e granted
to tne President to defray ihe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of Mint"" .

DeMaxp No. 20—Oprum FACTORIES AND
ALEALOID WORKS

ME. DEPUTY-SPEAKER: Motion
moved :

“lhat a Supplementary sum nat
exceeumng Es. 142,00,000 be granted
1ot tne President to defray the

charges which will coma in course of
payment during the year ending the
Alst aay of March, 1973, in respent
of ‘Uptum Factories and Alkaloid
Works'.!

Demany No, 22—GRANTS-IN-AID 1o
STaTE AND UNION TERRITORY GOVENN=
MENTS

TR, DEPUTY-SPEAKER: Motion
moved:"."”

“That a Supplementary sum not
exceeding Rs. 1,05,00,00,000 be grant-
ed to the President to defray the
charges which will come in course of
payment duning the year r~ding the
21st day of March, 1973, in respect
of ‘Grants-in-aid to State and Union
Territory Governemnts".”

DeMany No. 27—PAYMENTS To THE:
Iwpias CouNncIL OF AGRICULTURAL Re-
SEARCH

M7, DEPUTY-SPEAKER: Motion
moved:

“Yhat a Supplementary sum not
excecding  HRs, 1,000 be granted
to the President to defray the
chinges which will come in course of
payment during the year ending the
‘tist day of March, 1973, in respect
of ‘Payments to the Indian Council
of Agrieultural Research'.” .

Demann No. 20—DrpaRTMENT of Foop

MR. DEPUTY-SPEAKER: Motion
moved:

“I'hat a Supplementary sum not
exceeding Rs., 10,21,00,000 be granted
to the President to defray the char-
ges which will come In course of
pasment during the year ending the
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31st day of March, 1873, in respect
of ‘Department of Food'.”

Y
Drmaxp No. 31—DrpartmENT Or Co-
OPERATION
' MEk. DEPUTY-SPEAKER; Motion

moved :

“Thal a Supplementary sum not
exceeding Rs. 93.78,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
¥lst day of March, 1973, in respect

(]

of ‘Department of Co-operation'.

+  DeManp No, 33-FOREIGN TRADE
]

Maad,
raoved

DEPUTY-SPEAKER: Motion

“That a Supplementary sum not
exceeding Rs. 6,83,13,000 be granted
to the President to defray the
chirges which will come in course of
payment during the year ending the
3ist day of March, 1973, in respect
of ‘Foreign Trade'.”

Dimaxp No. 34—ExporT-ORIENTED IN-
DUSTRIES

MR. DEPUTY-SPEAKER: Motion
maoved -

“That a Supplementary sum not
exceeding Rs. 30,76,000 be granted
to the President to defray the
charges which will come in course of
pavment during the year ending the
$lei ¢day nf Morch, 1973, in respect
o) 'Export-Oriented Industries’.”

Desanp No. 37—MinistRy or Home
AFFAIRS

.

MR. DEPUTY-SPEAKER: Motion

moved *

“That a Supplementary sum not
exceeding Rs. 88,000 be granted
1 the President to defray the
cuarnes which will eome in course of
Lyrent duringﬂum:ndmguu

3864 LS—10
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31st day of March, 1973, in respect
of ‘Ministry of Home Affairs’”

Demany No. 38—Caminer

MR. DEPUTY-SPEAKER:
moved :

Motion

“That a Supplementary sum not
exceeding Rs. 14,21,000 be granted
to the President (o defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Cabinet’."”

Nemanp No. 40—PoLice

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sum not
exceeding Rs. 10,23,28,000 be grant-
ed to the President to defray the
rharges which will come in course of
payment during the year ending the
st duy of March, 1973, in respect
nf ‘Police’."” &

Demaxo No. 41—CEensus

MR. DEPUTY-SPEAKER: Motlon
moveu ;

“That a Supplementary sum not
exceeding Rs. 19,15000 be granted '
to the President to defray the
charges which will come in cource of
payment during the year ending the
31st day of March, 1973, In respect
of ‘Census’.”

Demanp No. 45—DgLnn

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Bupplementary sum not
exceeding Rs. 4,94,86,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
8lst day of March, 1973, in respect
of ‘Delhi'.”

3
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Demanp No. 46—CHANDIGARE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 1,82,89,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Chandigarh’.” i

DeMAND No. 47T—ANDAMAN AND NICOBAR
IsLANDS

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum mnol
exceeding Rs. 1,47,55000 be granted
1o the President to defray ihe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respe:-i
of ‘Andaman and Nicobar Islands'.”

DeManp No, 48—ARUNACHAL PRADEGH
Motion

MR. DEPUTY-SPEAKER:
moved ;

“That a Supplementary sum not
exceeding Rs. 2,15,87.000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending ihe
31st day of March, 1973, in respect
of 'Arunachal Pradesh’.”

Demany No. 57—INFORMATION AND
PusLIcITY

MR. DEPUTY-SPEAKER: Motion

" moved:

“That a Supplementary sum not
exceeding 'Rs. 56,00,000 bSe granied
.to the [President to defray the
charges which will come in course of
' payment during the year ending the
31st day of March. 1873. in respect
of ‘Information and Publcity".”

Demanp No. 64—MINISTRY OF LAW AND

JUSTICE f

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum mnot
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1873, in respect
of ‘Ministry of Luaw and Justice'.”

Demanp No, 66—MINISTRY OF PETRO-

LEUM aND CHEMICALS

MR. DEPUTY-SPEAKER: Motion

moved -

“That a Supp:emnentary sum not
exceeding Hs. 2,53,92,000 be granted
i  the President to defray the
charges which will come in course of
payment during the ye;r ending the
31st day of March, 1973, in respect
of ‘Ministry of Petroleum and Chemi-
cals'.”

Demanp No. T0—Roans

MR. DEIFUTY-SPEAKER: Motion

moved:

“That a Supplemeniary sum not
exceeding Rs. 2,30.44.000 be granted
to the President (o defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1873, in respect
of ‘Roads".” |

Demanp No. T3—PorTs

MR. Motion

moved:

DEPUTY-SPEAKER:

“That a Supplementary sum not
exceeding Rs. 2,81,00,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st duy of March, 1973, in respect
ot ‘Poris’.”
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Demany No. 75—DEPARTMENT OF
. SrEEL

MR. DEPUTY-SPEAKER: Motiou
amoved:

° “That a Supplementary sum not
+exceeding Rs. 7,35,73,000 be granted
to the President to defray the
charges hich will come in course of
payment during the year ending the
31st day of March. 1973, in respect
of ‘Depurtment of Steel'.”

Demavp No. 76—DePARTMENT OF MiwEs

“*MR. DEPUTY-SPEAKER: Motion
moved. \

“That a Suprdementacy sum not
exceeding Hs, £,57.41,000 he granted
1w the J’resident 1o defray the
charges which will come in course cf
payment during the year ending ihe
315t day of March, 1973, in respect

of ‘Departinent of Mines'."”

Demann No, B2—MinisTRY oF WoRKS
AND HoUsING

MR. DEPUTY-SPEAKER: Motion

moved

“That a Supplementary sum not
exceeding Hs. 1,000 be granted
to 1he President to defray the
charges wnich will come in coursa of
pry¥yment during ike year ending the
31st day of March, 1973, in respect
ot ‘Ministry of Works and Housing"."

UFMAND Nou. 83—PusLic WORKS

MR. DEPUTY-SPEAKER: Motlon

‘snoved :

“That a Supplementary sum not
exceeding Hs. 14.38,20,000 pe granted
to the President to aefray the
charges which will come in courte of
payment durln; the wear ending the
31st day of March, 1973, in respect
of "Public Works'."

"DouanNy No. 86—Aromic ENeRcy Re-

‘SRARCH wnp, NucLeAr Power ScrRemzs
MR. DEPUTY-SPEAKER: Motion

mvoved * .
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“That a Supplementary sum not
exceeding @Rs. 2,000 be granted
to the Président to defray the
charges which will come in course of
piyment during the year ending the
Alst day of March, 1873, in respect
of ‘Atomic Energy Mesearch and
Nuclear Power Schemes".”

Demaxp No. 89—Posts AND TELEGRAPHS
‘WORKING EXPENSES

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 2,86,87,000 be granted
te the President to defray the
charges which will come in course wl
payment during the year ending tho

31st day of March, 1973 in respect
of ‘Posts and Telegraphs Working
Expensey’.”

Demaxp No. 90—Posts ANp TELEGRAPE
Divipenn 10 GENERAL REVENUES, Ap-
PROPRIATIONS T0 RESERVE FUNDS AND
RepaymenT oF Loans rrom GENERAL
REVENUES
IMK. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 12,08.67,000 be grant-
fo the President to defray tihe
charges which will come in course of
puyment during the year ending the
4lst day of March, 1873 in respect
of 'Posts and Telegraphs Dividend
in General Revenues, Appropriations
to Reserve Funds and Repayment of
Loans from General Revenues'.”

DeMano No, 95—DEPARTMENT OF Pam-
LIAMENTARY AFFAIRS

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sum not
exceeding Rs. 90,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
2lst day of March, 1973, in respect
of * Departmenf of Parllamentary
Affairs’.”
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Dnm No. 86—DePARTMENT OF
SCIENCE AND TECHNOLOGY

MR, DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 1,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973 in respect
of ‘Department of Bcience and Tech-
nology'.”

DemManD No. 99—DEPARTMENT OF

SurrLy
IMR. DEPUTY-SPEAKER: Motion
moved :
“That a Supplementary sum not

exceeding Rs. 2,97,00,000 be granted
in the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973 in respect
of ‘Department of Supply’.”

Demawnny No, 104—DErENcE
OuTLay

CapITAL

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplemenfary sum not
exceeding Rs. 5,92,00,000 ba granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Defence Capital Outlay'.”

Demann No. 105—OtHer Caprtar Our-
LAY OF THE MINISTRY oF DEFENCE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Bupplementary sum not
exceeding Rs. 15,30,000 be granted
10 the President to defray the
charges which will come in course ¢f
payment ‘during the year ending the
31st dey of March, 1873 im respect
of ‘Other Capital Outlay of the
Ministry of Defencs’.”

Dpvaxp No. 113—LoaNs a¥p Anvagcss
2y THE CENTRAL GOVERNMENT

MR DEPUTY-SPEAKER: ' Motiom
moveni:

“That a Supplementary sum nol
exceeding Rs. 15,55,07,000 be granied
to the President to defray the
charges which will come in course of
paymeng during the yenit ending the
3lst day of March, 1973 in respeck
of 'Loans and Advances by the Can~
tral Government’.”

Demand No. 114—PURCHASE OF
GRAINS AND FERTILISERS

Foos-

Mi. DEPUTY-SPEAKER: Motiom
moved : '

“That a Supplementary sum nolk
sxceeding Rs. 67.55,17,000 be granted
to {he President to defray ihe
rharges which will come in course of
peymert during-the year ending the
“lsi dsy of March, 1973, in respect
i ‘Purchase of Foodgraing ond
rerlilisers’.”

Demaxp No. 115—Orner Carirar Oor-
LAY OF THE MINISTRY OF AGRICULTURK

“Pt-
moved ;

DEPUTY-SPEAKER: Motiom

“That a Supplementary sum nolt
exceeding Rs. 1,000 be granted
tv the President to defray the
charges which will come in course of
peyment during the year ending the
31st day of March, 1973 in respect
of ‘Other Capital Outlay of the Min-
Istry of Agriculture’.”

DemaNp No. 116—CarrraL OUTLAY oF -
THE MiNisSTRY OF FOREIGN TRaDE

MR. DEPUTY-SPEAKER: Motios
moved:

“That @ Supplementary sum net
exceading Rs. 11,000 be gramted
1o the President to ‘defray the-
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«dargps which will Come in course of
payment during the year ending the
3ist day of March, 1973, in respect
of ‘Capital Outlay of the Ministry of
mei‘n Trade'.”

Dermanp No, 118—Caprran OuTLAY IN

Unton TERRITORIES

Mt DEPUTY-SPEAKER: Motion

moved ;

“That a Supplementary sum not
~.exceeding Rs. 41,45000 be granted
to the President to defray the
gharges which will come in course of
payment during the year ending the
3lst day of March, 1973, in respect
of ‘Capital Outlay in Union Terri-
tories’.”

Deuanp No. 120—Carpitat OUTLAY OF
xaE MINISTRY OF INDUSTRIAL DEVELQP-

MENT

MR. DEPUTY-SPEAKER: Motion

. mnoved :

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course of
31st day of March, 1973, in respect
of ‘Capital Outlay of the Ministry of
Industrial Development'.”

‘Denaanp No. 125—CapiTal OuTLAY O

rae MiNISTRY oF PETROLEUM AND
CHEMICALS

MR. DEPUTY-SPEAKER: Motion

:mnoved ;

“That a Supplementary sum not
exceeding Rs. 21,99,80,000 be granted
to the President to defray the
charges which will come In course of
payment during the year ending tha
31st day of March, 1973, in respect
«f “Capital Qutlay of the Ministry of
Petroleurn and Chemicals’.” ©
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Destanp No. 126—CaPITAL OUTLAY ON

Roaps

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 7,48,90,000 be granted
to the President to defray fhe
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of- ‘Capital Qutlay on Roads'.”

Demanp No. 129—Otuer Caprtan Ovur-

LAY OF THE MINISTRY OF STEEL AND
Mines

MR. DEPUTY-SPEAKER: Motinn

moved:

“That a Supplementary sum not
exceeding Rs, 36,97,01,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
of ‘Other Capital Outlay of the Min-
istry of Steel and Mines'."

Demanp No. 132—Caprtan OUuTLAY ON

PusLic WoRks

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 3,00,00,000 be granted
to the President to defray the
charges which will come In course of
payment during the year ending the
31st day of March, 1973, in respect
of 'Capital Outlay on Public Works'.”

Dgmanp No. 133—Dermr Caritar Our-

LAY

MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 45,70,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect
ol Deilm Capital Ouday’.”
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Desanp No, 136—CapriTaL OUTLAY ON
Posts ANp TELEGRAPHS (Not met [rom
Revenue).

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sumn not
exceeding Rs. 1,000 be, granted
to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1973, in respect

of ‘Capital Outlay on Postg and
Telegraphs (Not met from Re-
venue)'.”

The Supplementary Demands for
Grants are now before the House.
*SHRI MANORANJAN  HAZRA
(Arambagh): Mr. Deputy Speaker.

Sir. I rise to take part in the discus-
sion on the supplmenta y demands
for granis and while doing so 1 would
like to speak on demand No. 29 per-
taining to the department of Food.
While speaking on this subject I am at
once reminded of the fact that the
rationing system in the States of West
Bengal has completely collapsed. In
almost all the cities of West Bengal
the quantum of ration that is to be
distributerd through the ralion shops
has been subjected to a severe cut and
whatever litile is beinz distributed
through the shops is not worth human
consumption. In the rural areas
where partinl  rationing syslem exist
the ration shops are wilhout any sup-
plies. The Food Corporation of India
has miserably failed and they have
reached nowhere near their target of
procurement which they had set be-
fore themselves. Thus a situation has
arisen where the entire population of
West Bengal is faced with a grave
scarcity conditions. 1 may mcn'tion

in this connection for your informa-
tion, Sir that the Government of West
Bengal had appointed a Commission
under the Chairmanship of Shri N. C.
Roy to go into the working of the.
Food Corporation of India in West
Bengal and to find out the shoricom-
ings of its working. The report of.
the Commission has been released onky
4 few days ago and if we go through
the contents of this reporft we will
find that it has made startling revela-
tions. The .Commission's report has.
revealed that the Food Corporation of
India is losing nearly Ks. 5 crores per
year in West Bengal on account of
thefts and other malpractices. No¢
only this, a good number of godowns
have unearthed whefe sand and siore
chips, worth thousands of rupees are

being mixed with foodgrains and
these foodgrains are then distributled
through the rationing shops to the

needy people. In this background, it
1= lor the consideration for the peo-
ple of We=t Beuzal Wow far the Gow-
vromeni of West Bengol was prudent
in entrusting this very fond Corpora-
iion of India with the resnonsiiility
of procuring food=g-ains m We:! Ben-
cal wineh has not oniv [ailed {o fulfil
ils tlarpeils of procurement hut it has
uained notoriority for its corrupl prac-
fices. Not only this, whenever the
Government of West Bengal have
asked for increased supply of food-
grains, assurances were given by the
Centre to meet the requirement but
these assurances were not fulfilled.
This is not what 1 =sav but thiz is
exaclly what has heen stated by the
Food Minister of West Hengal Kanla
Maitra who has stated that the Cen-
lre iz not giving the Stale adequate
supplies of food grains. The natural
consequence of the situation is that ihe
enlire State of West Bengal—bhe it in
the cities, te It 1o the industrial
areas or be it in the rural eareas is
suffering from  great scarcity of
foodgramms and before the situatien
develops into an explosive one ¥
would like {o draw the attention of
Ministers of Food and Finance to it
and urge upon them to take immedt-

" *The Original speech was delivered

in Bengali. T
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ate ial measures. Recently 1
,Jhad been to Maharashtra, Gujarat and
Bihar., In ull these States the situa-
tion is indeed very appalling and it
reminds us of the days of great famine
of. West Bengal. Therefore, the need
of the hour is that the Ministérs must
*shake off their sense of complacency
and theay mgust come forward to effect
proper coofdination belween the diffe-
rent departments of the Government
of India with a view to tackling the
grave situation that is confronting
these States. Unless bold and courage-
ous steps are taken I am afraid Sir,

* "We would not be able to face this chla-

mitoug situation. I would impress
upon the Agriculturé Minister to hold
emergent discussions with the Minister
of Irrigation and Power and try to
see that the small irrigation projects
are given priority and if it is done I
am sure. Sir, that these small pro-
jects would helpful to the cultivators
who through increased production
would be able to help us to turn the
tide of events. There is still time
and we must wake up fo realise the
seriousness of the situation,

I also find Sir, that in preference
to agricultural projects we are laying
emphasis on big projects but I feel
Sir, that unless we are able to take
effective steps to emergise and activate
the small irrigation projects we would
not be able to deliver the goods to
the people. We know that the DVC
project has been undertaken in our
State of West Bengol as flood control
measure. The engineer member of
the DVC Mr. Goodwin had suggested
that the DVC should have 8 reser-
voires but instead of eight we have
constructed only four. As a result of
this we flnd that 50 per cent of the
river water goes waste and only the
remaining 50 per cent is stored in
these four' reservoirs. In the rainy
season this surplus 50 per cent water
creates havoe and inundates its banks
bringing misery on the people every
year and the water that is stored in
the four reservoirs ig never adequate
during the summer days or when
there is a drought. Therefore it is a
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wishful thinking to imagine that would
be able to save the lower Damodar
area from perennial floods by these
four reserviors and by constructing a
few dams here and there. Dr. Megh
Nath Shah, the eminent scientist of
our country had stated that as a re-
sult of the DVC the whole of the
Southern zone of DVC, the Western
zone of Hooghly and Northern Zone of
Howrah would turn into barren land
and this prophacy of that great scie-
ntist has come ‘true. The river Rup
Narayan is fast drying up. The water
flow through the river Ganges has
t.minished considerably and because
of the breaches in the Farakka Dam
many villages have been inundated.
When thi}s is the situation we find that
no coordinated effort is being made by
the Central Government for an equit-
able distribution of water of river
Ganges, I must remind this House,
Sir, that if the cultivators of UP and
Bihar have a claim on the water of
Ganges then surely the cultivators of
West Bengal too have an equal claim
on the same water. Far from trying
io so've this problem, the Central
Ministers are politiquing to create dis-
senlions and differences among the
cultivators of West Bengal UP and
Bihar. Therefore, Sir, if we are able
to give priority to these problems and
try to find solutions for them then we
can hope that by the next crop season
we would be able to turn the corner
and take the country ahead towards
progress. I have seen Sir, how river
water has been put to the best use in
the Mandira dam. I have also seen
how the Koel river water is being
utilised in the Rourkela steel plant and
I am sure Sir, that in a like wise
manner we have to bend our energies
‘o see that the waler flowing through
Ganga and its tributories is utitlised
fully. We have to find immediate
solution of the long standing dispute
netween the States over the use of
Cavery and Narmada rivers. We
must hasten to take a decision in these
jisputes, But when this is the situa=
ion ,before the country we do not find
any sense of urgency, and any coordi-
nated effort by the ,Central Govern-
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ment to solve these problems. The
Government have not taken any
rational or sclentific approach to these
problems and as such I am unable to
sapport the demands that has been put
forward before this House. With
these words I conclude my speech.

SHR! 8. M. BANERJEE (Kanpur):
Mr, Deputy-Speaker, Sir, I shall con-
fine myself to Demand Nos. 29, 110,
114 and 57,

It has been mentioned here that this
sum was needed to pay the third in-
stalment of interim relief to the Cen-
tral Government employees, including
Defence employees. I should like to
take this opportunity to highlight the
problems of the Central Government
employees and the growing discontent
amongst them due to non-submission
of the Pay Commission's Report. A
solemn promise has been made in this
House by my hon. friend, Shri K. R.
Ganesh, and the Cabinet Minister,
Shri Yeshwantrao Chavan, that the
Pay Commission's Report will be sub-
mitted latest by 31st March 1973, that
the uppermost limit will be 31st March
1973. There are indications in the
press that the Report is not likely to
be wunanimous. There may be an
opportunity for us {o discuss two re-
ports in this House before implemen-
tation. I would like to know whether
it is a fact that the Prime Minister
has established a cell in the Finance
Ministry to process the Pay Commis-
slon's Report when it is submitted,
either one Report or two Reports, and
whether it is also a fact that the Mem-
ber-Secretary of the Pay Commission,
who happens to be one of the civil
servants, {s likely to be appointed in
the Finance Ministry as Secretary (Ex-
penditure) and entrusted with the job
of implementing the Pay Commission's
Report. I have already spoken about
this during the Call-Attention Notlce,
and I take this opportunity also to re-
quest, without imputing any motive to
Mr, H. N. Ray. Member-Secretary of
the Pay Commission, that he should
not be assoclatel with the work of

implementation of the Pay Commis-
sion's Report. I would also like to .
know from the hon. Minister whether
it is a fact that the efforts of the
Members of the Pay Commission are
to bring out a unanimous Report and
that is why the submission of the
Report may be delayed further and
it may go even beyond ‘elst* March
1973. I do not want to threaten this
Government, But, as a representative
of the Central Government employees,
1 should like to mention here that, if
the Report is not submitted latest by
31st March 1973 or even on 31 March.
1973, the growing discontent of the
Central Government employees is
bound to errupt and it may take an
ugly shape. 1f the Government is
aware that submission of the Pay Com-
mission's Report is likely to be delay-
ed further, then they should announce
here and now ad hoc re'ief to the Cen-
tral Governmeni employees, pending
submission of the Pay Commission’s
Report.

My second point is about Demand
No. 100. It is mentioned here, ‘com-
muted pension of the High Court
judges. This Government has con-
veniently forgotter the poor pen-
sioners of this country—the Central
Government and State Government
pensioners. I am receiving daily tele-
grams and letters from the Pensioners’
Association of West Bengal, Madhya
Pradesh, Uttar Pradesh and at other
places, including Delhi., How can
those gentlemen meet their require-
ments, continue their existence, with
a meagre sum of Rs. 30 or 40 or 50
in these hard days when prices have
gone up so high, when the employees
are demanding another instalment of
ad hoc relief pending implementation
of the Pay Commission's Report? What
will happen to these poor pensioners?
Nobody is thinking about them. It is
sald that their sons will help them.
In these days when it s very difficult
for these sons to manage even their
own families consisting of two or three
children, how can they help their
fathers? It is high time that the
demand of the pensioners for an in-
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«crease in gheir pension is conceded.
The Government just reject the whole
matter saying that it is opem to the
Pay Commission to make its recom-
mendation, but the Pay Commission
does *not seem to say anything gbout
pensioners.” ] would urge on the Gov-
erhment, in the larger interest- of
humanity,» th' should consider the
sad plight of the pensioners who are
unable to eat even two meals a day. I
am not talking about those who get a
pension of Rs. 500 or Rs. 600 or
Rs. 1,000. I am talking of those who
<26l a pension of Rs. 50, 100, 200, or
300.. They are finding it very difficult
to keep their body ang soul together.
-

1 then come to Demand No. 29—pro-
curement of food through the Food
Corporation of India. 1 would like
to know what has happened to the
CBI report. Has the CBI submitted
any investigation report on the charges
levelled against the ex-Chairman of
the Food Corporation of India and also
the Managing Director and other offi-
cials? What has happened to that?

When we talk of procurement by
the Food Corporation of India, I can-
not but mention again in this connec-
tion the case of S, K. Modi who was
let out. I can understand if I murder
a person here and now, before the
eyes of everyone, I may be a criminal,
the worst type of criminal. I may be
punished under Section 302 IPC and 1
may be hanged. But even then, 1
will be considered less criminal than
Mr, 8. K. Modi who wanted to starve
the children of this country by hoard-
ing 10,000 bags in a cold storage. What
has happened to that? I want to get
a reply from the Home Minister, not
from any Minister In the Cabinet,
whether the prosecution charges
against him are going to be withdrawn.
Further, he was arrested under MISA,
but it was thought that there s no
use using it against that gentleman.
He was & siyange gentleman, a person
who was a hoarder, the worst type of
eriminal. In this country he is con-
sidered o be a gentleman. it is a

1972-73

sadcommtaryon'th.talko!mia-

lism, on the talk’ of uprooting corrup-
tion.

Now, I come to Demand No. 27—In-
formation and Publicity. I would like
to know from this Government as to
what has happened to a Bill or a
proposed Bill, the name of which was
supposed to be, ‘The Diffusion of
Owmership ,Bill'? Is it likely to be

_introduced in this House and if so,

when? I do not want to curtail the
freedom of the Press. After all we
should definitely set up an authority
and there should be a Bill to curb
the monopoly of the Press. The Birlas
controlling the Hindustan Times, coh-
trolling the jute mills, controlling
aluminium and other industries—this
monopoly must come to an end.
Otherwise, all talk of socialism will be
nothing but a futile slogan and after
some time, it will be difficult for us,
for any one of us, either this side
or that side, to t{alk of socialism in
the open streets. Otherwise, we will
be beaten. Naturally, what I want
is: let there be an assurance In this
House as to what will happen to the
Diffusion of Press Ownership Bill.

My first question 1s: I will request
the hon, Minister to tell us about the
future of the Pay Commission. Last
but not the least, I will take this op-
portunity to highlight the problem of
the Central Government employees
who have been deprived of bonus. I
was expecling that the Minister in his
Budget speech would kindly make
some provision or at least assure the
Government employees that they will
also be entitled to bonus. How can he
deny the bonus which is being paid to
the public undertaking employees, to
those workers who are manufacturing
that wonderful Gnat which has prac-
tically defeated the Babre Jets and,
how can it be denied to those who
manufacture Vijayanta tanks which
actually below the Patten tank which
was acclaimed so loudly by Pakistan
and the Americans? Am I to under-
stand that with all my eloguence, I



303 D. S G (Gen), 197'.‘.-73 MARCH 16, 1973 D. S. G. (Gen.), 1972-T8 304

[Shri S. M. Banerjee]
am unable to convince him that a
man who is manufa making bread in
the Modern Bakeries is entitled to
bonus whereas a person who is manu-
facturing locomotive is not? At least
my logic is not to that extent. I am
not possibly convinced. Whether it is
railway employees or the defence em-
ployees or the Central Government
employees—all of them are entitled to
bonus. Now, it is no more a profit-
sharing bonus. It is a deferred wage.
These employees are as good emplo-
yees as the employees of the public
sector undertakings. Only because
they are called ‘departmental under-
takings’, should they be deprived of

the bonus?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): Sir, I am thankful to the
hon. Members for....

MR. DEPUTY-SPEAKER: The Minis-
ter may continue with his speech after
the Holi holidays.

—p—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FOURTH REPORT

GIRIDHAR GOMANGO
I beg to move:

SHRI
(Koraput):

“That this House do agree with
the Twenty-fourth Report of the
Commiitee on Private Members'
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Bills and xesolutions presented to
the House on the 14th March, 1973."
.

' MR. DEPUTY SPEAKER: The ques-
tion is:

,“That this House do agree with
the Twenty-fourth Report of the
e Committee on Private Members'
Bills gnd Resolutions presented to
the Housd on the 14th March, 1973."

The motion was adopted.

——

—
15.30 hrs.

.
RESOLUTION RE: NATIONALISA-
TION OF FOREIGN OIL COMPANIES
AND OTHER VITAL INDUSTRIES—
Contd.

MR. DEPUTY SPEAKER: We con-
tinue the discussion on the Resolution
by Shri H. N. Mukerjee. He has al-
ready taken fifteen minutes. He will
continue his speech.

SHRI H, N. MUKERIJEE (Calcutta—
JNorth-East): Mr. Deputy-Speaker,
Sir, on the last occasion moving my
Resolution on the nationalisation of
foreign oil companies and other vital
industries, I had referred to Govern-
ment's fighting shy of countering
monopoly interests—foreign as well as
Indian in this country. And this pe-
culiar preference for soft options is
seen most calimitously in the case of
foreign oil companies because they
have been for years now a dreaded
intprnational menace to the cause of
freedom particularly of the develop-
ing countries.

Last time I tried to show with some
figures how they impose a heavy drain
on our economy and especially on our
foreign exchange position. 1 tried to
show Low they blackmail us over
prices and; of course, they generally
behave as they were sovereign States
on Indian®*soil They have further the
grass to buy up stooges in high gov-

. ete. (Res.)

ernment and other places—and to our
shame, in this country there are peo-
ple who are ready to do their bidding.

15.36 hrs

[Surr S. A. KApER in the Chairl

As I finished last time, 1 was speak-
ing of the shabby and planned scutti-
ing of Shri K. D. Malaviya's efforts
to free ourselves of foreign oil shack-
1 esl was, referring to such things as
the recurring Bechtel scandals and the
hurdles which are deliberately and
plan-fully and mischievously placed in
the way of the Takru Commission, If
I intended to be cantankerous, I could
even bring in the names of certain
civil servants who have sametimes
figured here already over privilege
motions and that sort of thing, civil
servants who appear to have gold them-
selves 1o the foreign devii who can
0il their palms a great deal more than
the country’s excheauer can afford.

Sir, thanks to this apparently in-
cradicable deficiency of the Govern-
ment, even the public sector in oil, as
my friend, Shri Barooah, should know
very well, bristles with pitiful people
who pass for experts since they once
used to eat the salt of these very
foreign gcompanies.

It is not surprising that these foreign
interests continue to ignore govern-
ment directives and drastically reduce
employment. I have here a whole file
in regard to job security in foreign oil
companies, which is a recurrent theme
of discontent in this House. They go
on drastically reducing employment,
specially in the eastern Stales where
thousands of employees are thrown
off—they get their services terminated
through all sorts of crooked methods.
Then the foreign oil companies hand
over much of their work to contrac-
tors who do their bidding. They do
such things as the installation of a
computer in spite of the protest of the
employees in Bombay. And they do-

Foreign 0Oil Cos. 310-
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all this with a view to pressurising
Government and showing their com-
plete indifference to the requirements
of the Indian economy. They are like
a gangrene in our body-politic and
they call for rooting out with hot iron,
and we can do it in civilised fashion
by nationalising these foreign oil re-
sources.

In order to continue their strangle-
hold over this country. the oil com-
panies have lately been making all
sorts of proposals to the Government,
including equity participation. They
are encouraged by Governmentl's
rather sheepish attitude to be seen.
for example. in the recent idea of
throwing open the offshore areas for
foreign oil monopelists. The argument
presumab.y is that we have oil short-
age and we must make it up and,
therefore, let the Japanese or the
Americans.or the Rhodesians or any-
body else. for that matter., dig it up
and do it for us, provided they con-
cede theoratlically a nominal owner-
ship. This is the pseudo-planners’ line
which even today in S%ri Barooah's
regime appears lo pass musler. This
is the kind of thing about which I
hope Shri Barooah. when he replies,
would try to give the House some
satisfaction.

If we proceed in this fashion, if
we do not check our ways, we shall be
opening up our entire continental
shelf to these wicked foreign inlerests.
And naturally today a dozen or more
companies are reported to be in the
queue, to the delight of the tin-gods
of Shri Barooah's Ministry.

When one sees these things. one
might even have a feeling that poor,
old Asoka Mehta was perhaps only
an infant in this business of opening
India's womb to economic penetration
by foreign interests,

In the last few weeks, howevyer,
good news has come of oil cartels
having to bow to Iraq's takeover legis-
Jdation—Iraq which today is ‘our
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nearest friend in the Arab world. And
this should remind us that thtele inter-
national oil companies need not con-
tinue to be the link between the pro-
ducing and the consuming nations.

In this regard., as I said last time,
the attention of the External Affairs
Ministry in particular, ought to be
directed, and in co-operat!sn ‘with the
Petroleum and Chemicals Ministry
and other relevanlt Ministries, we
should try to get inlo direct associa-
tion of whatever sort is feasible with
the oil producing countries.

Recently a'so, we have seen some
very heartening ~reports. The leading
Soviel oil expert, ‘who is known all
over the world, Professor N. A.
Kalinin, whose report in 1956 on
India's oil prospecls pul this country
on the oil map of the world gave an
interview, and then he wrote a maga-
zine article which is being distributed
by some news agencies in which he
says that in this country we do have
enough resources which we can work
up in pretly guick time. I am guoting
from his report:

“A new reassuring geological,
geophysical assessment has appear-
ed in Assam, Gujarat, Punjah, West
Bengal, Tripura and especially in
the littoral of the Arabian Sea, and
there is no ground to doubt that the
mineral wealth of India is adequate
to meet the requirements of the
country.”

find that this is also in accord with
what is said in a book ilke oil and
World Power by Peter R O'dell or the
authoritative book, The Political Eco-
nomy of International Oil and the
Unde~-developed Countries, written by
Michael Tanzer. Those also make the
point that in India, if a real effort is
made we can in very quick time al-
most be sef-sufficient in regard to the
production of oil. ‘It may be a tall
drder apparently but if we do make
a serious effort we can make a real,
genuine advance in that direction.

-t
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This book by Tanzer—I want to
refer to barticularly I do not have
auch time, the Political Economy of
International Oil and the Under-
developed countries, should be studled
very carefully in Mr. Borooah's Minis-
try. He s recognised as one of the
rhost important writers on this sub-
ject in agy cpuntry in the world today,
and inciden#lly he was recently in
this country and he gave an interview
to the Economic Times which was re-

poried on the 30th January, 1973, and ,

* in this interview. Dr. Tanzer said that
Incdia should nationalise all foreign oil
cothpanieg and should pay no compen-
sation which they do not deserve
since they have already pumped away
mammoth profits, e said again that
India should look to the example set
by the Chilean Government in regard
to the International Copper Company.
New winds are blowing from Paris
to Chile and all over the wor'd. and
T hope something of that infection is
caught in the Petroleum Ministry and
we go ahead in the direction that we
should,

1 know that what we lack in tihis
country in ressect of this particular
issue is not the mea~s but the will to
do it. If Government relies on private
foreign investments, especially of the
wily and enormously resourceful oil
barons for developing the key areas of
the economy, in spite of the industrial
policy resolution of 1956. it would be
selling out our people's birthright for
a mess of pottage. Government may
try fo make it appear attractive in
the short run, They may try to make
it attractive in the short run by hav-
ing some arrangements with forelgn
companies and work up some oil shat
would be good enough for our pur-
poses, but its long term implications
are absolutely disastrous. More than
‘half of our people live below the
poverty line and the devi! alone knows
what torturg that means from day to
day. We hear of Garibi Hatao today,
‘but long ago. in the Mahabharata it
had bren said that poverty was like

etc. (Res.)
paryaya maranam, death by degrees.

qfrITaa m{ TR, LA w T |
srforafafa o svaq varg worfg o

“Poverty is worse even than the death
of a8 husband or a son, because it is
nothing more or less than death by
degrees.”

Every year in the eastern region of
our country from where my {riend
Mr. Borooah comes, like I do, accord-
ing to the Government Statement in
this House 14,000 children, infants
between the ages of ‘1 and 5. become
blind because of lack of nutrition. Is
it imagined that we can lift our coun-
try out of this absolute morass with-
out genuinely deep-ranging Pprog-
rammes of reconstruction? Is it be-
lieved that merely by tinkering with
this or that kind of economic policy
we are going ahead with tackling the
problem of poverty, or is it imagined
that some sort of expression like
socialit planning o- garibi hatao
recited from time to time would
just do the trick? This country has
fo wake out of its present deep stupor
to mass awareness and activity. And
if the Government means business—
I have my doubts—the Government
should take the initiative, having the
massive support it claims to have a
massive programme and it should take
the initiative in rousing popular
enthusiasm in order that the country
might be reconstructed.

That is why I am asking for the
introduction of genuinely and truly
basic policles of change and imple-
mentation of them. It is with this idea
of genuinely basic transformation of
our economy that I commend this
resolution to the House, I say again
that I have no illusions about Govern-
ment’s reaction but I do hope- that
the Government would take, even from
a pragmatic point of view, the stand
that we are going to begin the process
of nationalisation of the foreign ofl

.
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interests, lock, stock and barrel. There
is going to be no shiily-shallying in
that. That is why I have categorically
worded my resolution. From the
amendments which have come forward
] can sense something of the support
which I can claim for it but that will
be for later. In the meantime ] com-
mend this resolution to the House
because I do want Government to
begin at least a process of basic eco-
nomic reconstruction.

MR. CHAIRMAN: Resolution moved:

“This House is of the opinion that
Foreign Oil Companiegs and other
vital industries under the control
of the 75 monopoly houses be na-
tionalised.”

MR. CHAIRMAN: Before I call upon
other hon. Members, how much time
will the hon, Minister take?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Twenty minutes will do.

MR. CHAIRMAN: Out of two hours
for this Resolulion, about half an
bour has been taken by the hon. Mover
and we need 20—25 minules for the
hon. Minister. We have the balance.
1 have five speakers un my list and
those who move amendments also
may like to speak. Amendments to be

moved, -
SHRI M. C. DAGA (Pali): Sir, 1
beg to move:

That in the resolution—

omit “and other vital industries
under the control of the 75 mono-
poly houses™ (1)

SHRI S. M. BANERJEE (Kanpur):
Sir, I beg to move;
That in the resolution,—

for “vital industries wunder the
coptral of” substitute—

“key industries owned and con-
trolled by” (2) v

That in the resolution,—

add at the end— ’
“latest by 31st December, 1973"
(3).

Before I began to speak, I must
congratulate you on your appointment
as Chairman, 1 was not here on that
day. I must thank my hon. friend
Shri Mukerjee for mov.ng this reso-
lution at an opporiune movement, The
mines have been taken over by the
Government and a very vocal section
of the ruling party says that the key
indusfiries should be nationalised ang
foreign oil companieg should be taken
over by the Government, I fully agree
with what Shri, Mukerjee has "said.
Shri Malaviya took over at the time
of the .ate lamented Pandit Nehru
and went head; he was half way
through when he was sent out. Simi-
larly Dr. Trigunna Sen was pulting
pressure on foreign oil companies, oil
cartels to reduce the prices but then
he was also sent out of the Cabinet.
Mr. Gokhale was in charge of this
Ministry and also of the Law Ministry
and now we have our friend Shri
D. K. Borooah who is known for his
progressive oullook. This ministry
which is known as the Petro Chemicals
Ministry is slippery Ministry; I want
to warn him. I am sure that he will
try to know what is in it and how
is it that the Government has not been
able to give clearcut decision about it.
1 am sure he will be able to pressurise
his own colleagues and tell them that
time is fast approaching or it has
almost come when these foreign oil
companies should be taken over,

Sir, my hon. friend Shri II. N.
Mukerjee has rightly advocated the
case. He has mentioned how the
monopoly houses have grown in this
country, how Tatas, Birlag and also
foreign monopolists who were con-
trolling the economy of our country
repatriated their profits. I do not want
to quote those once again but I would
request the hon. Minister to kindly
consider whether the attitude of these
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oll magnates would be tolerated by
any Gevernment which had any self-
respect, They dictate their own terms
Prof. Mukerjee has said—fantastic
terms were given lo these foreign
tycoons and it is quoted in the Esti-
mates Committee’'s words— .

'a!'narr various assurances and
concessions, the following two are
very important:

Rights of the oil companies re-
garding import of crude oil and
pricing of the Petroleum products
on the basis of import parity.’

I am sure that this House will join,
with the exception of those who be-
lieve in keeping the monopoly houses
alive—except Jan Sangh party, other
parties will join us or support the
Resolution of the hon, member—Shri
H. N. Mukerjee and the Government
will have no hesitation in giving a
definite answer to this.

Sir, I have one more amendment
i.e. ‘latest by the 31st December, 1973
I want an operative clause—it should
be taken over and it should be na-
tionalised—but when? Because the
reply will be given by the Government
that we are wedded to Socialism, we
talk of Socialism, we are trying to
practise socialism also and naturally
we would do it; why do you not have
faith in us?

We see that Industrial Polley Reso-
lution is also having a different devia-
tion and shape. I think 31st December
1973 may be put. It is only March now
and I am prepared to accept an amend-
ment to the clause if he says 1st April,
1974, even than I am ready to accept.
Let him move an amendment. There
should be a time limit so that the
country knows that Governrment is
prepared to do so. ‘Their ownership
should be taken away by the Govern-
ment,
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I once again ¢ atulate ho -
i ongr, n.
member—Shrj H. N. Mukerjee, for
moving this Resolution,

SHRI BHAGWAT HA AZAD
(Bhs_.galpur): Sir, I would start by
quoting what Mr. P, C. Sethi, the then

Minister had to say about this in the
Rajya Sabha:

“While all the implications of na-
lionalising the foreign private oil
companies in India were examined
‘very seriously’, negotiations are in
progress with them for removing
some irksome provisions in the
existing refinery agreements.”

Mr. H. R. Gokhale, the predecessor of
the hon. Minister, told the Consultg-
tive Committee of Parliament on 29th
May, 1872 that a flnal decision will
be taken only after the official study
was over. Sir, at no point of time
has Government ever given the inkl-
ing that they are not thinking of na-
tionalisation. Why do we say that
there should be nationalisation ime
mediately? Does the Government of
India still need facts and figures about
the commissions and omissions of
these three western oil companies—
Burmah-Shell, Caltext and Esso, who
have looted the country? Facts and
figures will speak for themselves as
to how they have made loot in the
country. They have made huge pro-
fits in this country but they have not
been sincere. In 1965 during the
Indo-Pakistan conflict when Govern-
ment wanted them to have more of
capacity to produce petroleum pro-
ducts, they did not agree. Very re-
cently, during the Bangladesh crisis,
when they were asked to have more
capacity they did not and they refused
to market the products imported from
the rupee currency countries, In this
country where they have been brought
up, with a minor investment of Rs. 62
crores, they have repatriated profits
in thousand of crores. But they would
hever care as to what the interests
of this country are, .
2
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We know how important oil is for
our industry, transport and for every-
thing we need. I do not want to
arouse the Dulles phobia, that ghost
which had been laid to rest for long,
how when Pakistan committed aggres-
stfon on Jammu and Kashmir, Dulles
threatened us saying, “We shall stop
the oil and see how you fight the
freedom battle in that part of the
country”. The Brilish manoeuvre,
that sweet charming Mountbatten say-
ing “On 1st January you must an-
nounce the cease-fire” js another story
of our genior partner in the Common-
wealth.

In spite of the big profits they are
getting from our country, every day
they dictale us terms. Their invest-
ment of Rs. 62 crores is very minor
compared to our invesiment of Rs. 300
and odd crores in our two important
refineries, Yet. they dictale {erms
saylng, “We shall get crude from this
source and mnot from thal” because
these international cartels of oil have
got their own secrets in hiking up and
down the prices. In this country, we
have the privilege to have one man
who is among the five oil experts of
the world. I had been to the middle-
east countries not once but many times
and I have always been told, ‘You
have got one expert in your country
and that is Mr. K. D. Malaviya™. What
is the use to which we are putting this
great expert? I may be wrong, but
I think I am right in saying that since
Malaviyaji left,—he was the man who
put this country on the o0il map of
the world and enabled us to fight the
neo imperialists and old imperialists
—since he left, this department has
not done anything much to their credit.
I know the minister will confront me
with figures of increasing investment
and production of petroleum products.
In terms of output they may say that
the country has advanced, but if we
consider the potential we have gone
backwards and not forward. I hope
Shri Malaviya has returned to Delhi
from the Bombay hospital. Thig coun-
try is grateful to him for his service
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to the cause of the oil industry, We
know how the oil prices are manoceuvr-
ed, hiked up by the internationnl car-
tels and how they pressurize the
government to increase the prices,
These companies dictate terms to us.
They want to import crude, Then they

.want expansion of refineries only for

huge profits. Even though they get
profits manifold, they are not in-
teresied in the least in th{® develop-
ment of the country in which they
are reaping huge profits.

16 hrs,

During the last fourteen years, these' '
three companies, Burmah-Shell, Cal-
tex and ESSO, have earned a profit
of Rs. 1,048 crores. ' Their dividend
has been as much as 40 per ceni, pro-
bably the highest in 1ihe country,
Among the foreign companies that we
have in this country, among the 201
giant foreign companies mentioned by
ithe Economic Times, these three com-
panies earn the hirhest profits. I wish
i had enough time 1o refer to all
those companies also. I must thank
Professor Hiren Mukerjee, my dearest
friend from 1952, for bringing this
Resolution and giving me a chance to
tpeak on this subject. I wish he had
separated the oil companies from the
75 monopoly houses. The other mono-
po'v houses could be taken up sepa-
rately., I have revealing facts on how
these monopoly houses, both national
and international, Tatas, Birlas, Goen-
kas, Mafatlals and so on have plunder-
ed our economy. But I would not
like to quote them here.

So far as these three companies are
concerned, they are declaring the
highest dividend, as much as 40 per
cent. They are now showing declin-
ing assctts and repatriating everything,
including reserves. Qur Ministers and
officers will say that they cannot do
anything because they have no power.
Has not Parliament given them any
power to put a stop to it? By an
accident I was in the Labour Ministry
for four years, Shri Kulkarni and
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other labour leaders came and told
me how these three oil companies are
lopting our economy and retrenching
Indian employees., As the Labour
Minister I tried my best but then the
administration is a big elephant and
it does not mowve fast. If one works
in the Labour Ministry, their oétopus
tehtacles in the other Ministries .see
that you arc piot able to move. These
companies a driving out Indian
employees by tempting them with big
compansation. They are -provided
_wilh big rooms where they sit from
morning to evening without doing any

k. Then they try to get a con-
fession from them that they want to
retire, .

When they are making huge profits
‘they say that their assets are declining.
They declare incredibly high dividends
repatriale capital and yet say that
their capifal is declining. These three
Companies, Burmah Shell, Caltex and
Esso. have already got back two and
a half {imes an amount egulvalent to
their paid-up share capital in this
country. In 1970-71, it was Rs. 62.8
crores. But, with regard to our public
seclor refienries, only two have some-
thing like Rs. 380 crores in 1970-71.
About 60 to 70 per cent of the free
world mineral oil products, refining
and marketing. are controlled by 8
international oil companies, of which,
5 are Americans and three of them
have the privilege of serving us. I
have already mentioned about the nice
service they are rendering. They had
a gross return of 24.2 per cent of their
total capital in 1970-71. It is estimated
that out of the 201 industrial glants
in this country, Burmah Shell has the
highest remittance from this country.

I would now come to the last part
of the debate. You have rung the
bell. T wish I could give more infor-
mation about these mnotorious com-
panies and the manner jn which they
have served the country. They have
swelled their yaults and wallets. They
have swelled their pockets. They are
the greatest robbers in this country.

- forced . them to sign agreements,

] etc. (Res.)

I1s the Government still thinking in
terms of those three alternatives? The
first alternative is holding of majority
shares. I hope Mr. Borooah, his Minig-
try and the Government have already
understood what is meant by holding
of majority shares in these companies.
The second alternative is revision of
agreements. I do not know what they
are doing. I think Shrj Raja Kulkarni
will be able to say much about it.
They made our employees, big and
small people, sit in the ante-rooms and
The
last alternative is nationalisation. It
is the only answer. I would request
Mr. Borooah, that he should lose no
time in taking ower these companies,
This should be decided here and now.
Nationalisation is a must. . Unless we
do this, the huge profits that are being
taken out of this country, the depletion
of assets and the retrenchment of
officers will put this country in a diff-
cult situation.

I recommend this resolution and 1
would request the Minister to take a
decision. Nationalisation is needed
most in the country, It is a much
more significant step than the general
insurance take over, It will be a much
more significant effort than the other
measures, policies and decisions that
we have taken in this country after
the massive mandate of 1971. Let that
massive mandate give courage to the
Ministry 1o take over these oil com-
panies. Also, in view of the latest
atlitude of the Nixon Administration,
we must force these ofl companies of
America to wind up their affairs here
and now.

«ft "yt Ao fag wmed (W)
awmefe wira, st @w qgeff g
fa2eft &= wolt o o 75 owrfawrd
W ¥ foeemdw s e
SO & Tiawr § g A ooy
Y X g5 & T wrar g, & gEer
frdw @t off s Ty Ewdw W
T woT g § oafew wwd
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[Surt K. N. Tiwary in the Chair]

AT FaTafa A, g da & fF
fm a8 @ sumr w1 a=Eso
AT ITHT AT oY gEE T AT
g AF ST IUN HEI AT HEAA g,
ol a% IR 4T @ ger &)
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wEEFIr Frga fadw agr
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SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Chairman, I care-
fully listended 1o the speeches of Shri
H. N. Mukerjee and Shri Bhagwat Jha
Azad, two senior Members of this
House, and I agree with them in res-
pecy of nationalisation of these oil
companies. We had an agreement
with these oil companies in 1951-52 for
15 years and 25 years, and on expiry
of ithe period of agreement we have to
nationalise them, The amount that
they are sending by way of dividends
to their countries is too much. 1 do
not know how our Government is
allowing 40 per cent dividends to he
repatriated to their countries. After
the introduction of the Company T.aw
in our country, no company 18 allowed
to pay more than 18 per cent dividend.
and several companies have restricted
declaration of dividend only to 12
per cent. | do not know why this Gov-
ernment has allowed 40 per cent
dividends to be sent out

Mr. Bhagwat Jha Azad said that all
Indiang were elther being removed
from services or being Torced to retire.
I am going to digoute this. I have not
got the knowledge abouf the whole of

" . -
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India  but, definitely, I have got the
knowledge about my own State, name-
ly, Andhra Pradesh. There, Lhe
Indian officers are being very well
treated and are being extended all the
respect and courtesy. I do not know
from where he gathered this informa-
tion. If he thinks that this informa-
tion is correct, I request the Govern-
ment to appoint a committee of In-
quiry so that it may go into all these
aspects,

The learned Professor, while speak-
ing about foreign oil companies, has
brought 75 monopoly houses in the
picture, and he has said that, within
two or filve years, the assets of Tatas
and Birlag have gone up by Rs, 100
crores. Here I want to know whether
this amount is invested in industries
or kept in cash ~ whether labour 1s
employed or mnot whether labour is
paid wages as per the Wage Board's
recommendations or not, whether
these companies are paying the excise
duty or not, whether these companies
are paying sales tax or not, whether
these companies are paying income
tax or not and whetlher they are pay-
ing the Provident Fund of the ¢m-
ployees or not. If these companies
are just following all the rules and
regulations of the Governmenf, I want
to know, how are they making money?
1f they are making money, even ufter
abiding by the rules and regulatiuns
of the country, we have to give al.
credit to them. We need have no
opjection when they are making
money. But they are not just wasting
their money in horse races or some
other unproductive activities but they
are investing that money to create
further employment potential.

Now the learnmed professor wants
that all these monopoly houses should
be nationalised, I want to know—for
what purpose? Can he manage these
companies better than these people?
Will the professor be able to make
more profits and create more assets?
I want to know? Will hg pay more
income tax and other taxes to the
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Government. Qur Indiraji's Govern-
ment has, of course, embafkked upon
nationalisation of some industries, Lut
it does not mean that we are going to
nationalise everything. After-all,
nationalisation is not going to bring
any prosperity. Wherever any con-
cern  is not being properly managed
and wherever there ig lopt, pnly such
companies are definitely\ going to be
nationalised and ‘taken over by the
Government and that we have done.
But those companies which are being
managed well and show good résults °
and are employing people and are pay-
ing dividend, gratuity and bonus &nd
everything, whatever Parliament
passes—] do not know where ig-ihe
reason of taking over such companies.
If only on account of some spite, we
are going to do something that is not °
patriotism. The only patriotic thing
is to increase the production of the
country, to create more potential for
employment and to pay good amounts
to the Government's coffers—that
should be the criterion and no telling
day-in and day-out that we are going
to nationalise this and that. Whether
we can manage that well or not that
we have to see, Qur Government is
committed to a mixed economy. In
mixed economy, if you are going to
do away all the private people, why
not have State monopoly? Of course,
that is the Communist philosophy and
if he says that this is the policy of
the Communist Party, then 1 can
understand. Bet if he is going to
thrust it on the Congress Government,
we are not 1‘;ning to accept that.

If we want to see our country’prus-
per, we should allow the private sector
to grow and grow within limits and
after paying every tax to the Govern-
megt and giving every facility to the
labour and providing the labour hous
ing, medical, educational and other
faeilities. If any private concern s
making money in spite of that we
should not grudge it.

Moreover, all the money these

seventy five monopdly houses have

got, they are investing' in further fac-

tories which the Government eannet
¥ R |
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do. .'I‘he Government cannot do
everything and that is why it has been
wisely decided that we should have a
mixed economy. And in a mixed
economy—of course, some pe0ple may
say that being a Congressman, 1 am
talking l.ike that. Sir, neither have I
beens an. industrialist nor am I a big
monopol I am a small ryot bhav-
ing 30 acres of land and I am straight
coming from the village'to Parliament
here. 1 see, Sir, it has become® &
fashion to go on asking day in and
day out for nationalisation of every-
thing. I do not know what these
people are going to de.

That is why I express my disap~
proval of nationalisation of any busi-
ness concern that is run on sound lines
ang for the benefit of the country and
these foreign companoies, when they
go out, we have to bring them under
an autontmous body and a corpora-
tion.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I would like to speak
in Bengali which is now an inter-
national language.

AN HON. MEMBER: Is it an inter-
national language?

SHRI KRISHNA CHANDRA HAL-
DER: Yes, surely. *Sir, on behalf of
my party, the CPI(M) I extend my
full support to this resolution of Prof.
Hiren Mukherjee for the nationalisa-
tion of the Foreign 0il Companies and
the 75 Monopoly Houses. You are
aware, Sir, that these Forelgn Oil
Companies have repatriated Rs. 1040
crores of rupees to their parent coun-
tries during the last 14 years. You
also know, Sir, that every year these
foreign companies are taking away
about 2§ times their capital invest-
ment to their own countries by way of
profits through exploitation of our
country. They are‘further sating away
their capital assets by 3 per cent every

etc. (Res.)

year. Sir, ‘during the crisis of 1972
these companies blackmailed our coun-
try and deprived us of foreign ex-
change to the tune of 44 crores of
rupees, Apart frqgm that Sir, these
foreign oil companies like Burmah
Shell, ESSO etc. are also cheating the
people of this country in the matter
of cooking gas. The content of Gas
in the cylinders is being gradually
reduced. Moreover, Sir, these com-
panies are now diverting their invest-
ment to other flelds like the produe-
tion of carpolish and spark plugs ete.
I will further point out that these
companies have not yet indianised
their top executive posts. All the top
and medium executlve posts in these
companies “are still being manned by
people from their own countries. Sir,
all these things have been pointed by
the mover of this resolution, viz. hon.
Shri Hiren Mukherjee and other
speakers like Shri S. M. Banerjee eftc,
Only Shri Ram Gopal Reddy has sung
a differeni tune. We know Sir, that
0il is an essential item in various fielus
of activity. We need diesel oil for
running our trains. The goods trains
are hauled by diesel engines. They
have a vital role in the defence of
the country. Therefore if we are de-
pendent on these foreign compaules
for our requiremenis of petrol and
petroleum products, we are greatly
handicapped. They dictate their terms
to us and always try to guin advantage
at our cost. The foreign capitalist
countries who supply us with crude
oil, always try to impose their policies
on us. This has been our bitter ex-
perience in the past. We are often
blackmailed by them. Therefore it is
quite imperative and we are duty
bound to nationalise these foreign oll
companies at the earliest. Now, Sir, 1
will speak about the 75 capitalist
monopo’y houses existing in our coun-
try. These monopoly houses should
also be nationalised forthwith. The
Government had been waxing eloquent
about the ‘Garibi Hatao’ and about
ushering in soclalism ete, But Sir, we
have witnessed the progress of several
five year plans. Phe 4th Five Year
Plan will come to an end in 1974 and.

""The Original speech was delivered‘in Bengall. o
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yet we see that 22 crores of people in
our en‘untr,\r live below the poverty
line as admitted by the Government. ]
will rather say Sir, that they are on

With the pro-
gress of our plans we find that crores
of young and able bodied people of
our country who are eager to work to
bring prosperity to the countty and
to raise the national wealth are not
getting any employment opportunities,
They are compelled to waste away
their life and energy. In the rural
areas crores of people are not getting
any employment in the farm and
fields. It is a great misfortune that
in our country where the population is
like 55 crores, about 3} crores young
men are unemployed. What a shame-

+ ful situation: Sir, only through adop-
tion of this resolution, the Government
can prove its honesty and sincerity
about all the talk of ‘Garibi Hatao'
and socialism etc. which they had been
shouting about all along. This resolu-
tion is a test whereby they can prove
that they are not simply decieving and
blufiing the people but are serious
about establishing socialism in this
country, Hon. Member Shri Ram
Gopal Reddy advocated in favour of
the 75 monopoly houses and vested
interests in the name of mixed eco-
flomy. I will thank Shri Bhagwat Jha
Azad of the ruling Congress party who
boldly and strongly supported this
resolution. Now the question is
whether the Government sincerely
wantg progress in the country. The
capitalist countries of the world today
want to exploit our country through
these monopolists and vested interests
and they want to retard our progress
then we try to bring about land re-
forms in our country, they conspire
to thwart our efforts. Therefore, the
Government's declared policies, where
there is room for ample bunglings
under the pretex of mixed economy,
to protect and safeguard the interests
of these monopolists and big businesg
houses, should be radically changed.
Utiless this is done, you will not be

the gtarvation level.
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able to save the country from thesevils
like deficit financing, inflation and the
frightening burden of heavy taxation.
The hon. Member Shri Ram Gopal
Reddy has asked that if we nationalise
the monopoly houses then wherefrom*
will we gef the revenue of income tax
etc,, and how will our industries grow?
Sir, for his information 1 jwille tell
him that—in 1963-64 the total assets
of the 75 monopoly houses amounted
to Rs. 2609.9 -crores. That went up
to ‘Rs. 4032.4 crores in 1967-68 and in
1972-73 their total assets have touched
the figure of Rs. 6200 crores. From
this we can judge how they are ex-
ploiting the country,, Every four years \
their assets are going.,up by 200 per
cent. But Sir, their employment po-
tentialities on the other hand, is going
down by 7 per cent every year. Yet
the Government has granted 286 new
licences 1o these houses in 1969. In
1970 again. out of 47 licences that
were granted by Government, 20
licences went to 20 monopoly houses.
In 1971, out of 159 new licences
granied, 114 went to these mono-
polists like Birlas and Tatas, Sir, under
the provision of M.RTP. Act, if a
business house applies for expansion
worth 25 lakhs or more, it will come
under the restrictions provided for in
the Act. In order to circumvent the
provisions of this Act they always
apply for expansion just short of this
amount and in this way corner all the
industrial licences. I will therefore,
sound a note of warning that if you
really want the progress of the coun-
try, if you really want to combat the
dreadful unemployment in the country,
if you want to combat the sickening
poverty in the country and if you
want to follow an independent eco-
nomic and foreign policy then you
must nationalise these foreign oil
companies and the 75 monopoly houses
in the country. There is no choice
before you. THe colossdl profits of
these companies are being turned into
black money and they are piling up
in the banks in foreign countries. If
you car repatriate all that—money and
use it for the development of the
«ountry, only then the cherished pro-
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gress is possible. Unless you do that,
the image @f Shrimati Indira Gandhi
will be tarnished very soon, and you
will not be able to prevent the explo-
sive revolutionary situation in the
country in the coming years. You
cannot decpive the people any langer.
The suffering, and exploited masses
will not hesitate to rise in revolt and
to shed theigy blood to snath their
rights and Tedeem themselves. A
bloody revolution is around the corner.
With this note of warning, 8ir, I
.again, express my whole hearted
support to this resolution.

—

SHRI RAJA KULKARNI (Bombay—
North-East); Mr. Chairman, the Reso-
lution moved by Prof. Mukerjee has
two aspects. I wish he accepts the
amendment of Shri Daga and separates
the two issues, nationalisation of
foreign oil companies and nationalisa-
tion of the undertakings belonging to
the 75 monopoly houses, because this
is necessary to focus attention on the
burning and urgent issue where the
whole country has made out a specific
case, a case which has to be taken
cognisance of in the context of the
country’s national oil policy. If all
the members of the House unanimous-
ly join and tell Government that any
delay and indecision on nationalising
the foreign oil companies would be
harmful to the national policy itself,
it would have a decisive effect. If at-
tention is focussed on this by separat-
ing the other issue from it, it would
be more in the interest of the House,
This is my suggestion. I would,
therefore, confine my remarks to the
guestion of the nationalisation of the
foreigri oil companies.

1 have through the trade union
movement, both at the nation level
and at the international level during
last 12 years, been in the know of the
working of the international oil com-
panies, I have seen their working
both in this country and in other Aslan
countries, in the Middle East coun-

« tries, in the, Latin American countries

Foreign 0Oil Cos.
- ete. (Res.) 3

as well as at their

headquarters.

international

I would like io draw the attention
of the Petroleum Ministry to the need
{o revise its opinion about the working
of these oil companies in this country
on the basis of the recommendations
and conclusions of the Price Inquiry
Committee which the Ministry itself
had appointed during the gixties. Now
the time has come when without na-
tionalising these foreign oil companies,
the task that the Petroleum Ministry
has undertaken, of making the country
self-reliant and self-sufficient in pet-
roleum resources would be practically
impossible. Since 1971, the Petroleum
Ministry has been delaying on this
issue, In not taking any decislon, In
this House, practically on & number
of occasions during the last two years,
this issue had come in the form of
questions, short notice guestions, and
some discussions also have taken place.
But though Government had always
been saying that they wére not against
nationalisation, the reply of the Pet-
roleum Ministry was evasive., The
House was told on a number of occas-
sions that Government has got three
points under consideration. One is
the revision of the refinery agree-
ments, another is equity participation
and the third is nationalisation. On
every occasion when the gquestlon was
asked for nationalising the oil com-
panies, Government have been giving
a vague reply on all these three points.
Employees are disgusted with the oil
companies because they followed an
anti-labour policy. Reference was
made by my predecessor, Shri Bhagwat
Jha Azad, as to how, when he was the
Labour Minister, the oil companies
worked. They reduced the number of
employees on the ground that they had
no work. Enquiries were also held,
but I am not here demanding nation-
alisation only on the ground of anti-
labour facilities of oll companies.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI RAGHU RA-
MAJAH): Excuse my intervention;
since there I3 a very lazge number of
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[(Sm. .iaja Kulkarni]
speakers, may I suggest that the time
be extended by two hours?

MR. CHAIRMAN: If that is
pleasure of the House, we can,
What is the pleasure of the House?

SEVERAL HON. MEMBERS: Yes,
yes. Extend.

MR. CHAIRMAN: By hdw much?

SHRI K. RAGHU RAMAIAH: Two
hours.

SOME HON. MEMBERS: Two hours.

the

MR. CHAIRMAN: Then, an exten-
sion of time by two hours is granted.

SHRI RAJA KULKARNI: Thank

you,

SHR! BHAGWAT JHA AZAD: _1
want to be allowed to speak again
because the time is extonded.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I agree with Mr.
Bhagwat Jha Azad and I want 1o
speak again.

DR. RANEN SEN: Some Members
have not given their name; if they
know that the time has been exiended,
they may also wish to participate.

MR. CHAIRMAN: If they send their
names they will be allowed to speak.

SHRI RAJA KULKARNI: 1 am
supporting the demand for nationalisa-
tion of the Burmah-Shell, ESSO and
CALTEX not merely on the ground
that they have been following an anti-
labour policy. My contention has
been that their anti-labour policy is
part of their anti-national policies,
which they have been following dur-
Ing the last so many years. Their con-
tinued existence any longer, whether
It is in the refineries or in the market-
ing, is harmtul for the national growth
for the growth of our economy.

The !eﬁner:r agreements were® enter-
ed into about 20 years ago, in 1851,
1982 or 1083, “when we had not for-
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mulated our national policy® on oil, A.
lot of changes have taken place since
the last refinery agreements. Today.
the continued existence of these three-
refinery agreements is an affront to
our national pride and our hational
economic  policy. So, we canmot
tolerate this national ‘affront by con-
tinuing even for a da.v{the'se refinery
agreements. Therefore, we demand
that these refinery agreements, even
if possible, unilaterally, should be
torn up and they should be dis-
regarded completely. They should be
set aside. I do not understand, .17
the Petroleum Ministry hag not shown
that courage 1o take such decisions.
[ do not know®*what risk they are
thinking of in making such an an-
nouncement. Propably they think that
there would be certain international
repercussions. I am coming to that
aspect at a later stage—about the so-
called international repercussions.

The refinery agreements today are
an affront to our national economic
growth, Secondly the equity partici-
palion proposals which have been sub-
mitted by the Esso and the Burma-
Shell are nothing short of a sales deal
[ am sure they have something up
their sleeves. The offer is 76 per cent
in ESSO or 51 per cent in the case of
Burma Shell. Why do they want a
markiet deal? They know, they can-
not exist otherwise. They want to
continue ! - » in the interest of their
internatin ... parcn! companies. This
selling-out, of =.:ures is also obsolete.
The method of share-purchase is not
in the interest of our national eco-
nomy. I shall come to the details later
on, -

]iwy contention is that 1he refinery
agreements are completely out dated
and they have to be set aside im-
mediately. The only alternative that
exists is natlonalisation outright, But
we should also consider difficulties.
There is no reason why there should
be delay. The Govertment should
consider the changes that have taken
place during the last 20 years at the
Internitional level as well as in our
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own coantry in respetc of the develop-
“ment of the patroleum industry.

As a Member of this House as well
as a responsible trade union worker,

[ ‘have ,analysed the reflnery agree. -

.menis and have made out a case for
nationalisation of these oil companies
which ®I gpll “phased-out nationalisa-
tion.” 1 have submitted concrete pro-
posals to the Patroleum Ministry op
81st August, 1972. The Petroleum
Ministry wrote to me that the matter
was being examined and it was also

wrofaken up for discussion in the Cons

sultative Committee. But apart from
djscussion the Government has not
taken up the issfes geriously. In the
meanwhile the international situa-
tion is slipping out of the control of
our Government and the Government
is not taking cognisance of that. The
more delay, the more difficulties will
be created in the way of Government
taking drastic and firm decisions.

Government have sent one or two
of their officers to lake stock of the
sitluation and sce whether crude oi)
wis avaiiable in the middle east or
not, If a decision is to be laxen,
erude i lo be made available at
cheaper price. There should be un.
interrupted Mow of crude on a long
lerm basis. It is not difficult to deal
on government to government level on
this issue in the Middle-East coun-
tries. I want the Government to ac
cept immediately my proposition and
declare in this House that the refinery
agreements do nol exist any longer.
All the fucilities which have been given
tosthe 0il companies for the inter.
national trade, protection and other
things by way of concessions ghould
be taken away immediately. Similarly
legis’ation should be brought by the
Government here immediately declar-
ing ils Intention to nationalise the
oil industry on a certain day, say, after
five years In 1979-80. They should
also deotare that they stand nation-
alised on that day and till that time
they can take over t of
these companies. The

etc. (Res),

has got those, powers. This interven-
ing period that is four or five years is
probably required to strengthen the
hands of the Indian Oil Corporation.
and the OQil and Natural Gas Com-
mission to plant themselves effectively
in the international market both for
international business in crude as well
as in products. This time can also
be utilised for negotiating with the oil
companies the price of their assets
here. Now they have repatriated a lot
of funds and they are adopting the
policy of disinvestment. In the light
of our national policy that only an
“amount” is payable and not compens
sation. In consideration of the profits
and other monies they have repatriated
Government should dictate the price
to be paid to them. But the declara-
tion of nationalisation should be by
legislation.

There is no risk of international re-
percussions. During the last 20 years.
12 countries have nationalised the
foreign oil companies and no political
wars have taken place on this issue.
So_ there is not going to be any politl-
cal tension between America and India
on the issue of oil companies., There
are other issues to fight about. It is
an internationally accepted principle,
that every national government has the
sovereign right of ownership and »
management of its natural resources
No couniry can start a war on this
issue. I would, therefore, request that
the decision to nationalise forelgn ofil
companies be taken immediately.

wf wiiree siwe (wmwr) wwmafe
TaET Mo wHAT & o wETT SR
figar & & SEET FWGA wTAT  WTHOT
giwmomft & 25| At afk fadvit
weafrat gaTt 2w ¥ FONF TR FATET
fudw ot & ot oy W et amr
b1 v wft & qeeer Tl
ww fied ok & qw ¥ ot & ¢ Afew 0%
wner & wp wrge f , et fis g
g & o wyi, ‘o<fwor o ey
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fe soeft gar % & ot g a@ FEF)
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som s 1 A e w at &
oy wf  fafes dfr S oife
g fadel & vt & foerd & o
F|gaT grm 1 oF foswm @1 o 4@
gart Awt & are # fogid whar ®
T SeE o & oar am @ € )
IAIT qEHT AT WA T TEHT W
g& b gm0 g awdw s
#T oY e & TR Y R e AT
| B g A o e g R R
Feafad] 1 AT AT | FT FH TR
W g §7 W fed Fe@ @ oW
T § At 9 3% §B wHw A R
AR Ry e 1 IA awE ¥
7 owa gW fee od 7 W o
1977 ¥ =eW g dwam et FE IEE
g | g® A0 & fAva S g war
gu favl = weafml & fggeam #
foregr ) <R & | @ e T
e faw @ € | g A T a)
w1 FqA a0 f& @A dwr o @,
79 ST #1 ST &AL Ao A
ag faw off 3 | @9 OF oW AT A
urw & fr foadr fadell @e aefrat
& SET T AT Sifgy | wrfErT
TRUEE W W OgWTO S T
& gmwr oY gH =T TEAT g | &

@A &, faRwi ¥ Ao ¥ oo

ot g9 46 fow Exmersa faesr w1
Forareatee fear | sy @ ST W
FF TR A W= @ AT | wOE
Tt are faw frewr g wOR gy
oY § A A & arm At wW O e
1 #feT 9 W S it 3 W

T oA @t | o owi & qear g
f& 75 gefaw & 9 feelt  Swior)
&1 I worgdl w dwan WY T F 92
W WO WIf9® IAET FETHl WTe
ge & gun Awfeees  defear a1 )
qrarsdt warfyd ®X &7 arq four qv )
JAR! FW AT | WW FH  HATOATE
AT wrga § 1 fEade ¥ ar w7 W
g ¢ fe g ard w1 owaw fr

. UE AT CAT R 1 g W W Wy

¢ 5 2z o & | Afew o lifer
¥ 7 ag T @A | N gArd ey
& 39 7 gw ag 7€ vey & fR smede
€2y 1 fawre T8V | W A W
# f IUWOfE v IO #Y Ovd agrd
=T fawmw &%, M W owEngdz day
&1 | Ffea gadl a6 W gR 9% fag
qT AT WEHT T A W7 78 I
31 o O TE WY NTHEH ¥ qF
a F o o ¥ fe gofafant aar
Fgwafaal gH N wO¥ W & ferg &
forg gz & et & o g o samare Y
T, JE ¥ TYAT | WA TH WA
i 5 gm g THOwTT v § )
W wears o1 awa § fRogT e W
TR AT wifgy,  afe  wT
o gmr =gy fF gl femer fire
wTq) WY T & IO g § A
Fawar § 6 sa & wfe agr sy
¢, are g afe fee v edt drear
g AT qar wetar } 6 I orare Ay axt
t afem o wff gl g ¥ Iy
Mg T e a7 g, oma 7
qT, AgEA aqy wivw A Afq o yag
7 99 wfea ag wenir | dfew At
gATar WTE & | gETC waw 1t Y A
Foadr ¥ IS gy | OF s Q1 8
AT IHE AT FHA FW g9 FL | W9
wTeT &Y N § T JEA {1 O 8w
Fz A oy e 7 531 fire o

.&uﬁmﬁmmmmﬁ (I

*



343

(s mawz =)

g § @war o § a1 dar s
by fr 75 fafwm gafee o
WTT AT G WOA 1Y A A FT | AGA
S AT FHTET & IWF F AT ALY =mEar
g | g Wt ®1 W qww A
qfer AW AAAT FO, JEE AEL
JAAT EAO | FRT FT IJHATY ATAT ATS
.wm@amﬁmmﬁqﬁ
o 39 Aifr o =7 ¥ g & # 7
7R a@ ®2¥ o wifEq faraw wirew
o g, TT I I3, TR AL
#1 firer | forerdr & arre & oo v
HTET F A & | TREwor #71 oA
#1E THATY IAFT TA ALY £ |

*DR. RANEN SEN (Barasat): I
would like to say a few words on
the resolution that has been introduc-
ed by Prof. Hiren Mukerjee in this
House. Firstly, I felt astonished and
dshamed when I heard my friend Shri
Daga a little while ago because both
of us belong to the very House. From
his speech it appeared that if the big
monoply houses were not allowed to
function and if their industries were
nationlised then the Government's ern-
ings will dwindle and people wil not
et any employment. He has also said
that Government is already finding it
difficult to manage the public sector
undertakings and now if we also take
over the industries and business own-
ed by the 75 monopoly houses then we
are sure to be doomed. I had never
expected that a member of the poli-
tical party which profess to introduce
socialism in this country can possibly
put forward such an argument. I will
howeved hope that other members of
the Congress party will put up at
least a mild protest against the beca-
use In this very House on many occa-
slons many Congress members have
sald that the root cause of inflation,
price rise, and formation of Black mo-
ney in this country is the control thrt
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the monopoly houses have over the
main sources of production. The de-
mand for nationalisation of the' sugar
industry is now being voiced by many
members of the Congress party but I
have been voicing this demand since
1962 when I come to this House first.

-It is not.a question whether we must

nationalise the industries owned by
the 75 ‘monopoly houses now byt the
real question before us is \-hether or
not we should move in that direction.
If we are not to move in that direr-
tion then why have you approved the
Bill today which Shri Kumaramang-
lam had introduced in this House for
the nationalisation of non-cocking coal
mines and viewing thing in this back-
ground I feel that, Shri Daga's arev-
ments have no logic. If we are to
create national wealth, if we are to
check formation of black money, and
if we are to contain inflation in the
country, then there is no other option
than to have a complete control over
the business, property and industries
of the 75 monopely houses. It is all
the more essential because these in-
dustrialists always try to exert their
influence on the Government and other
political parties. They are also con-
trolling the big newspapers like the
Hindustan Times, the Times of India,
the Ananda Bazar Patrika and the
Amrita Bazar Patrika and  through
these newspapers they try to influence
the public cpinion in favour of capi-
talist economy. Therefore for the crea-
tion of better political and economic
atmosphere in the country it Is ne-
cessary to nationalise the industries of
the 75 houses as early as possible and
the Ministers must give an assurance
to the House in this regard.

Secondly, I would like to say some
thing about foreign oil companies. I
would not dilate on the subject how
these fobeign oil companies have been
exploiting our country for a long time
because much has been spoken by
many members of this house on this
aspect of this matter. T would lke
to say that we have seen how these
foreign ofl companiez always try to
interfere in the Interal and forelgn

" *The original speech was delivered in Bengall.
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policies of the country where they are
located. We have seen this happening
in Iran, ineth¢ Arab countires and it
s still going in Chile and in fact the
story is the same all over the world.
The Government of Chile has nationa-
liseq the copper mines owned by the
Americans and as a result of this there
wags a severe counter reaction against
that Government from newspapers, 'we
have learfit that the American tele-
phofde compan¥ in Chile and the oil in-
ierests in Chile in connivance with the
CIA tried to overthrow the lacal Gov-
.ernment. It has also been proved
time and again that these foreign oil
sampanjes owned by the American,
the British and the Dutch Goverpment
have never been fricngdly to us and
thm'e?d?e not only fon economic reasons
but also from the political and foreign
policy points of view the freedom with
which foreign companleg are operating
m India will have fo he curbed and
ihey should be nationalised. A ques-
{ion may however be raised as to whe
ther such an action will in any way
affect our plans for prospecting the oil
resources of our country. Many of my
friends who spoke earlier to me have
already made it clear that if the Gov-
ernment have the will and the inten-
tfion then there are enough resources
to ensure that our plants to exploit
petroleum resources are nof ham-
pered and if necessary, I can say
that there will be no dcarth of help
from friendly foreign countries. These
foreign countries are already helping
us and if necessary they will also
help us in future also and as such we
should not suffer from a feeling of
helplessness and we should not bank
on the help ang assistance from the
capitdlist nations.

Mr. Chairman Sir, all these foreign
oil companies during the last 14 yéarl
have exploited this country and repa-
triated Rs. 1040 crores as profits 1o
their own countries. = The enormity
of the problem can be well realised
that during the First Five Year Plan
we could miAke an investment of Rs.
‘2300 crores for the development of our

‘proposes to do in this matter

etc. (Res.)

country and ‘these foreign oil compa-
nies during the lasf 14 years have re-
patriated 50 per cent of this arhount to
their countries by way of profit only.
I would like to reiterate that from a4
points of view it is imperative to na-
tionalise these fcoreign oil companies
and the Government should have no
hesitation in this matter. Shri Dev
Kanta Borocah has recently taken over
the charge of the Ministry and I will
hope that he will show courage to
deal with this problem and will tell
this House a% to what the Government
With
these words and thanking you Sir, I
conclude my speech.

SHRI Y. S. MAHAJAN (Buldana):
Mr. Chairman, Sir I quite understand
the spirit of the Resolution brought
forward by Professor Hiren Mukerjee.
It is in keeping with the philosophy
of the party to which he belongs. Sir,
the Resolution is, like the proverbial
curate's egg. good in parts. T wish he
had not combined two disparate things
in ihe Resolution. Nalionalisation of
foreign oil companies and nationalisa~
tion of 73 big business houses in the
country are two different things. They
are not on the same level. And, as
far as the first part is concerned. I
agree, along with my frlends on this
side, that it is time we took steps to
take over these foreign oll companies.

In 1952-53, when we eniered into
agreement with them we were in a
difficult position. There was produc-
tion of petrcleum only in one well in
Assam, at that time. But since then
we have developed the Indian Of
Corporation and gradually we have
bullt up a very strong position In the
oil fleld, we can now control 80 per
cent of the oil resources, From the
latest reactions, it  appears, these
foreign oll companles have come do%wn
@ little, they are a little humbled. That
iz why they have offered 75 per cent
equity participation or some  other
alternatives. They had a monopoly po-
sition for many years and they have
taken *full advantage of that position.
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Now, tmy arﬂma&nt is that. Power
is the basis of modern industrial life.
What water is to agriulture, oil is to
industry. We should not rely for the
supply of this commodity on foreign
oil companies. This is my point. Be-
sides, it is a commodity of strategic
importance in war-time. Mr. Hiren
Mukerjee has no faith while I  have
full faith in our Government. I am
sure our Government will do the
right thing at the right time. Govern-

ment is seized of this problem. We:-

have placed our points of view quite
often in this House and I am sure the

Government will respond to our views
about it.

About the second part of the Re-
solution, I wish to say that he had
brought this last year also. Sir, we
have an industrial policy. We have a
large armoury of ‘weapons at oudr
command, to control the industrial
enterprises in this country. If you
want to start a big industry, you have
to start with a letter of intent which
is then converted into a licence. You
have to come to us for the issue of
capital and then for the import licence,
Then, again, you have got the Indus-
trial Development and Regulation Act
under which if an industry is not run
in the interest of the country it can be
taken over. We have taken over 146
sick textile mills under this Act,

As for nationalisation, I can assure
Prof. Hiren Mukerjee that we, on this
side, are committed to Socialism but
‘Socialism' cannot be equated with 100
per cent nationalisation. We are pre-
pared tp nationalise any industry with
open eyes i.e., only when we are sure
that it is not run properly, and in the
interest of the country and there is
concentration of economic power; only
when thag it is not in the interest of
the community to allow it to continue
in private hands. These are the
principles which are enshrined in our
Constitution and these are the prin-
ciples which are embodied in the
MRTP Act. So, 'we have got a number
of weapons in our armoury, to control
industry. But, if we are certain that
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an industry is run against the interest
of the country, we world surely
nationalise it. I accept the first part
of the Resolution of Prof, Hiren
Mukerjee but I cannot accept the-’
second. Sir, after 2 or 3 years of io-
dustrial depression productipn has just
come up to 7.1 per cent last year snd
if we talk of nationalisation now, that
is, if we hold the sword of' Democles
on the heads of industries, it will again
cripple industrial production. 1 do
agree with him about the need for
social reconstruction of our society..
The trouble is, we have faith in our
Government, while he has not. ™4
these words Sir, I conclude,
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DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, originally I did not
really want to participate in this de-
bate, but since I had spent over nearly
a decade in the service of oil workers
as General Secretary of the Pelroleum

. Workers' Union, 1 thought of lislening
to the discussion here. The very en-
lightening discussion inspired me to
add a little from my experience in
this field to this discussion.

At one time, it was felt that if we
nationalised or if we involved our-
selves too much in this oil industry,
the whole country would sink under
the sea, That was the view held by
ayen some prominent leaders. When
those who have studied the problems
of the oll industry in depth like Shri
K. D. Malaviya pointed out the tre-
mendous possibilities of taking this
industry over and providing it an
indigenous base, that was discouraged.

But today exports have come for-
ward with promises. Recently a scis-
mic survey was carried out by the
ONGC which revealed that in several
places In the Arablan sea and in 1ihe
Bay of Bengal and other places, there
are “lavourable structures” which
make everyone concerned about -the
economic development of our country
happy and hopptul.

Jpecting in our country,
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One of the Ministers in the Petro-
leum Ministry—I think it was ‘the
Deputy Minister—came forward with’
n statement in the Rajya Sabha that
there is tremendous scope for offshore
oil drilling in our country.

Prof. Mukerjee had also placed be-,
tore the House reporis of competent
persons including the repqrt &t Prof,
Ka.inin of the Soviet Union, on the
tremendous possibilities of oil pros-
I thought 1
should also participate in thig debate
because of the fact that since we have,
for the next 25 years, agreements wit
the oil refineries and foreign companies
this give a false'sense of security in
the matter of oil afd that makes our
own people not to step into the field
making ourselves self-reliant. Just to
take the people out of this false sense
of security, 1 thought I should say
something in the matter.

As far as the Arabian Sea is con-
cerned, particularly Kerala i§ con-
cerned, some people who have studied
the problem in depth have given me
some documents, which show that there
is tremendous scope for oft-shore dril-
ling in the Arabian Sea particularly
on the Kerala coast. I have handed
uver all those papers to Mr. Gokhale,
the then Minister for Petroleum and
he has assured on the floor of the
House that some steps would be taken,
When such possibilities are there, why
is it that—I ask—we should still cling
on to the foreign companies who, as
my friends have already pointed out,
have earned as much as Rs. 1,048
crores within a l14-year period ending
1970-71.

The Economic Times had pointed
out that as against an investment ot
about Rs. 62 crores, these three com-
panies have earned a net profit of
Rs. 1,048 crores til! 1971. I know,
through my conneclion with the trade
unions of the oil industry how the
foreign oll companies—Bvrmah-Shell
ESSO or CALTEX behave towards
their labour; how bloodsucking the
azreements they enter into with their
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workmen. Even to give one penny or
five’ pai% more of increment to the
varflous categories of workers they
were unwilling, and these workers des.
troyed themselves losing their health
contracting lung diseases and the
statistics in this regard are well known
Sir, Raja Kulkarni will be able to say
more og this®" In spite of this continu-
ojs exploifation, the managements of
these foreign oil companies have been
so arrogant and so bloodsucking, and

ws against this situdtion of exploita-,

tiod, we find this figure of over
{!1:. 1,048 crores being knocked away.

Fcay that even if the whole country
sinks under the sed, it does not matter
because thanks to our own talentis in
0il Technology, now avallable we can
get out from the sea unhurt, buf gelf-
sufficient and wealthy in this field. It
only requires self-assurance and deter-
mination.

More than the economic
of this matter, there is another
aspect which is important. This oil
industry is vitall¥ linked with our own
security. We have, seen, since our
Independence, how many times this
country has been attacked. At least
three attacks were made by Pakistan,
and China had attscked us. Now
America is again trying to sell arma-
ments to Pakistan. This problem has

*~also to be viewed in the context of the
friendship that is belng developed bet-
ween China and America. One of the
vital needs of sceurity is to see that
we are self-sufficient in this matter
of oil. Therefore, our security cannot
be lied to these three companies which
are _part and parcel of international
cartels which in turn act in collabora-
tion and in tune with international
imperialists. Therefore, it is impor-
tant that in order that our security
Is not affected or our to keep it on &
firm footing, we have to plunge into
this field making ourselves self-suffi-
cient. It is not, Mr. Daga thinks, to
exhibit ouwr progressivism that we
make this point, but we have a very
vital concern in this and we want to
see that nur security is no longer tied

aspect
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I had occasion to exchdnge views
with people who work in the oil indus-
try, people who are experts and fho
are technologists and who have given
some time to the study of the problems

-of oil industry. They tell us that we

in India have already developed suff-
cient infra-structureg and acquired
the necessary know-how to take final
steps towards gelf-sufficlency, A num-
ber of experts in ofl science and tech-
nology have come up now and {t is
time that we encouraged them. We
started doing something on our own
when our first refinery at Gauhati was
commissioned on 1st January, 1982,

In a short span of time that is, in
about a decade, we have been able to
invest about Rs. 300 crores In refine-
ries alone, as against Rs. 682 crores of
the forelgn companies over so many
years. Out of this small investment,
they had made tfons of money and
repatriated it against our own polley,
and this they have done by way of
profit alone. In our national Interest,
we should not allow these companies
to continue to exploit the lndian peo-
ple and our exchequer,

During the Bang'adesh crisis those
of us who have observed the activities
of the oll companies may remember
that when our Government put some
pressure on these companies to produce
or refine more oil they put all kinds ’
of obstacles. This behaviour of theirs
has to be borne in mind by those who
have a soft corner for them.

There are only three alternatives to
increase the equity shares, or revision
of the agreement or abrogation of the
agreements for outright nationalise-
tion. T think in the context of what
I have highlighted the only alternative
is to take It over. One need not wor-
ry to much about the iInternational
implications. In recent vears even
small countries like Cuba and Chile,
countries right under the nose of the
United States of America have natlo-
naliged their ofl Industry in their
natlonal interest. Why not we a big
sub continent, who had challenged the ' °
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Seventh Meet, do this? I hope Shri
Borooah with his political and other
experience who is also an expert in
oil...... (Interruptions)

THE MINISTER OF PETROLEUM
AND CHEMICALS
BOROOAH): I am not an expert. I
know only what I do not know and
what others also do not know.

DR. HENRY AUSTIN: Ary way he
wvould certainly bestow some thought
on this matter. It is not just for
nationalisation that we want to do it.
But because this problem is linked with
our economic and national security as
well. I therefore congratulate Prof.
Mukherjee who has brought this reso-
lution for discussion. I fully suppert
his views.

SHRI SATISH CHANDRA (Bareil-
1y): I have great respect for the mover
of the resolution. I have known him
for the last 21 years as a man of wis-
dom, maturity and intellectual attain-
ments and therefore anything that
comes from him deserves fullest consi-
deration. 1 do not, however, under-
stand as to why he thought it proper
to mix up the specific issue of natio-
nalisation of oil companies with that
of 75 monopoly houses as it is difficult
to define them in this context. They
do not have any legal entity and exist
only as a concept under the monopo-
lies and Restrictives Trade Practices
Act. No particular industry is owned
solely by a monopoly house. They
control a variety of industries. Take
for instance the Tata's which is a
monopoly house. They control a Steel
company and also manufacture Bar
soaps and cosmatics. There are nume-
rous companies under monopoly
house., One is the subsidiary of
the other with further ramifica-
tions. Each company is a defi-
nite legal entity and has to be dealt
with separately when we consider the
quesion of nationalisation..(Interrup-
tions) 1T wunderstand the suggestion
that we mationalise the oil industry.
‘as the resolution is specific in tha* res-
pect. We can think in terms of ofl
industry, steel industry, locomotive

(SHR1 D. K.

MARCH 18, 1973 Foreign Oil Cos. etc. (Res.) 356

industry, soap industry etc. But
having been a student of acompany
law, I do not understand, what dnes
the nationalisation of monopoly houses
exactly mean because a monopoly
house is not a definite entity.

MR. CHAIRMAN: The wording o
the motion is “other viial industries
under the comtrol of the 75 monopo'y
houses. Of course, “vital industriés”
have not been defined.

SHRI SATISH CHANDRA: Sir, my
view, your view and the movers views_
may be different.

MR. CHAIRMAN: So long as i am
sitting here, I hold no view. I only
drew your attention to the wording of
the motion.

SHRI BHAGWAT JHA AZAD: In
this country, prices of vital necessities
of the common man have gone up.
There are about a dozen such goods
and soap is one of them. These in-
dustries should be under the States.

SHRI SATISH CHANDRA: After
all, we have accepted certain policies
which have developed gradually during
the pre-independence period and
during 25 years of our independence.
We are not working in a vacuum and
going by slogans. A certain indust-
rial policy has developed in this count-
ry over a long period and we have to
proceed accordingly.

0il is a most viatl industry from the
point of defence, industrial progress,
transport etc. It has a special n2=z
in national economy and when we
discuss the question of nationalisation
of the oil industry, it is a clear com-
cept and we can certfiinly think about
it. Shri Satpal Kapoor referred tO
developments in the field of oil indust-
ry. From 1952 to 1057, the petroleum
industry was in fact, under the then
Ministry of Production ard separate
Ministry of Petroleum and Chemicals
did not exist. When I moved into the
Ministry of Production from the Minis-
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try uf Defence as early as 1855, this
subject was being handled by that
Ministry. But agreements with foreign
oil companies had been| signed even
earlier, Shri N. R. Pallaj, the then
Cabinet Secretary had conducted nego-
tiations with the foreign oil companies.
Those ‘‘agreements were arrived at
after a greal deal of thought.. The
countrye had, however, no officer or
nnllter wAth any experience of oil
industry at that time. That industry
had been a close pressrve of some
“Wery powerful monopolistic cartels
abroad-in  America, England, Nether-
Jgnds, etc. Therefore, certain mistakes
crept in. The vital mistake was that
these oiI companies, were allowed to
imPert crude from fheir own sources
at the so-called prevailing world prices.
Probably, the exact word used was
Gulf prices. While we thought that
the gulf would be the Persian Gulf,
it was later interpreted to be the Gulf
of Mexico. The biggest mistake that
we committed in signing the original
agreement was to agree to the Gulf
Prices. The o0il companies, being
monopolistle concerns and huge multi-
national corporation manipulated Gulf
prices as they liked and made fabulous
profits.

Another important feature of each
agreement was that the oil companies
will not be taken over or nationalised

s=Juring 25 years after commencement
of production. This period came into
effect from the date of commencement
of refining operations i.e., is, about the
middle of 508 or late 50s. Many years
have now passed and in another six
oy’ seven years the stipulated period
1d be over. If we nationalise the
companies when that period is
over, it could be done within the terms
of agreement. If we do it tofsy it
‘will probably be going back upon the
solemn agreements which the Govern-
ment of India had entered intn. If it
is abeolutely mnecessary In national
intetest to do it even today,.we could
doit 1 am not saying that we cannot
do it. But it is a matter for ronside-
ration by this House and the Govern-
ment whether such a step has to be

. etc. (Res.)

taken today or kan be ned for
six or seven years, that is,’upto 1979
or 1980. If we regulate the commer-
cial operations of these companies’ ac-
cording to our needs ard requirements,
and take the sting out, then, probably,
we can tolerate them for another few
years, as we have done for the last so
many years. That will not be a wrong
approach as nobody will be able to
accuse us of going back on our words.

I am not against natlonalisation of
the oil industry as such. I repeat this
because some of my friends taunted
me when I started my observations. I
claim that I am as good a socialist
as they are, if not 3 better one. I
have learni some lessons on socialism
from my childhood days, and I hap-
pen to be a bit older than them.

SHRI BHAGWAT JHA AZAD: Are
you in favour of, or against, nationali~
sation?

SHRI SATISH CHANDRA: I am fer
nationalisation, but we can wait for.
six years, taking an overall view.

Let us not forget that when the Gov-
ernment negotiated these settlements,
India did not have any refinery except
a very small unit in Assam at Digbol.
Petrol and Petroleum products were
being imported from abroad, resulting
in a big drain on our meagre foreign
exchange resources. We had not dis-
covered any oil except for a few wells
in Assam. Crude had to be imported
from other countries, even if we estab-
lished our own reflnerles. We do not
have the technical know-how, There-
fore, these agreements were entered
into out of dire necessity and the
foreign companies were invited to set
up their refineries in India. Gradually,
during the last several years, and, here
I join in the tributes pald to Shri K.
D. Malaviya, under whose stewardship,
after 1057, serious ecfforts were made
to discover sources of oil within the
country. Today, 60 per cent of the
reflnery capacity in India is controlled
by the State and, in the Fifth Plan, it



359  Nationalisation of

[Shri Sptish Chnnc{:'a]

will go upto 80 per cgnt. When 80
per cent of the refining capacity is
controlled by the Government and the
efforts now being made to discover 2s
much oil as possible within the count-
ry, elther by off-shore drilling or
inland drilling prove . successful, it
would be possible for us to dispense
with our depedence on foreign oll
companies without any dislocation. To
nationalise them today may create
some difficulties for us. Let us not
forget, if we study the subject deeply,
it 1s not always easy to ensure a
steady supply of crude oil for the
exlsting refineries in the public sector.
We have to import crude oil even for
these refineries by arranging supplies
from different places as indigenous
sources are not able to meet the full
requirements of the refineries control-
led by the Government. Il.et us be
practical about it.
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In principle, I am not against the
Resolution. But, I think, it would be
better to wait for a few years before
we take such a step.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Chairman,
Sir I can assure my hon. friend, Shri
Satish Chandra, that when I advocate
nationalisation, T will not do it for
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the purpose of a slogan. I too agree
that nationalisation is not the phna-
cea cf all ills, But we should consider’
whether nationalisation will be con-
ducive to the national interest or not.
That is the very test on which we
have to. judge the Resolution.

He said that he has rn~ idea of 75
monopoly houses because thése, a
not statutorily defined. May I rem
him, that after the Monopoly Restrie-
tive & Trade Practices Act has come
into force these 75 monopoly houyses
have got a statutory recognition. There-
fore, these 75 monopoly houses haue
got a certain statutory definition of
its own. While we advocate nationali-
sation of 75 monopsly houses, we do
so because we feel that these 75 mo-
nopoly houses have got a strangle-
hold on our economy today and they
do mot allow any of our progressive
measures to come into operation one
way or the other.... '

SHRI SATISH CHANDRA : These 75
monopoly houses refer to capitalists.
They do not refer to industries as
such. They refer to men who control
these industries, not the industries
themselves.

SHRI BHAGWAT JHA AZAD: He
is out of date and out of tune with
modern India. It is houses, not men.
(Interruptions.)

+

SHRI DINESH CHANDRA GOSs-
WAMI: After all we should not for-
get that after we got a massive man-
date we brought about two Constitu-
tional amendments. One Constitutional
amendment was for the purpose of
Directive Principles, Article 39(b) and
(c), that is, for social equality, ‘“we
will take property without paying
compeasation. That Constitutional
amendent does not by itself lead to:
soclalism or does not by itself lead to
equality. That only removes one of
the road-blocks which was in front of
us. That did not allow us to achleve
our goal. May I ask: Have the Gov-
arnment in any of these cases uptil
now applied this Constitutional amend-
ment? We have not done so. After
all, this Constitutional amendment
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must I:Te translateq into practice. 1
do npt say thal there should be na-
tionalisatfbn of 75 monopoly  huuses
on one fine morning. But you should
look from the point of view of natio-
nal interest and fix priorities to
nationalise these houses which ] con-
sider, are definitely having a strange-
Rold on our sconomy.

\pne of iy hon. friends, Mr. Maha-
jan said that we had nationalised
certain cotton mills and other things.

t, I would like to tell him  that:
we have taken over only sick child-

e rgn. We have nationalised those cot-

ton mills because the textile industry
was not, functioning, propdrly.  But
this-*Constilutiona)] Amendment was
made not for the purpose of taking
over sick children but for taking over
healthy children without paying com-
pensation. Unfortunately, till now, we
have not taken over any one of these
healthy children. Though I will not
make an omnibus statement that we
should nationalise all the 756 houses
tomorrow, 1 would say that, at least
in principle, the time has come when
we should consider this matter serl-
ously.

" -

About oil, many of the things have
already been said. Mr. Satish Chandra
has said that it will be bad, we will
lose international credibility if we na-
tionalised them today when the agree-
ment is in force. After all, credibility
in the international fleld today has no
meaning. We have seen that today in
many flelds—in political field and
other fields. The internal strength of
the country is the only  credibilily
which is realised in the international

* f2ld, We can show to the world our
internal  strength by  nationalising
these. (Interruption) After all we

should not forget that these #foreign .

companies have got a stranglehold not
only on our economy but also on our
officers. While participating in  the
last years Budget in respect of the
Demands for Grants of Petro-
leum Ministry. I pointed out that
many subsequent agreements were de-
finitely against the interest of this

etc. (Res.)

-
country. Even ugh it was pointed
out at the time @hen the agreements
were execuled that these were against
our national interst, those points were
overruled by certain interested persdns
in the Ministry itself.

The {foreign oil compgnies have
bought—I would not say, all the offi-
cers—a number of our officers. CThat
is why after retirement or even when
they are in service, we find that their
loyalty is in other countries. They
immediately shify to other countries,
the moment they retire, Therefore, I
do not think that, because we will lose
international credibility, we should
wait for six years.

We shculd also remember the fact
that our talking about nationalisation
today will lead these foreign oil com-
panies to repatriate more money to
their countries because they will feel
that, if they did not repatriate now,
ultimately they would not get their
dues. Therefore, Sir, 1 support the
move for nationalisation.

I have got great hopes on our new
Minister for Petroleum and Chemicals
who has been my political guru for
a long time. One of the American
journalists described him as the ‘gulc-
kest mind in Asia’, He may not be an
expert on oil, but at least he has the
quickest mind to judge what is cor-
rect, and I feel that, during his tenure,’
the quickest decisions will be taken*®
which will be to our national interest.
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18 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

-

MARCH 16, 1973 Foreign Qil Cos. etc. (Res.) 364

RAMAIAH): I beg to present the
Twenty-sixth Report of the. Business
Advisory Committee. .

MR, CHAIRMAN: Now the House
stands adjourned till 11 a.m. on Tues-
day, the 20th March 1973,

18.01 hrs. n

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Morcn
20, 1973/Phalguna 29, 1894 (Saka).
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